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LOK SABHA DEBATES 

LOK SABHA 

Wednesdey, June 10, 1998/Jyaistha 20, 1920 (Saka) 

The Lok Sabha met at Eleven of the Clock. 

(MR. SPEAKER in the Chair) 

MEMBERS SWORN 

{English] 

MR. SPEAKER : Secretary-General may now call the 
names of newly elected Members for the purpose of 
making and subscribing oath or affirmation. 

Shri Maheshwar Singh (Mandi) 

Shri Syed Hussain (Ladakh) 

11.03 hr •. 

REFERENCE TO VICTIMS OF TRAGEDY CAUSED 
DUE TO SEVERE CYCLONES 

(English] 

SHRI P.S. GADHAVI (Kutch) : Due to heavy cyclone 
in Gujarat 0 people have loss their lives. 

. SPEAKER : I am making a reference also. 

~ /' ... (Interruptions) 

~. SPEAKER : As the hon. Members are aware, 
more than 100 persons are reported to have died and 
hundreds injured in the tragedy caused due to the severe 
cyclones in Saurashtra and Kutch regions of Gujarat and 
Jalore District of Rajasthan on June 9, 1998. Many are 
reported to have been rendered homeless also. There 
are also reports about disruption of power supply and 
communication links apart from loss of property. 

We deeply moum this tragedy. 

The House may now !"land in silence for a short 
while as a mark of respect t" the memory of the departed 
souls. 

The Members then stood in silence for a short while. 

11.031J2 hra. 

, (Translstion) 

SHRI KANTILAL BHURIA (Jhabua) : Hon'bIa Speaker, 
Sir, yesterday a severe cyclone hit Gujarat in which. mora 
than 400 people were kiUed . ... (Interruptions) 

• 
THE PRIME MINISTER (SHRI ATAL BIHARI 

VAJPAYEE) : Mr. Speaker, Sir. our sentiments have also 
been elCpf'8ased through re8Olution to condole the tragedy 
In Gujarat. There has been a large scale loss of life and 
property. The Govemment in this connection will place a 
detailed statement before the House. 

SHRI KANTILAL BHURIA : Hon'ble Prime Minister, 
Sir, you please visit that place, more than 400 people 
have been killed there. You send a Pa:1lamentary Team 
there. The Jhabua district in Madhya Pradesh is also 
affected by that cyclone. . .. (Interrupt/ons) 

{English] 

SHRI BHUBANESHWAR KAUTA (Guwahatl) : A 
Parliamentary T earn should be sent there. . .. (Intenvptlons) 

(T ranslationj 

SHRI OINSHAW PATEL (Kheda) : Mr. Speaker, Sir, 
it is not a small issue, heavy loss has occurred there. 
more than 200 people were killed and 10,000 people 
have been rendered homeless. Therefore, the Central 
Govemment should provide immediate relief. 

11.05 hr •• 

(English) 

ORAL ANSWERS TO QUESTIONS 

Modemlutlon of Cenala 

·202. SHRI A. VENKATESH NAIK : Will the PRIME 
MINISTER be pleASed to sate: 

(a) whether the Government are considering 
modemising/upgradlng of the canals in the country; 

(b) if so, the State-wise details thereof; 

(c) the total estimated cost involved therein and the 
funds sanctioned for the purpose, State-wise; and 

(d) the proposed schedule for completion of work, If 
any, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (d) A Statement 
is laid on the Table of the House. 

St.t.",.", 

(a) to (d) Irrigation being a State subject, Extension, 
Renovation and Modemiaatlon (ERM) of existing major 
and medium Irrigation projects is carried out by the State 
Govemments as per their own priority out of their own 
resourcaa. Modemisatlonlupgradation of the canals Is 
nonnaRy one of the component of such ERM projects. 
Funds are allotted by the Planning Commission for major 
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and medium irrigation projects including ERM projects. 
Upto the end of VIII Plan; out of 170 ERM Projects 
undertaken in the different States, 60 were completed. 
The total estimated cost of the 110 on-going 8(;hemes is 
about Rs. 11890 crores against which an expenditure 01 
about Rs. 4114 crores has already been incurred upto 
March 1997. 

SHRI A. VENKATESH NAIK : Mr. Speaker, Sir, lirst 
01 all I would like to say that the han. Minister has not 
replied to the question properly. The question was about 
State-wise details but the Minister has reptled in general. 

According to the stalement of the hon. Minister, 170 
ERM projects were taken up in different States out 01 
which only one-third. about 60 projects, have been 
completed so lar. It is known to the august House that 
the country is facing huge losses 01 crops due to 
inadequate irrigation lacilities as a result 01 which several 
farmers in the country have committed suicides: I want 
to know Irom the hon. Minister the reasons for such slow 
progress and also the steps going to be taken by the 
Govemment lor early completion 01 these projects. 

SHRI SOMPAL : Mr. Speaker, Sir, the hon. Member 
is right when he observes that out 01 the 170 extension, 
renovation and modernisation projects, only 60 have been 
completed. But this does not mean that progress has not 
taken place in the case 01 the other 110 projects. 
Progress has been there. If the hon. Member wishes to 
have the details of State-wise allocations in this respect. 
I can give them here. it is a long statement. Or else, I 
can sen)Y'hem to him. 

~ SPEAKER : Shri Naik, would you like to ask a 
second supp:ementary? 

SHAI A. VENKATESH NAIK : No Sir. 

SHRI SHIVRAJ V. PATIL : Sir, the Ministry of Water 
Resources has a lot to do with the canal systems. 
Upgradation and Modernisation of canals can help irrigate 
many more acres of land. It is explained by the scientists 
that if the irrigation and canal systems are computerised, 
the same quantity of water can be utilised to irrigate 
about three to four times of the land under irrigation 
now. i would like to know from the hon. Minister whether 
the Government has realised thaI this can be done. II 
the Government has realised that thIS can be done, what 
kind 01 steps is it going to take to see that not only 
simple upgradation and modernisation but also 
computensation of canal systems and irrigation systems 
is done so that water which is available in a very small 
quantity can be used lor irrigating more land? 

SHRI SOMPAL : Mr. Speaker, Sir, Shri Shivraj Patil 
is right in saying that water available through all the 
canal systems is not being fuMy utilised. There are HYeral 

reasons and lactors leading to this state of affairs. Firstly, 
all the distributaries of the canal systems have not been 
constructed. Secondl¥, the field channels take sometime 
for the farmers to create, therefore, the potential which 
has been created is not really utiiised. Thirdly, there is a 
change in the cropping patt~rn. The earlier design was 
based on the rainfed agriculture and later on these 
cropping patterns have undergone change. So, the water 
which is required now was not envisaged originally. So, 
there Is a lag between the potential and the potential 
utilised. In addition to this, lor better use, land levelling 
and lining of canals and field channels is also undertaken. 
It is being done in many Stat!)s. Central loan assistance 
is being given under ERM projects lor this. So lar as 
modem techniques are concerned, sprinkler sets and drip 
irrigation are to be promoted. Subsidy schemes are going 
on where 70 per crnt is provided lor sprinklers and drip 
irrigation to a normal larmer, and lor SC, ST and women 
larmers up to 90 per cent. These are being promoted. 

But so lar as computerisation is concerned, it has 
not been thought of so lar. If need be, it can be imbibed 
as one 01 the components lor modernising irrigation 
system. 

[Translation] 

SHRI PRABHU DAYAL KATHERIA : Mr. Speaker, 
Sir, I would like to bring to the notice of Hon'ble Minister 
that Uttar Pradesh is the largest state 01 the country. 
The Chambaltaal Project near Agra was lormulated in 
the year 198B and its expenditure was estimated at Rs. 
16 crores at that time. Now 199B has come but even 
today this work has not been completed and instead of 
Rs. 16 crores expenditure cost, an expenditure of Rs. 90 
crores has been incurred. Therelore I would like to know 
from the hon'ble Minister what steps are being taken by 
the Government tr. complete such projects which are 
pending lor years? 

Mr. Speaker, Sir, large amount of water which we 
receive in the form ot rainlall lIows into sea through rivers 
and as a res'JI' the level 01 underground water is going 
down every year. Will the hon'ble ¥inister make efforts 
to collect and retain this water so that the level of water 
can come up and the area which remains unirrlgated 
can be irrigated and the work 01 Chambaltaal project 
near Agra can be started properly? 

SHRI SOMPAL : Mr. Speaker, Sir, the Central 
Govemment has provided sufficient funds to the Stale 
Government 01 Uttar Pradesh in the Ninth Plan and in 
the earlier plans to modemize Agra Canal. If the Hon'ble 
Member desires, I will send complete detail. to him. As 
regards the second question in which the Hon'bla Member 
has stated that larger amount of rain water goes waste, 
It • true. I would like to ten that till now we are able to 
use only 17.29% of rain water. There Is certainly' a need 
to make more use of rain water. 
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Mr. Speaker, Sir, the Planning Commission has 
chalked out watershed management programme of Rs. 
75,800 crore to be implemented in 5 five year plana and 
it has started implementing this from this five year plan 
itself. For this purpose a provision of Rs. 670 crore has 
been made in this years' budget. By implementing this 
programme, the problem which is pointed out by Hon'ble 
Member can be solved by taking permanent and long 
term measures. 

[Eng/ish] 

SHAI P. SHIV SHANKER : Mr. Speaker, Sir, the 
hon. Minister was pleased to observe in his answer to 
the Question that was raised by an hon. Member that he 
has' got the State-wise break-up of all the canals where 
modemisation and upgradation has been carried out. 

I would like to specifically ask him about the Krishna 
Western Delta. The Buckingham Canal is spoiled beyond 
repair. The silt is so much that it has not been cleaned. 
It has got to go all the way right up to Chennai but it 
does not go beyond Ongole. People are suffering very 
badiy because of this. What is the position of Krishna 
Western Delta? Is it being modernised? The State 
Government had been saying that they are getting funds 
from the World Bank. But nothing has been done so far. 
May I ask him to just throw some light on this particular 
canal and the Western Delta of Krishna. 

If you could kindly look into the situation in both 
these places, you can find out that not only thousands 
and thousands of acres of land but lakhs and lakhs of 
acres of land will be irrigated. May I just request him to 
throw light on these canals? 

SHRI SOMPAL : Mr. Speaker, Sir, I do not readily 
have this particular information now. I would send the 
same to the hon. Member. 

SHRI P. SHIV SHANKER: My request is, please do 
something while sending reply to me . ... (lnterruptions) 
Please take some action on them. 

SHRI SUDHIR GIRl : A huge amount of money is 
being spent to eKtend and renovate the irrigation projects 
as is evident from the details furnished by the hon. 
Minister. In the light of such details, may I know from 
the hon. Minister the volume of land involved in. the 170 
irrigation projects? 

I would like to know whether the projects facilitate 
the overall growth of production. If so, what is the total 
Quantum of production and the total volume of land to 
be involved in these projects? 

SHAI SOMPAL : These schemes, under extension, 
renovation and modemisation, are being implemented by 
the States and the money is being given by the Central 

Government. Sir, the details of the area to be covered 
under these schemes are not readily available, but under 
another scheme which is known as WRCP' (Water 
Resources Consolidation Project) some figures are 
available and some States have taken this up. H\ is not 
that. These figures are not available right now, becauae 
the States ask for the funds and it is all implemented by 
the States. They will be coUected from them and can be 
sent to the hon. MDmber. 

[T rans/alion] 

SHRI CHANDRAMANI TRIPATHI : Mr. Speaker, Sir, 
through you I would like to tell the Hon'ble Minister that 
Bansagar Multi-purpose and multi-state project which wu 
launched in Rewa in Madhya Pradesh in 1978 and which 
'Nas to be completed in 10 year's time, has not beftn 
completed as yet. Only the construction of dam is in 
progress. Its full benefit are not being yielded as canal 
has not been constructed as yel. I wOJ.lld like to know 
from the Hon'ble Minister the time by which the work of 
canal will be completed and till date how much amount 
has been spent on this project? 

[Eng/ish] 

SHRI SOMPAL : Again Sir, this pertains to a specific 
project. The details are to be sought from the State and 
then only they can be sent to the hon. Member. 

[Trans/ation] 

SHRI LALU PRASAD : Mr. Speaker, Sir, the Hon'bla 
Minister should know that Canal is a state subject. As 
far as question of funding is concerned, the Govemment 
of India provides funds to state Govemment whenever 
they face financial problem. Through you I would like to 
know as to whether Central Govemment has entered Into 
an agreement with Nepal recently under Kosi Barrage 
Agreement? Hundreds of Kilometres of land under 
jurisdiction of Nepal is eroded and the expenditure 
incurred for regulating the flow of the water has to be 
borne by the State Government. I would like to know 
from the Hon'ble Minister whether the Ministry of 
Agriculture and Its experts have ever considered the fact 
that Ganges is a national river but its water level is 
receding? However it is a separate point because I am 
not aware as to which agreement they have entered Tirto 
with Bangladesh under which the water level of Ganges 
is going up due to process of Silting. Silt is accumulating 
in river bed. The same is the case with canals of Uttar 
Pradesh and other canals used for irrigation purposes. 
The silt is accumulating in those canals. The course of 
rivers is being diverted, erosion is taking place and a 
loss of billions of rupees is being incurred. I would like 
to know from the Govemment whether any measures 
have been taken to remove the silt accumulating in the 
canals through the rivers paSSing through Kosi Barrage 
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and if so what are the details thereof and what help 
does the Government propose to extend to the State 
Government of Bihar in this regard? 

{English] 
SHRI SOMPAL : Mr. Speaker, Sir, though the 

question is not related to modernisation of canal system, 
still on the Eastern Kosi Phase II project, Rs. 81.22 crore 
are to be allocated in the Ninth Plan. 

{Translation} 
SHRI LALU PRASAD: Hon'ble Minister, Sir, I have 

asked the question in Hindi so please give reply in Hindi 
only. ... (Interruptions) 

(English] 
SHRI SOMPAL : Mr. Speaker, Sir, I apologize. 

... (Interruptions) In fact I should have given reply in Hindi. 
Though his question is nol related to original question . 
.. . (Interruptions). 

[English] 
SHRt VAlKO' Mr. Minister. why are you yielding to 

the pressure? ... (Interruptions) Sir. he cannot force the 
hon. Minister to reply in a particular language. 
... (Interruptions) 

SHRt SOMPAl 
... (Interruptions) 

{Translation} 

It is a very small matter. 

AN HON'BlE MEMBER : Mr. Speaker, Sir. when 
the question IS asked in Hindi the reply should also be 
given in Hindi only . ... (Interruptions) 

SHRt lAlU PRASAD : Mr. Speaker, Sir, Hindi is 
our National language. It has been the convention to 
answer the question in the same language in which the 
question has been put. If a member asks a question in 
English. the reply should be given in English and if he 
asks question In Hindi, the reply should also be in Hindi 
... (lnterrup ons) 

: Nothing will go on record. 

..../ /' ... (Interruptions)" 

~. ~PEAKER : Shri Valko. please sit down. Shri 
T.R. Bal)l(l. please sit down. 

/ ... (Interruptions) 

-.foR. SPEAKER : Nothing is going on record. 

... (Interruptions), 

11.23 "rs. 

At this stage. Shri Lalu Prasad and some other hon. 
Members came and stood on the floor near the Table. 

• Not Recorded. 

11.24 hr •• 

At this stage. Shri Laiu Prasad Md some other 
~ Members went back to their ...,.. 

"1'V1R. SPEAKER : Shri Vaiko. please sit down. Shri 
T.R. Baalu, please sit down. 

... (Interruptions) 

~EAKER : Please take your seat. 

/ ... (Interruptions) 

~ SPEAKER : Nothing will go on record. 

.. , (Interruptions)· 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE) : Mr. Speaker. Sir, there is an arrangement 
for simultaneous interpretation in the House . 

/'" ... (Interruptions) 

--1.4R. SPEAKER : Shri Lalu, the hon. Prime Minister 
is clarifying. 

/" ... (Interruptions) 

~ SPEAKER : Shri Ahamed, please take your seat. 

SHRI ATAl BIHARI VAJPAYEE : There should be 
no compulsion. Members are free to use any language 
they like. It should be left to the Member concemed . 
... (Interruptions) 

~ SPEAKER : It is npt like that. Shri Ahamed, 
please take your seat. The hon. Prime Minister is on his 
legs. 

/' ... (Interruptions) 

_ ~ SPEAKER : Shri Aharned, please take your seat. 

-./ ... (Interruptions) 

~. SPEAKER : Hon. Members. please take your 
seats. 

.,/'"' ... (Interruptions) 

~. SPEAKER : Madam, please take your seat. 

. .. (Interruptions) 

~ SPEAKER : Kumari Mamata Banerjee. pIeMe 
talte your s t. 

. .. (InterruptiOfl8) 

R. SPEAKER: You please sit down. What Is this? 

[Translation) 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir, 
there should be no objection If a question put In Hindi 
was being replied to In English by my colleague. howeVer. 
it has been the practice of the Hou.. to reply in Hindi 
to a question put in Hindi . 

• Not Recorded . 



9 o,.rAn&we15 JYAISTHA 20. 1920 (Saka) to Questions 10 

(English] 

But here. there should be no language controversy. 

SHRI LALU PRASAD : We are not raising any 
controversy.. Interruptions) 

seat. 

SHRI ATAL BIHAR I VAJPAYEE . There is an 
arrangement for interpretation. If you want to ask 
questions in Tamil and if you inform the Chair. there is 
an arrangement. All the languages are our national 
languages. 

SHRI SOMNATH CHATTERJEE: Sir. we agree with 
the hon. Prime Minister that the House should not be 
divided on tissue . ... (Interruptions) 

take your seat. Now the 
Minister may respond. 

[Translation J 

SHRI LALU PRASAD: Mr. Speaker, Sir, my question 
remains unanswered .. , (Interruptions) 

~PEAKER : Your question has been answered. 

Flood Control 

'203. SHRI CHINMAYANAND SWAMI : Will the 
PRIME MINISTER be pleased to state: 

(a) the funds anocated to various states for irrigation 
and flood-control projects during each of the last three 
years, State-wise; and 

(b) the impact created by the measures taken in 
respect of irrigation and flood control? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (5HRI 50MPAL) : (a) and (b) A 
Statement is laid on the Table of the House. 

Stlltement 

(a) The State-wise approved outlays for irrigation and 
flood control for the last three years. namely 1995-96, 
1996-97 and 1997-98 are given in Annexures I, II and III 
respectively 

(b) By various measures taken through major. medium 
and minor projects, the country has created an irrigation 
potential of 89.4 million hectares (provisional) at the end 
of Eighth Plan period against the ultimate irrigation 
potential of 113.5 million hectares. 

Various flood management measures undertaken 
through embankments, drainage channels. town and 
village protection works have provided reasonable degree 
of protection to an area of 14.374 million hectares out of 
a total flood prone area of 40 million hectares. 

Annexure I 

Revised Approved Outlays in respect of MajorlMedium Irrigation. Minor Irrigation, CAD. and 
Flood Control for the year 1995-96 

(Rs. in Crore) 

51. States/U.Ts. Major & Minor CAD Flood Total 
No. Medium Control 

2 3 4 5 6 7 

1. Andhra Pradesh 609.67 70.00 8.00 30.00 717.67 

2. Arunachal Pradesh 0.50 15.95 0.46 3.22 20.13 

3. Assam 25.78 42.64 5.28 22.97 96.67 

4. Bihar 182.74 24.83 10.54 35.15 253.26 

5. Goa 30.28 4.00 0.90 0.30 35.48 

• Not Recorded. 
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2' 3 4 5 6 7 

6. Gujara! 636.53 101.85 9.25 1.60 749.23 

7. Haryana 114.33 40.51 13.90 10.00 178.74 

8. Himachal Pradesh 3.06 25.77 1.00 2.04 31.87 

9. Jammu & Kashmir 20.32 24.02 2.60 13.71 60.85 

10. Kamataka 650.50 56.19 8.69 9.72 725.10 

11. Kerala 113.00 34.00 12.00 21.00 160.00 

12. Madhya Pradesh 298.26 127.38 10.49 1.00 437.13 

13. Maharashtra 635.93 299.68 100.57 0.55 1036.73 

14. Manlpur 35.96 6.52 1.40 5.01 48.89 

15. Meghalaya 1.85 6.30 0.25 1.60 10.00 

16. Mizoram 0.02 2.40 0.05 NIL 2.47 

17. Nagaland 0.80 2.55 NIL 0.20 3.55 

18. Orissa 213.09 89.00 3.70 8.80 314.59 

19. Punjab 73.90 33.99 37.00 31.29 176.18 

20. Rajasthan 298.70 50.85 87.91 22.41 459.87 

21. Sikkim NIL 2.56 0.06 0.34 2.96 

22. Tamil Nadu 76.23 29.62 11.56 3.49 120.90 

23. Tripura 5.49 4.46 0.02 2.04 12.01 

24. Uttar Pradesh 337.01 58.07 22.67 10.73 428.48 

25. West Bengal 105.00 15.00 2.00 43.00 165.00 

Total (Slates) 4468.95 1168.14 350.30 260.17 6267.56 

26. A&N Island Nil 1.41 NIL 0.71 2.12 

27. D&N Haveli 0.50 1.05 0.01 NIL 1.66 
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2 3 4 5 6 7 

2B. Chandigarh NIL 0.20 NIL NIL 0.20 

29. Delhi NIL 2.52 NIL 14.15 16,67 

30. Daman & Diu 0.55 0.12 NIL 0.35 1.02 

31. Lakshadweep NIL NIL NIL 1.85 1.65 

32. Pondicherry NIL 2.83 NIL 3.50 6.33 

Tolal (U.Ts.) 1.05 8.13 0.01 20.56 29.75 

Tolal (States + U.Ts.) 4470.00 1176.27 350.31 300.73 6297.31 

Annexure " 

Revised Approved Outlays in respect of MajorlMedium Irrigation, Minor Irrigation, C.A.D. and 
Flood Control for the year 1996-97 

(As. In Crore) 

SI Stales/U.Ts. Major & Minor CAD Flood Total 
No. Medium Control 

2 3 4 5 6 7 

1. Andhra Pradesh 651.BB 122.76 13.00 22.00 809.64 

2. Arunachal Pradesh 1.00 16.92 1.94 3.85 22.81 

3. Assam 23.50 76.10 2.78 19.92 122,30 

4. Bihar 328.14 84.63 11.23 36.35 460.40 

5. Goa 45.50 4.00 0.90 0.80 51.20 

6. Gujaral 1089.03 133.00 9.25 1.60 1:.!32.t18 

7. Haryana 271.23 56.43 13.90 11.00 352.56 

8. Himachal Pradesh 3.22 31.40 1.10 3.70 39.42 

9. Jammu & Kashmir 21.52 22.90 2.98 14.62 62.02 

10. Kamataka 1035.00 90.82 33.00 10.00 1168.82 

11. Kerala 130.00 45.35 12.00 35.50 222.65 
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---~ .. -. 
2 3 4 5 6 7 

12. Madhya Pradesh 318.10 122.46 4.99 1.00 446.56 

13. Maharashtra 679.53 371.03 112.80 1.27 1164.63 

14. Manipur 32.21 6.21 1.32 6.96 46.70 

15. Meghalaya 3.00 7.80 0.70 4.43 15.13 

16. Mizoram 0.05 2.80 0.05 2.90 

17. Nagaland 0.75 2.55 0.19 0.19 3.68 

18. Orissa 338.00 100.58 4.00 10.00 452.58 

19. Punjab 76.52 33.70 37.00 23.90 171.12 

20. Rajasthan 301.65 42.81 98.60 11.35 454.41 

21. Sikkim 2.56 0.06 0.34 2.96 

22. Tamil Nadu 186.16 62.41 12.32 1.59 262.46 

23. Tripura 5.49 11.46 0.02 2.04 19.01 

24. Uttar Pradesh 470.01 109.22 30.00 16.70 625.93 

25. West Bengal 124.00 65.33 1.50 66.35 257.18 

Total (States) 6135.49 1625.23 404.78 305.46 8470.96 

26. A&N Island 0.00 1.68 0.00 1.60 3.28 

27. 0&14 Haveli 0.90 1.05 0.01 0.00 1.96 

28. Chandigarh 0.00 0.20 0.00 0.00 0.20 

29. Delhi 0.00 2.70 0.00 24.00 26.70 

30. Daman & Diu 0.55 0.12 0.00 0.35 1.02 

Sl. Lakshadweep 0.00 0.00 0.00 1.86 1.86 

32. Pondicheny 0.00 2.81 0.00 3.50 8.31 

Total (U.Ts.) 1.45 8.56 0.01 31.31 41.33 

Total (States + U.Ts.) 6138.94 1633.79 404.79 336.n 8512.29 
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Annexure-III 

Revised Approved Outlays in respect of MajorlMedium Irrigation, Minor Irrigation, 
C.A.D. and Flood Control for the year 1997-98 

(As. in Cro,.) 

51. StateslU.Ts. Major & Minor CAD Flood Total 
No. Medium Control 

2 3 4 5 6 7 

1. Andhra Pradesh 712.67 115.12 10.20 17.00 854.99 

2. Arunachal Pradesh 0.49 27.18 1.21 4.48 33.36 

3. Assam 21.46 83.12 3.19 19.92 127.89 

4. Bihar 366.23 65.91 11.30 40.00 483.," 

5. Goa 35.80 3.55 0.95 0.84 41.14 

6. Gujarat 1186.13 171.37 10.00 5.00 1372.50 

7. Haryana 329.69 60.93 15.00 12.10 417.72 

8. Himachal Pradesh 10.00 35.09 1.20 3.90 50.19 

9. Jammu & Kashmir 39.60 39.58 3.54 15.90 98.82 

10. Karnataka 1023.44 85.14 19.93 7.47 1135.98 

11. Kerala 148.10 46.55 12.00 25.50 232.15 

12. Madhya Pradesh 262.61 162.45 5.00 1.00 431~06 

13. Maharashtra 2245.02 401.15 80.67 6.37 2733;21 

14. t./Ianipur 50.00 7.00 1.60 7.10 65.70 

15. Meghalaya 1.50 8.00 0.70 2.00 122J) 

16. Mizoram 0.05 2.80 0.05 0.00 2.90 

17. Nagaland 0.80 2.73 0.20 0.20 3.83 

18. Orissa 586.00 71.40 4.00 5.00 688.40 

19. Punjab 76.98 34.55 50.43 70.00 231.96 

20. Rajasthan 374.19 43.06 98.18 7.82 623.25 



19 Drs/ Answers JUNE 10, 1998 to Questions 20 

2 3 

21. Sikkim 0.00 

22. Tamil Nadu 257.55 

23. Tripura 6.98 

24. Uttar Pradesh 470.00 

25. West Bengal 155.00 

Total (States) 8360.29 

26. A&N Island 0.00 

27. D&N Haveli 1.32 

28. Chandigarh 0.00 

29. Delhi 0.00 

30. Daman & Diu 0.20 

31. Lakshadweep 0.00 

32. Pondicherry 0.00 

Total (U.Ts.) 1.52 

Total (States + U.Ts.) 8361.81 

SHAI CHINMAYANAND SWAMI: Mr. Speaker, Sir, 
through you, I would like to know from the Hon'ble 
Minister the details regarding the number of flood control 
and irrigation projects lying pending especially the ones 
relating to Uttar Pradesh alongwith the reasons therefor? 
Have any funds been received from the World Bank for 
the funding of these projects? If so, when was it received 
and how much of it has been utilised? 

SHAI SOMPAL : Mr. Speaker, Sir, I do not have 
any details ragarding the amount received from the World 
Bantl for flood Control. " any such amount has been 
received, the details will be sent to the Hon'ble Member. 

SHAI CHINMAYANAND SWAMI: Mr. Speaker, Sir, 
the answer to my question is incomplete. Perhaps it has 
not been heard carefully. I had enquired about the numbel" 

4 5 6 7 

2.56 0.06 0.34 2.96 

63.36 12.75 2.03 335.69 

23.32 0.02 4.64 34.96 

112.86 25.00 18.15 626.01 

76.65 3.00 70.23 304.88 

1745.45 370.16 346.99 10822.89 

1.89 0.00 1.61 3.50 

1.12 0.01 0.00 2.45 

0.25 0.00 0.00 0.25 

1.00 0.00 11.00 12.00 

0.17 0.06 0.23 0.66 

0.00 0.00 2.12 2.12 

2.81 0.00 3.00 5.81 

7.24 0.07 17.96 26.79 

1752.69 370.23 364.95 10849.68 

of projects lying pending, especially those pertaining to 
Uttar Pradesh and I also wanted to know as to whether 
any funds have been received from the World Bank for 
the funding of both the irrigation and flood control projects 
or not? 

SHAI SOMPAL : The details regarding the number 
of projects lying pending and the amotmt of flnancial 
assistance received from the World Bank will be 
communicated to Hon'ble Member. 

SHAI CHINMAYANAND SWAMI: Mr. Speaker, Sir, 
as per the fIgUres given, Uttar Pradesh w .. given Rs. 
428 crore in 1995·96; As. 625 crore In 1996-97 and As. 
626 crore Only In 1997·98 which m8ana that there has 
been a difference of mere eight Iakh rupees over last 
year's amount. I would like to know the nIUOne for 8UCh 
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a sharp decline in the grant and also whether the 
Govemment propose to provide funds for the projects 
lying pending in Uttar Pratlesh or not? 

SHRI SOMPAL ; The budget aliocations are made 
alter consulting the Planning Commission and the State 
governments. An amount of Rs. 626 crore was proposed 
to be provided and the same has been given to Uttar 
Pradesh. The details regarding reasons for arriving at 
this particular amount might certainly be there in the 
minutes of the meeting of Planning Commission, however 
we have no su;:h information at all. This allocation was 
made alter consulting Planning Commission and the State 
Government and this amount was found appropriate. 

SHRI BALAAM JAKHAR : Mr. Speaker, Sir, I would 
like to know from the Prime Minister the details regarding 
the amount of money given to Rajasthan for Ghaggar 
flood control and the impact thereof? How the diversions 
were made by Ghaggar Control Board; how much land 
was waterlogged after discharging water into the 
depressions and what was its impact in other areas? 
Lakhs of acres of land was waterloggec1. Ten to twenty 
villages were affected and thousands of people became 
shelterless. The Government propose to release more 
water in depression area Nos. 16 and 1 B but according 
to the report of the National Water Commission, if such 
a thing is done, the town of Suratgarh will be submerged 
in four and a halt years' time. Does anyone look into 
these aspects or not before taking such a decision? Then 
there is an important issue regarding canal as to how 
the Rajasthan Canal is proposed to be modernised and 
whether the command area has been developed or not? 
First the development of command are" has to be 
undertaken and then only canal can be constructed. What 
steps are proposed to be taken to prevent that loss? 

SHRI SOMPAL : Mr. Speaker, Sir, an amount of 
Rs. 11.35 crore In 1996-97 and Rs. 7.82 crore in 
1997-98 has been provided to Rajasthan for flood control. 
So far as the Issue of flooding of Ghaggar is concerned, 
I am very much aware of this problem and I have 
personally visited the affected area. A terrible situation 
has been created there. Lakhs of hectares of land has 
been flooded as this area has a number of natural ditches 
and depressions. Earlier the flood water used to diverted 
towards Pakistan but now Pakistan has constructed some 
dam in its area, due to which highly fertile land giving a 
high agricultural yield has been waterlogged. This Issue 
has been considered many a times. However, the problem 
is that the stutly groups have been sent from the Centre 
and the plans have been chalked out but the demand 
has not been put forth by the Government of Rajasthan 
for launching this project in the manner desired. Whenever 
a demand has been made, required amount has been 
made avaHable. However It has not been possible to 
taekle the problem completely with this much amount. 
... (Interruptions) 

SHRI BALRAM JAKHAR : Under the Indus water 
treaty, they cannot block the flow of nat\lral water in 1tielr 
area. This is totally wrong and I object to it. 

SHRI SOMPAL : That Isa separate laaue and your 
point has been noted. It will be looked into. 

SHRI SHAlL EN ORA KUMAR : Mr. Speaker, Sir, 
Hon'ble Minister has stated in his reply to the question 
put by the members regarding flood control and IrrigBtIon 
projects that the details are being coliflded and he ha 
got no information. I would like to know about the 
provisions made for Uttar Pradesh under this .. charne? I 
would like to draw your attention towarda Allahabad-tha 
Sangam of Ganga and Yamuna rivers. Heavy erosion 
takes place there during flood. Have any measures been 
taken to stop this erosion? Does the Govemment have 
any scheme to relocate the poor people living near the 
rivers? 

SHRI SOMPAL ; Mr. Speaker, Sir, an amount of Ra. 
16.7 crore in 1996-97 and Rs. 18.15 crore In 1997-98 
has been given to Uttar Pradesh for flood control. As for 
the question raised regarding AUahabad, Hon'bla Member 
is raising a matter regarding a particular place and the 
relevant information can be sought from lhe Govemment 
of Uttar Pradesh. I do not have any Infonnation In this 
regard at the moment. As regards the issue of making 
arrangements for people who are living quite close to 
such rivers as are flooded during the raina, It is the 
responsibility of the State Govemments to raisa the height 
of embankment, Issue wamlng prior to flood and extend 
help after the ftooda. This information ~ avdable with 
the State govemments. If they feel that the grant given 
by the Central Govemment la insufficient, they can get It 
increased after discussing the matter. 

[English] 

SHRI BUOY HANDIQUE : The river Brahmaputra is 
dotted with innumerable breaches and erosion points, but 
the allocation for anti-erosion measures during the laet 
three years are too little. A project called Hatieal· 
Dainigaon-Neamati, an anti-erosion project of Jorhat, 
coating Rs. 32 crore was approved by the Ministry of 
Water Resources in 1995. Since winter is the only 
construction season in Assam, rupees one crore were 
released Immediately by the Planning Commission. Then, 
It was included in the State Plan. But the Government of 
Assam was assured that It would be included in the 
Central plan. However, during the last two and a haN 
years, it has not been included in the Central Plan and 
the work is not in progreas. The river threatens a premier 
town of Assam, Jorhat, at a distance of 5 kma., as the 
crow flys. 

May I know from the hon. Minister whether thil 
project would be included In tha Cantral Plan with 
immediate effect so that about hundred villages and a 
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premier town of Assam could be protected from the fury 
01 the Brahlnaputra river. 

SHRI BHUBANESHWAR KAUTA : Sir, I appreciate 
tell us about Guwahati also. 

No, please. 

[Transiation] 

SHRI SOMPAL : This question pertains to a special 
project and the relevant infonnation is not Immediately 
available with me. However the suggestion made by 
Hon'ble Member has been noted and it will be considered. 

(English] 

SHRI BIJOY HANDIQUE : Sir, would you include it 
in the Central Plan? ... (Interruptions). It is because the 
resources of the State are too meagre. 

SHRI SOMPAL : I have said that it has been noted 
and it will be considered. 

: Sir, I never get a chance. 

: You will get a chance. 

... (Interruptions) 

[Translation] 

SHRI RAJVEER SINGH : Mr. Speaker, Sir, a huge 
loss is incurred every year due to floods. Hon'ble Minister 
might have tried to find out the reasons for occurrence 
01 floods. Silt has accumulated at the riverbeds, thereby 
raising its level and that is why even slightly excess 
water inundates the villages. I would like to know from 
the Hon'ble Minister whether h6 proposes to formulate a 
programme lor desilting of rivers? This is not an issue 
pertaining to a particular State because a single river 
passes through a number 01 states, The level of riverbeds 
is going up and that is why, floods are creating such a 
havoc. Will the Union Government fonnulate a scheme in 
consultation Wittl the State Governments lor the desiltir.g 
01 rivers and construction 01 darns and roads? 

SHRI SOMPAL : Mr. Speaker, Sir, a number 01 
measures are being taken for flood control. Such lIoods 
occur when either the heavy lIow 01 river water causes 
breaches in Its banks or due to heavy rains in the 
catchment area or due to the excessive rain in the local 
areas floods are caused Of when the tidal waves and 
rains co-occur such a situation is created. One 01 the 
measures for flood control is to construct the darns on 
the rivers. Such dams are there in Deihl and U,P, also. 
It is proposed to elevate the level 01 villages and the 
same has already been done for thousands of villages. 

These measures are included in flood control dr;ve. So 
far as the question of rivers becoming shallow due to 
the aco::umulatiof'l 01 silt is concemed there is no plan for 
dredging operation and desilting at present. No research 
has been conducted till date on the economic and 
technical leasibillty 01 this aspect, My personal view Is 
that this kind of plan will not be practical within the 
resources of our country. However, the Ministry can 
consider to ~nduct studies on this subject, 

[English] 

SHRI HANNAN MOLLAH : Sir, the river Damodar is 
know as Whang Ho 01 West Benga! because every year 
the Iloods from Damodar cause sorious problems for the 
people of West Bengal. When the original DVC plan was 
lonnulated, the proposal was to construct four reservoirs 
but only two reservoirs were completed, Because of that, 
whenever there is excess rain and the two reservoirs are 
full, the excess water is released and Bengal is flooded 
every year. So, if all the four reservoirs are constructed, 
the extra water can bo preserved there and that water 
can be used for irrigation purpose whenever there is a 
drought. But now on both the counts we are suffering. 
May I know Irom the han. Minister whether the DVC 
plan will be reviewed and the other two reservoirs which 
were Ori~ contemplated will be constructed? 

~ SPEAKER : Shri Hannan Mollah, this question 
relates to flood control. . 

SHRI HANNAN MOLLAH : Yes, Sir, it is because of 
Iloods i~amodar that West Bengal is suffering. 

~ SPEAKER : Plaase ask your Supplementary. 

SHRI HANNAN MOLLAH : I am asking my 
Supplementary, Sir, I would like to know whether the 
other two reservoirs will be constructed by the Govemment 
and the Lower Damodar Channel be completed within 
the shortest possible period. 

SHRI SOMPAL : Mr. Speaker, Sir, this is again a 
project-specific question, the details of which are not 
known immediately. 

SHRI ANIL BASU : Sir, there is a question pertaining 
to the ~ Supplemr,ntary . ... (Interruptlons) 

J' SPEAKER : No, Shri Anll Baau, not like this. 

SHRI A IL BASU : TIlalya, Panchet, Maithon and 
Konar are e four barrages in the catchment area of 
DVC.. ntflrruptlons) 

R. SPEAKER : Shri Baau, not like this. 

SHRI ANIL BASU : But unfortunately tho .. were 
oonatructed ~ 1960 and a lot of siltation haa taken p.ce 
since then, thereby reducinQ the caoacttv of tha barraQes. 
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Would the hon. Minister consider de-siltation of these 
barrages of DVC which is under the control of ewc 
which, in tum, is under the control of the Ministry of 
Water Resources of the Government of India. 

rr fsns/alion J 
Modernisation of Sone CIInal 

'204. SHRI RAVINDRA KUMAR PANDEY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have reviewed the 
present irrigation system in each State: 

(b) if so, the present position with regard to irrigation 
in each State: 

(c) whether the proposal tor modernisation of Sone 
Canal in Bihar is pending with the Union Government for 
years; and 

(d) if so. the steps iaken/proposed to be taken by 
the Union Government to take decision on the said 
proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (d) A Statement 
is laid on the Table of the House. 

State-wise position of approximate irrigation potential 
created and utilised through major, medium end minor 
irrigation schemes upto Mart:h, 1997 is enclosed as 
Annexure. 

Sone Canal Modernisation project Phue-I (BIhar) was 
considered acceptable by the Technical Advisory 
Committee in Its 56th meeting held on 10.11.93 and was 
recommended for investment clearance subject to 
arranging concurrence of State Finance Department and 
environmental clearance from Ministry of Environment and 
Forests. The Ministry of Environment and Forests' have 
since accorded clearance to the project on 4th June, 
1998. 

Annexure 

(In thousand hectllres) 

SI. States/UTs Potential created Potential utiliaed 
No. Major Minor Total Major Minor Total 

& & 
Medium Medium 

2 3 4 5 6 7 8 

1. A. P. 3047.10 2901.87 5948.97 2883.80 2687.16 5570.96 

2. AT. Pradesh 0.00 83.42 83.42 0.00 65.54 65.54 

3. Assam 196.67 592.76 789.43 138.17 484.45 622.62 

4. Bihar 2802.50 5108.24 7910.74 2324.20 4573.70 6897.90 

5. Goa 13.02 20.52 33.54 12.07 17.77 29.84 

6. Gujarat 1350.00 1935.30 3285.30 1200.00 1839.62 3039.62 

7. Haryana 2078.79 1576.77 3655.56 1833.62 1531.62 3365.24 

8. H.P. 10.55 150.38 160.93 5.59 128.42 134.01 

9. J & K 173.70 378.68 552.38 147.57 364.64 512.21 

10. Karnetaka 1686.02 1531.01 3197.03 1471.70 1488.71 2960.41 
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2 3 4 

11. Kerala 513.31 573.12 

12. M.P. 2178.30 2657.52 

13. Maharashtra 2313.00 2619.20 

114. Manipur 63.00 60.39 

15. Meghalaya 0.00 46.64 

16. Mizoram 0.00 12.71 

17. Nagaland 0.00 67.24 

18. Orissa 1557.75 1357.47 

19. Punjab 2512.85 3354.17 

20. Rajasthan 2285.57 2421.24 

21. Sikkim 0.00 26.23 

22. Tamil Nadu 1545.51 2115.22 

23. Tripura 2.30 92.58 

24. U.P 7059.00 23595.00 

25. W. Bengal 1444.0fl 3217.37 

Total-States 32813.02 56495.05 

Total-UTs 18.22 112.15 

Grand Total 32831.24 56607.20 

(Translation] 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, 
Sir, the matter of modemisation of Sone Canal is pending 
lor many years. A high level committee was constituted 
in 1992 lor this purpose. This committee had submitted 
its report in 1993. I would like to know as to what is the 
hindrance in the implementation 01 recommendations 01 
this report even af1er the passage of 6-7 years? 

SHRI SOMPAL : In the 56th meeting 01 Technical 
Advisory Committee held on 10th November, 1993, phase 
'A' 01 modernisation plan 01 Sone Canal was discussed. 
Af1er that clearance was to be obtained from the Finance 
Department of Bihar State. Ministry of Environment and 
Forests has given its clearance on 4th June, 1998. Now 
the project will lurther progress. 

5 6 7 8 

1086.43 464.31 537.49 1001.80 

4835.82 1551.30 2422.02 3973.32 

4932.20 1287.70 2341.10 3628.80 

123.39 52.00 51.19 103.19 

46.64 0.00 40.33 40.33 

12.71 0.00 11.20 11.20 

67.24 0.00 57.93 57.93 

2915.22 1442.66 1227.05 2669.71 

5867.02 2452.34 3296.12 5748.46 

4706.81 2086.31 2336.78 4423.09 

26.23 0.00 20.59 20.59 

3660.73 1545.49 2111.36 3656.85 

94.88 2.30 84.03 86.33 

30654.00 6126.00 21923.00 28049.00 

4661.45 1332.52 2576.90 3909.42 

89308.07 28359.65 52218.72 80&78.37 

130.37 9.00 104.32 113.32 

89438.44 28368.65 52323.04 80691.69 

5HRI RAVINDRA KUMAR PANDEY: My s8C'ond 
supplementary question is that 50ne Canal was 
constructed during the British period and due to the lack 
of maintenance, banks or canal have been eroded and 
its water carrying capacity has also gone down. this has 
made the condition of the people living by the river side 
miserable. Through you, I would like to know as to what 
further action is to be taken by the Government in this 
regard? 

5HRI 50MPAL : Since the clearance has been 
accorded by the Ministry 01 Forests on the pilot plan 01 
the lim phase 01 modernisation 01 Sone Canal, now the 
work will start on it. The Plan Is that Its capacity will 
increase Irbm 5-6 lakh hectares to more than 9 lakh 
hectares. In first phase Rs. 403.41 crores, In second 
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phase As. 381.58 croles and in third phase As. 344.55 
crores will be spent on it. In all, an amount of As. 1129.54 
crore will be spent. 

Dr. C.P. Thakur. Since this question 
relates to Bihar, I will allow only Members from Bihar. 

DR. C.P. THAKUA: Sir, the capacity of Sone Canal 
has gone down becalJse there was an agreement between 
the Government of Bihar and the Government of Uttar 
Pradesh, and the water of Sone Canal is diverted to 
Singrauli project. So, unless the Katvan project is taken 
up, the capacity of Sone Canal will not improve. So, I 
would like to know from the Minister whether there is 
any plan to take up Katvan Yojana alongwith this 
modernisatron of Sone Canal. ... (Interruptions) 

{TranslatlOnl 

The capacity of Sone Canal has gone down. Its water 
has been diverted to Singrauli proJect. There was an 
agreement between the Governments of Bihar, Uttar 
Pradesh and Madhya Pradesh under which there was a 
provIsion that Katvan reservoir wiil be constructed but till 
dute no such reserVOir has been built, due to which the 
water does not reach the tail end of the canal. Will the 
Hon'ble Minrster state whether the work on this project 
has been initiated or nof? Progress can be made only 
thereafter. 

SHRI SOMPAL: U.P. Government have some 
objection on this issue and the matter has not been 
settled till date. When this objection is removed after the 
settlement then only the progress can be made in this 
regard. 

{Engllshl 

SHRIMATI KAISHNA BOSE: Sir. while the canals 
are berng modernised in many parts of the country, is 
the Government aware that many canals are drying up 
in several districts of West Bengal which is causing a 
great hardship to the poor peasants? I have witnessed 
with my own eyes the condition of poor peasants of 
Baruipur. which falls under my constituency. where canals 
have all dried up. The same is the case in Sonarpur 
which is under the constituency of Kumari Mamata 
Banerjee. Has the Government taken up any investigation 
to find out why this is happening? When the Government 
take up the modernisation programme, will they take up 
a sound surface water policy where not only canals but 
lakes and ponds will also come in because indiscriminate 
Sinking of tubewells has caused arsenic poisoning in West 
Bengal. We cannot bear that. So, we want an investigation 
into why our canals are being dried up. I want to know 
whether the Minister will also include in his plans, ponds, 
lakes and other surface water sources. 

SHAI SaM PAL: Sir, as you have rightly observed 
the present question relates to the State of Bihar only. 
... (Interruptions) 

SHAI SUR ENDER SINGH: Mr. Speaker, Sir, 
Questions 202, 203 and 204 are correlated and it is 
absolutely wrong to say that this question relates only to 
Bihar. 

SHRI SOMPAL: But still I am responding to the 
question of the hon. Member. 

She is right that modemisation of the irrigation system 
and increasing the potential for irrigation, creation and 
renovation of tanks, bunds, lakes and beels and oxeyes 
are part of the National Watershed Development Project 
for Rainfed Areas and as I have already informed the 
House while replying to the first question, there is a plan 
which has been formulated by the Planning Commission 
which will be implemented over five Plans, includil1g the 
Ninth Plan. It will cost As. 75,000 crore and this is an 
integral component of that plan to take care of water 
harvesting through lakes, ponds, tanks, beels, oxeyes 
and recharging the underground water system so that 
the availability and utilisation of rain water can be 
enhanced. 

DR. ULHAS VASUDEO PATIL : Mr. Speaker, Sir, to 
undertake hydro-geological survey and exploratory driling 
for getting the ground water, Central Ground Water Board 
has been formed. I would like to know whether the 
Government is going to accelerate this programme of the 
Central Ground Water Board. 

SHAI SOMPAL: Sir, exploration of underground water 
is undertak~n by the Central Ground Water Board and 
yes, this is an integral cOl"'lponent of the whole irrigation 
scheme in creating the Irrigation potential. 

SHAI SUAENDER SINGH : Mr. Speaker, Sir, 
Questions 202, 203 and 204 are partly correlated. 

Sir, there is a vast gap between the irrigation potential 
created and its utilisation. In the sandy areas of Aajasthan 
and Haryana it is really very difficult to take the water to 
the fields with t constructing pucca water courses. 

your supplementary. 

SHAI SUA ENDER SINGH : Sir, I am putting my 
supplementary . 

The World Bank has put a condition that maintenance 
of water courses is strictly prohibited by the State 
Government because they will not advance any aid to 
the State Govemment and they have to be maintained 
by the farmers. Keeping in view the problems of 
maintaining them in the sandy areas, may I know from 
the hon. Minister whether the Union Government will 
provide funds for the maintenance of the water courses? 
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Secondly. waterlogging and salinity cause the biggest 
threat to ~ fertility of the land. 

~ SPEAKER: Please ask your supplementary 
quickly. Otherwise, I will disallow your supplementary. 

SHAI SURENDER SINGH : Sir. I am asking my 
supplementary. 

At least 13 million hectares of land has gone out of 
production. May I know from the hon. Minister as to 
what steps the Government of India is taking to recleim 
that land and is there any Master Plan prepared by the 
Government to divert the flood affected areas to dry 
farming? 

SHRI SOMPAL : Sir. so far as the construction and 
maintenance of field cha,mels are concemed. the Central 
Government does provide assistance to the States under 
Command Area Deve:opment Authority Scheme. This is 
for creating the channels and not for maintenance. 
Maintenance is the exclusive responsibility of the States. 
... (Interruptio 

SHRI SOMPAL : Sir, so far as the problem of 
waterlogging is concerned. it is assuming menacing 
proportions in recent years for several reasons. 

I do have these details. but they cannot be given 
here in this short time. The hon. Member is right in 
saying that reclamation of such land and delogging of 
such land is essential and for drainage. flood control and 
irrigation schemes. they have to act in tan don for tackling 
the problem. Huge areas have already gone under water. 
Drainage is an integral component of tna water shed 
scheme. irrigallon schemes and flood control schemes. 

(Translation] 

SHAI RAMANAND SINGH : Mr. Speaker. Sir. 
regarding question No. 204. I would like to state that the 
Bansagar Dam has not been reviewed yet though Ninth 
Five Year Plan hJS commenced. Therefore. I demand to 
have half-an- r discussion on it. ... (Interruptions) 

... (Interruptions) 

SHAI LAL MUNI CHAUBEY : Sir, I want to know 
whether there is any irrigation facility in Bihar or it is 
confined only to West Bengal? ... (Interruptions) 

SHAI VIAE NORA SINGH : Sir, please allow 
· .. ·.cuslion 0 question number 204 . ... (Interruptions) 

... (interruptions) 

./ ... (Interruptions) 

~ SPEAKER : Please take your seat. Nothing will 
go on record. 

./ ... (lnterruptions)' 

~ SPEAKER: Hon. Members, please take your 
.;eats. Shri Lal Muni Chaubey. please take your seat. 

~ ... (Interruptions) 

~ SPEAKER: You have to give notice first. 

___ L ... (Interruptions) 

t7" ~PEAKER : Order please. 

... (Interruptions) 

[T,..nslation) 

Ofean Development Programmes 

·205. SHRI THAWAR CHAND GEHLOT 
SHRI DATTA MEGHE : 

Will the PRIME MINISTER be pleased to state 

(a) the details of 'the schemes being run by the Union 
Government for Ocean Development; 

(b) the details of cchievement made so far: and 

(c) the expenditur'! incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) 

[English) 

(a) to (c) A statement is laid on the Table of the 
House. 

St"tement 

The details of the schemes being run by the Union 
Government for Ocean Development, the achievement and 
the expenditure incurred thereon during the six year period 
from 1992-93 to 1997-98 are furnished below: 

(1) Polar (AntarctiC) Science : 

• SeVlln actentlflc expedftlons to Antarctica including 
a special cruise for exploration of krill and IIYIng 
resources in Antarctic waters were faunched . 

• Not RIOOfded. 
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o Ice core drilling upto 150 m depth for paleo-climatic 
and environmental studies. 

• 4500 sQ. km of geological mapping of unmapped 
areas of the Wohlthat mountains. 

o Day time auroral studies and ozone profiling studies 
were undertaken to understand the dynamics of 
ozone hole phenomenon. 

o Monostatic doppler acoustic sodar was developed. 

o Assessment of knll resources in the Indian Ocean 
sector of the Southern Oceans. 

o Ecophysiological studies of micro-organisms in 
Antarctic lakes. 

o Upgradation of communication links with the 
mainland through E-Mail. 

o Participation in international campaigns in ozone and 
climatological studies. 

o Setting up of Indian National Database on Antarctic 
SCience (INDAS). 

Eighth Plan Expenditure 
1997-98 Expenditure: 

Rs. 81.65 crore 
Rs. 21.51 crofe 

(2) Marine Non·Llvlng Resources : 

o Bathymetry of entire Pioneer area, 1,50,000 sQ. km. 
in Central Indian Ocean Basin done with the help 
of hydrosweep. 30% of the area relinquished to the 
International Seabed Authority as part of the 
obliga:ion under UNCLOS. 

o Sampling at a closer grid interval of 12.5 km. 
completed. Sampling al 5 km. grid initialed. 

o Three mooring syslems deployed at pre-selected 
sites for time-series oceanographic data. 

o Design of a manipulator arm for Remotely Operated 
Vehicle (ROV). 

o In Ihe field of metallurgy, out of 15 process routes 
chosen, Roast Reduction Ammoniacal Leaching, 
Sulphur-dioxide Ammoniaca!' Leaching and Acid 
(Pressure) Leaching process short·listed for recovery 
of metals from the nodules. 

o The leaching efficiency for recovery of metals- Ni. 
90%-93%, Cu. 88%·95% & Co. 86% ,10 88%, 
demonstrated in batch process pilot plants at 
National Metallurgical Laboratory, Jamshedpur 
[NML(J)) and Regional Research Laboratory, 
Bhubaneshwar [RRL(B)). 

Eighth Plan Expenditure: Rs. 32.14 crom 
1997-98 Expenditure: Rs. 15.50 crom 

(3) Marine Living Reaourcea 

DRUGS FROM THE SEA : 

• 450 species of marine flora and fauna collected and 
Bubjected to chemical extraction and biological 
evaluation. 

o Detailed screening of organisms led to identification 
of 5 organisms possessing high anti·diabetic, anti· 
viral, anti-amoebic, anti-anxiety and larvicidal activity. 

o Regulatory pharmacological and toxicological studies 
on the promising leads, were initiated for developing 
a herbal anti-diabetic drug. 

Eighth Plan Expenditum : 
1997-98 Expenditum : 

Rs. 2. (){) cram 
Rs. 2.50 crOfe 

(4) Ocean Obs.rvatlons and Information Services: 
(Marine Satellite Information Service (MARS IS)) 

o Development of maps of the coral reef areas in the' 
Gull of Kuchch, Gulf of Mannar, Lakshadweep and 
Andaman and Nicobar Islands through ocean remote 
sensing and coastal wet land maps for all the 
maritime states and union territories. 

o Sea Truth data collection for validation of aateliite 
derived data. 

o Generation of PFZ advisories and dissemination to 
over 170 fish landing centres. An empirical wave 
forecast model was evolved. Coastal Zone 
Information System (CZIS) for Rameswaram in Tamil 
Nadu, Mahanadi Estuary Mangroves and Chilka 
Lagoon in Orissa were developed. 

o 7 modem tide gauge stations established in various 
states. These have provided the basis for monitoring 
variations in mean sea leveL 

o Digital Float Tide Gauges (OFTG) were deployed 
for sea level monitoring and modelling. 

o Establishment of 14 National Marine Data Centres 
for collection, storage and dissemination of data and 
information on ocean related parameters. 

o Atlases of the Indian Ocean sea surface 
temperatures and on 'chlorophyll-a' of Northem 
Indian Ocean prepared. 

• A National Data Buoy Programme (NDBP) was taken 
up for implementation. Under this 12 data buoys 
were daployed (8 in the shallow waters and 4 in 
the offshore areas) along the east and west coasts 
for generation and dissemination of oceanographic 
data on real-time basis. 

• A dedicated National Data Buoy Centre has been 
set up at National Institute of Ocean Technology, 
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Chennai, for receiving, archiving and dissemination 
of data to user agencies. 

• The Marine Satellite Information Service (MARSIS), 
Sea ~evel Monitoring and Modelling (SELMAM), 
NatIOnal Ocean Information System (NOIS). Data 
Buoy, Joint Global Ocean Flux Studies (JGOFS) 
and Land Ocean Interaction in the Coastal Zone 
(LOICZ) programmes which were implemented during 
8th Plan have been revamped, restructured and 
integrated into an Ocean Observations and 
Information Services (OOIS), during the 9th Five 
Year Plan. This Programme has four components 
viz. Ocean Observing System, Ocean Information 
Services, Satellite Oceanography and Ocean 
Modelling and Dynamics. 

Eighth Plan Expenditure 

1997-98 ExpendIture: 

Rs. 26.28 erore 

Rs. 20.93 erore 

(5) Marine Environment and Coastal Zone : 

• Monitoring of marine pollution at 77 locations along 
coastline leading to identification of areas of clean 
sea water quality and areas of low, moderate and 
high concentration of pollutants up to 25 km zone. 

• 25 hot spots (areas that are likely to become highly 
polluted In future) were identified lor intensive 
monitOring. 

• Periodical inter-calibration exercises to evaluate the 
quality 01 data being generated were undertaken. 

• Two Coastal Research Vessels viz. Sagar'r'urvi and 
3agar Pasr~imi were commissioned fN continuous 
pollution monitoring. 

• An Integrated C03stal and Marine Area Management 
(ICMAM) Programme was initiated for ensuring 
sustainable development and management 01 ocean 
resources. 

Eighth Plan Expenditure Rs. 19.83 erore 

1997-98 Expenditure Rs. 5.38 erore 

(6) Marine Research and Capacity Building 

42 projects and 84 fellows in the field of ocean 
sCience & technology received financial support. 

• Infrastruc,ure support was provided to the Centre 
lor Atmospheric Sciences, I.I.Sc., Bangalore lor Air-
Sea Interaction studies; Andhra University, 
Visakhap<ltnam, lor M.Sc. course in Coastal 
Aquaculture and Marine Bio-technology, P .G. 
Diploma Courses in . Coastal Aquaculture and Coastal 
Zone Management. 

• Ocean Science & Technology Cells (OSTes) were 
set up in five Universities for promotion of front-
ranking research in Ocean Science & Technology 
and related human resource and capacity 
development. These cells will develop into Centres 
of Excellence in due course. 

Eighth Plan ExpendIture 

1997-98 Expenditure: 

Rs, 12,82 crore 

Rs, 2,16 crore 

(7) Coastal Community Programme. : 

• Shore stations set up in Andhra Pradesh, Tamil 
Nadu, Kerala, Kamataka and South Goa and Walkie-
talkies and accessories distributed to lisher10lk for 
two way communication between shore and fishing 
vessel 

• Extension of this programme to other areas viz. West 
Bengal, Orissa, Maharashtra, North Goa and the 
Union Territories of A & I" Islands, Lakshadweep 
and the Pondicherry, initiated. 

• A scheme to develop an Integrated Fish Finder-
cum-Navigation Guidance System (IFFNGS) was 
taken up for implementation to help fishermen to fix 
the pOSition of the fishing vessel in the sea and 
locate fish shoals. 50 numbers of IFFNGS distributed 
to fishermen in the coastal States of Tamil Nadu, 
Andhra Pradesh, Kerala, Kamataka and Goa. 

• Supporting a multi-disciplinary project in A & N 
Islands to understand the resources, ecology and 
environmental aspects of coastal and Marine 
ecosystem. 

• Demonstration of scientilic method of Shrimp culture 
in acid sulphate soil completed in A .& N Islands. 

• Mixed culture of finfish in cages was demonstrated 
to the local community. 

• A project lor rejuvenation of coral reefs in A & N 
Islands taken up. 

Eighth Plan Expenditure 

1997-98 Expenditure 

(8) Ocean Awarene.s : 

Rs. 4.14 crore 

Rs. 1.92 crore 

• About 50 seminars, symposia, workshops were 
provided linancial assistance. Three seminars relating 
to Ocean sciences were organised in Hindi, 

• Exhibitions relating to Oceans were organised at 
several Universities, Institutions and Vlgyan Meles, 
The Department also put up an Integrated display 
01 Department's activities in 'Made in India' Fair held 
at Johannesburg, South Africa and in the Expo'98 
held at Lisbon. Portugal bearing the theme 
·Oceans-A Heritage lor the Future", 
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• Provision of technical support for establishing an 
oceanarium at Goa. 

Eighth Plan Expenditure Rs. O.BO erore 

1997-98 Expenditure,' Rs. 0.15 erore 

(9) International Cooperation 

• Participated in Programmes like Global Ocean 
Observing System, Global Flux Studies and 
International Oceanographic Data, Information and 
Exchange. Land Ocean Interaction in Coastal Zone. 
World Ocean Circulation Experiment. The 
programmes help in exchanging oceanographic data 
required for climate modeling at regional and global 
levels. 

• Implemenllng a Regional Seas Programme dealing 
with protection of marine environment in South Asian 
Seas Region-initiated by United Nations 
Environment Programme. 

Eighth Plan Expenditure Rs. 3.49 erore 

1997-98 Expenditure: Rs. 0.96 erore 

(10) Infrastructure and Ships 

National Institute of Ocean Technology (NlOT). Chennai 

Nallonal Inslltute of Ocean Technology undertook four 
technology mission mode programmes on Ocean Energy. 
Deep Sea Technology and Ocean Mining. Coastal and 
Environmental Engineering and marine Instrumentation. 

Ocean Energy 

• Improved power module of 55 KW peak capacity 
with two turbines and a central common variable 
speed induction generator developed and connected 
to the Kerala State Electricity Board grid at 
Vlzhinlam. Performance evaluation carried out. 

• Studies to configure an energy conversion device 
for long term reliable power generation from wave 
energy. were taken up. 

• Feasibility report for a mini-tidal power plant 01 3 
MW capacity completed. 

• Technology survey and update for the feasibility 
study of 1 MW experimental OTEC plant on a 
floating platform. 

Deep Sea Technology and Ocean Mining 

• To lift crushed polymetallic nodules from sea-bed, a 
slurry pumping system using high pressure high flow 
clean water jets designed and fabricated. 

• Remotely operated underwater robotic arm capable 
of collecting samples/articles from ocean bed and 
operating valves in underwater pipelines upto 250 
metre water depth is designed. Fabrication for 
integration and testing with the Remotely Operated 
Vehicle (ROV) commenced. 

Coastal and Environmenta' Engineering 

• A finite element model for estimating the wave i; 
parameters in the near shore region incorporating . 
wave refraction, diffraction, reflection, BhoaUng and 
breaking developed. 

• Mode for assessing sustainable development of 
brackishwater aquacuhure in a creek with known 
bathymetry and tidal variation validated with data 
from Varaha and Sarada river creek ne.r 
Visakhapatnam. 

• Estimate of coastal inundation due to tropical cyclone 
initiated incorporating coastal topography, near-ahore 
bathymetry and storm surge predictions. 

Marine Instrumentation 

• Acoustic tide gauge designed. fabricated and tested. 

Wave rider buoy with strapdown accelerometer for 
wave measurement designed and fabricated. 

• Remotely operated instrument floating platform 
designed. 

Research Vessels 

• FORV Sagar Sampada and ORV Sagar Kanya the 
muhl-disciplinary vessels of DOD undertook cruises 
which have helped in locating some of the under-
exploited and potentially rich deep oceanic resources. 

NlOT 

Eighth Plan Expenditure: Rs. 11.84 crore • 

1997-98 Expenditure : Rs. 8.25 cro,. 

Sagar Sampada & Sagar Kanya 

Eighth Plan (Non-Plan) Expenditure,' As. 67.86 crore 

1997-98 Non-Plan Expenditure .' 

{Translation] 

Rs. 15.05 crore 

SHRI THAWAR CHAND GEHLOT : Mr. Speaker, Sir, 
I would like to know from the hon'ble Minister the 
economic and physical targets fixed for the oc .. n 
development in Eighth Five Year Plan. Has only help 
Irom foreign countries been taken for this purpose? If 10, 

name 01 those countrit.1 and also the economic and 
physical targeta achieved during the Eighth FIve Year 
Plan? 
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[English] 

SHRI KADAMBUR M.R. JANARTHANAN : We have 
begun to use the vast seashore resources of the coastal 
length of 0 k.m . ... (interruptions) 

. SPEAKER : There are other hon. Members. 
They have to put questions. We have to complete the 
questions. After that, if there is time, I will call you. 

SHRI KADAMBUR M.R. JANARTHANAN : In 
response to the hon. Member's question, I would like to 
answer that the allotted fund in the 8th Plan was Rs. 
200 crore and for 1997·98 Plan and non-Plan, it is about 
Rs. 1.06 crore. As mentioned in the detailed answer given 
to the hon. Member, we have improved a lot under the 
variou!; schemes like Polar (Antarctic) Science, Marine 
Non·Living Resources, Marine Living Resources, Ocean 
Observations and Information Services, Marine 
Environment and Coastal Zone, Coastal Community 
Programmes. and International Cooperation and Ocean 
Awareness. I would like to tell the House that we are 
using the deep sea ocean resources for energy apart 
from fish and that about 100 tonnes of polymetallics 
nodules were taken from the seas and they are very 
useful to our country. Some valuable drugs could be 
produced from the organisms in the sea. We have got 
assistance of about Rs. 14 crore from Norway for National 
Data Buoy Programme, of which about Rs. 3.70 crore 
was receivnd as external aid. 

12.00 hrs. 

[Translation] 

SHR! THAWAR CHAND GEHLOT : What steps have 
been taken by the Union Gov!. till date for the exploration 
of nodules in the ocean? Has any special achievement 
been made in this regard? 

[English] 

SHRI KADAMBUR M.R. JANARTHANAN : I have 
already told the hon. Member that we are exploring metal 
resources and about 100 tonnes of poly-metallic nodules 
were taken from the ores of the Indian Ocean. 

{Translafton] 

SHRI DATTA MEGHE : Mr. Speaker, Sir, Rs. 200 
crores have been spent till date. I would like to kno.w the 
amount spent on the ocean development on Mumbai and 
Konkan coastal belt of Maharashtra? We have talked to 
the Chief Minister of Maharashtra, other Ministers' and 
also the officials of your department about the new rule 
framed by you. Is there any technical difficulty in it? 
People face difficulties in building their houses arid 

hutment& there. Are you going to take Immecllateactlon 
on the plan formulated by the Chief Mlnlater In this 
regard? 

{English] 

MR. SPEAKER : Mr. Minister, you can send • written 
reply. 

SHRI KADAMBUR M.R. JANARTHANAN : I will get 
the details and supply the information to the hon. Member. 

WRITIEN ANSWERS TO QUESnONS 

{English] 

Allocation for Agriculture and Allied Sectora 

·206. SHRI K.H. MUNIYAPPA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the farmers from several associations all 
over the country have collectively asked the Government 
to reserve sixty per cent of the Central Budget for the 
allocation of agriculture and allied sectors; 

(b) if 80, the details thereof; and 

(c) the decision taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No, Sir. No such 
representation has been received by the Government. 

(b) and (c) : Does not arise. 

FlnallSlltlon of Ninth Five Ve.r Plan 

·207. SHRI G.M. BANATWALLA : Will the PRIME 
MINISTER be pleased to state : 

(a) the progress made in the finalisation of the Ninth 
Five Year Plan; 

(b) the time by which the Plan Is likely to be finalised; 

(c) whether any major changes have been visualised 
in the draft on the Ninth Five Year Plan; 

(d) if so, the details thereof; 

(e) whether any concrete measures have been 
included and specific ffnanclal aRocations helle beer) made! 
proposed to be made for the economic and edui:atIonaJ 
developmant of the minorftles; and 

(f) if 80, the detu thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF' 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARI:.IAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) and (b) The Approach Paper to the Ninth Five Year 
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Plan was approved unanl,nously by the National 
Development Council (NDC) in Its meeting held on 16th 
January, 1997. The Internal Planninp Commission 
undertook the exercise of working out details of the Ninth 
Plan, within the framework 'Jf the Approach Paper adopted 
by the National Development Council. The draft Ninth 
Five Year Plan, 1997-2002, approved at the internal 
meetings of the Panning Commission was released on 
March 1, 1998 by the then Deputy Chairman, Planning 
Commission. This Plan is yet to be considered by the 
National Development Council. 

(c) and (d) The Government decided to review this 
Draft so as to suitably reflect the altered priorities, as 
enunciated in the Nstional Agenda for Governsnce. 
Detailed action plans are already under preparation Which 
will, upon finalisation, be integrated with the existing draft. 
This revised document will then be submitted, through 
due process, lor consideration and approval of the 
National Development Council in due course. 

(e) and (I) Empowerment of socially disadvantaged 
groups including Minorities as agents of socio-economic 
change and development is one of the main objectives 
as given in the Approach Paper to the Ninth Plan. Several 
Central/Centrally Sponsored Schemes are in operation for 
the economic and educational development of the 
minorities. The details of the financial allocations during 
1998-99 lor some 01 these schemes are as follows: 

(i) Pre-examination coaching lor Weaker Sections 
based on economic criteria (Rs. 2 crore); (ii) Grant-in-aid 
to Maulana Azad Education Foundation (Rs. 30 crore); 
(IU) share Capital to National Minorities Development and 
Finance Corporation (Rs. 41 crore); (iv) Multi-Sectoral 
Plans for Minority Concentration Districts (Rs. 10 crore); 
M Area intensive programme for educationally backward 
minorities (Rs. 13 crore); and (vi) Modernisation of 
Mlidarsa Education (Rs. 7 erore). 

Narmada Control Authority 

'208. SHRI SHANTILAL PURSHOTIAMDAS PATEL: 
WHI the PRIME MINISTER be pleased to state : 

(a) whether any decision has been taken by the 
Review Committee of Narmada Control Authority regarding 
Sardar Sarovar project as per orders passed by the 
Supreme Court; 

(b) if so, the details thereof; 

(c) whether the Government propose to s~;ift the 
affected families of the said project; 

(d) if so, the total number of families which have 
been shifted so far 'and are likely to be shifted; 

(e) if not, the re880ns therefor; and 

(f) the details of the action plan wort<ed out by the 
Govemment for timely completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) In the 
matter of Civil Writ Petition No. 319194 filed by Narmada 
Bachao Andolan in April, 1994 in the Supreme Court In 
its Order dated 5.5.1995 ordered that the effective height 
of the Sardar Sarovar Dam be mBlntalned at Elevation 
81.5 metre for the time being. During the course of further 
hearing of the matter the Court in Its Order dated 
12.3.1996 had considered it appropriate to defer the 
hearing of the matter for the time being to enable 
resolution of the differences between the different States 
according to the machinery provided for the purpose. In 
pursuance of the said Order, a special meeting of the 
Review Committee for Narmada Control Authority was 
held on 15.7.1996 followed by a meeting of the Chief 
Ministers of the party States with the Hon'ble Prime 
Minister on 15th and 16th July, 1996 on Sardar Sarovar 
Project wherein the following was agreed to:-

·Construction of Sardar Sarovar Dam may proceed 
as planned, limiting the Full Reservoir level to 132.68 
metres (436 feet) in the first instance. Thereafter the 
data for actual flow of water in the dam will be 
observed for a period of five years. If during any 
three out of these five years, the flow of water-
disCharge is adequate as assessed in the award, 
the decision regarding raising the reservoir level to 
138.68 metres (455 feet) could be considered. 

Construction of the dam will proceed pari-passu with 
the resettlement and rehabilitation of project affected 
persons as per terms of the Award and relief and 
rehabilitation PoHcies laid down by the States In this 
regard. The States shall ensure speedy and proper 
implementation of the relief and rehabilitation 
measures." 

Subsequently during the 7th meeting of Review 
Committee for Narmada Control Authority, held on 13th 
November, 1996 It was decided that the height of Sardar 
Sarovar Dam be raised upto EL 110 metres in the spillway 
portion during 1996-97 with the stipulation that the 
progress of the implementation of Resett,ement & 
Rehabilitation (R&R) measures wOUld be reviewed at EL 
81.5 metres with similar reviews for every 5 metre height 
of the Dam so that the construction work could progress 
pari-passu with the implementation of Resettlement & 
Rehabilitation measures. 

(c) Yes, Sir. 

(d) 10,191 project Affectacl Families have been settted 
upto April, 1998 and blliance families likely to be shifted 
are 30,536. 

(e) Does not arise. 
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(f) The project scheduled to be completed by 2000 
AD. However, completion of the project is dependent on 
the availability of funds and pari-passu Implementation of 
Resettlement & Rehabilitation measures of Project Affected 
Families by the party States as per the Narmada Water 
Disl'utes Tribunal (NIVDT) Award. 

[Trans/ation] 

Disputed Irrigation Projects 

*209. DR. MADAN PRASAD JAISWAL : 
SHRI ANANT KUMAR HEGDE : 

Will the PRIME MINISTER be pleased to state 

(a) whether the Govemment are aware that water 
sharing disputes are going on among various States; 

(b) if so, the details thereof; and 

(c) the efforts being made by the Union Govemment 
to resolve the disputes amicably and expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. 

(b) and (c) The Central Govemment endeavours to 
resolve inter-State water related disputes by encouraging 
negotiations. constituting Boards for development and 
regulation of Inter-State RiversIRiver Valleys. Tribunals 
for adjudication of water disputes are set up on the 
request of any of the party States if the water disputes 
are not resolved otherwise. 

Tribunals have been set up for adjudication of 
Godavari, Krishna, Narmada, Ravi-Beas and Cauvery 
Water Disputes. First three Tribunals have already given 
their final awards. 

Further, the Ministry of Water Resources has also 
set up a Standing Committee under the National Water 
Resources Council for resolVing inter-State issues in water 
resources. 

Soli Er0810n by Ganga 

*210. SHRI HIRA LAL ROY: 
KUMARI MAMATA BANERJEE: 

Will the PRIME MINISTER be pleased to state : 

(a) whether several districts of Bihar and West Bengal 
are adversely affected due to soli erosion by the rivers 
of Ghaghra, Padma and Ganga; 

(b) if so, whether any expert Committee has been 
set up by the Planning Commission to tackle the problem; 

(c) whether measures recommended by the 
Committee are being implemented; 

(d) If so. the details thereof; 

(e) If not, the reasons therefor; and 

(f) the time by which the problem of soil erosion Is 
likely to be controlled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes Sir. Severe 
bank erosion by the river Ganga, called Padma in 
Bangladesh has affected several areas in the districts of 
Maida and Murshidabad in West Bengal. Bank erosion 
by river Ganga has also affected the districts of Buxar, 
Chhapra, Begusarai and Bhagalpur in Bihar. This 
phenomenon has also been observed at some reaches 
along tho left bank of river Ghaghra In Bihar State. 

(b) to (d) To examine the bank erosion problem of 
the river GangalPadma in the districts of Maida and 
Murshidabad in West Bengal. Planning Commission 
constiMed an Experts' Committee in September, 1996 
which submitted its report in December, 1996, 
recommending short term and long term measures, Costillg 
Rs. 315 erore and Rs. 612 crore respectively for tackling 
the erosion problem in various reaches lying upstream 
and downstream of the Farakka Barrage in the districts 
of Maida and Murshidabad. The long and short term 
measures were prioritised and the schemes were allocated 
between the Centre and the Govemment of West Bengal 
based on their respective jurisdiction for providing funds 
by the Planning Commission, and their execution 
subsequently . 

(e) Does not arise. 

(f) River behaviour and its management for large 
rivers like Ganga flowing through aUuvial plains are not 
easily amenable for accurate predictions, and undertaking 
measures to remedy the problem due to bank eroeion. 
Thus It is difficult to completely eliminate or to fix a 
definite time frame towards controlling bank erosion in 
such a large river. 

Target and Production of Wham 

*211. SHRI SATNAM SINGH KAINTH : 
SHRI CHANDRASHEKHAR SAHU : 

win the PRIME MINISTER be pleased to etate : 

(a) whether production of wheat this year is less 
than the targets fixed; 

(b) the quantum of wheat estimated to be produced 
and the actual production thereof; 

(c) the action being taken by the Govemment to 
meet the shortage of wheat; . 

(d) the Impact of shortfan on wheat prices; and 
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(e) the target set and achieved for procurement of 
wheat by different Government agencies like Food 
Corporation of India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The 
Production of wheat during 1997-98 is likely to be 66.38 
million tonnes as compared to the target of 68.50 million 
tonnes, thus showing a shortfall of 2.12 million tonnes. 

(c) Action has been taken to import 1.5 million tonnes 
of wheat. 

(d) and (e) The procurement of foodgrains under price 
support is voluntary in nature, since only the foodgrains 
offered by the farmers are procured by the Food 
Corporation of India/State Government agencies, As such, 
no targets for procurement are fixed. However, a 
substantial quantity of 11.96 million tonnes as on 5.6.1998 
has be",n procured as against only 8.52 million tonnes 
procured as by this day last year. With sufficient stock 
available with the Government, the prices of wheat are 
very comfortable as reflected in only 3.2 per cent annual 
increase in the wholesale price Index of wheat for the 
week ending 23.5.98 as against 16.4 per cent during the 
corresponding period last year. The current year increase 
in wheat prices is also lower than the price increase of 
6.5 per cent for all commodities. 

Comprehensive Test Ban Treaty 

*212. SHRI MANIKRAO HODLYA GAVIT : 
SHRI RAMKRISHNA BABA PATIL : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment now propose to sign 
CTBT after conducting nuclear tests; 

(b) if so, the details thereof; 

(e) whether there has been pressure from the 
developed countries to sign CTBT; 

(d) if so, the details of such nations; 

(e) whether Signing on CTBT is likely to adversely 
affect our further nuclear tests; and 

(f) if so, the steps Govemment propose to take in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Govemment have announced that India will 
observe a voluntary moratorium and refrain from 
conducting underground nuclear test explosions. It has 
also indicated willingness to move towards de-Jure 
formalisation of this declaration. 

(c) and (d) Severel developed countries such as USA, 

France, United Kingdom, Germany, Japan, Italy, Denmark, 
Netherlands, Norway, Sweden and others have called on 
India to sign the CTBT without any conditions. 

(e) and (f) Under the CTST, States Parties are 
prohibited from conducting "any nuclear test explosions 
or any other nuclear explosion". Govemment have already 
announced a voluntary moratorium on further underground 
nuclear test explosions, However, the series of tests 
conducted by India have provided us critical data for the 
validation of our capability, significantly enhanced our 
capability in computer simulation and enabled us to 
undertake sub-critical experiments in future, if considered 
necessary. 

[English1 

Electronic Induatry 

*213. PROF. P.J. KURIEN : Will the PRIME 
MINISTER be pleased to state : 

(a) whether Govemment have decided to form a 
"development council" for electronic industries to deal with 
its problems for both hardware and software sector; and 

(b) If so, the details thereof alongwlth its compoaitIon, 
aims and objectives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND· MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Yes, Sir. The Govemment of India, vide order published 
in the Gazette of India: Extraordinary S.O. 1S7(E) dated 
2nd March, 1998 has established the Development Council 
for Electronics Industry for a period of two years in 
exercise of the powers conferred by Section 6 of the 
Industries (Development and Regulation) Act, 1951, (86 
of 1951), read with rules 3, 4 and 5 of the Development 
Councils (Procedural) Rules, 19S2.The purposa of this 
Council is to provide a forum for considering the problems 
of the electronics industry and to suggest measures for 
future development of both hardware and IIOftware 8ecIor. 
The composition of the said Council II given In the 
Statement enclosed. 

Composition of Development Council for 
Electronics Industry 

1. Secretary to the GoverDment of India, - Chairman 
Department of Electronics, 
Electronics Nlketan, CGO Complex, 
New Delhi. 

2. Secretary to the Govemment of India - Member 
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Ministry of Commerce, 
Udyog Bhawan, New Deihl. 

3. Secretary to the Govemment of India - Member 
Department of Industrial Policy and Promotion, 
Udyog Bhawan, New Delhi. 

4. Secretary to the Govemment of India - Member 
Department of Teklcommunication, 
Sanchar Bhawan, New Delhi. 

5. Secretary to the Govemment of India Member 
Department of Science and Technology, 
Technology Bhawan, New Delhi. 

S. Secretary to the Government of India - Member 
Department of Small Scale and Agro 
and Rural Industries, New Delhi. 

7. Dr. N. Seshagari, Member 
Special Secretary and Director General, 
National Informatics Centre, 
Block 'A', CGO Complex, New Delhi. 

8. Adviser (Industry and Minerals), - Member 
Planning Commission, 
Yogna Bhawan, New Delhi. 

9. Managing Director, Member 
Punjab State Electronics Development 
Ltd. (PSEDC), 
Udyog Bhawsn (5th Floor), 
189. Himalaya Marg, 
Sector t7, Chandigarh-1S0017. 

10. Chairman and Managing Director, - Member 
Bharat Electronics Ltd" 
116/2, Race Course Road. 

11. Chairman and Managing Director, Member 
Computer Maintenance Corporation Ltd., 
1, Ring Road, Kilokari, 
Opp. Maharani Bagh, New Delhi. 

12. Chairman and Managing Director, - Member 
Indian Telephone Industries Ltd., 
4511, M81'grath Road, 
New Delhi. 

13. President, - Member 
Consumer Electronics and Television 
Manufacturers Association (CETMA), 
J-13, Jangpura Extension, 
New Delhi-llooI4. 

14. President, Member 
EleCtronic Component Industries 
Association (ELCINA), ELCINA House, 
422-, Okhla Industrial Area, 
New Delhi-11oo20. 

15. President, - Member 
National Association of Software and 
Service Companies (NASSCOM), 
109, Ashoka Hotel, New Delhi-l10021. 

1S. President, Member 
Manufacturers Aesociation tor 
Information Technology (MAlT), 
4th Floor, PHD House. 
Opp. Asiad Village Complex. 
New Delhi-11001S. 

17. President, - Member 
Computer Society of India (CSI), 
122 TV Industrial Estate, 
S.K. Ahire Marg, Worli. 

. Mumbai-400025. 

18. President, Member 
Confederation of Indian Industries (CII). 
23-26. Institutional Area, 
Lodhi Road. New Delhi-110oo3. 

19. Chairman, - Member 
Electronics and Computers Software 
Export Promotion Council (ESC), 
3rd Floor, PHD House. 
Opp. Asian Games Village, 
New Delhi-l1oo16: 

20. Mr. Vijay Thadani, - Member 
President & CEO, 
NIIT Ltd., 
C-125, NIIT House, Okhla Phase-I, 
New Delhi-lloo20. 

21. Mr. Gopal Srinivasan, Member 
Director, 
TVS Electronics Ltd., 
Jayalakshmi Estate, 
8, Haddow8 Road, 
Chennai-60000S. 

22. Mr. Shiv Nadar, - Member 
Chairman, 
Hlndustan Computers Ltd., 
A-10 & 1" Sector 3, 
NOIDA. 

23. Mr. J.C. Kapoor, - Member 
Chairman, 
Danfoss (India) Ltd., 
7061n07, Surya Kiran Building, 
9, Kaslurba Gandhi Marg, 
New DeIhI-110001. 

24. Mr. 8ulpreet Singh, - Member 
Continental Devices India lItd., 
2o-A, Aurangzeb Road, 
NeW tlelhl-l10oo1. 
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25. Shri O.N. Vaid. 
Joint Secretary. 
Department of Electronics. 
Electronics Niketan. 
6. CGO Complex. Lodhi Road. 
New Delhi-110oo3. 

- Member 
Secretary 

Demand and Subsidy of Fertilizers 

'214. SHRI AMAR PAL SINGH 
SHRI T. GOVINOAN : 

Will the PRIME MINISTER be pleased to state : 

(a) the quantity and varieties of fertilizers demanded 
by each State Govemment during each of the last two 
years and the current year for both Kharif and Rabi 
seasons separately. State-wise; 

(b) the stock of various fertilizers with the Union 
Government and their market priGe at present; 

(c) whether the Government have announced the 
revised rate of subsidy on fertilizers; 

(d) If so. the details thereof; and 

(e) the total amount of subsidy provided by the 
Government during each of the last three years. State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Urea is the only 
fertilizer which is under statutory price control and for 
which assessment of demand and allocations are made. 
A Statement indicating the State-wise assessed demand 
from Khanf 1996 to Kharif 1998 season vis-a-vis 
consumption of urea from Kharif 1996 to Rabi 1997-98 is 
enclosed. The assessment of urea demand for Rabi is 
normally made in August-September. 

(b) The Union Govemment does not hold Idocka of 
urea or -other fertilizers. The price 0' urea was Rs. 3860 
per tonne upto the 1st June 1998. The maximum retail 
prices for decontrolled fertilizers announced by the Urion 
Govemment for Kharif 1998 are as under: 

Ol-Ammonium Phosphate (OAP) 

Muriate of Potash (MOP) 

Complexes (Various grades) 

(Ru"... pet' tonne) 

8300 

3700 

6200 to 8000 

(c) and (d) The urea manufacturers are comperII8ted 

through payment of subsidy (the difference betweM'I the 
retention price and the selling price minus distribution 
margin) under the scheme known 88 Retention price-
cum-subsidy scheme. In case of Imported urea, the 
diflerernce between the cost of Imports and ttIe stilling 
price is bome by the Govemment of India .. subIIIdy. 
Any change in the selling price or the retention prIoe/ 
import price results in change In the rate of BUt*dy. 
Government has not announced any feviHd rate of 
concession for the decontrolled fertHlzers. 

(e) The subsidy on fertilizei's is paid to the 
manufacturers and importers of fertilizers and not to the 
State Governments. A statement of subsidy paid during 
the last three years is given below: 

Urea Indigenous 

Urea (Imported) 

Decontrolled fertilizers 

(Rs. in Crore) 

1995-96 1996-97 1997-98 

4300 

1935 

500 

4743 

1162 

1672 

eeoo 
729 

2588 

St.tement 

Assessed Requirement snd Consumption of Ures 

(In '000 tonnee) 

Khanf 1996 Rabl 1996-97 Kharif 1997 Rabi 1997-98 KbIriIl. 

Serial State Assess- Consump- Assess- Consum- Assess- Consum- Assess- Estimated AIMu-
No. ment tion ment ption ment ption ment ConIumptian men! , 

2 3 4 5 6 7 8 9 10 11 

1. Anethra Pradesh 953.50 935.06 1020.00 997.03 985.00 830.04 1020.00 822.46 180.00 

2. Kamataka 525.00 501.70 364.80 310.70 550.00 542.19 368.00 335.00 580.00 
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2 3 4 5 

3. Kerala 69.17 66.05 63.70 

4. Tamil NaclI :!90.00 313.69 505.00 

5. Gujarat 620.00 546.70 500.00 

6. Madhya Pradesh 620.00 559.79 686.00 

7. Maharashtra 1100.00 1035.84 610.00 

8. RJjaslhan 450.00 398.110 650.00 

9. Goa 5.35 2.47 1.80 

10, Haryana 550.00 541.60 750.00 

11. Punjab 1075.00 896,53 1050,00 

12. Uttar Pradesh 2070,00 1976.08 2550.00 

13. Himachal Pradesh 30.00 27.05 22.00 

14. Jammu and Kashmir 70.00 36.47 42.00 

15. Delhi 10.50 10.74 24,00 

16. Bihar 660,00 672,02 650.00 

17. Ori881 340,00 205.66 138.50 

18. West Bengal 440,00 392,00 610.00 

19, Assam 35.00 31.85 33.00 

20, Tripura 8.68 5.45 7.42 

21, Manipur 23.25 21.00 7.00 

22. Meghalaya 2.50 2.21 2.75 

23. Nagaland 0.50 0,45 0.35 

24. Arunachal PradIIh 0,27 0,24 0,30 

25. Mizoram 0.40 0.24 0.40 

26, Sikkim 2,00 0.86 0,45 

AI Incia 10084,14 9W,67 10344.28 
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6 

56.55 

489,81 

505.03 

624,32 

579,73 

858.58 

1.79 

672.26 

980.84 

2467.30 

18.49 

36.06 

26.28 

619.76 

100,59 

569.62 

35.41 

6.08 

3.04 

2.19 

0.16 

0.31 

0,18 

0.16 

mB.81 

7 

110.00 

340,00 

605,00 

695.00 

1100.00 

480.00 

4.50 

580.00 

980.00 

2120.00 

30.00 

62.25 

11.55 

725.00 

300.00 

430,00 

40.00 

13,00 

23.35 

3.00 

0,50 

0.27 

0.55 

0.80 

10117,94 

to OIlfttJoM 52 

8 9 10 11 

84,68 63,36 52.89 72.00 

326,25 550.00 500.00 375,00 

547.82 615,00 632.32 800,00 

639,08 750,00 750.00 70\..00 

1048.05 635.00 631.00 1125.00 

421.24 750,00 750.00 485,00 

2.41 2,20 1.89 4.50 

551.05 750,00 750.00 800,00 

1141.09 1030,00 1051,16 1000.00 

2073.89 2700,00 2600.00 2225.00 

25,50 22,00 21.46 30.00 

47.21 43.00 42.03 75,00 

10.62 30.00 26.07 13.50 

643.33 700.00 655,48 700,00 

259,62 158.00 160.00 325,00 

396.99 625.00 625.00 480,00 

37.63 46.00 45,01 50,00 

5.98 12.00 13.01 12,00 

18.88 5,50 4.83 23,00 

2,43 3,00 2,11 3,00 

0,36 0.50 0,40 0,50 

0.25 0.35 0,32 0.35 

0,26 0,50 0.58 0.40 

0.38 0.45 0.33 0,50 

9479,08 10917,82 10528.72 10478.118 
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Combtitlng Terrorism 

'215 SHRI R. SAMBAS IVA RAO : 
DR. T. SUBBARAMI REDDY : 

Will the PRIME MINISTER be pleased to state: 

(a) whether India and Bangladesh have decided to 
root out terrorism between the two countries; 

(b) whether the Bangladesh Foreign Minister recently 
viSited India and had discussions with the Indian 
Government; 

(c) if so. whether the Bangladesh authorities in the 
,",cent past have taken steps to demolish mililant 
sanctuaries; and 

(d) if so. the details thereof? 

, THE MINISTER OF STATE IN THE MINISTRY OF 
E'XTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (d) Matters relating to terrorism have been 
discussed with the Government of Bangladesh within the 
overall framework of discussions on security related issues 
between the two countries. Bangladesh and India have 
agreed to work together to counter terrorism and have 
stated that they would not permit their respective territories 
to be used for any activities targelted against the other. 

2. The Foreign Minister of Bangladesh visited India 
on 20-24 April 1998 as a Special Envoy of the Prime 
Minister of Bangladesh. During his discussions, the 
Foreign Minister of Bangladesh reiterated that his 
Government would not allow Bangladesh territory to be 
used for anti-India activities. 

Per Capita Amount 

'216. SHRI S.S. OWAISI : Will the PRIME MINISTER 
be pleased to state: 

(a) the per capita amount allocated for agricultural 
and rural development during each of the last three years; 

(b) the amount sought by State Governments and 
approved by Planning Commission for this purpose during 
the above period, State-wise; 

(c) whether the State Governments have been 
allocated less amount; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) to (d) The total Plan outlay of the Statas are decided 
through mutual discussions between the Deputy Chairman, 
Planning Commission and the raspective Chie' Ministers! 
Govemors keeping in view the availability of ntIIOUl'C88 
which consist of Central support and States' own 
resources. The sector-wise allocations within the total plan 
outlay are proposed by the States and finalised in 
consultation with the Planning Commission keeping in view 
their prioritie!! and the overall objectives of the Five Year 
Plans and these are not decided on a per capita basis. 
Theretore, the question of allocating leas outlays for 
particular sectors to the States does not arise. A 
Statement-I indicating the State-wise allocations for 
Agriculture and Rural Development for the State plans 
as decided on the basis of mutual discussions for the 
years 1995-96, 1996-97 and 1997-98 is enclosed. 
State-wise outlays for Agriculture and Rural Development 
sectors divided by respective population of the States for 
the census year 1991 are shown In the attached 
Statement-II. Besides the outlays for dHferent sectors for 
the State Plans, outlays are also allocated for Central 
Ministries on the basis of inter se priority of .. erent 
sectors and total resource availability In consultation with 
the concerned Ministries. These outlays are also not 
decided on a per capita basis. The details of Central 
sector outlay for Agriculture and Rural Development 
sectors during the last three years are in the attached 
Statement-III. 

Stlltement·' 

Annual Plans-1995-96 to 1997-98-0rig;nally Approved Outlay for State Plans 

(Rs. In Crore) 

st States/UTs Agriculture & Allied Activities Rural Development 

Nc!. 1995-96 1996-97 1997-98 1995-96 1996-97 1997-98 

1~ 2 3 4 5 6 7 8 

1.: Andhra Pradesh 72.00 64.48 128.40 143.00 241.96 230.00 
it: 

~. Arunachal Pradesh 49.70 52.14 60.81 19.38 20.18 23.93 
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2 3 4 5 6 7 8 

3. Assam 166.00 159.53 162.88 96.00 132.41 131.28 

4. Bihar 155.43 80.58 92.28 385.56 726.68 826.41 

5. Goa 11.19 11.91 8.79 3.15 3.06 2.70 

6. Gujaral 189.48 255.72 317.62 167.17 182.55 200.59 

7. Haryana 89.64 108.80 105.13 34.27 35.42 57.00 

8. Himachal Pradesh 107.69 121.85 132.84 25.32 39.19 48.60 

9. Jammu & Kashmir 110.11 117.65 152.00 32.44 44.69 60.37 

10. Karnataka 237.35 254.46 208.93 190.55 276.41 232.18 

11. Kerala 207.25 243.20 207.27 76.00 191.19 91.56 

12. Madhya Pradesh 213.83 319.95 337.93 314.04 317.68 379.59 

13. Maharashtra 435.72 535.57 313.14 488.57 1002.95 717.42 

14. Manipur 26.63 24.85 26.58 12.97 11.17 11.73 

15. Me9halaya 38.12 40.37 40.37 18.00 21.25 21.57 

16. Mizoram 21.90 24.98 28.48 37.35 39.15 38.45 

t7. Nagaland 21.10 21.10 22.63 34.14 39.45 41.12 

18. Orissa 170.83 135.06 121.61 185.28 220.02 132.89 

19. Punjab 107.89 104.79 74.12 46.48 100.72 109.33 

20. Rajasthan 317.40 314.58 316.98 196.74 276.36 287.25 

21 Sikkir,1 19.42 21.80 37.80 9.76 10.22 10.04 

22. Tamil Nadu 265.65 334.27 342.75 145.10 302.23 437.55 

23. Tripura 47.58 36. SO 33.29 35.55 32.72 72.79 

24. Uttar Pradesh 396.07 504.10 510.45 459.93 1047.33 857.06 

25. West Bengal 102.78 119.58 150.58 154.93 254.60 254.95 

Tolal (States) 3580.76 4007.82 3933.68 3311.98 5569.59 5276.36 
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S",tement-ll 

State-wise Outlays Divided by Respective Population of the SMfw lor fheCerlsus JIM' 7991 

(in Rupees) 

51. State&lUTs Annual PIan-1995-96 Annual PIan-1996-97 Annual Plan - 1997-98 
No. Agriculture Rural Agriculture Rural Agriculture Rural 

& Allied Development & Allied Development &AlHed Development 
ActivHies Activities ActMties 

2 3 4 5 6 7 8 

1. Andhra Pradesh 11 20 10 36 19 34 

2. Arunachal Pradesh 570 222 598 231 697 274 

3. Assam 74 43 71 59 72 58 

4. Bihar 18 44 9 84 11 95 

5. Goa 95 27 101 26 75 23 

6. Gujarat 46 40 62 44 76 48 

7. Haryana 54 21 66 21 63 34 

8. Himachal Pradesh 207 49 234 75 255 93 

9. Jammu & Kashmir 142 42 151 57 195 78 

10. Karnataka 52 42 56 61 46 51 

11. Kerala 71 26 83 65 71 31 

12. Madhya Pradesh 32 47 48 48 51 57 

13. Maharashtra 55 61 67 126 39 90 

14. Manipur 144 70 134 60 144 63 

15. Meghalaya 213 102 226 119 226 121 

16. Mizoram 314 536 358 562 409 SS2 

17. Nagaland 173 279 173 323 185 336 

18. Orissa 54 58 42 e9 38 42 
in-
19. Punjab 53 23 51 49 36 54 

.:20. Rajasthan 72 44 71 82 72 85 
f 

i~l. Sikkim 473 237 
"I' 

530 249 920 2~ 

~~2. Tamil Nadu 47 26 80 54 61 78 
'~ 
~3. Tripura 171 128 131 118 120 2e2 
. 4. Uttar Pradesh 28 33 36 75 36 61 

5. West Bengal 15 23 17 37 
., 

22 37 

Total (States) 80 66 88 98 93 97 
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Sta'ement.,,, 

Central Sector Outlays for Agriculture and Rural 
Development 

Year 

AGRICULTURE & ALLIED ACTIVITIES 

1995·96 

1996-97 

1997-98 

RURAL DEVELOPMENT 

1995·96 

1996-97 

1997-98 

(Rs. in crore) 

Central 
Sector (BE) 

(including 
all UTs) 

2 

2144.00 

2080.47 

2050.42 

8310.00 

8692.00 

9095.70 
-----------------------------------
{Translalion] 

Irrigation Facilities in Hilly Areas 

"217. SHRI BHERU LAl MEENA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether any scheme is under the consideration 
01 the Government lor providing irrigation facilities in the 
hilly areas 01 the country; 

(b) il so, the details thereol; and 

(c) il not, the reasons therefor? 

THE MINISTER OF STATE IN THE MI~JISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) to (c~ There are 
no major & medium irrigation projects under the 
consideration 01 the Union Government in the hilly areas. 
So lar as the Minor Irrigati.>n Schemes are concemed, 
such schemes do not require clearance from the Union 
Govemment and they are planned, funded and executed 
by the State Governments. The details 01 such minor 
irrigation schemes are, lherelore, not maintained by the 
Central Govemment. 

Technology Mission on Dairy Development 

'218. SHRI V.K. KHANDElWAl : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have introduced 
technology mission on dairy development; 

(b) il so, details thereof, State-wise; 

(c) the progress made in the dairy sector since 
introduction ol.technology miSSion, State-wise; 

(d) the steps taken by the Government to get the 
desired results from this mission; 

(e) funds allocated/spent during the last three years 
for this mission, State-wise; and 

(f) efforts being made to bring remaining StateslUnion 
Territories under the purview of technology mission for 
the improvement of Dairy industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes Sir. 

(b) The Technology Mission on D'airy Development 
(TMDD) was introduced in the following sixteen states! 
UTs: 

Andhra Pradesh, Bihar. Goa, Gujarat. Haryana, 
Himachal Pradesh. Karnataka, Madhya Pradesh. 
Maharashtra. Orissa, Pondicherry, Punjab, Rajasthan, 
Tamilnadu, Uttar Pradesh, West Bengal. The malor 
programmes initiated by the mission are strengthening of 
frozen semen stations, establishing linkages for providing 
animal breeding and health services, establishing 
communication facilities (Phones) in govemment veterinary 
dispensaries. liquid nitr?gen storage and delivery system, 
fodder seed production programme and training of 
govemment officers. 

(c) Cumulative progress made in dairy sector for the 
period upto 31.3.98 for key items. Statewise, is given in 
Statement-I. 

(d) The Government of India had sanctioned Rs. 
33.58 crores duri~g the 8th Five Year Plan period and 
Rs. 3.98 crore during 1997-98 for implementing different 
components of the mission. The Empowered Committee 
of the mission chaired by the Cabinet Secretary, 
Government 01 India, constantly reviewed the progress of 
the mission implementation. 

. (e) Statement-II of funds allocated and released during 
last three years i.e., 1995-96. 1996-97 and 1997-98 is 
given. 

(f) The TMDD was introduced in 16 major StateslUT 
which haO comparatively better potential lor faater dairy 
development. Other States/UTs were offered other dairy 
development schemes. 
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S,.,.",.nt-II 

State-wise, Yur-wise Allocation and Utilisation of Grant-in-Aid 

(Rs. In Lakhs) 

STATE FUND ALLOCATION UPTO FUND UTIUSA TION UPTO 

1994-95 1995-96 1996-97 1997-98 Total 1994-95 1995-86 1996-97 1997-98 Total 

1. lJItar Pradesh 124.616 252.486 17.618 17.431 412.151 64275 10.314 204.740 88.560 385.889 

2. Karnataka 137.612 347.244 219.602 28888 733.346 83.838 8.000 574.595 31.228 697.661 

3. Andhra Pradesh 97.260 195.410 0.166 11.600 304.438 45.421 38.643 121.452 50.845 256.361 

4. ~ 38.595 352.605 236.890 28.531 654.621 21.683 63.237 463.300 88.820 637.1120 

5. Madhya Pradesh 55.414 94.596 19.886 1.251 171.147 32.951 36.108 57 345 28.072 154.476 

6. Tamil Nadu 57.650 23.360 0.138 0.000 81.148 35.489 2.885 0.000 0.000 38.374 

7. PIr1ab 46.072 1.058 13210 20.570 80.910 34.228 7.392 12.980 6.600 61.200 

8. Orissa 16.570 165.670 0.000 5.395 187.635 10.402 7.840 138.288 32.700 188.600 

9. West Bengal 7.066 273.034 4.600 2.690 287.390 1.652 3.154 257.617 15.500 m.m 

10. Haryana 36.12 95.018 2.410 1.800 137.540 15.560 13.079 101.623 0.000 130.282 

11. Rajasthan 27.478 51.164 7.914 16.950 103.506 10.071 8.269 70.278 5.540 94.158 

12. Pondid1erry 2.230 0.000 0.000 0.000 2.320 2.070 0.000 0.000 0.000 2.070 

13. Goa 7.114 1.246 0.000 3.380 11.740 1.976 0.107 2.497 0.002 4.582 

14. Bihar 18.070 341.062 0.000 5.742 365.474 9.291 6.271 145.260 156.380 317.202 

15. Maharashtra 0.000 0.000 0.000 8.500 8.580 0.000 0.110 0.110 

16. KeraJa 0.000 0.000 0.000 4.580 4.580 0.000 0.020 0.020 

17. Himachal PradeIh 0.000 157.00 157.lJOO 167.000 157.000 

Trailing 18.000 7.503 7.500 10.000 43.000 17.030 8.050 6.170 4.880 38.110 

(Cemi Adivi1y) 0.000 

Total 690.749 2358.453 529.938 167.308 3748.446 405.917 213.349 2313.145 508.807 3439218 
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~ l {English] 

Poultry Development 

'219. DR. ASIM BALA : Will the PRIME MINISTER 
: be pleased to state: 

(a) whether the Government are aware of the 
.' problems including unfair market practices being faced 

by the poultry farmers in the country; 

(b) if so, the details thereof; 

(c) whether the Government are planning for new 
scientific technology to boost the production; 

(d) if so. the details thereof; 

(e) whether the Government propose to formulate a 
policy to provide remunerative price and better facilities 
to small poultry farmers; 

(f) if so. the details thereof; and 

(g) if not, the measures being taken by the 
Government to redress the grievances of small poultry 
farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) Po' 'Itry 
and eggs are free market commodities and are governed 
by the usual open market practices. 

(e) and (d) The Indian Council of Agricultural 
Research operating an All India Coordinated Research 
Project on Poultry Breeding with components of poultry 

10r eggs and for meat being operated through various 
"~egional Centres in the country with the aim of developing 
t"end improving layer and broiler crosses for increased 
~'egg production and early higher body weight, respectively. 
1$ 
te (e) and (f) Department of Agriculture and Cooperation 
'is implementing a Market Intervention Scheme of 
,ltRrocurement of eggs to help the poultry farmers to get 
:·remunerative prices through the National Agricultural 
::Cooperative Marketing Federation (NAFED) and the 
• National Egg Coordination Committee (NECC) by sharing 

~",~,the losses if any incurred under the scheme between the 
"rCentral Government and the National Egg, Coordination 
~\Committee. The Department of Animal Husbandry and 
kl, airying is making available quality chicks and ducklings 
~through the four Central Poultry Breeding Farms and one 
'Central Duck Breeding Farm for intum multiplication and 
distribution through State Poultry Farms. It is also 
providing training in poultry production through Central 
Poultry Training Institute and also by providing testing 
facilities for the performance of breeding stocks as also 
,quality feed and feed ingredients through four Random 
.Sample Poultry Performance Testing Centres and three 
Regional Feed Analytical Laboratortes and Nutrition wing 

,of Central Poultry Training Institute respectively. 

(g) In vtew 01 answers lor parts (a) to (I) above, the 
question does not artse. 

Monetary Limit for aelow Poverty Line 

·220. SHRI ASHOK NAMDEORAO MOHOL Will 
the PRIME MINISTER be pleased to alate : 

(a) whether State Governments have submitted a 
proposal to the Union Government to enhance the 
monetary limit lor identification 01 persons below poverty 
line; 

(b) if so, the steps proposed to be taken In this 
regard; 

(c) the present monetary limit for identification of 
pEirsons below povarty line; 

(d) the details of new formula likely to be adopted; 

(e) the number of persons living below poverty line, 
Statewise; and 

(f) the steps proposed to be taken to raise them 
above poverty line during the Ninth Plan? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) and (b) No such proposal has been received by the 
Planning Commission. However, the poverty line is 
periodically updated for changes in the costs 01 the 
consumption basket of the poor on the basis of the 
appropriate consumer price indices. 

(c) and (d) The Planning Commission as88sses the 
persons living below the poverty line on the basis of a 
poverty cut-off point defined in terms of monthly per capita 
consumption expenditure of Rs. 49.09 in rural areas and 
Rs. 56.64 in urban areas at 1973-74 prices corresponding 
to a basket of goods and services anchored on a norm 
of per capita daily calorie requirement of 2400 in rural 
areas and 2100 in urban areas. The rural and urban 
poverty lines of 1973-74 at national level are disaggregated 
into state specific poverty lines using inter-state price 
differential of the year. These state-specific rural poverty 
lines are updated by consumer price Index of Agricultural 
Labourers and urban poverty lines by the consumer price 
index of industrial worl<ers. The state-specific poverty lines 
for 1993-94 are given in the Statement-I. 

(e) The latest State-wise estimates of percentage and 
number of persons livtng below the poverty line are 
avallable for the year 1993,94. These are estimated from 
the consumer expenditure survey of the 50th round of 
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the National Sample Survey Organisation. These estimates 2 3 
are enclosed in Statement-II. 

(f) The anti-poverty asset generation programmes 20. Rajasthan 215.89 280.85 

such as the Integrated Rural Development Programme 
21. Sikkim and. Wage employment generation programmes such as 

Jawahar Rozgar Yojana, Employment Assurance Scheme, 
Nehru Rozgar Yojana etc., are expected to reduce the 22. Tamil Nadu 196.53 296.63 

l1isparity between rich and poor by raising the income of 
the poor over and above the effects arising out of the 23. Tripura 
general growth process. 

24. Uttar Pradesh 213.D1 258.65 
St.tement., 

Poverty lines as per the new official 25. West Bengal 220.74 247.53 
methodology-1993-94 

26. Andaman & Nicobar 
(Rs. monthly per capita) 

States Rural Urban 27. Chandigam 

2 3 28 Dadar & Nagar Haveli 194.94 328.56 

1. Andhra Pradesh 163.02 278.14 29. Daman & Diu 

2. Arunachal Pradesh 30. Delhi 233.79 309.48 

3. Assam 232.05 212.42 
31. Lakshadweep 

4. Bihar 212.16 238.49 
32. Pondicherry 

5. Goa 194.94 328.56 

6. Gujarat 202.11 297.22 
All India N 205.84 281.35 

7 Haryana 233.79 258.23 In the Expert Group, poverty ratios for these states have 
not been calculated separataly, but hal been adopted 

8. Hlmac:~: D'aMsh 233.79 253.61 from those of other states. The details are es follows:-
1. Poverty Ratio of Assam is used lor Slkklm, Arunachal 

9. Jammu & Kashmir Pradesh, Meghalaya, Mlzoram. Manipur, Nagaland and 
Trlpura. 

10. Kamataka 186.63 302.89 2. Poverty Ratio of Tamil Nadu Is used for Pondlcherry and 

11. Kerala 243.84 
A & Nisland. 

;>80.54 
3. Poverty Ratio 01 Kerala is used for Lakshadweep. 

12 Madhya Pradesh 193.10 317.16 4. Poverty Ratio of Goa is used lor Daman & Diu. 

Maharathtra 
5. Urban Poverty Ratio of Punjab used for both rural and 

13. 194.94 328.56 urban poverty of Chandlgarh. 

14. MaOlpur 6. In 1993-94, poverty Ratio of Himachal Pradesh Is used 
for Jammu & Kuhmir. 

15. Meghalaya 7. Since poverty ratio Is estimated from the oonlumption 
expenditure distribution and the poverty line, It Is 

16. Mizoram preferable that the poverty lines of the.. ltat.. may be 
equated to that of the state whOle poverty ratio Is 

17. Nagaland adopted. 
II The poverty line (Implicit) at ail-india level II worked out 

18. Orissa 194.03 298.22 from the expenditure clall-wile dIatrIbutIon of perIOrIS 

19. Punjab 233.79 253.61 
and the poverty ratio at ali-India livel. The poverty ratio 
at ail-India level Is obtained .. the wetgtMd average of 
the atata-wile poverty ratio. 
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r 
$fa,.",.",." 

Number and Percentage of Popullltion Below Poverty Line by States-1993-94 
~. 
~r 

CombIned I;: Rural Urban 1) 

# Slale No. of %age of No. of %age of No. of %age of 
i* Persons Persons PeI'lOn8 Pel'lOn8 p~. p...,. 

(Lakhs) (Lakhs) (Lakha) 

2 3 4 5 6 7 

1. Andhra Pradesh 79.49 15.92 74.47 38.33 153.97 22.19 

2. Arunachal Pradesh 3.62 45.01 0.11 7.73 3.73 39.36 

3. Assam 94.33 45.01 2.03 7.73 96.36 40.88 

4. Bihar 450.86 58.21 42.49 34.50 493.35 54.98 

5. Goa 0.38 5.34 1.53 27.03 1.91 14.92 

6. Gujara! 62.16 22.18 43.02 27.89 105.19 24.21 

7. Haryana 36.56 28.02 7.31 16.38 43.88 26.06 

8. Himachal Pradesh 15.40 30.34 0.46 9.18 15.88 28.44 

9. Jammu & Kashmir 19.05 30.34 1.86 9.18 20.92 25.17 

10. Karnalaka 95.99 29.80 60.46 40.14 156.46 33.18 

11. Kerala 55.95 25.76 20.46 24.55 76.41 25.43 

12. Madhya Pradesh 216.19 40.64 82.33 46.38 298.52 42.52 

13. Maharashlra 193.33 37.93 111.90 35.15 305.22 38.88 

14. Manipur 6.33 45.01 0.47 7.73 6.80 33.78 

15. Meghalaya 7.09 45.01 0.29 7.73 7.38 37.92 

16. Mizoram 1.64 45.01 0.30 7.73 1.94 26.88 

17. Nagaland 4.85 45.01 0.20 7.73 5.06 37.92 

18. Orissa 140.90 49.72 19.70 4UI4 180.80 48.68 
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2 3 4 5 6 7 

19. Punjab 17.76 11.95 7.35 11.35 25.11 11.77 

20. Rajasthan 94.68 26.46 33.82 30.49 128.50 27.41 

21. Sikkim 1.81 45.01 0.03 7.73 U14 41.43 

22. Tamil Nadu 121.70 32.48 80.40 39.77 202.10 35.03 

23. Tripura 11.41 45.01 0.38 7.73 11.19 39.01 

24. Uttar Pradesh 496.17 42.28 108.28 35.39 604.46 40.85 

25. West Bengal 209.90 40.80 44.66 22.41 25~.56 35.66 

26. Andaman & Nicobar 0.73 32.48 0.33 39.77 1.06 34.47 

27. Chandigarh 0.07 11.35 0.73 11.35 0.80 11.35 

28. Dadra & Nagar Haveli 0.72 51.95 0.06 39.93 0.77 50.84 

29. Daman & Diu 0.03 5.34 0.15 27.03 0.18 15.80 

30. Delhi 0.19 1.90 15.32 16.03 15.51 14.69 

31. Lakshadweep 0.06 25.76 0.08 24.55 0.14 25.04 

32. Pondicherry 0.93 32.48 2.38 39.77 3.31 37.40 

All India 2440.31 37.27 763.37 32.36 3203.68 35.97 

1. Poverty Ratio of Assam is used for Sikkim. Arunachal Pradesh. Meghalaya. Mizoram, Manlpur. Nagaland and Tripura. 

2. Poverty Ratio of Tamil Nadu Is used for Pondicherry and A & Nisland. 

3. Poverty Ratio of Kerala is used for Lakshadweep. 

4 Poverty Ratio of Goa is used for Daman & Diu. 

5. Urban Poverty ~atlo of Punjab used for both rural and urban poverty of Chandlgarh. 

6. Poverty Line of Mat,arashtra and expenditure distribution of Goa Is used to estimate poverty ratio of Goa. 

7. Poverty Una of Maharashtra and expenditure di,trlbutlon of Dadra & Nagar Havell Is used to estimate POWi'll! ,.tio of 
Dadra & Nagar Havell. 

8. Poverty Ratio of Himachal P,ad8lh Is used for Jammu & KBlhmir for 1993-i4. 
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Sharing of Krishna Waters 

.. '221 SHRI SADASHIVRAO DADOBA MANDLIK : Will 
'the PRIME MINISTER be pleased to state: 

(a) whether Uilion Minister of Urban Development 
·.had any discussion with the Chief Minister of Andhra 
:iPradesh regarding sharing oi Krishna Water; 

(b) if so. the details alongwith outcome thereof; 

(c) whf'ther the Government of Maharashtra IS 
demanding to increase its share of water to meet the 
~quirement of the State; and 

(d) It ~,o. the deciSion taken by the Union Government 
in this reqard? 

THE MINISTER OF STATE IN. THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) (a) to (d) The Chief 
Minister of AIllJhra Pradesh. has not met the present Union 
Minister "t Urban Development regarding sharing of 
Krishllil W~lter. However. the State of Andhra Pradesh 
has fll'ld ;r petition III the Hon'ble Supreme Court of India 
undnr Artrcle 131 of the CO:lstltutron ag<llnst the 
Governrr""rt of Karnataka. Maharashtra and Union 
Govcrnm,mt of India In the matter of· Violation of Krishna 
Watm Dispute Tnbunal Award by the States of Karnataka 
anel Maharashtm. Similarly, the Government of Karnataka 
has also tiled a SUit In the Hon'ble Supreme Court against 
the (;overnment ot Andhrn Pradesh, Maharashtra and 
Union Governrnent ot India regarding true Interpretation. 
scope imJ extent of decision of the KWDT Award. The 
matter IS thus at present subjudice in the Hon'ble 
Supreme Court. 

Services by Commonwealth Agricultural Bureau 

2128. SHRI C.D. GAMIT : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Governrnent have been paying monf'Y 
to a British Institute previously r:alled Imperiill Agricultural 
Bureau now names the Commonwealth Agncultural Bureau 
International tor services ronde red; 

(b) it so. the details thereof alongwrth the amount 
being paid annually; and 

(c) the details of services rendered by the said 
organisatIOn and the manner In which those services are 
Utilised by our country? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE (SHRI SOMPAL) (a) Yes, Sir. 

(b) During 1998-99, I: 11,920 (Eleven thousand nine 
hundred twenty pounds only) equivalent to Indian Rupees 
8,01.701/- has been paid as annual membership 
contribution. 

(c) India is one of the major users 01 Commonwealth 
Agricultural Bureau International Services which consist 
of :-

(i) scientific information on agriculture and related 
subjects, 

(ii) identification services for harmful and beneficial 
arthropods, plant-parasitic nematodes, fungi and 
bacteria, and helminths. and 

(iii) biological control of insects and weeds. 

The CABI Services are being utilised for the 
identification in Entomology, Mycology, Nematology and 
Parasitology in India, control of selected targets insects 
and other pests with emphasis on biological control 
procedures. India also receive services in form of CABI 
Journals and Abstracts for Institutions and Libraries, 

Krishnarajasagar Dam 

2129. SHRI MULLAPALL Y RAMACHANDRAN Will 
the PRIME MINISTER be pleased to state: 

(a) whether a huge pit has been noticed near the 
KrishnaraJasagar Dam in Karnataka; 

(b) It so, the details thereof alongwith the reasons 
therefor; 

(c) whether any study has been conducted by the 
Government III this regard; 

(d) if so, the details thereof alongwith the outcome 
thereof; and 

(e) the steps taken by the Government to remedy 
tile situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No such matter 
has been reported to the Centre. 

(b) to (e) Do not arise. 

[Translation] 

Seed Growing Programme 

2130. SHRI RAMA NAND SINGH; Will the PRIME 
MINISTER be pleased to state 

(a) the amount provided by the Union Government 
to the Government of Madhya Pradesh for the seed 
growing programme in Government agricultural farms 
during 1996-97; 

(b) the amount of assistance proposed to be provided 
to the Government of Madhya Pradesh by the Union 
Government for the said programme during 1998-99; and 



75 Written AnswelS JUNE 10, 1998 to OuHt/ons 76 

(c) the total number of Govemment agriculture farms 
running in losses in Madhya Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) An amount of Rs. 
1109.92 lakh was provided by the Govemment of India 
during 1996-97 to the Govemment of Madhya Pradesh 
for the seed programme including seed production 
programme on agricultural farms. 

(b) An amount of Rs. 1068.92 lakh has been 
earmarked lor the seed programme during 1998-99. 

(c) The State Government has intimated that 31 
Govemment farms were in losses in 1995-96. 

Taping of Rain Water 

2131. SHRI ASHOK PRADHAN : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment are contemplating to 
explore the possibility to tap the rain water to solve the 
problem of water in various parts 01 the country; 

(b) if so, the details thereof, Statewise; 

(c) if not, the reasons therefor, and 

(d) the details 01 the technique being developed in 
the country to tap the rain water for human use? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) In addition to 
construction 01 river valley projects since pre-plan period, 
the Government have launched National Watershed 

Development Project for Ralnfed Areas (NWDPRA) during 
the Vllith Five Year Plan for integrated and holistic 
development of vast ralnfed areas through watershed 
management approach. The project inter-alia supports 
such programme measures as soU and water conservation 
in arable and non-arable lands, drainage line treatment 
and production systems including household production 
and livestock farming. Under the soil and water 
conservation measures greatest importance is given to 
in-situ rain water conservation with a view to convert 
surface run-off into ground water recharge, which In tum 
is used for sustaining production systems in the treated 
watersheds. 

(b) The details of physical targets vis-a-vis 
achievement under NWDPRA during Vlllth Plan and area 
proposed to be treated during IXth Five Year Plan is 
given in the enclosed statement. 

(c) Does not arise. 

(d) The various technical programme component for 
conservation of rain water under NWDPRA include the 
following: 

Use of contour vegetative hedges, continuous 
contour trenches, loose boulder checks, gully 
plugging, use of filter strips etc. while treating 
the drainage lines. 

Besides rainwater is also conserved as a 
water harvesting structure, run off management 
structure, sunken ponds/dug outs, farm ponds 
etc. 

Statemant 

State/UT 

Andhra Pradesh 

Physical Status of NWDPRA Implemented during Vlllth Plan and Status in IXth Plan 

Physicat Status (in Hectare) 

Target Water- Area Actual Area 
of VIII sheds covered area Propoeed 
Plan taken under dave- to be taken 

by the water- loped during 
States sheds IX Plan 

suggested 
by the Stale 

2 3 4 . 5 6 

197150 94 191949 176939 554867 

Arunachal Pradesh 2800 3 1970 1970 17419 

Assam 60200 110 104973 70221 125477 

Area 
Propoeed 
for treatment 
during IX 
Ptan propo-
sed by Min. 
of Agriculture 

7 

200000 

12000 

110000 
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..... 

~ 2 3 4 5 6 7 .... ;, 
~~ 

::\ 

~ihar 137200 191 98978 23189 190288 110000 
~lr" 

.~~oa 3075 4 3808 2100 3250 3000 

;;Pujarat 208025 168 334261 292579 63B048 210000 

"f.taryana 40600 5 18725 20272 39000 42000 

liimachal Pradesh 14000 58 37240 34309 46294 18000 
!.;) 

Jammu & Kashmir 12050 44 22000 14044 84600 27000 

Karnataka 250600 85 357607 485109 750000 260000 

Kerala 54025 114 88276 88276 189102 eoooo 
Madhya Pradesh 458375 385 749641 660202 1200000 430000 

Maharashtra 455000 266 917900 879886 1799097 425000 

Manipur 1975 5 6821 8682 65793 35000 

Meghalaya 3925 8 4110 2877 24000 21000 

Mizoram 1675 20 17666 18198 60632 40000 

, ,Nagaland 3625 28 14125 14510 80421 50000 

Orissa 136350 258 388875 295000 867000 138000 
", 
,'t,Punjab 15950 13 19270 18035 34910 20000 
;f 
, Rajasthan 339950 204 533939 547931 1095556 340000 
'1' 

'~Sikkim 1675 12 7031 7626 23743 10000 
~ . 

,}, 
Tamil Nadu 89025 88 175784 172657 342800 100000 

~ 
Tripura 6175 17 7634 7694 53798 32000 

,~, Uttar Pradesh 208600 186 233295 303683 545000 210000 

• Spl. Problem area 16 94421 
~, 

~West Bengal 95250 165 ; 150000 131000· 400000 100000 

~~Oadar & Nagar Haveli 575 3 692 84 1500 2000 

lAndsman & Nicobar 825 4 2669 1785 6828 5000 

700 

otal 2800000 2554 4584266 4278858 9138421 300000O 

• Government of West Bengal has ~ to lumllh the final figures 01 .~ and .,.. tr..eed during VIII ....... 
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{Eng/ish] 

Canle Breed 

2132. SHRI RAGHUVANSH PRASAD SINGH Will 
the PRIME MINISTER be pleased to state : 

(a) whether many indigenous breeds of cattle have 
become extinct or fast declining threatening their 
existence: 

(b) if so, whether any study has been conducted in 
this regard; 

(c) il so, the details thereol; and 

(d) the corrective measures being taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) According to the 
information available with the Indian Council 01 Agricultural 
Research (ICAR), Vechur (Kerala) and Punganur (Andhra 
Pradesh) callie breeds have declined in population and 
are threatened as well as the Sahiwal and Red Smdhi 
breeds. major nalive tracts 01 which are not in India. 

(b) and (c) Studies have been conducted by State 
Agricultural Universities in Kerala and Andhra Pradesh 
with respect to the Vechur and Punganur breeds 01 cattle. 

(d) The ICAR has plans to cryopreserve semen/ 
embryos 01 threatened cattle breeds through the National 
Bureau 01 Animal Genetic Resources etc. 

Under Centrally Sponsored Schemes, assistance is 
provided to State Governments towards setting up/ 
strengthening larms 01 indigenous breeds. 

{Translation} 

Policy on Livestock 

2133. SHRI JAYSINHJI CHAUHAN: Will the PRIME 
MINISTER bll pleased to state: 

(a) whether number 01 livestock is declil1ing In the 
country during the last live years; 

(b) il so, details thereof for the last two years 
alongwith the reasons therefor, State-wise: 

(c) whether the Government have formulated or 
propose to lormulate any .cotlerete work plan/policy lor 
the development 01 livestoc~" and 

(d) il so, the details thereof and il not, reasons 
therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The 
intercensal trend upto the taat quinquennial ,livestock 

census 01 1992, does not show any decline in total 
livestock population in the country, The work relating to 
1997 quinquennial livestock census is now in progress. 

(c) and (d) For development of livestock. the 
Government has been implementing a number 01 Centrall 
Centrally Sponsored Schem~s. Some 01 the important 
schemes are as follo ... s: 

(i) Ex·tension of Frozen Semen Technology and 
Progeny Testing Programme, 

(ii) National Bull Production Programme. 

(iii) Assistance to States lor Feed and Fodder 
Development. 

(iv) National project on Rinderpest Eradication. 

(v) Assistance to States lor Control 01 Animal 
Diseases. 

(vi) National Ram/Buck/Raboit Production Programme. 

(vii) Assistance to Statlls lor Integrated Piggery 
Development. 

(viii) Integrated Dairy Development Projects in Non-
Operation Flood, Hilly and Backward Areas. 

{English] 

PartiCipating trrigatlon Management Programme 

2134. SHRI TATHAGATA SATPATHY : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have made any review 
on the implementation 01 participating Irrigation 
Management Programme during Eighth Five Year Plan: 

(b) if so, the details 01 the problem laced and 
achievement made by the Participating Irrigation 
Management Programme during the above, State-wise; 
and 

(c) the steps taken by the Government to resolve 
these problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir, 

(b) Under Centrally Sponsored Command Area 
Development Programme a provision existed for 
encouraging Participatory Irrigation Management by giving 
financial assistance of Rs. 275 per ha, as management 
subsidy to be paid in three years to Water Users 
Associations (WUAs), This was changed from 1.4.1996 
to one time functional grant of Rs, 500 per ha to WUAs. 
Most of the WUAs were formed at the outlet command 
level with approximate command of 40 ha. These were 
not found to be viable. Efforts were made during the 
Eighth "Plan to persuade the State Governments to form 
WUAs at the minor (canal) level which has command 
area of 500 to 1000 ha, 
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For the success of Participatory Irrigation Management 
(~M) It IS necessary that: 

:1) WUAs should have legal status and statutory 
functions and powers which necessitates amendment to 
Stetr! Irrigation Acts or enactment of a new Act. During 
the year 199; the Government of Andhra Pradesh, 
e~actell "Andhra Pradesh Farmers' Manag&ment of 
Irrigation System Act 1997" and held elections for WUAs 
untler this Act. Government of Goa also enacted "The 
Goa Command Area Development Act, 1997" to provide 
for formation of WUAs. Other States have yet to take 
any iletloll 

(III It IS necessary that before or within a reasonable 
time 01 IIancillig (lV'" of the systems to WUAs the irriyation 
system ~;hould be reasonably rellilbllitated. Sufficient 
finane:!" I aiiocCltlons are not available for this. 

(iii I Sufll( lent funds are not available for training of 
larmer" """ ofilCials o! Irrigation Departments and for 
dlsS9mIl1at,o(l o! Information about PIM among them. 

D('tilli3 of achievements of participatory Irrigation 
Management statewlse are given in the attached 
Statem"l1t 

Ie) Watel lJelr1g il Stnte subject. the role of Union 
Ministry of Wilter Resources IS that of facilitator w~ereas 
the Imrlementatlon of PartiCipatory Irrigation Management 
has to he> done by the State Governments. However. the 
MinlsllY of Water Resources have taken the follOWing 
actions for the Implementation cf Participatory Irrigation 
Management 

(II Gu,de'rnes have been issued to Stetes for 
implementahon of PartiCipatory Irrigation Management. 

.C (ii) A senes of conferences on Participatory Irrigation 
MIfilagAment Ilave been held at the National. State and 
Project levels to create mass awareness among officials 
and farmers 

(III) Training course on PartiCipatory process ?re being 
cCll'1ducted for officers and farmers. 

i (IV) States have been advised to form High Level 
WOrking Groups to consider policy Issues and guidelines 
0"" Participatory Irrigation Management. 

·;.ar 

;.-1 (v) M!nistry of Water Resources have prepared 
manuals on Participatory Irrigation Management in three 
regional languages for guidance 01 the State Govemments. 

31 (VI) A draft of model amendments to Irrigation Acts 
imifIrder to give legal status to famlers' 'organlsations has 
been prepared by the Ministry of Water Resources for 
circulation to States. 

(vii) The Ministry of Waler Resources has been 
vigorously disseminating information about Participatory 
Irrigation Management in various States and other 
countries to the State Governments and Non-
Governmental Organisations (NGOs). 

(viii) A Working Group on Participatory Irrigation 
Management for IX Plan was constituted by Planning 
Commission which has submitted its repart which is under 
consultation with Planning Commission. 

St.tement 

Details of Achievement of PartiCipatory 
Irrigation Management 

51. No Stale 

-----.-----

1. Andnra Pradesh 

2 Assam 

3. Bihar 

4. Goa 

5. GUlarat (i) 

(ii) 

Haryana 

7. Himachal Pradesh 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Mampur 

13. Orissa 

Number of Water Uselll' 
Associalions 
(Hydraulic Level) 

10,292 (Minor) 

2 (Minor) 

(Distributary) 

39 (Minor) 

71 'M'".) -I 
405 (lift Irrigation 

Schemes) J 
554 (Oullet) 

875 (Micro Schemes) 

193 (Minor) 

3712 (Outer) 

65 (Minor) 

142 (Minor) 

62 (Minor) 

53 (Minor) 

Approximate 
Command Araa 

covel8d 
('000 ha) 

4700.00 

1.00 

12.20 

4.59 

19.00 

110.80 

35.00 

138.38 

148.48 

26.80 

55.80 

49.27 

27.60 
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14. Ralasthan 35 

15. Tamllnadu 328 

16. Ullar Pradesh 

17. West Bengal 10,000 

(In remaining 8 States I.e. 
Arunachal Pradesh. Jammu & 
Kashmir. Meghalaya. Mizoram. 
Nagaland. PunJab, Sikkim and 
Tripura, no achievement has been 
made) 

3 4 

(Minor) 15.93 

(Minor) 426.40 

(Minor) 0.25 

(Tubewell) 37.00 

5808.50 
Say, 5.81 million ha. 

Reservoir Schema of U.P 

2135. SHRIMATI KAMAL RANI: Will the PRIME 
MINISTER be pleased to state : 

(a) the number 01 reservoir schemes submitted by 
the Government 01 Uttar Pradesh to the Union 
Government dunr,g each 01 the last three years till date; 

(b) the number Ollt 01 them approved and rejected 
by the Union Government during the said period, year-
wise; 

(c) the number 01 such schemes pending with the 
Union Government at present and their pendency period; 
and 

(d) the lime by which a decision on these schemes 
is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) During the last 
three years. the State Government 01 Uttar Pradesh has 
submitted only one Reservoir Scheme namely Kishau Dam 
Project in October 1997. 

(b) to (d) The Scheme is presently under appraisal 
with the various Central Agencies. Its clearance will 
depend upon how promptly the State Government 
complies with the observations of various Central 
Appraising Agencies. 

(Translation] 

Llnseed·Muatard R •• arch Centre 

2136. SHRI MOTILAL VORA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government have received a 
proposal from the Government of Madhya Pradesh during 
the year 1989 to set up Linseed-Mustard Research Centre 
in the State; 

(b) if so, the reasons for the delay in taking the 
dec.ision on the said proposal; and 

(c) the timo by which a decision is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No, Sir. 

(b) Not applicable. 

(c) Question does not arise. 

{English] 

Ar.a Under Wheat Cultivation 

2137. SHRIMATI JAYANTI PATNAIK : Will the PRIME 
MINISTER btl pleased to state: 

(a) whether the Government propose to increase 
areas under wheat cultivation during 1998-99; 

(b) whether the Government also propose to promote 
wheat cultivation in the rice growing States; 

(c) il so, the details thereof; and 

(d) the Central assistance proposed to be extended 
to the States like Orissa lor increasing wheat cultivf,tion 
during : 998-99? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) The 
Government is laying a major emphasis for the increase 
in the total cropped area including that of wheat mainly 
through increase in the cropping intensity. However, the 
scope for the increase in area under wheat is limited. 
The promotion of wheat cultivation as such, may not be 
leasible in most rice growing states, because of the 
unfavourable agro-climatic conditions. 

(d) There is no centrally sponsored scheme 
specifically for increasing the wheat cultivation In Orissa. 
However, to supplement the efforts of the state in 
increasing the production and productivity of cereals a 
centrally sponsored scheme "Integrated Cereals 
Development Programme in Rice Based Cropping Systems 
Areas (ICOP·Rice)" is being implemented for which an 
allocation of Rs. 869.97 lakhs as central share, has been 
made for 1998·99. 'this includes the assistance for the 
wheat development Drogrammes, together with rice and 
millets. 

Gross Domestic Product 

2138. SHRI BASUOEB ACHARIA : WHI the PRIME 
MINIST.ER be pleased to state the Gross Domestic 
Product (GOP) from First Five Year PI,," to Eighth Five 
Year Plan, State-wise and Pian-wise? 
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" THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
Off PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLAt-4NING AND 
""GRAMME IMPLEMENTATION (SHRI RAM NAIK) ; 
".. estimates of State Domestic Product are prepared 
bV, 4the respective State 'Governments broadly following 

the standard methodologifos recommended by the Working 
Group on State Income which was set up by the Central 
Statistical Organisation in 1957. The estimates of 
Net State Domestic Product prepared by the State 
Government are available from 19f1O.61 onwarda only on 
a uniform basis and the .. rna are given in the Statement 
attached. 

St.,.",.", 

51. 
"No. 

1. 

2 

4. 

5. 

6. 

. 7. 

8. 

9. 

"'10. 

1,.11 

V 12. 

.~ 
,~ 13. 
'it', 

'~14. 

. 15. 
} 
" 16. 

'ifi ·:'17. 
l:~ 

SlalelUT 

Andhra Pradesh 

Ass~m 

Bihar 

Gujarst 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

~;adhya Pradesh 

Maharashlra 

Manipur 

Orissa 

Punjab 

Rajaslhan 

Tamil Nadu 

Tripura 

Net State Domestic Product at Current Prices 

(Rs. In' crom) 

I Plan II Plan III Plan 

1951·52 1956·57 1960-61 1961-62 1962-63 1963-64 1964-65 i~ 196H7 1967. 198N8 
10 to 

1955·56 1959-60 

6 8 9 10 11 12 13 

983 1080 1118 1319 1510 1521 1783 2025 2043 

336 494 696 

993 1031 1113 1277 1456 1676 1615 2050 2004 

738 830 836 910 1114 1152 1338 1589 1511 

245 389 540 651 5116 

171 189 

95 98 105 114 130 127 168 190 193 

692 764 812 941 1086 1164 1426 1525 1631 

432 467 488 519 611 711 765 919 1194 

807 849 856 1035 1203 1084 1242 1754 1646 

1597 1647 1812 2037 2266 2355 2759 3131 3323 

12 12 15 17 19 24 41 40 48 

374 404 501 582 652 640 787 885 1165 

404 684 909 1055 11116 

559 631 622 648 848 825 1024 1191 981 

1112 1140 1168 1251 1404 1494 1751 1856 1926 

28 34 34 37 42 46 58 trT 71 
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2 4 5 6 7 8 9 10 11 ~ ,13 

18. Unar Pradesh 1843 1936 2001 2221 2882 2986 3509 4073 3829 

19. West Bengal 1339 1396 1499 1744 1929 2070 2828 2686 2748 

20. Deihl 175 195 208 225 265 286 327 370 411 

Not made available by the concemed State Governments. 
Source Directorates of Economics & StaUstics of respective State Governments. 
Note 1 Owing to differences in mothodology and source material used the figures ior different States are not strictly comparable. 
Note 2 The States of Arunachat Pradesh, Meghalaya and Nagaland and the Union Territories of Goa, Daman & Diu & Pondicharry 

did lIot prepare these estimatos prior to 1970-71. 
Note 3 : The Union Territories of Lakshadweep, Dadra & Nagar Haveii and Chandigam do not prepar\! these estimates. 
Note 4 The States of Mizoram & Sikl<im and Union Territory of Andaman & Nicobar Islands have prepared these astima:as only 

lrom 1980-81. 

Statement 

Net State Domestic Product at Current Prices 

(Rs. in crores) 

IV Plan V Plan 

S.No StateiUT 1969·70 197().71 1971·72 1972·73 1973·74 1974·75 1975·76 1976·77 1977·78 1978-79 1979-80 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 2196 2523 2758 2948 3926 4722 4218 4276 4994 5511 6128 

2. Arunachal Pradesh 21 23 26 27 41 39 44 59 74 72 

3. Assam 685 771 814 883 1023 1337 1314 1514 1702 1818 1908 

4. Bihar 2193 2245 2363 2784 3400 4140 4062 4364 4731 5105 5372 

5. GUlarat 1777 2189 2242 2109 3169 3018 3693 4281 4781 5066 5794 

6. Haryana 782 869 977 1060 1304 1429 1616 1902 2095 2301 2423 

7. Himachal Pradesh 197 223 241 267 333 380 406 392 472 605 618 

8. Jammu & Kashmir 221 250 275 292 352 419 480 482 606 881 727 

9. Kamalaka 1763 1858 1916 2CI'12 2815 3178 3092 3283 3813 3995 4822 

• 
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2 3 4 5 6 7 8 9 10 11 12 13 

V'tO Kerale 1111 1255 1276 1457 1823 2086 2228 2398 2521 2754 3156 

)1. Madhya Pradesh 1867 1991 2251 2486 3245 3806 3639 3707 4508 4426 4463 
\:/. 

""12 Maharashtra 3656 3878 4094 4342 5758 7359 76n 8574 9818 10647 12148 

/Ca. Manipur 43 41 50 64 82 96 102 105 122 126 160 

~. 

M. Meghalaya 65 126 137 
.':'1 

1$. Nagaland 25 29 35 41 48 56 62 71 83 102 

le. Onssa 1044 1037 1062 1310 1621 1692 1760 1692 2111 2117 2250 

17. Punjab 1275 1436 1534 1737 2156 2380 2599 3062 3455 3719 4220 

... Ralasthan 1204 1654 1517 1645 2389 2535 2578 3047 3400 3644 3401 

1,. Tamil Nadu 2148 2371 2696 2839 3432 3639 3727 4304 4710 5023 6095 
~r;: 

.f, Tripura 76 78 89 86 110 138 146 164 175 197 217 

2t: Uttar Pradesh 4186 4257 4434 5491 6220 7154 7005 8135 9464 9756 10320 

'i:" ~.., .. West Bengal 2993 3168 3505 3606 4412 5216 5487 6052 6566 6901 7581 
.:,.:; 

~:"'I\~.' • Delhi 459 4n 541 600 698 879 1001 1116 1251 1339 1526 
t:'f 
."~ 
~; Goa. Daman & Diu n 86 93 116 139 152 171 195 210 255 

".' 'I Pondicherry 39 47 51 69 76 83 90 108 135 185 

j - Not made available by the concemed State Govemmenta. ':,' , 

"Source: Directorate. 01 Economics & Statl8lics 01 respecttve Stata aovemmen1a. 

,\ .. :~ole I : OwIng to dlfterenoel In methodology end source material used the figurel lor cIIffe .... 1 SIItaIllUTI are not strictly 

fl comparable. , . 
it"l«Jle 2 • The State. 01 Mlzonun & SlkJdll1 and UTI 01 A & N 1IIands, ChIndIgam, Dadra & N9r Havell and 
:.~: Lak8hadweep did not prepare the.. estimates. 
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9 
No. 

Ardva PI 

Anm:haI PI. 

3. Assam 

Brhal 

Harvana 

Hrmadlii PI 

9. J& K 

10 Karnalaka 

II Kerala 

12. Maltlva PI 

13 Maharastllra 

14. MaIllllUl 

15. ~ 

16 IAzor;rn 

18 Onssa 

19 P1Jl8b 

21 SikkiI1 

Stllre"",n' 

Net State Domestic Product at Current Prlca 

(As. In crores) 

I~I '.'-12 ll112-t3 191H4 1!84-e5 1!11154 11IIH7 1117.. ' ''' lIN) , .. , """2 I..., ll11H4 11M« 1l15-li ISf7 
tp) tp) (QI 

10 " 12 13 14 IS 16 17 II II 

7324 8974 9702 11516 11962 13412 14242 17375 22l1li 2St23 31165 37344 .,3, 41MB 5!i844 143111 72115 

98 131 152 173 .203 247 299 352 368 572 815 117 lOll 

2298 2966 3359 ~16 4715 5175 sall ~ 671) a4 9498 11132 11543 IDS I. 15553 16811 

6349 7391 8289 9479 11371 12366 14182 15358 18533 194(11 2278; 25099 2Ii8aJ 31250 34912 33613 37331 

315 313 418 442 542 611 671 781 920 1024 1265 1~ 1887 1961 2066 

6547 8205 8675 11283 117~ 12103 1~ I. 19496 21425 241M! 26068 35018 :1715 51311 S3865 63501 

4004 4351 4747 5788 ., 6743 8878 9919 12238 146311 15416 18347 211163 24553:ml5 

72J 846 1197 1023 1031 1237 1363 1S3!i 1933 2184 2521 2975 3411 3744 4340 4131 

1050 1195 1362 1549 1747 1929 2134 2086 2S48 2688 2163 2935 3218 3471 4284 5287 

5587 6423 7137 8617 9697 10218 11733 13435 15671 lme 20551 26731 29162 33800 38538 45252 50262 

1823 4050 4712 5523 6141 6503 1354 6258 9182 I. 12173 15102 1i175 19688 23236 2S802 2841) 

7012 7596 86M) 10151 10324 12002 12491 16112 189!14 21119 26515 2M 31070 :1417 43122 47240 54843 

15163 16993 18304 21152 22890 26467 28431 33770 40472 501:11 58137 6511 82078 t1'9l) 111728 133421 152129 

200 242 256 114 372 426 542 a 634 723 868 858 1156 I. 1412 

206 227 263 :116 lEI 7&7 114 979 1133 1258 I. 

61° 70 78 95 122 157 194 258 260 281 417 478 562 

110 135 163 I~ 220 242 269 340 387 489 8B3 7&2 842 

4070 5253 5191 6226 6748 1153 8681 11917 9114 1~ 13418 15481 11151 21310 r2488 

5838 6456 7381 8347 1174 ""8 1M ,. 18738 _ ,. 2JiIO 11524 3M&'! 410!0 

4126 4850 5531 7043 6883 lIIIII 8341 M:I ,. ,. 1112111 _ 23811 24727 :tIUO 33lUI 41872 

49 55 65 75 95 113 :as 151 187 lIS 213 111 
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10 :1 11 13 I~ IS 16 11 18 Ii 

22. Tami Nidl 7218 (f,n 8821 I~ 12028 1M 15305 18166 20423 23935 27646 32S63 37864 46098 53132 57655 66134 

23. Tnpon 264 313 354 390 433 474 522 601 m 840 917 lOll 1079 1244 1310 

24. lJIIar Pradesh 14(J12 15036 17600 19533 21514 24669 27237 ll481 li60l 41664 49496 57206 62056 69682 79056 885S2 103110 

25. Welt Bengal 9594 10667 12002 14121 16319 17415 18946 21112 24686 m90 31500 36433 38768 44460 53819 5n53 65785 

26. A& N I~ands 49 56 61 75 81 95 110 116 126 151 160 I7ti 193 278 347 382 

27 0eIt0 2455 2845 3J05 3527 4(J06 4939 5640 6568 n84 8914 10126 13170 145(M; I. 19011 21879 

28. PooOCtlenv 170 190 2'3 247 281 314 356 391 455 511 5lI1 648 720 727 917 1003 

P : ProvIsional Q . Quick Estimates 
Not made available by the concern9d State Governments. 

Source Directorates ot Economics & Statistics of respective State Governments. 
Note 1 Owing to differences in source material used the figures for different States/UTs are not strictly comparable. 
Note 2 The UTs 01 Chandlgarh. Dadra & Nagar Haveli, Daman & Diu and Lakshadweep do not prepare these estimates. 

[TranslallOn) 

Relugees from Bhutan 

2139. SHRI SHIM DAHAL : Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is large scale influx of refugees 
from· Bhutan; 

(b) If so, the details thereof; 

(c) whether the Indian Government has taken up this 
matter with Bhutan Government; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) No, Sir. There is no large scale influx of refugees 
into India from Bhutan. There are no restrictions on the 
entry of Bhutanese nationals into India across the open 
Indo-Bhutan border and they are free to enter India, travel 
and reside in Indian territory. 

(b) to (d) Do not arise. 

[English! 

Revision ot Pay Scale 

2140. SHRI RAMESHWAR PATIDAR : Will the 
PRIME MINISTER be pleased to refer to the reply given 
to Uriatarred Question No. 3783, on December 18, 1996 
regarding revision of pay scale and state: 

(a) whether the Board of Arbitration has given its 
decision on the matter; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which the Board is likely to give its 
final decision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBliC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR ~:.R. JANARTHANAN) : (a) No, SIr. 

(b) Does not arise. 

(c) and (d) The JCM Scheme does not prescribe 
any time-limit for the disposal of cases by the Board of 
Arbitration. 

Departmental Examinations 

2141. SHRI BHIM DAHAL : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government have prescribed 
Educational qualification for appearing in the Departmental 
Examination for post of Lower Division Clerk, Upper 
Division Clerk and AsSistant; 

(b) if so, the details thereof; 

(c) the minimum service required for the Departmental 
Candidates for taking these examinations; 

(d) whether some of autonomous bodies under the 
Union Government are having different criteria for 
Departmental Exams for these posts; and 
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(e) if so, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M,R. JANARTHANAN) : (a) to (c) 
The eligibility conditions including educational qualilications 
and minimum service required lor the Departmental 
candidates for appearing in the Departmental Examination 
for posts of Lower Division Clerk, Upper Division Clerk 
and Assistant are prescribed in the relevant Recruitment/ 
Examination Rules keeping in view the functional 
reqUIrements for the post/organisation concerned, As these 
posts are available throughout Government of India the 
information sought is not centrally maintained, 

(el) and (e) The service conditions of the Central 
Government employees are not directly applicable to the 
employees of autonomous bodies under the Union 
Government. They determine such conditions/criteria 
Independently. 

Uraniurn Deposits 

2142. SHPI RAMPAL UPADHYAY : Will the PRIME 
MINISTER be pleased to state : 

(a) the States in which scientists had recently 
explored the deposits of Uranium: 

(b) the locations where work of exploration of Uranium 
lias since been started: 

(e) the total quantitv of Uranium extracted therefrom 
so far: 

(d) whether the Government propose to explore the 
depOSits of Uranium by using more modernised 
eqUipments: and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a/ Uranium occurrences were explored recently in the 
States of 81h1lr, MeghalaYA, Andhra Pradesh, Madhya 
Pradesh, Uttar Pradesh, Rajasthan, Gujarat, Orissa and 
Karnataka. Economicaf depOSits, however, occur in Bihar, 
Meghalaya and Andhra Pradesh, 

(b) Exploration for delineating uranium deposits by 
drilling IS in progress at different places such as Gogi in 
Gulbarga DistriCt. Karnataka; Wahkyn in the West Khasi 
Hills DistriCt. Meghalaya: Lambapur-Pedc.1agattu in 
Nalgonda District and Mulapalle In Cuddapah District, 
Andhra Pradesh: Umra-Udaisagar in Udaipur District, 
Ra/asthan and Naktu-Kudri in Sonbhadra District, 
Uttar PradeSh. 

(c) It is not in the public interest to disclose 
information on the quantum of uranium produced in the 
country. 

(d) and (e) Yes, Sir. The Atomic Minerals Division 
carries out exploration by utilising modem multidisciplinary 
techniques such as remote sensing, airborne gamma-ray 
and magnetic surveys, ground geophysical and 
geochemical surveys, etc. These are fOllow8d by ground 
geological studies, analysis of samples and exploratory 
drilling and exploratory mining to prove the economic 
viability of deposits. State-ol-the-art equipment are used 
for these activities. 

ICAR 

2143. SHRI FRANCISCO SARDINHA : Will the 
PRIME MINISTER be pleased to state: 

(a) whether ICAR is functioning in Goa; and 

(b) if so, the sphere of its functioning and the details 
of the new discoveries and projects taken up by It in 
Goa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. 

(b) I.C.A.R. Research Complex for Goa is conducting 
researches on various aspects of field and horticultural 
crops, livestock and fisheries. The Institute has 
standardised production technologies in rice, sugarcane, 
groundnut, mango, cashew, pineapple, vegetables and 
other crops 01 Goa. Exotic meat types 01 rabbit and Quail 
introduced. Integrated fish-liVestock and rice-fish farming 
system introduced. A total of 22 projects are in operation 
at the Institute. 

Touts in Office 

2144. SHRIMATI GEETA MUKHERJEE 
SHRI MAHESH KANODIA : 
SHRI MOHAN SINGH : 
PROF. AJIT KUMAR MEHTA 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention 01 the Govemment has been 
drawn to the news-item captioned ·Psst ... want a 
pasSport. Rs. 17,000 please" appearing in Indian Express, 
dated April 9, 1998; 

(b) if so, the reaction of the Government thereto: 
and 

(c) the steps taken by the Government to eliminate 
touts from issue of passport? ) 

THE MINISTER OF STATE IN TI:iE MINISTRY OF 
EXTERNAL A1=FAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes, Sir. 

(b) anC! (c) Government . have taken severa.1 measures 
in the recent past to counter tha illegal activities of touts 
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and unauthorised agents in the grant of passport services 
to the public. These Include derecognHion of travel agents 
as an authorised channel for servicing passport 
applications, issue of passport application fonns free of 
charge, augmentation in the number of passport offices 
and collection centres in the country, despatch of 
passports direclly to the addressees by post etc. The 
activities of touts outside the RPO, Delhi have been 
brought to the attention of the local police from time to 
time and police action against them has been intensified. 
However, vigilance is being strengthened at the Passport 
Office at Delhi and other pfaces. Govemment is also 
making efforts to increase public awareness of the various 
facilities available at the Passport Offices so as to 
minimise the influence and activities of unauthorised 
agents. 

Postings of lAS/IPS 

2145. PROF. AJIT KUMAR MEHTA: Will the PRIME 
MINISTER be pleased to state: 

(a) the policy of the Government with regard to 
posting of lAS/IPS officers in academic. training and 
research institutions; 

(b) the impact on the functioning of these institutions 
by posting of such non-cadre officers; and 

(e) the steps proposed to be taken to stop tendency 
of posting of non-cadre officers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): 
(a) Appointments of IASflPS oflicel'$ to posts in academic, 
training and research institutions falling within the Central 
Staffing Scheme are made under the provisions 01 the 
said Scheme. Appointments to posts not falling within 
the Central Staffing Scheme. are made in accordance 
With the provisions of the recruitment, rules of each post. 
11 the Rules proVide for appOintment 01 an IASflPS officer 
to a post, such an appointment is made. Similarly, if an 
IASflPS officer is sought to be appointed to a post on 
the basis 01 the selection made, out 01 the persons who 
might have applied for the post in reSponse to an 
advertisement or circular inviting applications, the officer 
IS given clearance for joining the post. 

(b) Any Impact on the functioning of an Institution 
depends upon the administrative ability and the managerial 
qualities of an officer. and not on the source from which 
the officer is drawn. 

(c) Does not arise in view of (a) and (b) above. 

Mullaperlyar Dam 

2146. SHRI V.M. SUDHEERAN Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are aware 01 the 
widespread and strong sense 01 protests and anxiety 
among the people of Kerala regarding the demand to 
Increase the height of the Mullaperiyar Dam; 

(b) whether the Govemment are aware that any 
increase in the height of the century-old dam would 
endanger the dam itself and bringing about unimaginable 
distinction to the life and property of the people living in 
'dukki and Emakulam districts of Kerala; and 

(c) whether Govemment would in the larger Interest 
of the country clear the defaults and apprehensions of 
the people of Kerala about the Govemment's approach 
to it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No, Sir. 

(b) and (c) Do not arise. 

Power Generation From Garbage 

2147. SHRI RAM PAl SINGH : 
SHRI PANKN CHOUDHRY 
SHRI CHINMAYANAND SWAMI 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment have fonnulated 
any scheme to generate power from garbage; 

(b) il so, the details thereof and the role of State 
Governments therein; 

(c) the time by which this scheme is likely to be 
executed; and 

(d) the quantity of power likely to be gttnerated under 
this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) and (b) Yes, Sir. Ministry of Non-Conventional Energy 
Sources is implementing a 'National Programme on 
Energy Recovery Irom Urban, Municipal and Industrial 
Waste' since the year 1995-96. This programme provides 
lor various financial and fiscal incentives for generation 
of power from Urban, Municipal and Industrial wastes, 
including garbage. The incentives being offered under this 
programme include: investment and interest subsidy for 
commercial projects, financial support for Innovative 
demonstration projects, accelerated depreciation, 
concessional customs and excise dwties and financial 
support lor preparation of Techno-Economic FeaaibiHty & 
Detailed Project Reports. 
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State Governments have to provide land and garbage 
for the projects and facilities for evacuation, wheeling, 
banking, third-party sale and purchase by State Electricity 
Boards. of the Power to be generated from these projects, 
for which State Governments have to announce conducive 
policies. 

(c) The National Programme on Energy Recovery 
from Urban. Municipal and Industrial Waste is proposed 
to be continued during 1998-99. 

(d) A target of setting up 'Waste to Energy' projects 
with aggregate capacity of 5 MW, has been fixed for Ihe 
year 1998-99. 

Remunerative Prices for Wheat 

2148. SHRI SUSHIL KUMAR SHINDE Will the 
PRIME MINISTER be pleased 10 state: 

(a) whether Govemment have fixed remunerative 
prices for wheat and other foodgrains for the ensuing 
crop-season; 

(b) if so, the details thereof indicating the floor prices 
proposed by State Governments concerned and those 
fixed by Union Government; and 

(c) how far the same are remunerative for the 
farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHAI SOMPAL) : (a) to (c) A statement 
shOWing minimum support prices fixed for wheat and other 
foodgrains for 1997-98 crop season is enclosed. The 
minimum support prices have been fixed on the basis of 
the recommendations of the CACP, the views of the 
Central Ministries, the prices suggested by the State 
Governments and other relevant factors. The minimum 
support prices fixed by the Government cover not only 
the cost of production but also provide a reasonable 
margin of profit to give incentive to farmers for investment 
in agriculture and adopter of improved technology. 

Statement 

Minimum Support Prices fixed for Wheat and other 
foodgrains Crops of 1997-98 

(According to Crop Year) 

Commodity Variety MSP 

2 3 

1. Paddy Common 415 
Grade 'A' 445 

2. Coarse Cereals 360 
(Jowar, Bajra & Ragi) 

2 3 

3. Maize 380 

4. Wheat 510$ 

5. Baney 350 

6. Gram 815 

7. Arhar 900 

8. Moong 900 

9. Urad 900 

$ - Including a Cantral bonu, of Rs. 55 per quintal payable 
on wheat offered for sale to the procurement agencies 
for Central pool for period from 1.4.98 to 10.6.98. 

[Trans/ation] 

Reservation for Handicapped 

2149. SHRI MANIBHAI RAMJIBHAI CHAUDHARI 
SHRI RAMDAS ATHAWALE : 
SHRI JANARDAN PRASAD MISAA ; 

Will the PRIME MINISTER be pleased to state: 

(a) whether all the "osts reserved for handicapped 
have been filled in Ministries and their subordinate 
departments; 

(b) if not, the reasons therefor; 

(c) whether the Government propose to increase 
percentage of reservation for the physically handicapped 
persons in the Central Government services; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
The Ministries/Dep.rtments .re required to ensure 
implementation of the orders pertaining to ..... rv.tIon for 
the physically handicapped. Instructions have been luued 
from time to time Impressing upon .11 concerned to 
Implement the reservation policy for the physically 
handicapped in the right earnest. Information about filling 
up of vacancies reserved for the physically handicapped 
persons is not centrally maintained. 

(c) No, _Sir. 

(d) Does not arise. 
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(e) Reservation lor the physically handicapped in 
Groups 'C' & '0' posts has been In lorce since 1977. 
Section 33 of the Persons with Disabilities Act, 1995 
which came into lorce w.e.f. 1.1.1996 also provides lor 
3% reservation for the physically handicapped, which was 
found adequate at the time of the enactment of the 
Persons with Disabilities Act, 1995. 

(English) 

Funds to West Bengal 

2150. SHRI LAKSHMAN CHANDRA SETH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment have allocated 
funds. other than Calamity Relief Fund to the Govemment 
of West Bengal for relief towards tomado-hit areas; and 

(b) if so, the total amount sanctioned and released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No, Sir. 

(b) Does not arise. 

Cotton Production In Non-Transitional States 

2151. SHRI RANJIB BISWAL : Will the PRIME 
MINISTER be pleased to state: 

(a) whether any steps have been taken by the 
Government to grow cotton in the non-transitional States 
particularly in the State 01 Orissa; 

(b) il so. the details thereol; 

(c) the total black cotton soil areas in that State; and 

(d) the result of the soil testing and growing cotton 
there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The 
Government of India is assisting States inclu,jing non-

tradilional Cotton State of Orissa for growing cotton. Under 
the Centrally Sponsored Scheme of Intensive Cotton 
Development Programme, assistance is given to the State 
of Orissa for the transfer of technology through 
demonstration on production, integrated pest management 
and training of farmers as well as supply of critical inpuIr 
like seeds, plant protection equipment, sprinkler seta etc. 

Besides, the Cotton Corporation of India in the 
Ministry of Textiles Is also encouraging the cultivation of 
cotton in non-traditional arees like Sundarban in West 
Bengal, Orissa, Jammu Division In Jammu and KashmIr 
through supply of seed, training of farmers, marketing oi 
cotton produce etc. 

(c) The total black cotton soil in the State is 9.6 lakh 
hectares. 

(d) The soil pH ia neutral to alkaline having tree 
calcium carbonate In the profiles. The soli is rtch In 
calcium but deficient In Phosphorus, PotaSSium. Zinc and 
Boron. Besides, black soil, major portion of cotton ill gnMPI 

on loamy soils. 

Production of Tobacco 

2152. SHRI C.P.M. GIRIYAPPA : Will the PRIME 
MINISTER be pleased to state: 

(a) the quantum of tobacco produced In the country 
particularly in Karnataka and Andhra Pradesh during the 
last three years, State-wise; 

(b) whether the land area for tobacco production has 
been increased during the above period; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) The.rea 
under tobacco has been increasing during the last three 
years. A statement giving State-wise area and production 
of tobacco for the last three years is attached. 

St.tement 

AREA (Thousand Hectares) PRODUCTION (Thousand Tonnes) 
STATE 

1994-95 1995-96 1996-97 1994-95 1995-96 1996-97 

2 3 4 5 6 7 

Andhra Pradesh 130.5 136.2 164.4 164.5 170.3 183.3 

Aaaam 1.7 1.6 1.6 0.9 0.8 0.8 
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2 3 4 5 6 7 

Bihar 14.9 18.2 18.2 7.7 10.4 10.4 

Gujarat 113.4 121.8 120.6 213.2 196.0 211.5 

Haryana 0.0 0.0 0.0 0.0 0.0 0.0 

Himachal Pradesh 0.4 0.1 0.0 0.1 0.1 0.1 

Jammu & Kashmir 0.0 0.0 0.0 0.0 0.0 0.0 

Karnataka 59.4 59.6 70.9 45.2 48.8 58.0 

Kerala 0.2 0.2 0.2 0.3 0.5 0.5 

Madhya Pradesh 0.6 0.5 0.5 0.3 'J.3 0.3 

Maharashtra 9.8 9.4 9.5 12.8 13.5 10.8 

Meghalaya 0.8 0.7 0.8 0.5 0.5 0.5 

Mizoram 1.0 0.5 0.5 0.9 0.5 0.6 

Orissa 10.3 9.1 6.9 6.0 6.7 4.5 

Rajasthan 1.7 1.3 1.7 2.7 2.1 2.4 

Tamil Nadu 7.2 8.6 9.1 10.7 13.0 13.3 

Tripura 0.5 0.4 0.4 0.2 0.2 0.2 

Uttar Pradesh 16.7 13.1 15.2 90.7 61.1 92.8 

West Bengal 12.6 13.3 11.8 10.0 10.4 9.1 

All India 381.7 394.6 432.3 566.7 535.2 599.1 

Five Days Week offices including the offices which are directly deaJing'wIth 

2153. SHRI A. SIDDARAJU Will the PRIME 
public; 

: 
MINISTER be pleasec.; to state: (c) if 50, the details thereof; and 

(a) .whether the Govemment propose to change Five Cd) If not, the reason. therefor? 
Days Week lor Central Government Officers; 

THE MINISTER OF STATE IN THE MINISTRY OF 
(b) il not. whether the Government are contemplating PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

to introduce Six Days Week system in all the Government AND MINISTER OF STATE IN THE MINISTRY OF 
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FINANCE (BANKING, ,REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (d) 
Government have decided to continue Five Day Week 1n 
the CivH Administrative Offices. However, the Departments 
whose functions are predominantly marked by public 
dealings or of commercial nature an~ at present working 
on Five Day week, have been asked to review the 
arrangement and switch over to Six Day Week, wherever 
feasible. 

Procurement Price for Wheet and Paddy 

2154. SHRI K.S. RAO : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have recently increased 
the procurement price of wheat on the advice of the 
Commission for Agricultural Costs and Prices (CACP); 

(b) if so, the details thereof; 

(c) whether the Government have not increased the 
procurement price of paddy simultaneously; 

(d) if so, the reasons therefor; 

(e) whether the Government propose to increase the 
procurement price of paddy also; and 

(f) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The 
Government fixed the minimum support price (MSP) at 
Rs. 4.55 per quintal of wheat for the 1997-98 crop to be 
marketed in 1998-99 on the basis of the report of the 
CACP. views of the State Governments, concerned 
Central Ministries and other relevant factors. Further, the 
Government decided to pay a bonus of·Rs. 35 per quintal 

. on the sale of wheal to the public agencies for the period 
from 1st April to 10th June, 1998. 

(c) to (f) The Government has already fixed the MSP 
of padd~ for the 1997-98 season. The MSP fixed is Rs. 
415 per quintal for paddy common and Rs. 445 per 
quintal for paddy Grede 'A' variety. There Is no proposal 
to increase the MSP of paddy already announced for the 
1997-98 season since the MSP for the next season, i.e. 
1998-99 season is already under consideration of the 
Govemment. 

Kendrlya Bhandar 

2155. DR. BIZAY SONKAR SHASTRI : Will the 
PRfME MINISTER be pleased to state: 

(a) whether suppliers of different Items to the Kendriya 
Bhandar can be blacklisted; 

(b) if 80, the details thereof; and 

(c) if not, whether the Government propose to frame 
the rules for the purpose; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Kendriya Bhandar follows the rules laid down by 
Dlrectorete General of Supplies and Disposals (DGS&D) 
for banning and suspension of business dealings wfth 
the Contractors mutatis mutandis. A copy of the relevant 
extracts from the DGS&D Manual of Office Procedure for 
SupplV etc. in this regard are enclosed (Statement). 

(c) to (e) Do not arise. 

Statement 

Extracts from DGS&D MannuBI of Office 
Procedure for Supply etc. 

24.14 BANNING AND SUSPENSION OF BUSINESS 
DEALINGS WITH THE CONTRACTOR 

24.14.1 Business dealings with a firm, whether it Is 
registered or not registered, may be ordered to 
be suspended or banned, in public interest by 
the competent authority. Presently, the authority 
in this regard is vested with the Chief Vigilance 
Officer of the Department of Supply. 

24.14.2 THE SUSPENSION OF BUSINESS DEALINGS 
WITH FIRMS 

Suspension of business dealings may be ordered 
where, pending full enquiry Into the allegation, It is not 
considered desirable that business with t!lEo firm should 
continue. Such an order may be passed:-

(i) If the firm is suspected to be of doubtful 
10yaHy to india; 

(ii) If the Central Bureau of Investigation or any 
other investigating agency recommends such 
a course in respect of a case under 
investigation; and 

(iii) If a prime-facie case is made out that the 
firm is guilty of an offence involving moral 
turpitude in relation to business dealings 
which, if established, woula result in business 
dealings with it being banned. 

24.14.3 BANNING OF BUSINESS DEALINGS 

The grounds on which baMing may be o~ .... :-

(i) If security consideration including question of loyalty 
to the State 60 warrant. 
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(ii) If the proprietor of the firm. its employee. partner 
or representative is convicted by a court of law following 
prosecution for offences involving moral turpitude in 
relation to the business dealings. 

(iii) If there is strong justification for believing that 
the proprietor or employefl or representative of the firm 
has been guilty of malpractices such as bribery. corruption, 
fraud. substitution of tenders, interpolation. mis-
representation, evasion or habitual default in payment of 
any tax levied by law: etc. 

(iv) If the firm contumaciously refuses to return 
government dues without showing adequate cause and 
government are satisfied that this is not due to reasonable 
dispute which would attract proceeding in arbitration or 
court of law, and 

(v) If the firm employs a government servant, 
dismissed. removed on account of corruption or employs 
a non-official convicted or an offence involving corruption 
or abatement of such an offence, in a position where he 
could corrupt government servants. 

Nuclear Waste 

2156. COL. SONA RAM CHOUDHARY : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have long term plans 
for disposal of nuclear low level radio active waste 
generated in India: 

(b) if so, the details thereof; 

(c) whether arrangements have been made with any 
foreign country for disposal of nuclear waste; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes, Sir. 

(b) Processes, technologies and equipment have been 
indigenously d9veloped for treatment, conditioning, 
handling, packaging and disposal of low level radio-active 
wastes generated in India. Plants have been set up and 
are operated successfully for this purpose as per the 
guidelines and approvals given by the regulatory authority, 
namely the Atomic Energy Regulatory Board. 

(c) No, Sir. 

(d) Does not arise. 

Mother o.lry 

2157. SHRI AMAR ROY PRADHAN : Will the PRIME 
MINISTER be pleased to state: 

(a) the number of fruits and vegetables .outietsl 
extension counters opened by Mother Dairy in Deihl since 
January 1, 1997; 

(b) the locations of such outletslextenaioncoumers 
where weighing machinea without printer have been 
installed; and 

(c) the reasons for providing the weighing machines 
without printer at such extension counters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) 30 Fruit and 
vegetable outlets were opened by the Fruit and Vegetable 
Project in Delhi during the period January 1, 1997 to 
May 31, 1998. 

(b) All fruit and vegetable outlets which were opened 
during the above period were provided weighing machines 
with printers. 

(c) Does not arise in view of answer to (b) above. 

[Translation} 

Rajghat Inter-State Project 

2158. SHRI JAGAT VIR SINGH .oRONA: Will trle 
PRIME MINISTER be pleased to state : 

(a) whether the Government are aware that the 
construction work of the Rajghat inter-State Hydel Power 
and Irrigation Project on the river of Betwa has not been 
completed since long: 

(b) if so, the reasons therefor: and 

(c) the time by which the proposed project is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes Sir. 

(b) and (cl The construction of Rajghat inter-State 
Multipurpose Dam Project was started In October 1979 
with the target date of completion as June. 1986. 
However, due to constraint of funds. the work could not 
be completed by June, 1986. The project was then 
rescheduled several times and the latest likely date of 
completion of the project is June. 1999. 

{English] 

Achievement of Targeted Plan Investment 

2159. SHRI MADHAV RAO PATIL : 
SHRI S.S. OWAISI : 

Will the PRIME MINISTER be pleased to state: 

(a) the names of States which have not achieved 
the targeted plan investment for 1997-98; 

(b) the reasons for not utilising the plan Investment 
by them; 

(c) the action being take_n against such States; and 

(d) the extent to which their plan outlay has been 
reduced for 1998-99? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) to (d) Dliring 1997-98, the Planning Commission has 
approved Revised Plan Outlays at a lower level than the 
originally approved outlay in respect of 15 States listed 
in the attached Statement. The main reason for revised 
outlays of these States being lower than the originally 
approve~ outlays has been the shortfall in achieving the 
projected figures of States' own resources. Under the 
existing guidelines of the Planning Commission, the normal 
Plan assistance from the Central Government is given to 
the States to the full extent if the actual plan expenditure 
01 the States does not fall below the originally approved! 
revised approved outlay and the expenditure lor 
earmarked sectors/schemes does not fall below the 
approved outlays for the same. In case 01 special category 
States, they are allowed to use upto 20% 01 plan 
assistance to meet their non Plan gap and cuts in central 
assistance are applied keeping in consideration. The actual 
expenditure figures for Annual Plan 1997-98 for the States 
are not yet available. The question of imposing a cut in 
central assistance in respect 01 these States will arise if 
the total expenditure turns out to be lower than revised 
approved outlay or the actual expenditure for the 
earmarked sectors/schemes falls below the approved 
outlays lor them. The outlays for Annual Plan 1998-99 
are yet to be finalised. 

St.tement 

1. Arunachal Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. Haryana 

6. Kerala 

7. Madhya Pradesh 

8. Manipur 

9. Meghalaya 

10. Nagaland 

11. Orissa 

12. Punjab 

13. Tripura 

14. Uttar Pradesh 

15. West Bengal 

Human Right. Violation. 

2160. SHRI MADHAVRAO SCINblA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government's attention has been drawn 
to the reports of the US States Department Imputing and 
alleging glaring human rights violations in India, involving 
poor prison conditions, arbitrary assets, lengthy pre-trial 
detentions, prolonged under trail, legal and socIetal 
violence against women, female bondage and prohibition 
including child prostitution, trafficking and infanticide and 
child labour; and 

(b) the details of the US State Departments report 
and the Government's reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Yes, Sir. The country reports of the US State 
Department on human rights are submitted to the 
US Congress in accordance with US law. Apart from 
criticism, these reports on India have regularly contained 
several positive references to Indian democracy, India's 
commitment to human rights and the institutional 
safeguards available in India for tha promotion and 
protection of human rights. The report for 1997 Is on the 
same pattern as the earlier reports. It is not the practice 
of Government to comment formally on theae reports 
which are prepared pursuant to domestic US law. 

Central Admlnlatratlve Tribunal 

2161. SHRI K.C. KONDAIAH : Will tha PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to abolish the 
Central Administrative Tribunal functioning In Bangaiore; 

(b) if so, the reasons therefor, 

(c) the number of appeals filed by the Government 
against the orders of the Central Administrative Tribunal 
and the appeals pending before the SUP'!,1n8 Court; and 

(d) the number of cases disposed of· SiftS1ta 
inception and the number of cues pending before the 
Bangalore bench of the CAT? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
No such decision has bsen taken by the Govemment to 
abolish the Bench of the Central Administrative Tribunal 
functioning in Bangalore. 

(c) The Ministries/Departments 01 the Union 
Govemment decide 0., their own about Ii ling appeals 
against the orders of the Central Administrative Tribunal 
in the Supreme Court. No inlormation in this regard is 
maintained on a centralised basis. 

(d) AI;. on April 3D, 1998, the Bangalore Bench 01 
the Central Administrative Tribunal had disposed of 18397 
casas since its inception and 617 cases were pending. 

[Translation) 

Pariyet Reservoir 

2162. SHRI DADA BABURAO PARANJPE : Will Ihe 
PRIME MINISTER be pleased 10 state: 

(a) whether the Government are aware that the 
Pariyet Reservoir in Madhya Pradesh is becoming 
dangerous as the Waste Weir 01 this reservoir has gone 
totally out 01 order and some cracks have also been 
developed in the reservoir due to earthquake; 

(b) if so, the details thereof; and 

(c) the measures being taken by the Union and State 
Govemments in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TUR!: (SHRI SOMPAL) : (a) to (c) Some cracks 
have been noticed '" the Pariat dam. The sluice and 
waste weir structures did not suffer any damage. The 
Govemment of Madhya Pradesh prepared an estimate 01 
Rs. 1.00 lakh required lor repair of Pariat dam which is 
maintained by the Municipal Corporation 01 Jabalpur lor 
city drinking water supply. Central Water Commission have 
suggested remedial measures lor the cracks in the dam. 
The Corporation Authorities have also been advised to 
keep strategic material ready to meet out unforeseen 
condition and to act according to the eltuation. 

Training Centre. for Food Proce •• ing 

2163. SHRI R.S. GAVAI : WHI the PRIME MINISTER 
be pleased to state: 

(a) the total number of training centres operating lor 
lood processing industry In the country particularly in 
Maharashtra; and 

(b) the steps being taken by the Govemment to set-
up such centres in every state? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The 
Ministry 01 Food Processing Industries had implemented 
a developmental plan scheme during the 8th Plan Period, 
under which assistance was provided to various 
organisations for setting up 01 231 Food Processing & 
Training Centres (FPTC) in the country. The scheme is 
also being implemented during the 9th Plan in the first 
year 01 which, assistance has been provided for setting 
up 01 14 FPTCs. Thus, in the last six years, assistance 
has been provided "for setting up of 245 FPTCs. 

Out of 245 FPTCs, 3 were sanctioned for the State 
of Maharashtra during the 9th Plan Period, of which two 
have become operational. 

The scheme is not State-specific. Besides, this 
Ministry does not set up such Centres directly and, 
instead, extends assistance to various organisations 
including voluntary agencies & non-Governmental 
organisations. for setting up oj such Centres. 

Share of Agriculture in G.D.P 

2164. PROF. PREM SINGH CHANDUMAJRA 
SHRI CHINT A MOHAN : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention 01 the Govemment has been 
drawn towards the news-item captioned "Agriculture lifted 
1996-97 real G.D.P., R.B.\." appearing in 'Business 
Standard' dated May 18th, 1998; 

(b) il so, whether contribution of industry and service 
sector in G.D.P. has increased to 27% and 48.6% 
respectively whereas the share of agriculture sector has 
come down to 24.4% during the financial year 1997-98; 

(c) if so, details thereof alongwith the matter reported 
therein; and 

(d) whether any work plan has since been formulated 
by the Government to increase the share of agricultural 
sector in G.D.P. by fixing time-bound targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. 
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(b) and (c) The details about the share of G.D.P. at 
faclor cost (at constant 198D-81 prices) ouring 1997-98 
are given in the table below 

SECTOR PERCENTAGE SHARE 

I. AGRICULTURE 
Agriculture, Forestry & Fishing 24.4 

II. INDUSTRY 

Manufacturing 22.7 
Mining & Quarrying 1.8 
Electricity, Gas & water-supply 2.5 
Sub-Total 27.0 

III. SERVICES 

Construction 4.3 
Trade. Hotels. Transport & 
Communication 20.4 
Financial, Insurance, Real Estate & 
BUSiness Services 12.6 
Community, Social & Personal services 11.3 
Sub-Total 48.6 

(d) The declining share of agriculture in GOP is 
because of a relative 'V higher growth in other sectors of 
the economy. viz., manufacturing and services. This is 
not an unusual feature for a developing economy where 
the share of primary sectors in the GOP generally declines 
In the initial stages of development processes while that 
of manufacturing and services increases. As such. Ihere 
is neither any plan nor any targel to incrtlase the share 
of agriculture sector in the GOP. However, to increase 
production and productivity, the Governmont is 
Implementing, on a comprehensive scafe, several crop 
specific centrally sponsored prograll'mes/schemes relating 
to cereals. pulses, oilseeds, cotton. jute & mesta, 
sugarcane and horticulture crops. 

{English} 

Construction of a Dam in Bihar 

2165. SHRI SURENDRA PRASAD YADAV 
(JHANJHARPUR) : 

PROF. AJIT KUMAR MEHTA: 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Union Government have received 
any proposal from the State Govemment of Bihar for 
construction of multipurpose dams over the rivers of 
Kamla-Koshi and Bagmali; 

(b) il so, the details thereol; and 

(c) the time by which the construclion work on Ihese 
dams is likely 10 be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Union Govemment 
received proposals from the State Govemment of Bihar 
long back for Ihe construction of multi-purpose dams on 
Kamla Kosi and 8agmali rivers in Nepal territory, with 
acceptance of His Majesty Govemment of Nepal. 

(b) and (c) Delails of the projects and time frame for 
construction will depend on agreements to be reached 
with His Majesty Govemment of Nepal for the purpose. 

Violation ot Kachllthevu Agreement 

2166. SHRI VAlKO: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment are aware of frequent 
firing upon our fishermen by Srilankan Navy In violation 
of Kachathevu agreement; 

(b) il so, the details thereof; 

(c) whether India has taken up the matter with 
Srilenkan authorities; and 

(d) if so. thl! outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Govemment are aware of the reports of 
violence against Indian fishermen in Sri Lankan waters. 
The Government of Sri Lanka have denied the 
involvement of their forces in a large majority of the 
incidents reported. The Sri Lankan Government 
acknowledged the involvement of its Navy in one of the 
fifteen reported incidents of firing on Indian vesaela In 
1997, clarilying that the concemed vesael was engaged 
after it defied repeated orders to stop. 

One incident of firing on Indian fishermen' has been 
reported to the Govemment in the current year. The Sri 
Lankan Gov3rnment has denied the Involvement of Its 
Navy in the incidenl. 

(c) and (d) The problems faced by Indian fishermen 
have been taken up with the Government of Sri Lanka 
at a high level. Both sides agree on the need to deal 
with these problems in a humane and compassionate 
manner. The Sri Lankan Government have assured us 
that their forces are under Inatructlons to exercise 
maximum restraint in dealing with Indian fiahermen found 
in Sri Lankan waters. The Sri Lankan Govemment have, 
however, emphasised that a grave security situation exists 
in Sri Lankan waters surrounding the North of that country 
and have expressed concern al the .rge acale movement 
01 Indian vessels in sensitive zones close to the Sri 
Lankan shores. They have aIao referred 10 lhe violent 
activities of the L TTE in their waters. 
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Integreted Dairy DavelC'pment ProJect 

2167. SHRI MOHAN RAWAlE : Will the PRIME 
MINISTER be pleased to stata : 

(a) whether the Union Govemment have received a 
proposal in October, 1997 from the Government of 
Maharashtra for approval regarding implementing the 
Integrated Dairy Development Project in Maharashtra; 

(b) if so, the details thereof; 

(c) whether the Union Govemment have since taken 
decision on this proposal; and 

(d) if not, the reasons therefor and by when a 
decision is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) Yes Sir. 

(b) Government of Maharashtra had proposed to 
implement an Integrated Dairy Development Project for 
the districts of Parbhani, Akola, Thane, Raigarh and Jalna. 

(c) Government of India approved the project in 
February 98 at. a total cost of Rs. 1941.55 lakhs. 

(d) Does not arise. 

[Translation] 

Channellaatlon of Swan River 
2168. SHRI SURESH CHANDEl : Will the PRIME 

MINISTER be pleased to state: 
(a) whether a proposal received from the Govemment 

of Himachal Pradesh for Channelisation of Swan river in 
Himachal Pradesh is pending with the Union Govemment 
for decision since long; and 

(b) if so, the action being taken by the Union 
Govemment to take decision on the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) and (b) A fresh 
project proposal incorporating the recommendation of 
Central Water and Power Research Station, titled ·Swan 
River Flood Management & Integrated Land Development 
Project" costing Rs. 93.15 crores was submitted by 
Government of Himachal Pradesh to Central Water 
Commission for its techno-economical clearance on 
6.12.1997. Additional copies of ihe project proposal 
required for examination were received by CentrE'1 Water 
Commission in April and May, 1998 from Govemment of 
Himachal Pradesh. The project is under examination in 
Central Water Commission. 
(English] 

Fruit Proceaalng Induatry In Ernakulam 
2169. SHRI P.C. THOMAS : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the European Economic Community has 
funded a fruit (pineapple) processing industry near 
Muvattupuzha in Emakulam district, Kerals; 

(b) if so, the details of the investment likely to be 
made, construction of project and estimated time of 
completion of the project; 

(c) whether the staff and employees have been 
appointed for the said project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) Yes Sir, 

(b) While total investment envisaged is Rs. 25.19 
crores which includes land, bu!lding, machinery, utility 
services, customs duty etc. EEC funding would be 70% 
of the cost. The estimated time of completion of the 
project is June, 1998. 

(c) and (d) While 14 posts have already been filled 
up, actions have been initiated for filling up the polla of 
operators, sloremen, marketing officers etc. 

[Translation] 

Recommendations of Fifth Pay Comml .. lon 

2170. SHRI VIJAY GOEl: WiN the PRIME MINISTER 
be pleased to state: 

(a) whether the Fifth Pay Commissior has suggested 
to curtail the number of bureaucrats; 

(b) if so, the decision taken by the Govemment 
thereon; 

(c) whether the Commission has also suggested to 
increase the effiCiency of the Government; 

(d) if so, the details thereof alongwith the action taken 
thereon by the Govemment; and 

(e) the details of the recommendations which are not 
acceptable to the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) and (b) 
No general decision has been taken on the 
recommendation of the Fifth Central Pay Commission for 
abolishing posts under the Govemment. Matte1'8 relating 
to abolition or creation of posts are decided on the basis 
of merits and need. 

(c) Yes, Sir. 

(d) and (e) The implementation of the various 
recommendations of the Fifth Pay Commission is being 
done by the different nodal Ministries; the Infonnallon 
called for is not Centrally maintained. 

[English} 

Farekka Barrqe 
2171. SHRI BIR SINGH MAHATO : Will the PRIME 

MINISTER be pleased to atate: 

(a) whether continuous withdrawal of water In the 
upstream of the Ganga River has considerably tWduced 
affecting the ensured and targeted perennial flow of 
40.000 cusecs of water to the Farekka; 
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(b) if so, the details thereof; 

(c) whether the position has further worsened as a 
result 01 the agreement with Bangladesh regarding the 
sharing of Ganga water which adversely affect a number 
of Minor Irrigation projects in West Bengal, and the 
navigability of the Calcutta Port; and 

(d) if so, the steps being taken/proposed to be taken 
by the Government to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

[Trans/ation] 

Irrigation Projects In Maharashtra 

2172. SHRI RAMDAS ATHAWALE : Will the PRIME 
MINISTER be pleased to state : 

(a) the details of total funds allocated by the Union 
Government to Maharashtra for undertaking irrigali '1 

projects during the last three years, till date; 

(b) whether total sanctioned funds have been utilised 
by the State during the above period; 

(c) if so, the details thereof, year-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (d) The details 
01 outlays as recommended by the Planning Commission 
lor Major and Medium Irrigation Projects of Maharashtra 
and the expenditure incurred is as under :-

SI. Year 
No. 

1. 1994-95 

2. 1995-96 

3. 1996-97 

4. 1997-98 

Outlay recommended 
by Planning 
Commission 

618.09 

622.43 

679.53 

2245.02 

Rs. in Crores 

Expenditure 

904.49 

1153.82 

642.89 
(Revised 

outlay) 

Not available 

{English] 

Closur. of P ... port OffIce 

2173". SHRI P. UPENDRA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Passport Office at Vijayawade was 
closed down some years ago; 

(b) whether there has been a demand for the 
reopening of the office in view of the large number of 
applications for passports; 

(c) whether the Govemment has decided to reopen 
the office, initially as a Collection Office to ~ later 
convorted into a full-fledged Passport Office; and 

(d) the reasons for the delay in reopening the ofBce? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EX1ERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes, Sir. 

(b) to (d) Opening of new passport offices is based 
on certain parameters such as the location of existing 
passport offices, inflow of applications from a particular 
region and the recommendatiC'ns of the Standing 
Committee of Parliament for Extemal Affairs that there 
must be at laast 50,000 applications per annum from an 
area for a new Passport Office to be openec:J In that 
area. Government has decided to open a Passport 
Collection Centre at Vijayawada subject to allotment of 
appropriate office space by the State Govemment. 

Food Proc.sslng Industry at Nagpur 

2174. SHRI NARESH PUGLIA : Will the FRIME 
MINISTER be pleased to state: 

(a) whether the Govemment pnopose to set up or 
encourage Food Processing Industry in Nagpur in view 
of great potential of orange there; 

(b) if so, the details thereof; 

(c) whether the Government propose to pnovide 
assistance to private sector to set up Food Processing 
Industry at Nagpur; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHAI SOMPAL) : (a> and (b) The 
Ministry of Food ProceSSing Industries do not set up any 
Food Processing Unit directly in any Stat6. However, 
financial assistance in the form of loan and grant's 
provided under Its plan schemes for pnomotion of food 
processing Industries. These echemea ara pnoject-8peCific 
and not State-specific nor araa-speciflc. 
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(c) and (d) The Plan schemes in visage financial 
assistance to non-Governmental organisations, co-
operatives, public sector undertakings and private sector 
industry etc. No proposal has been received seeking 
financial assistance for setting up a food processing 
industry at Nagpur. 

Sardar Sarover Project 

2175. SHRI DILEEP SANGHANI : Will the PRIME 
MINISTER be pleased to state: 

(a) the disputes raised on the Issue of share-ability 
of expenditure of rockfill dykes and link channels and 
also the expenditure on rehabilitation and resettlement of 
oustees among the participating States on the Sardar 
Sarover Dam Project; 

(b) if so, the details thereof; 

(c) whether any meeting of the participating States 
has been arranged by the Union Govemment to sort out 
the disputes: 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the effective steps likely to be taken by the Union 
Govemment to resolve the matter expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) According 
to Government of Gujarat, the expenditure on dykes and 
link channels is 10 changed to power component of Sardar 
Sarovar Project and the expenditure on resettlement & 
rehabilitation of oustees to be charged to Unit-I (Dam & 
Appurtenant works) of the project and thus, both these 
expenditures are to be shared by the Govemments of 
Madhya Pradesh and Maharashtra as per Narmada Water 
Disputes Tribunal Award. However, the Govemments of 
Madhya Pradesh and Maharashtra do not agree with the 
contention of Gujarat Government. 

(c) to (f) The matter was discussed in the sixth 
meeting of Review Committee for Narmada Control 
Authority on 23.8.1993 wherein it was decided that the 
concerned States would hold mutual discussions and 
arrive at a decision failing which the matter would be 
referred to the Attomey General of India for his opinion 
which will be final and binding on the party States. 

{Trans/ation] 

Special PacUge for l!aatem U.P. 

2176. SHRI HARI.KEWAL PRASAD: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government have formulated 
any special package for devetopment of Eastern Uttar 
Pradesh; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLAN-NING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) 
(a) No, Sir. 

(b) Question does not arise. 

(c) The Planning Commission allocates funds to the 
State for its overall development. including the backward 
areas. However, tha responsibility of formulation of 
programmes, implementation and funding for the 
development primarily rests with the State Govemment. 

[English) 

Sardar Sarover Project 

2177. SHRI DINSHAW PATEL: Will the PRIME 
MINISTER be pleased to state : 

(a) whether any decision has been taken by the 
Narmada Water Dispute Tribunal regarding sharing of cost 
of the Sardar Sarover by the perticlpating States; 

(b) if so, the details thereof; 

(c) the outstanding amount required to be paid to 
the State of Gujarat by other participating States; 

(d) the amount paid by the participating States to 
the State of Gujarat till data, State-wise; 

(e) the efforts made by the Union Government to 
ensure early release of arrears from these Stat .. ; and 

(f) the time by which the arrears are likely to be 
paid to the State of Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) As per 
Narmada Water Disputes Tribunal Award (1979), the 
capital cost of the power component of Sardar Sarovar 
project is to be shared by the State Governments of 
Madhya Pradesh, Maharashtra and Gularst in the ratio 
of 57:27:16. The cost of irrigation component of the project 
is to be shared between the State Governmenta of Gujaral 
and Rajasthan in the ratio of 18: 1. 

(c) and (d) Details of share coat of the project to be 
paid to Gularat by other participating States upto March, 
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1998 are as under. 

(Rs. in Crores) 

Slate AnIOIIi Due ArnOII1I Paid 0I.Utandi1g 

Total 

1052.34 

498.48 

294.86 

1845.68 

488.89 

329.13 

62.95 

880.97 

Dues (excludilg 
displied shares) 

509.41 

143.75 

222.00 

875.16 
(exclucing 

cIIpuI8d shan! 01 As. 89.55 CI'OI8S) 

(0) and (f) The issue ragarding payment of share 
costs of Sardar Sarovar Project to Government of Guiarat 
by other party States has been discussed in several 
meetings of Narmada Control Authority and Sardar 
Sarovar Construction Advisory Committee and the States 
have been apprised of the need for immediate selliement 
of outstanding dues to the Government of Guiara!. The 
issue was also considered by the Review Committee for 
Narmada Control Authority in its seventh meeting held 
on 13.11.1996 where the States agreed to expedite the 
paymen!. The party States also agreed to make suitable 
provisions for the purpose in their Annual Plan/Budget. 
The Union Ministry of Water Resources are continuously 
requesting the concerned States to expedite the payment 
ot their share cost to Guiara!. 

Development of Energy 

2178. SHRI PRABHASH CHANDRA TIWARI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is ample scope for production and 
development of energy from Non-conventional sources in 
Bihar; 

(b) if so. the efforts made to explore tl\e available 
resources; and 

(c) the plan fonnulated for the development of Non-
Conventional Energy in the Ninth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) and (b)· Yes Sir. The Ministry of Noli-Conventional 
Energy Sources Is Implementing a wide range of 
programmes for the production and development of non-
conventional ~nergy sources ~uch as Bloges plants. 
ImproVed Ctiulhas. Biomass gastllcatlon and 'Briquelling 
plants. Solar. Thennal Water Heating. both domestic and 

industrial, Solar Photovoltaic energy based rural home-
lighting, lanterns. water pumping for irrigation and vntage 
IlilVel power plants, grid connected power from Wind 
Energy, Small Hydro, Biomass Combustion,' Bag .... 
based Co-generation and Solar Photovoltalc Energy and 
energy from Urban and Industrial Wastes. throughout the 
country including in the State of Bihar. 

(c) The Ninth FivG Year Plan is yet to be approved. 
However, Bihar Renewable Energy Development Agency 
(BREDA) which is the State Nodal Agency for Non-
Conventional Energy Sources, in the State of Bihar, has 
proposed its Ninth Five Year Plan programmes for the 
distributionlinstallation of non-conventional energy systems! 
devices as follows: 

Family Size Biogas Plants 10,000 nos. 

Institutional Biogas Plants 50 nos. 

Biomass Gasifiers 50 nos. 

Improved Chulhas 2,00,000 nos. 

Solar Lanterns 60.000 nos. 

Solar Fridge 20 nos. 

Solar Domestic lighting 
Systems 2,000 nos. 

Solar Water 
Heating System 25.000 Utreslday 

Solar Cookers 10,000 nos. 

Wind Mills 500 nos. 

[T fans/ation J 

Banaagar Project 

2179. SHRI CHANDRAMANI TRIPATHI Will the 
PRIME MINISTER be pleased to state : 

(a) the time by which the Bansagar Project in Madhya 
Pradesh was to be completed; 

(b) the estimated cost and the total amount spent 
thereon till March 31, 1998; 

(c) the percentage of work of the main dam, canals 
and power plant completed 80 far, separately, and the 
percentage of work stili pending; and 

(d) the time by which the remaining work fe likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Bansagar Project 
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in Madhya Pradesh was originally scheduled to be 
completed by June, 1987. 

(b) The estimated cost of the dam portion at i990 
price level is Rupees 936 crores. The amount spent uDto 
February, 1998 Is Rupees 531.91 crores. 

(c) Percentage of work completed/pending: 

(i) Main Dam-
Masonary work 97.5%/2.5% 
Concreting 78%/22% 

(ii) Canals M.P.-
Sihawal canal 81%/19% 
Kiyoti canal 24%176% 
Purwa canal 35%165% 
U.P. canal 5%/95% 

(iii) Power Plant-
Power House I 100% 

II 30%170% 
III 80%/20% 
IV 35%/65% 

(d) The remaining work for the dam is likely to be 
completed by June, 2001 and for canals by 2012. 

[English} 

Wheat Procurement Centre 

2180. DR. MAHADEEPAK SINGH SHAKYA Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware of the 
irregularities being committed at the wheat procurement 
centres; 

(b) whether the farmers are not being given support 
price at these procurement centres and the payment is 
also being delayed; and 

(c) if 50, the reasons therefor and the remedial steps 
being taken by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No such report 
has been received from any wheat procurement centre. 

(b) and (c) The farmers are being paid Minimum 
Support Price plus Bonus as declared by Govemment of 
India/State Government and payment is being released 
to the farmers at the centres promptly. 

Flahlng Harbours 

2181. SHRI N. DENNIS: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Government propose to establish 
fishing harbours and fish landing centres in the country 
particularly along the weal coast of Arabian Sea; 

(b) if so, the details thereof, State-wise; and 

(c) the steps being takan for speedy implementation 
o! the said projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (S.HRI SOMPAL) : (a) and (b) A 
statement ahowing the list of fishing harbours and liah 
landing centres sanctioned for construction ~ong the 
coastline of India including the west coast is attached. 

(c) The Administrative Approvals for the fishing 
harbours and fish landing centres are issued with a 
condition to complete the fishing Harbours within stipulated 
time period. 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Name of Stale 

2 

Andhra Pradesh 

Gujarat 

Kerala 

Kamataka 

Maharashlra 

Orissa 

Tamil Nadu 

Weat Bengal 

PondicMrry 

Goa 

Diu & Daman 

smtement 

Fiahing 
Harbours 

3 

2 

5 

3 

18 

TechnlCIII Poata 

Fish Landing 
Centres 

4 

4 

5 

7 

10 

2 

2 

33 

2182. SHRI RAGHUVANSH PRASAD SINGH: Win 
the PRIME MINISTER be pIeaaed to state: 

(a) whether)he number of technical posta lying vacant 
in the Department of Animal Husbandry for Jont; 
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(b) if so, the details thereof; and 

(c) the time by which these technical posts are likely 
to be filled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) The 
information is being collected. 

Accumulation of Arm. by Pakistan 

2182. SHRt T.R. BAAlU : Will the PRIME MINISTER 
be plea~ed' to state: 

(a) whether U.S. Government is planning to supply 
F-16 fighters to Pakistan; 

(b) whether supply of F-16 fighters to Pakistan is 
likely to create imbalance in South Asia; and 

(c) il so, the steps taken/proposed to counter this 
threat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Government had seen reports in the international 
media, dUring the month of May 1998, prior to the series 
of nuclear tests conducted by Pakistan, that the United 
States Government might be considering the possibility 
of supplying a consignmellt of F-16 fighters, for which 
payment had already been made, to Pakistan to dissuade 
It from conducting nuclear tests. However, following the 
nuclear tests by Pakistan, the United States Government 
has imposed sanctions against Pakistan and there have 
been no further reports about US plans to supply F-16 
fighters to Pakistan. The Pressler Amendment, which bars 
the sale of these aircraft to Pakistan, remains in force. 

(b) and (c) Government believe that the acquisition 
at sophisticated weapons by Pakistan, far beyond its 
legitimate requirements, is not conducive to peace and 
security in South Asia. Government have also m3de it 
clear that supply of such weapons to Pakistan poses a 
threat to India's security. Govemment have conveyed their 
views on this subject to the concerned countries. 
Govemment will take all necessary measures to counter 
the adverse effects on India's security caused by the 
acquiSition of weapons by Pakistan, and will effectrvely 
safeguard India's national security interests in keeping 
with its assessment of developments in India's security 
environment. 

Employment Opportunity 

2184. SHRIMATI MEIRA KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether more unemployed will join the labour 
force in the course of the next Five Year Plan; 

(b) if so, the details thereof, State-wise; 

(c) the employment opportunities likely to be 
generated by the 9th Five Year Plan; and 

(d) the steps the Government propose to take to 
bridge the gap between the unemployed and the 
employment opportunities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINI~TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLtNNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) to (c) The estimate of unemployment for a five year 
plan period is fumished generally in the Five Year Plan 
document. The Draft Ninth Five Year Plan, 1997.2002, 
approved at intemal meetings of the Pt'lOning Commission 
is to be considered by the National Development Council 
(NDC). The Govemment has decided to review this Draft 
so as to suitably rellect the alterad priorities, as enunciated 
in the National Agenda for Governance. The . revised 
document will then be submitted through due process for 
consideration and approval of the National Development 
Council. 

(d) The approach to the Ninth Plan as approved by 
the National Development Council envisages priority to 
productive employment which will be generated in the 
growth process itself by concentrating on sectors, sub-
sectors and technologies which are labour intensive, in 
regions characterised by higher rates of unemployment 
and under-employment. 

(Translation] 

Oem. 

2185, SHRI BACHI SINGH RAWAT 'BACHDA' : Will 
the PRIME MINISTER be pleased to state: 

(a) the total number of dams of varied capacity 
constructed by the Union Government In different states 
during the last three years; 

(b) the details of such dams, State-wise and location-
wise; 

(c) whether Pancheswar Dam in UUar Pradesh is 
also Included therein; 

(d) if so, the estimated cost of the said clam; and 

(e) the time by which it is likely to be completed? 

THE MINISTER OF STATE tN THE MfNISTRY OF 
AGRICULTURE (SHRI SOMPAL) :(a) No Sir. 

(b) to (e) Do not arise. 

[English] 

New VerletJn of Seede 

2186. SHRI C.P. RADHAKRISHNAN ; WIll the PRIME 
MINISTER be pleased to state: 
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(a) whether any new varieties of cotton seeds have 
been developed by the Government; 

(b) if so, whether any norms have been set for 
distributing seeds among farmers; and 

(e) the details of the facility being provided by the 
Government for protection of crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes Sir. As a result 
01 intensive efforts· through the All India Coordinated 
Cotton Improvement Project 30 varietieslhybrids have been 
developed in the past three years. 

(b) The production and distribution of seeds is 
primarily the responsibility of the State Governments. The 
Agrtculture Department of the States, the State Seed 
Corporations are engaged in the task of multiplying and 
distributing certified/quality seeds to farmers. The efforts 
01 the State Governments are supplemented by the 
Central Government and its agencies, the National Seeds 
Corporation Ltd. and the State Farms Corporation of India 
Ltd. Assistance is provided under the Intensive Cotton 
Development Programme for supply of certified seeds. 

(c) For protection of crops, regular surveillance and 
monitoring through Central Integrated Pest Management 
Centres (CIPMC) located in various states is done. Apart 
from this. the following facilities have been provided:-

Training to farmers on Integrated Pest 
Management (IPM), 

Grants in aid to States for setting up Bio-control 
Laboratories, 

Financial assistance for demonstration and 
extension In respect of IPM, 

Educating farmers to conserve naturally occuring 
parasites and predators. and 

Quality Control of Pesticides through Centrel 
Insecticide Laboratory. 

Operation Flood Schemes 

2187. DR. ULHAS VASUDEO PATIL : Will the PRIME 
MINISTER be pleased to state: 

(a) the number of dairy projects set up so far in the 
country under operation flood scheme, State-wise; 

(b) the details of the projects running in profits 
presently, State-wise; 

(C) the number of Oil Projects undertaken so far 
londer operation flood scheme, State-wise; and 

(d) the efforts made for rehabilitation of the Dairy/Oil 
Projects running in losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) A total of 
170 dairy projects (mllkaheds) have been established 
under the Operation Flood Scheme of which 91 projects 
are running in profit. The details are given in the enc;Ioaed 

Statement. 

(c) Oil projects were undertaken outside Operation 
Flood Programme. 

(d) The National Dairy Development Board (NDDB) 
has taken up rehabilitation of a few dairy projects running 
on IoS8 in anticipation of senction of a scheme by the 
Government of india. A rehabilitation pian for oil projects 
is also on jointly by the NDDB and oil Unions/Federations. 

SIlItem.nt 

State-wise details of Dairy Projects 

51. No. Name 01 
the SIaIe 

2 

1. Andhra 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

Pradesh 

N\Jnber 01 dairy 
Projects 
(Mibheds) 

'1 

8 

16 

5 

6. Himachal Pradesh 2 

7. Jammu & Kashmir 

8. Kamataka 13 

9. Kerala 2 

10. Madhya Pradesh 7 

11. Maharashtra 20 

12. Nagala{1d 

13. Orissa 5 

Number 01 
Dairy Projectsi 
Mi1tsheds in 
profi1 

4 

3 

12 

12 

2 

2 

7 

4 
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2 3 

14. Punjab 11 9 

15. Rajasthan 16 9 

16. Sikkim 

17. Tamil Nadu 13 6 

lB. Tripura 

19. Uttar Pradesh 2B 14 

20. West Bengal 6 4 

21. Goa 

22. Pondicherry 

Total 170 91 

Cultivation of Cash Crops 

21B8. SHRI T. GOVINDAN : Will the PRIME 
MINISTER· be pleased to state: 

(a) whether the total area under cultivation for cash 
crops has Increased from 1995 onwards in the country; 

(b) whether Union Government have fixed any criteria 
for the cultivation of food crops and cash crops in 
proportion to its use in the domestic market; 

(c) if so. the details thereof; and 

(d) the decision taken by the Govemment on the 
proposal of Government of Kerala to assist the State 
Government for implementing scheme for the development 
of cash crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) The total area 
under major cash crops such as Coiton, Sugarcane. Jute! 
Mesta and Tobacco in the country during 1995-96 to 
1997-98. is given below:-

(Area in lakh hectare) 

Crop 1994-95 1995-96 1996-97 

COTTON 78.71 90.35 91.22 

SUGARCANE 38.67 41.47 41.68 

JUTE/MESTA 9.29 9.26 10.79 

TOBACCO 3.82 3.95 4.32 

(b) and (c) Area under Virginia tobacco Is only 
regulated by the Tobacco Board in the Ministry of 
Commerce as per domestic and export requirements. 

(d) Based upon the proposal from the S1ate of Kel'llla, 
a provision of Rs. 40.381 lakh as Central Share has 
been made for the State under Centrally Sponsored 
Scheme of Sustainable Development of Sugarcane Based 
Cropping System. 

Veternlty Hospitals 

2189. SHRI S.S. OWAISI : Will the PRIME MINISTER 
be pleased to state: 

(a) the criteria fixed for opening of veternity hospitals 
and insemination centres in the country and the number 
of cattles prescribed in each for this purpose; 

(b) the details of vetemlty hospitals and insemination 
centres in the country, Stete-wise; 

(c) whether the Government have provided any 
financial assistance ior setting up vetemlty hospitals and 
insemination centres during the last three years; 

(d) if so, the details theoreof, State-wise; 

(e) whether the Union Government propose to 
increase the number of veternity hospitals and 
insemination centres in the country; and 

(f) if so, the number of such hospitals and centres 
likely to be set up in each State and by when they are 
likely to be made operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) The Govemment 
have not fixed any criteria for opening of veterinary 
hospitals. However, the National Commission on 
Agriculture (1976) had recommended at least one 
veterinarian for every 5000 cattle units by the year 2000 
AD. The general criteria followed for the establishment of 
insemination centre is that at least one centre should be 
available for every 1000 breedable caltlelbuffaloes. 

(b) The details of veterinary hospitals and 
insemination centras in the country, State-wise is given 
in the allached Statement-I. 

(c) and (d) No financial assistance is provided for 
selting up of veterinary hospitals in the States. However, 
financial assistance is provided to the States for setting 
up of artificial insemination centres under the Centrally 
Sponsored Scheme' 'Extension of Frozen S.m~n 
Technology'. The BS8istance provided to the States In 
the last three years and the number of insemination 
centres established, State-wise, is given in the attached 
Statement II. . 

(e) and (f) There is no proposal to increase the 
number of veterinary hospitals. However, the nurnbet' of 
insemination centres may be Increased, on the basis of 
the proposals received from the State Governments. 
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sr.tement-l 

Number of Veterinary Institutions and Artlffcial Insemination Centres as on 31st March, 1996 

51. No. NIme of the State! Veteri- Veteri Veterinary ArtiIc:iaI 
Union Territory nary nary aid Centres! InaemNtion 

Hospitllsl Dispen· Stockman Centns 
Poly- saries Centrasi 
ctinics Mobile Dis· 

pensaries 

2 3 4 5 6 

1. Andhra Pradesh 280 1641 2616 3528 

2. Arunachal Pradesh 91 166 27 

3. Assam 26 434 1245 731 

4. Bihar 62 1155 2190 1652 

5. Goa 4 22 54 80 

6. Gujara! 13 443 1142 3789 

7. Haryana 607 859 759 2276 

8. Himachal Pradesh 304 729 166 894 

9. Jammu & Kashmir 195 146 460 550 

10. Kama!aka ~ 267 700 2093 5951 

11. Kerala 180 923 17 1890 

12. Madhya Pradesh 772 2254 90 2885 

13. Maharashtra 31 1090 2036 4076 

14. Manipur 54 101 29 154 

15. Meghalaya 4 58 165 61 

16. Mizoram 5 38 143 50 

17. Nags/and 4 27 133 6 

18. Orissa 58 482 2924 1818 

19. Punjab 1103 1328 45 2119 
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2 3 4 5 6 

20. Rajasthan 1180 285 1080 2109 

21. Sikkim 12 25 69 35 

22. Tamil r~adu 97 765 2202 3510 

23. Tnpura 9 44 371 133 

24. Uttar Pradesh 1968 261 2714 2661 

25. West Bengal 110 611 704 2878 

26. A. 8. N. Island 9 8 41 31 

27. Chandigarh 5 8 

28. D. & N. Haveli o 10 o 

29. Daman & Diu 2 o o o 

30. Delhi 48 24 25 

31. Lakshadweep 2 7 9 5 

32. Pondicherry 2 14 7 57 

Stetement-" 

The Financial Assistance provided to States during the last three years under the Centrally Sponsored Scheme 
"Extension of Frozen Semen Technology" and the Number of Insemination c.ntres set up 

134 

(Rs. in Lakha) 

SI Name of the State 1995-96 

No. Amoun! 

2 3 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Gujarat 

4. Haryana 23.8 

5. Madhya Pradesh 21 

A.I.' 
Centres 

4 

170 

200 

Amount 

5 

4.8 

1996-97 

A.1. 
Centres 

6 

40 

1197·98 

Amount A.1. 
Cent,.. 

7 8 

192.5 1000 

34.2 114 
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2 3 

6. Manipur 

7. Mizoram 1.8 

8. Kerala 27.36 

9. Punjab 

10. Rajasthan 

11. Uttar Pradesh 24.34 

12 . West Bengal 

. A.1. Centres = Artificial Insemination Centres. 

Food Processing Industries in U.P. 

2190. SHRI ASHOK PRADHAN : Will the PRIME 
MINISTER be pleased to state : 

(a) the number of food processing industries operating 
in Uttar Pradesh till date and the location thereof along· 
with the industries set up during the last three years; 

(b) whether the Government propose to set up more 
food processing Industries in the State; and 

(c) if so, the details thereof alongwith the decision 
taken by the Government in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Food Processing 
Industries are both in the organised and unorganised 
sectors and details of food processing industries set up 
in the country is not maintained centrally. However, as 
per Annual Survey of Industries (1994-95) published by 
Central Statistical Organisation, there were 2652 food 
processing units In the factory sector in the State of 
Uttar Pradesh. 

(b) and (c) This Ministry does not set up food 
processing Units directly in any State. 

Setting up of a Inter-State Wing 

2191. DR. T. SUBBARAMI REDDY: Will the PRIME 
MINISTER be ple.ased to state : 

(a) whether the State Government of Andhra Pradesh 
has decided to set up a fulHledged Inter-State wing in 
the Irrigation and Command Area Development 
Department to protect the interest of Andhra Pradesh in 
utiliSing the water of the Krishna river; 

15 

228 

147 

5 6 7 8 

19.56 154 

99.72 831 

100 500 

200 1000 

131 1055 

(b) if so, whether this wing has decided to undertake 
a study of all projects irrigation, power, industrial and 
others utilising the Krishna Waters; and 

(c) whether the Inter·State wing likely to study the 
pleas filed by the three states before the Krishna Water 
Dispute Tribunal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) Andhra 
Pradesh Government has set up a separate organisation 
under a Chief Engineer to deal with all inter-State aspects 
concerning rivers flowing through the State. 

Export Oriented Unit. 

2192. SHRI TATHAGATA SATPATHY ; Will the 
PRIME MINISTER be pleased to state ; 

(a) the number of food processing industries set up 
in the country during Eighth Plan and its location, State-
wise; 

(b) whether the Government propose to set up some 
100% export oriented units in the country during Ninth 
Plan; 

(c) if so, the number of export oriented unita which 
are likely to be set up with fontign collaboration; and 

(d) the names of States where these unlta ant going 
to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) ; (a) Food Proceulng 
Industries are both in the Organised and Unorganlaed 
Sectors and details of food proceaslng Industries Nt up 
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in the country is not maintained centrally. However, as 
per the Annual Survey of Industries (1994-95) published 
by Central Statistical Organisation, the total number of 
food processing units in the factory sector in the country 
was 29,407. In this survey report, separate plan-wise 
break up of units set up is not available. However, the 
State-wise break-up of the units is given in the attached 
Statement. 

(b) to (d) This Ministry does not set up food' 
processing units directly in any State. 

Statement 

State-wise Number of Food Processing Units in 
the Factory sector as per the Annual 

Survey of Industries-1994-95 

51. No. Name of the State No. of Units 

2 3 

1. Andhra Pradesh 10183 

2. Assam 734 

3. Bihar 433 

4. Goa 34 

5. Gujarat 1270 

6. Haryana 600 

7. Himachal Pradesh 46 

8. Jammu & Kashmir 69 

9. Kamataka 1221 

10. Kerala 1170 

I 1. Madhya Pradesh 1302 

12. Maharashtra 2420 

13. Manipl.lr 9 

14. Meghalaya 3 

2 3 

15. Nagaland 5 

16. Orissa 425 • 
17. Punjab 1196 

18. Rajasthan 515 

19. Tamil Nadu 3792 

20. Tripura 22 

21. Uttar Pradesh 2852 

22. West' Bengal 1089 

23. Chandigarh 36 

24. Daman & Diu 5 

25. Delhi 125 

26. Pondicherry 42 

27. Others 9 

Total 29407 

[Translation] 

Optimum Uu of L.nd 

2193. SHRI C.D. GAMIT : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Planning Commleelon has fonnulated 
a time bound programme for optimum use of land to 
support the growing population; 

(b) If so, the details thereof; 

(c) the details of land available which would be put 
to optimum uee; 

(d) the total land- in the country 8Ubject to aoII erOIion 
and land degradation; 
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(e) whether the Planning Commission have made an 
a~sessment c nout the loss in this regard; and 

(I) if so. Ihe remedial steps being taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER GF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) and (b) The Government of India has formulated a 
National Land Use Policy outlines and circulated to State 
Govemments lor implementation as land is State subject. 

(c) and (d) About 173.6 million hectare land is 
suffering from various soil erosion and land degradation 
problems lil{e water erosion. wind erosion. ravines. salt 
alfected land. waterlogging. shifting cultivation. degraded 
forest. special problems and coastal sandy areas. These 
could be developed for optimum use. 

(e) and (I) There is no systematic study for 
assessment 01 losses. however. various Centrally 
Sponsored Schemes like (i) Soil Conservation in the 
Catchments of River Valley Project (RVP). (ii) Soil 
Conservation in the Catchments 01 Flood Prone Rivers 
(FPR). (iii) Reclama.ion of Alkali Soils. (iv) Scheme 01 
Watershed Management for Shifting Cultivation areas in 
North Eastern India. and (v) National Watershed 
Development Project in Rainfed Areas (NWDPRA). 
schemes of other Union Ministries and State Sector 
Schemes are being implemented lor control 01 solid 
erosion and land degradation. 

[English] 

Irrigation Projects 

2194. SHRI RAM PAL UPADHYAY : Will the PRIME 
MINISTER be pleased to state: 

(a) the total irrigation capacity created in Rajasthan 
during 1997-98; 

(b) whether the Union Government propose to 
introduce some new irrigation projects in the State to 
increase the irrigation capacity during the next two years; 
and 

(t;) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) The details 
of new Major & Medium Irrigation Projecta to be taken 
up by the State of Rajasthan during 9th Plan as per 
their plan documents is given. in the Statement. An 
Irrigation potential of 401.72 thousand hect8fea is likely 
to be created on completion 01 these Projects of 
which 58.60 thousand hectares WIllI targettedfor the year 
1997-98. 

51 
No. 

StafMlent 

Details of New Major & Medium Projects lor 
IX Plan (1997-2002) 

Name 01 the Project 

Pot. in tho haJAmount in Cr.Rs. 

Latest 
Estimated Cost 
(AP 1997·98) 

lJIIimaIe 
Irrigation 
Potential 

4 

A. MAJOR 

1. Yamuna Water ProJe~1s 

2. Gagrin 

3. Manohar Thana 

4. Indira Lilt 

5. Dholpur Lilt 

6. Piplada Lilt 

7. Mahi High Level Canal 

8. Raj. Water Consolidation 
Project 

B. MEDIUM 

1. Sukli 

2. Sandi Sandra 

3. Chaken 

4. Gardada 

5. Pipiad 

6. Baml 

7. Lahai 

8. Taldi 

485.00 N.A 

20.00 10.93 

78.10 37.93 

184.00 74.07 

19.20 24.16 

14.n 14.87 

450.00 N.-. 

2000.00 N.A. 

18.70 4.22 

13.04 4.09 

9.55 3.38 

36.50 9.22 

16.93 3.75 

15.05 7.75 

18.27 4.32 

14.50 5.17 
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9. Gulendl 12.06 2.47 

10 Piplal! Lilt 11.34 9.69 

11 Olwara lift 9.70 4.68 

12 Karel! 9.14 3.62 

t3 Karal 26.12 4.80 

14. Hlndlol 12.23 2.92 

[Translatfon] 

Poisonous Element. 

2195. DR. MADAN PRASAD JAISWAL : 
SHRI RAM TAHAL CHAUDHARY: 

Will the PRIME MINISTER be pleased 10 state: 

(a) whether the Govemment are aware that the 
pOisonous elements of chemical pesticides used in 
foodgralns have resulted in serious health hazards; 

(b) if so, whether any study has been conducted in 
Ihls regard and if so, the findings thereof; and 

(c) the steps taken by the Govemment to minimise 
the Impact thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) Pesticides 
registered under Insecticides Act. 1968. after evaluation 
and efficacy. are restrictively used in grain storage for 
prophyla::tic and curative treatments against stored grain 
pests. Studies conducted by various research institutions 
have revealed that the residues of pesticides. when used 
ill recommended doses and interval do not pose any 
health hazard. 

(c) Steps being taken to minimise the harmlul effect 
01 chemical pesticides on loodgrains include: 

(1) Spraying 01 recommended insecticides on grain 
bags as prophytactic measures. 

(2) Not spr~ying directly on loodgrains .Jr mixing 
with 10OOgrains. 

(3) Carrying out proper aeration 01 treated 
foodgrains belore issuing them lor consumption. 

{Eng/ish] 

irrigation Projects 

2196. SHRIMATI JAYANTI PAT~AIK : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the loreign banks, Intemational Financial 
Institutions and NABARD have sanctioned lunds during 
1997-98 for executing some medium and major Irrigation 
projects in the country; and 

(b) if so, the details thereol. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) During 
1997-98 only Overseas Economic Cooperation Fund 
(OECF), Japan has sanctioned an amount 01 Yen 7760 
Million (Approx. Rs. 265 crores) lor "Rengali Major 
Irrigation Project", Orissa for which an agreement was 
signed in December, 1997. Details 01 lunds sanctioned 
by NABARD for executing major & medium irrigation 
projects are being collected and will be laid on the Table 
of the House. 

Hydel Power ProJect. 

2197. SHRI RAM PAL SINGH : Will the PRIME 
MINISTER be pleased to state: 

(a) the ongoing small hydel power projects in the 
hilly areas; 

(b) the present status 01 each project; and 

(c) the number of small hydel power projects likely 
to hn completed by the end of the current year? 

rHE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) to (c) Ministry of Non-Conventional Energy Sources 
deals with small hydro power projects upto 3 MW station 
capacity. So far. 216 small hydro power projects with an 
aggregate capacity of 155.38 MW have been installed in 
the country and 208 SHP projects aggregating to 230.40 
MW are ongoing. These projects are located both in the 
hilly areas as well as in the plains. Out 01 these. the 
Ministry of Non-Conventional Energy Sourcee is supporting 
82 demonstration SHP projects aggregating to 96.37 MW 
in 19 States & UTs. Project-wise details (If ongoing small 
hydro power projects in hilly areas under the MNES 
Subsidy Scheme is given in the attached Statement. 19 
of these SHP projects are likely to be completed during 
the current financial year. 
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smtement 

Details of ongoing small hydro power projects in the hilly areas (uptc 3 MW station capacity) 
under MNES Subsidy Scheme 

144 

SI. No. Name of Sidle! Total 
CIpdy 

IkW) 
Project 

HIMACHAL PRADESH 

1. Jubal 150 Commlllllioned. 

2. MMaU 200 -do-

3. Holl 3000 Main equlpmenls supplied. CIvil WolI< In advanced stage. 
Commissioning during 1998-99. 

4. Sal Staga II 2000 -do-

5. Bhabha Aug. 3000 -do-

6. Gumma 3000 -do-

UTI AR PRADESH 

7. BIlkot 50 CommIllllloned. 

8. Khet 100 -do-

9. Karml 50 Maln equlpments supplied. CIvil Wor1< In advanced stage. 
CommiSSioning during 1998-99 

10. Bagar 50 -do-

11. Lathi 100 -do-

12. Nainl 50 Commlllllioned. 

13. GogIna 100 -do-

14. Lett 50 Main equipments supplied. Civil Wor1< In advanced stage. 
CommIssioning during 1998-99. 

15. Baichem 100 Cammlllllioned. 

16. Surag 50 -do-

17. Badlyakot 100 -do-

18. Khall 50 Orders placed. The project ex8ClJllon Is under review In 
the State due to lite problems. 

19. Jumaged 1200 Main equlpments Installed. woite In advanced 8tage. 
CommIlllonIn!i durtno 1998-911. 

20. lIrgam 3000 CommIssIonad. 

21. JankictldI 200 -do-

22. Islargad 200 -do-
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23 Dlor Extn. 50 CornmIsSIoned. 

24.' Ghagaria Extn. 50 -do-

TAMILNADU 

25. Mukurthy 700 -do-

BIHAR 

26. Nelerhal 50 Preliminary works in progrelll. Commlllloning by 
1999-2000. 

27. Sadanl 1000 -do-

28. Lower Ghaghari 400 -do-

SIKKIM 

29. Rohomchu 3000 Main equipments supplied. Civil Work In progr.ss. 
Commissioning during 1999-2000. 

WEST BENGAL 

30. Rongmok & Cedars 500 Commissioned. 

31. Mungpoo Kall Khola 3000 CIvil Work 10 be inllialed. Orders for E&M equip. under 
finallsalion. Commissioning by 2000-01. 

ARUNACHAL PRADESH 

32. Slrnyuk 2000 Commissioned. 

33. Domkhrong 2000 Main equlpmenta supplied. Civil Work In advanced ... 
Commissioning during 1998-99. 

34. Slpll 2000 -do-

35. Slddlp 3000 Main equlpmenls supplied. Civil Work In progress. 
Commissioning during 1998-99. 

36. Liromobe 2000 -do-

37. Kllpl 3000 Main equlpments supplied. Civil Work In progr .... 
Commissioning during 1998-99. 

38. Kush 2000 Main equtprnents supplied. OMI Work In preliminary stage. 
Commissioning during 1999-2000. 

MANIPUR 

39. Khuga Stage-II 250 EqulpmenlS supplies In progre... CIvIl Work In Pf'8IIr'*Iary 
stage. Commissioning by 19911-2000. 

40. Singda 750 -do-

MEGHALAYA 
• 

41. Galweng 100 MaIn equlprnenta supplied. OMI Work In preliminary stage. 
Commissioning during l89MOOO. 

42. Rongep 100 -do-
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MIZORAM 

43. Tairei 3000 

44. Tuipanglui 3000 

45. Kau·Tlabung 3000 

NAGALAND 

46. Horangki 1500 

47. Telan9sao 600 

TRIPURA 

48. Saikerbari 100 

TOTAL 53950 

Slaughter Houses 

2198. SHRI ANANT KUMAR HEGDE : Will the 
PRIME MINISTER be pleased to state: 

(a) the details of slaughter houses operating in the 
National Capital Region of Delhi; and 

(b) the measures taken by the Government to prevent 
unauthorised slaughtering of animals in different parts of 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Municipal 
Corporation of Delhi is operating one registered slaughter 
House at Idgah, Deihl. 

(b) Slaughter of animals is a stale subject under the 
control of local bodies. For prevention of unauthorised 
slaughtering, raids and other measures are taken by the 
local bodies. The state Governments have been informed 
to prevent unauthorised slaughter. 

A Centrally sponsored scheme "Improvement! 
Modernisation of Slaughter Houses· is being implemented 
by this Ministry to provide hygienic slaughter facilities and 
prevention of unauthorised slaughter of animals. 

North Eastern Council 

2199. KUMAR I MAMATA BANERJEE Will the 
PRIME MINISTER be pleased to atate: 

Main equlpments supplied. eMI Wolte In advanced stage. 
Commissioning during 1998·99. 

·do· 

.do-

Main equipments supplied. CMI Work In advanced stage. 
Commissioning during 1998·99. 

Main equipments supplied. Civil Work In progress. 
Commlalonlng during 1998·99. 

Orders for Civil works E&M equip. to be placed. 
Commissioning by 2000·01. 

(a) whether North Eastern Council (NEC) is being 
revamped; and 

(b) if so, the det'!ils of the proposals taken up for 
spaedy development of North Eastem States including 
Sikkim and special Budgetary provisions, if any, being 
made from Central Pool? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) ; 
(a) A decision 'in principle' has been taken by the 
Government to restructure the NEC on the following 
lines;-

(i) Deputy Chairman, Planning Commission will be 
the Chairman of the NEC; (iI) NEC will have greater 
involvement and coordination with the Planning 
Commission and it will function exclusivoly for the 
development of the North-East and win have no security 
functions; and (iii) Sikkim will be brought within the ambit 
of the NEC. 

(b) The steps taken by the Govemment 'or speedy 
development of North Eastem States and Slkkim include, 
inter-alia, adoption of a ·Project Approach" with an accent 
on completion of priority to on-going projects to be 
Identified In cOnaultation with the State Governments and 
the North Eastem Council (NEC) and creation 01 a non· 
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lapsable Central Pool of resources by utilising the un'Iipent 
balance out of 10% of the budget allocations earmarked 
by the concerned Central Ministries for the North·East. 

Diseases Due to Nuclear Test 

2200. SHRI RAMKRISHNA BABA PATIL Will the 
PRIME MINISTER be pleased to state: 

(a) whether the villagers of Pokharan area have 
started complaints of excessive bleeding from their nose, 
skin and eyes just alter five days of nuclear test; 

(b) if so, the details thereof; and 

(c) the preventive measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
F.XTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) No. Sir. 

(b) and (c) Do not arise. 

Irrigation Projects in Karnataka 

2201. SHRI A. VENKATESH NAIK : Will the PRIME 
MINISTER be pleased to state: 

(a) the sources of water from which irrigation facilities 
are being provided in Karnataka; 

(b) the break up of irrigation potential in the State; 

(e) the total drought prone area in the State brought 
under the irrigation during the end of Eighth Five Year 
Plan; and 

(d) the projections made for the Ninth Five Year 
Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRtCUL TURE (SHRI SOMPAL) : (a) Irrigation facilities 
are provided in Karnataka through major & medium 
surface irrigation projects and minor (ground water and 
surface water) irrigation schemes. 

(b) The break up of Ultimate Irrigation Potential in 
the State of Karnataka through different sources of 
irrigation is as under : 

SI Source ~ltimate Irrigation potential 
No. (in milion hectares) 

1. Malar & Medium irrigation projects 2.50 

2. Minor Irrigation schemes 

(i) Surface Water 0,90 
(ii) Ground Water 1.20 

Total 4.60 

(c) 14 major and 18 medium ongoing project. at the 
end 01 the Eighth Five Year Plan in Karnataka envisage 
creation of irrigation potential of 1.22 million hectares in 
drought prone areas besides covering other areas of the 
State. 

(d) Ninth Plan targets have not been finalised by the 
Planning Commission. 

{Trans/alion] 

Konar Irrigation Project 

2202. SHRI RAVINDRA KUMAR PANDEY 
SHRI R.L.P. VERMA: 

Will the PRIME MINISTER be pleued to atate: 

(a) the details of such irrigation projects in the country 
on which the work has been suspended due to lack of 
consent between various agencies of the Union 
Government and the State Governments; 

(b) the percentage of constr\Jction work of Konar 
Canal Project completed in Bihar till date: 

(c) the estimatea ':os! and E'~:penditure incurred 
thereon upto date: 

(d) whether the cor':itruction worll of this project has 
been suspended; 

(e) if so, the details thereof, alongwith the reasons 
therelor; 

(f) whether any irregularity and misappropriation of 
funds has come to notice of the Government; 

(g) if so, lhe action taken by the Government against 
erring personnels; and 

(h) the time b:! which the project is likely to be 
completed? 

THE MINISTEr. OF STATE IN THE MINISTRY OF 
AGRICULTURE (f:'-IRI SOMPAL) : (a) to (h) Irrigation 
projects are planr.· '1, formulated and implemented by the 
State Government" themselves out of their own resources, 

The latest estimated cost of Konar Canat Project is 
Rs. 312.49 crores. The approximate expenditure incurred 
by the State Government upto March, 1997 is Rs, 89.48 
crores. 

The percentage completion 01 various components 
of the project as per Annual Plan 1996·97 documents of 
Govemment of Bihar is as under:-

Main Canat 97% 

Distributories 64% 

Structures 60% 

Completion of the project will dapend upon the priority 
attached to it by the State Government, 
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{English] 

Soli Erosion 

2203. DR. RAMKRISHNA KUSMARIA : Will the 
PRIME MINISTER be pleased to state : 

(a) whether Government are aware of the increasing 
soil erosion in the country alongwith its reasons, State-
wise; 

(b) the percentage of land affected by soil erosion; 
and 

(cl the remedial steps taken by the Govemment to 
deal with the problems of soil erosion so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL-,-URE (SHRI SOMPAL) : (a) Yes, Sir. The main 
reasons for soil erosion in different States are, increased 
demographic pressure on land, deforestation, overgrazing, 

• inappropriate land use, inadequate long term protective 
measures etc. 

(b) and (cl According to an estimate abou1 43.00% 
of total geographical area is affected by soil erosion in 
the country. Various Centra!ly Sponsored Schemes namely 
Soil Conservation in the Catchments of River Valley 
Projects and Flood Prone Rivers, National Watershed 
Development Projects for Rainfed Areas etc. and State 
Sector Programmes for soil conservation are being 
implemented to reduce soil erosion. 

Upper Krishna Project 

2204. SHRI K.H. MUNIY APPA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether construction work of the Upper Krishna 
Project has come to a stand st'lI; 

(b) if so. the details thereof, alongwith the reasons 
therefor; and 

(e) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No, Sir. 

(b) and (c) Does not arise. 

AHack on Indians In Moacow 

2205. SHRI SUSHIL KUMAR SHINDE Will the 
PRIME MINISTER be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the news item captioned "Skinheeds attack on 
Indians on the rise" appearing In 'Hindustan Times' dated 
April 7, 1998; 

(b) if so, faets of the matter reported therein and the 
reaction of Indian Govemment thereto; and 

(c) the steps taken/proposed to be taken to raise 
this issue with Russian Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes, Sir. 

(b) and (c) There have recently been around a dozen 
incidents of intimidation or assault by skinheeds involving 
'ndian nationals in ""ussia. While the degree of injury or 
verbal abuse has varied, there has been no confirmed 
report of death or serious injury requiring prolonged 
hospitalization of Inclian nationals, arising ou1 of such 
incidents. Upon enquiry, media reporta of a sharp rise in 
violent racial attaets against Indians in RU88ia proved to 
be exaggerated. 

In view of earlier isolated incidents involving Indian 
nationals, the Embassy of India, Moscow, had even prior 
to the publiclltion of the "Hindustan Times" article of 7 
April 1998 sensitised the Russian Ministry of Foreign 
Affairs, the Ministry of Interior, the local Moscow City 
authorities, and Russian specialised agencies, of our 
extreme concern over such developments affecting Indian 
nationals end urged them to intensify measures to ensure 
the safety of Indian ,natiOnals. Such concerns were 
reiterated at frequent intervals and as a result patrolling 
around Univc:rsity campuses and around metro stations 
was increased. Other measures taken to inattll confidence 
in the Indian community included : (i) Establishment of 
direct contact with Rectors of instltu1ions where Indian 
students are studying; (ii) meetings of Embassy offIcials 
with representatives of the Indian student and business 
communities who were urged not to panic, take adequate 
precau1lons, move around in groups, immediately register 
any incident, cooperate with the police, and keep the 
Embassy fully informed; (iii) Vislta by Embusy officials 
to University hostels where Indian students are 
concentrated. As a result of the steps taken the 'll,lglber 
of reported incidents quickly declined, and 8 sense of 
calm and security returned within the Indian community. 

Govemment Otftcera In Prlvete Sector 

2206. SHRI G.M. BANATWALLA : 
SHRI AJAY CHAKRABORTY : 

Will the PRIME MINISTER be pleaaed to atate: 

(a) the number of gazetted employ ... of the Central 
Govemment who sought permlaslon to teke up Jobs In 
private sector _during the past five yea,..; 

(b) the number of such employeee who were granted 
permission; 
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(c) the details 01 such employees with respect to the 
department In which they w .... working and the nature of 
job taken up by them in the private sector; 

(d) the number of retired gazetted employees of the 
Central Govemment who sought permiasion to take up 
jobs in the private sector within two years of their 
retirement; 

(e) the number of such retired employees who were 
granted permission; 

(f) the details with respect to such retired employees 
regarding the nature of their work in Govemment service 
and In the private Hrvice; 

(g) whether any such retired employee took up work 
in private sector without Govemment permission; and 

(h) if so, details thereof including action taken against 
each of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) Central 
Govemment servants are not permitted to take up jobs 
in private sector. 

(b) and (c) Do not arise. 

(d) to (h) Information is not centrally maintained. 

(Translation) 

Lou of Production due to Blo-Technic 

2207. SHRI MANIKRAO HODL YA GAVIT : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the attention of the Govemment have 
been drawn to the news appearing in 'Dainik Jagran' 
dated May 16, 1998 regarding the likely loss to be 
suffered by the farmers wortdwide, as a new bio-technic 
has been got patented in USA as reported by the Rural 
Advancement Foundation Intemational (RAFI), Canada in 
its report; 

(b) if so, the facts of the metter reported therein; 
and 

(c) the reaction 01 the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. 

o (b) and (c) A patent No. 5723785 has been granted 
In the United Slatea 01 Amertc8 for a technology which 
is claimect to Introduce • 'Terminator' gene and prevent 
germination 01 Med " replanted a eecond time. Since 

there I" very little import of seeds into India, there is no 
reason to believe that this US Patent will have any 
significant impact in India. Moreover, farmers are free not 
to purchase any such seed. 

{English) 

Price of Cotton/Chilli 

2208. SHRI R. SAMBAS IVA RAO : Will the PRIME 
MINISTER be pleased to state: 

(a) whether there was sudden fall in the price of 
cotton and chilli in the open market; 

(b) if so, the present market price of cotton and chilli 
as compared to last three years; 

(c) whether the farmers price 01 Cotton Corporation 
of India should partiCipate in the Market Intervention 
Scheme and have urged for fixation of remunerative prtce 
for cotton at Rs. 2,350 per quintal; and 

(d) if so, the reaction of the Union Government 
thereto? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The prices 
of cotton and chilli have generally been showing a rising 
trend except for abnormal increase in cotton prices in 
May, 1995. This is evident f,om the movement of 
wholesale price Index numbers of cotton and chilli during 
the current and last three years as given below: 

Wholesale Price Index 

(Base 1981-82 = 100) 

Period Cotton Chilli 

May, 1995 407.4 286.6 

May, 1996 298.1 400.1 

May, 1997 327.2 350.2 

May, 1998 370.8 410.0 

(c) and (d) No such proposal has been received in 
this regard by Cotton Corporation 01 India .(CCI). However, 
CCI always participates in the O$*IjII\lGiontaldI1lJPI.,.: 
in market yards for sale 01. Kapaa. As ~on 0 I!, covered 
under the mlrrtmukI'8uppdrl:'ptlce rh'. Government 
procureS 'coll6;;jatiti~· "M~P" ~~y.rpfices. ,f"I'~" 
the support price. 
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Technopolls Knowledge Parks 

2209. SHRI K.S. RAO : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Government have given 
permission to TAT As to set up a self-contained 
Technopolis Knowledge Park in Mumbai; 

(b) If so. the details thereof Indicating the special 
features 01 the Park, the expenditure involved and the 
facilities likely to be made available; 

(c) whether TATAs have developed similar 
Technopolis Knowledge Park in other parts of the country; 
and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) No industrial license is required from the 
Ministry 01 Industry for setting up of industrial parks. 
However. the Ministry of InoLl6try received an application 
from the Tata Housing Development Company Ltd. 
(THDCL) booking recognition 01 their proposed specialised 
industrial park. namely, Technopolis Knowledge Park, to 
qualify for Income Tax rebate under section 80 IA of the 
Income Tax Act Their request has been forwarded to 
the Ministry of Finance for necessary action. The 
application mentioned that National Electronics Company 
Ltd. (NELCO) along with THDCL are planning the 
development 01 Technopolis Knowledge Park in Mumbai 
to cater primarily to the requirements of financial services, 
media and Information technology. The Park would in 
particular provide lacilities for: 

1. In,ormation Technology 

2. Financial Services-Back Office 

3. Travel Services 

4. Media especially electronic and film based mass 
media 

5. Pharmaceutical research 

6. Engineering consulting. 

(c) and (d) Since no licence is required for setting 
up Technopolis and knowledge Parks by the Private 
Sector, this information is not being maintained by the 
Central Government. 

Developmental Scheme for Raj_than 

2210. COL. SONA RAM CHOUDHARY : Win the 
PRIME MINISTER be plflaaed to atate: 

(a) whether the Government have approved any 
scheme for development of backward/desert areas of 
"ajasthan during the last two years; 

(b) il so, the details thereof; 

(c) the aliocalion made during the said period, year-
wise; 

(d) the details of other schemes received from the 
State Govemment of Rajasthan for seeking financtel 
assistance; and 

(e) the number of schemes out of them relatea to 
backward/desert areas dominated by poe ... , down-trodden 
and people of minorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) to (e) The deta!!s of major development schemes 
being implemented in the rural areas inC'Juding backward! 
desert areas of Rajasthan are given in the Statement 
attached. In addition, Gov!. of India has also sanctioned 
Rs. 2.0 crere for taking up intensive development of Mven 
most backward Panchayat Samitis in the State during 
1996-97 and Rs. o.n crore for a Flood Control Scheme, 
namely, Restoration of Govardhan Drain during 1997-98. 
The Central Assistance of Rs. 60 in each year of 1998-
97 and 1997-98 was also provided for Indira Gandhi 
Nahar Project (IGNP) outside the State Plan under Border 
Area Development Programme for timely completion of 
the Project. 

St.tement 

Rural Development 

(Rs. in crere) 

SI. Schemes Total Allocations 

No. 1996-97 1997-98 

1. IRDP 43.88 45.33 

2. Ganga Kslysn Vojns 3.59 7.98 
(With effect lrom 
1 si Feb. 1997) 

3. Drought Prone Area B.71 11.20 
Programme 

4. Desert Development 52.58 34.00 
Programme 

Border Area D!velopment Programme (BADP) 

The BADP is being operational with the special 
Central Assistance for the balanced development of the 
border blocks of Rajaathan. Under thle Programme 
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Rs. 25.63 crore were allocated In each of the last two 
yea,., i.e., 1996-97 and 1997-98. 

Irrigation .. Comr:nand Area Development 

The benefits of the irrigation schemes flow to 
backward areas and In certain cases to desert areas 
depending upon the aite location of their command. The 
Planning Commission has approved the following 
schemes/projects for investment clearance during the last 
two years: 

(Rs. in Crore) 

51. No. Name 01 the Project EsIinaIed Cost 

1. Sukli Medium Irrigation Projoct lB.698 

2 Bandi Sendra Medium Project 13.041 

3. Bisalpur 309.070 

4. ModRmisation of 1176.260 
Gambhiri Canal 

5. IGNP (II) 3398.910 

6. Restoration 01 3.470 
Govardhar Drain 

Besides, In the Union Budget of 1996-97 Accelerated 
Irrigation Benefit Programme (AIBP) was announced for 
completing the on-gOing irrigation projects. The details of 
the Projects along with the amount sanctioned during the 
last two years under the Programme are as under.-

(Rs. in Crore) 

SI. No. Project Amount Sanctioned 

1996-97 1997-98 

2 3 4 ' 

1. Indira Gandhi 36.00 
Nahar (II) 

2 3 4 

5. Bisalpur 38.20 

6. Nanneda Canal 23.00 

7. Gambhiri 1.00 

8. Chauli 1.25 

Village .. Small Industrlas 

Integrated Industrial Development Scheme is being 
operational for the development of backward and rural 
areas in Jodhpur and Nagaur Districts of Rajasthan with 
effect from 25.3.94 and 18.3.97 respectively. The 
estimated cost of the project at Village Sangurla, Jodhpur 
district is Rs. 514 lakh and Rs. 501.74 lakh at Village 
Gagelao Thasll, Nagaur district of which Rs. 98 lakhs 
and Rs. 100 lakhs have been released till date 
respectively. 

Growth Centre Sch.m. 

With a view to develOping backward area, five growth 
centres have been approved by Gov!. of India to be 
located at Abu Road, Bikaner, Dholpur, Jhelawal and 
Bhilwara. Bhltwara was included in the Scheme during 
1997-98 and a sum of Rs. 50 lakh<: was r.l .... d as 
Central Assistance for this Centre. During 1996-97 and 
1997-98 a sum of Rs. 140 lakhs and Rs. 170 lakhs was 
released for all the five growth centres as Central 
Assistance. 

Deihl Mlik Scheme 

2211. SHRI AMAR ROY PRADHAN : Will the PRIME 
MINISTER be pleased to state; 

(a) whether complaints about malpractices In 
distribution of milk on unauthorised tokens at OMS milk 
booths have been received by Delhi Milk Scheme 
authorities from individuals and Area Welfare Aasoclations 
during 1995, 1996 and 1997 (till August, 1997); 

(b) the number of such complaints received (year-
wise) alongwith the details of such milk booths; 

(c) the reason for which distribution of milk has not 
started on first-come-flrst-serve basis; and 

2. Panchana 5.00 (d) the number of complaints received through MPs 

3. Jaisamand (Mod) 

4. Chappi 

1.85 

3.50 

2.00 

5.00 

during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) ; (a) and (b) The Delhi 
MUk Schema does not any longer have a system of 
tokens for the di5tribution of its milk nor have there been 
complaints of unauthorised tokens baing used. 
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(c) OMS milk is solG on first-come-first-served basis. 
OMS milk being priced far be!ow those of other suppliers, 
there is very heavy pressure of demand on DMS milk 
casting a substantial strain on the distribution mechanism. 
The Resident Welfare Associations are being associated 
in distribution so as to make it fair and equitable. 

(d) The OMS received 15 complaints in 1995, 18 in 
1996 and 14 in 1997 (till August) from MPs regarding 
distribution of milk. Required remedial action was taken 
In all the cases. 

{Translation] 

Wind Energy 

2212. SHRI OADA BABURAO PARANJPE : Will the 
PRIME MINISTER be pleased to state: 

(a) whether demand for energy is constantiy 
increaSing in Madhya Pradesh; 

(b) if so. the efforts made to promote altemative 
resources of energy: 

(c) whether any survey was conducted at some 
places to expiore the potentiality of wind energy in the 
State: 

(d) if so, the outcome of the sarvey; and 

(e) the time by which the plan is likely to tie 
. implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) Yes, Sir. 

(b) The Central Government provides capital subsidy. 
fiscal incentives and soft loans from Indian Renewable 
Energy Development Agency Ltd. (IREOA) for renewable 
energy prolects in the country, Including Madhya Pradesh. 
Such assistance is available for biotlU plants; improved 
chulhas: solar photovoltaic devices and systems; biomass 
gasifiers: solar water and air heating systems; and, grid· 
connected, as well as decentralised power generation 
projects, based on lIolar energy, wind energy, small hydro 
and biomass. ResouiCe assessment studies and surveys 
are being supported to identify potential areas for such 
projects. In addition, the State Government has announced 
an attractive policy to promote Non-Conventional Energy 
Sources in the State, as per the guidelines of the Central 
Government. 

(C) Under the Wind Resource Assessment 
Programme, 15 Wind Monitoring Stations and 30 Wind 
Mapping Stations have been set up to identify potential 
areas tor Wind Energy exploitation in the State. 

(d) Four potential sites, namely, Jamgodnmi, Kukru, 
Sendhva and Mahuriya have been identified, which al'll 
considered s4itable for Wind Power ProJects. 

(e) The exploitation of the full pot&ntial will depend 
upon identification of further sites; techno-economic 
viability; continuation of Central and State Incentives; and 
mobilisation of financial resource~. 

NeES Potential In Maharaahtrll 

2213, SHRI R,S. GAVAI : 
SHRI RAMDAS ATHAWALE 
SHRI SAOASHIVRAO D. MANDLIK 

Will the PRIME MINISTER be pleased to state: 

(a) the. details of the various schemes started to 
explore the nen-conventional energy sources in 
Maharashtra especially in tribal ar?as during the last three 
years; 

(b) the locations selected for setting up these projects; 

(c) the funds allocated during the last three yeal'S 
and as on April 30, 1998, project-wise; and 

(d) the steps proposec:l to be taken by the 
Govemment to make easily available and at cheaper rates 
the equipments used in installation' of the solar energy. 
wind energy and other non-conventional energy sources? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) and (b) The Ministry of Non-Conventional Energy 
Sources has been implementing a wide range of 
programmes for the production and development of non-
conventional energy sources such as Biogas plants. 
Improved chulhas, Biomass gasification and Briquetting 
plants. Solar thermal water healing. both domestic and 
industrial, Solar photovoltaic energy based rural home-
lighting, lanterns, Water pumping for irrigation and village 
level power plants, Grid connected power from Wind 
energy. Small hydro, Biomass combustion, Bagasse-based 
Co-generation and Solar photovoltaic energy and energy 
from Urban and industrial wastes, throughout the country 
including in the State of Maharashtra. The entire State of 
Maharashtra including all the tribal areas are covered 
under these schemes. 

(c) The details of funds allocated to Maharashtra. 
during the last 3 years and as on 30th April, 1998, project-
wise is given in the Statement attached. 

(d) In order to make easily available, at cheaper 
rates the equipment used in the installation of eolar 
energy, wind energy and other non-conventional energy 
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projects, the Government has announced achemes for 
grant of financial support to take up research and 
development, technology upgradation and the setting up 
of pOol plant production and activities. Govemment is 
providing soft loan assistance to industries for the 
expansion of existing units and the setting up of new 
units for production of silicon for use in solar cells. The 
Ministry has taken up a technology development plan for 
indigenous production of wind energy equipment and to 
encourage complete indigenisation of wind electric 
generators. 

St.tement 

The details of funds allocated to Maharashtra during 
the last three years and as on 30th April, 1998 

(Rs. In lakhs) 

51 Nall1'l ot the Programme runds allocated and 
No. released during last three 

years and as on 30th 
April, 1998 

1. Nationat Project on Biogas Development 1473.780 

2. CommumtyllnstitutionallNight 82.610 
soil based Biogas Plants 

3. National Programme on Improved Chulha 267.160 

4. Integrated Rural Energy Programme 140.900 

5. Special Area Demonstration Programme 16.513 

6. Solar Photovoitaic Programme 23.250 

7. Solar Thermal Energy Programme 9.970 

8. Water Pumping Windmills 5.000 

9. Wind Power Programme 365.240 

10. Small Hydro Power Programme 34.000 

11. Biomass Power Programme 17.600 

12. Urban & Industrial Wastes 17.100 

13. New Technologies 8.390 

14. tnformation & Public Awa/8ll888 7.100 

(English) 

Production of CoHon 

2214. PROF. PREM SINGH CHANDUMAJRA : 
'SHRI CHINTA MOHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether in spite of India's place being third among 
the cotton producing countries in the world \.he per hectare 
yield of cotton in the country is leas than that of other 
cotton producing countries in the world; 

(b) if not, the estimate of yield per hectare 'In U.S.A., 
China and Pakistan, separately; 

(c) whether the cotton production has become 
unremunerative due to less yield and more cost; and 

(d) if so, the reaction of the Govemment thereto and 
the steps taken by the Govemment to increase the yield 
of cotton in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) Yes, Sir. 
India's per hectare yield of cotton is less than several 
other cotton producing countries in the world in spite of 
its place being third on the basis of production. The yield 
estimates for India, USA, China and Pakistan as per 
FAO Production Year Book-1996 are as under: 

(KgJha.) 

- India 307" 

- U.S.A. 772 

- China 767 

- Pakistan 488 

"Unofficial. The official estimate of the Dlrectorat. of 
EconomicS & Statistics Is 26ti Kg. per ha. In 1996-87. 

(c) The cultivation of cotton is remuneratlva as the 
retums are higher than the cost. 

(d) To increase the productivity and production of 
cotton, Govemment is implementing a Centrally Sponsored 
Scheme viz., Intensive Cotton Development Programme 
(ICDP) in all the cotton growing States. It has also been 
decided II) launch a Technology Mission on Cotton during 
the IXth FIve Year Plan. The Govemment is also fixing 
the Minimum S~rt Price of cotton with a view to ensure 
rem'unerative prices to the cotton growers for their 
produce. 
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Delhi Milk Scheme 

2215. SHRIMATI KAMAL RANI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are aware of the alleged 
corruption prevailing in Delhi Milk Scheme (OMS); 

(b) if so, the details of the cases of corruption 
reported during the last three years; 

(c) whether any departmental or CBI Inquiry had also 
been conducted against guilty officers of OMS during the 
said period; 

(d) if so, the details thereof; 

(e) the action taken by the Government on the basis 
of finding of the inquiry; and 

(I) the steps being taken by the Govemment to check 
the corruption prevalent in OMS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRIC?UL TURE (SHRI SOMPAL) : (a) No case of 
corruption has been detected/reported in the Delhi Milk 
Scheme (OMS) during the last three years. 

(b) to (e) Do not arise in view of answer to (a) 
above. 

(f) Apart from General Manager, Chief Vigilance 
Officer and Vigilance Officers exercise the necessary 
checks and control to prevent corruption in OMS. 

Setting up of Food Processing Industries In 
Maharashtra 

2216. SHRI ASHOK NAMDEORAO MOHOL : Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is large scope for setting up of 
food processing industries in Maharashtra and Andhra 
Pradesh particularly in the field of mango and grapes; 

(b) if so, whether Government have conducted any 
survey In thiS regard; 

(c) whether Government are considering to set up 
such industries in the said States with foreign 
collaboration; 

(d) if so, the details thereof; and 

(e) the number of Food Processing Industries set up 
during the last three years in these States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) WhHe the 
Ministry has not conducted any specific survey in this 
regard, it can be said on the basis of raw material 
availability that a good potential' exists for setting up of 

mango and grapes-baaed 'ood proceeelng InduIItrieI In 
Maharshtra and Anethra Pradeah, 

(c) and (d) The Ministry does not set up any 'ood 
proceSSing industry directly in any State. 

(e) Since IlberaJisation In July, 1991 till March, 1998, 
39 projects approved for 100% Export Oriented Units, 
joint venturas etc" with an Investment of Re. 710 crores 
have been set up In the State 0' Maharuhtra. BeIIdes 
106 Industrial Entrepreneur Memoranda with an Investment 
of Rs. 1392 crores have also been implemented In the 
food processing sector. 

In the case of the State of Andhra Pradesh, 30 
projects approved 'or 100% Export Oriented Units, and 
Joint Ventures etc. with an Investment 0' Rs. 516 croras 
have been set up. Besides, 52 Industrial Entrepreneur 
Memoranda with an investment of Rs. 191.80 crores have 
also been implemented during the same period. 

(T ranslstion ) 

Corruption Ca ... 

2217. SHRI JAYSINHJI CHAUHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of corruption committed in the salas 
and purchases of seeds, pesticides and 'ertHlzers during 
the last three years; 

(b) the details of action taken against the officers 
and people involved in the above corruption cases; 

(c) whether the Govemment have formulated any 
scheme to check such corruption in future; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) ; (a) The following cases 
of frauds and other irregularities in the purchsae of 
fertilizers/administration of Retention Price-cum-Subaidy 
Schemes have come to notice in the recent past:-

(i) MIs National Fertilizers Ltd. (NFL) deal with 
MIs Karsan Ltd. of Turkey for Import of urea; 

(ii) Import of fertilizers by NFL through MIs lsi 
Krishna Impex; 

(iii) Import of sub-standard uraa by NFL from MIs 
Tumu SA, Romania; and 

(iv) Claim of retention price subsidy with the support 
of fabricated documents etc. by: 

(a) MIs Harsll'tardhan Chemicals & Minerals Pvt. Ltd. 
and 

(b) MIs Phosphate India Ltd. 
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No case of corruption/administrative irregularity has 
been reported in respect of Seeds and Pesticides. 

(b) In the case appearing at S. No. (i) above, CBI 
has filed a charge sheet on 27.12.97 against nine accused 
including former Chief Executive of NFL. The other cases 
are presently under investigation with CBI. 

(c) to (e) There are sufficient provisions under various 
rules and regulations to check the corruption in the 
Government. 

Unlrrlgeted LIInd In M.P 

2218. SHRI RAMESHWAR PATIDAR : Will the 
PRIME MINISTER be pleased to state: 

(a) whether some tribal districts of Madhya Pradesh 
have been affected due to acute shortage of water for 
Irrigation in the State: 

(b) if so. the details thereof: and 

(c) the remedial measures proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) Under Tribal 
Sub Plan of Government of Madhya Pradesh, tribal areas 
are covered under 44 Major and 5 Medium Irrigation 
Projects of the State. During the Eighth Five Year Plan, 
irrigation potential of 62.32 thousand hectares is 
anticipated to have been created under Tribal Sub Plan 
against a target of 183.80 thousand hectares. Govemment 
of Madhya Pradesh plans to create additional irrigation 
potential of 42 thousand hectares under Tribal Sub Plan 
during the Ninth Five Year Plan. 

[English] 

Restriction on Fishing 

2219. SHRI RANJIB BISWAL : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment are aware that the 
marine fishermen fishing in and around Paradaep Port 
are facing some problems due to the restrictions imposed 
by the Port authorities; 

(b) if so, .the details thereof; and 

(c) the steps taken to resolve their problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) The Pradeep 
Port Trust have shifted the Mechanised fishing vessels 
from the commercial harbour basin to the fishing harbour, 
newly constructed with the Government of India's 
assistance after having detailed discussions with 
mechanised fishing vessel operators and members of 

fishermen's association. The filhlng harbour enables the 
mechanised fishermen fishing In and around Paradeep to 
have exclusive facilities for landing and berthing of thel'-
fishing vessels. 

Dome ot K.A.P.P. 

2220. SHRI K.C. KONDAIAH : Will the PRIME 
MINtSTER be pleased to refer to the reply given to the 
Unstarred Question No. 2417 on March 29, 1995 
regarding Kaiga Atomic PowOlr Plant &nd atate: 

(a) whether the report has since been received by 
the Govemment; 

(b) if so, the details thereof; and 

(c) the action taken or propoeed to be taken by the 
Govemment to implemer.t the recommendation made In 
the said report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (c) Yes, Sir. Expert Committees were constituted 
by the Nuclear Power Corporation of India limited (NPCIL) 
and the Atomic Ener9Y Regulatory Board (AERB) which 
oversees the safety and other aspects of nuclear 
installations in the country. From the reports of the 
Committees, It emerged that the eartler designs adopted 
for the Kaiga dome (Inner containment dome) needed re-
engineering. Also the eartier techniques for construction 
and quality controt of such comp/ex structures needed 
improvement. Consequently, re-englneerlng has been 
carried out which has been cleared by the AERB and 
fresh construction has already commenced on thebesla 
01 this re-engineored design. 

Construction of Kaiga-II dome has been completed 
in March, 1998 and that of RaJasthan Atomic Power 
Project Unit-3 has been commenced and will be 
completed by end of July, 1998. 

On the basis of this experience, it is likely that the 
re-engineered design evolved through the interaction of 
some of the best experts in the field would form the 
basis for the construction of Mure domes in nuclear power 
projects. 

{Translation} 

Ocean Development 

2221. SHRI HARI KEWAL PRASAD: WUI the PRIME 
MINISTER be pleased to state: 

(a) the details of funds allocated by the Union 
Government to undertake Ocean Development 
programmea during each of the last three years; 
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(b) whether any irregularity/misappropriation of funds 
has been noticed by the Govemment in utilising the said 
funds; 

(c) if so, the details thereof; 

(d) whether any inquiry has been initiated in this 
regard; and 

(e) if so, the action taken/proposed to be taken by 
the Government against those who found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) The funds 
allocatad (revised estimates) under both Plan & Non-Plan 
to the Department of Ocean Development for the past 
three years are as under : 

(in crore rupees) 

1995-96 1996-97 1997-98 

57.79 64.38 102.11 

(b) and (c) There is no case of utilisation/ 
reappropriation of funds for a purpose other than for which 
they were allocated without approval of the competent 
authority. The audit inspection report of the Department 
for the year 1995-96 and the audit report of National 
Institute of' Ocean Technology (NIOT), an autonomous 
body funded by the Department, for the period from 1993 
to 1997 have. however, made certain observations on 
the accounts & activities of the Department/NIOT. TIIese 
have been taken note of. 

(d) No Inquiry has been warranted. 

(e) Does not arise. 

(English] 

Welfare Schemes for Small Fishermen 

2222. SHRI RANJIB BISWAL Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have formulated any 
scheme for the welfare of the small fishermen; 

(b) il so, the names of the States where such scheme 
has been implemented; 

(c) whether the scheme has been implemented for 
small fishermen living around Paradeep, Nuri and Konark 
in Orissa: and 

(d) if so, the benefit provided to the llahermen living 
around those places during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SQMPAL) : (a) The Governmenl 
of India is Implementing the Centrally Sponaored NatIonal 
Welfare of FIShermen Scheme for the waIfant of fiIhenneI •. 
The scheme has the following three componenta:-

(i) Group Accident Insurance for ActIve Rehermen; 

(ii) Development of Model Fishermen Vllfagea; and 

(iii) Saving-curn-Rallef for Marine Fishermen. 

(b) The names of the States and Union Tenttorlea 
where one or more components of the scheme are being 
implemented are given balow:-

Stat •• -l. Andhra Pradesh, 2. Assam, 3. Bihar, 
4. Gujarat, 5. Himachal Pradesh, 6. Jarrmu and KashmIr, 
7. Karnataka, 8. Kerala, 9. Madhya Prade.h, 
10. Maharashtra, 11. Manipur, 12. Orissa. 13. Tamil Nadu, 
14. Rajasthan, 15. Tripura, 16. Uttar Pradesh, and 
17. West Bengal. 

Union Terrltorle.-1. Andaman Nicobar Island, 
2. Lakshadweep, 3. Pondicherry, and 4. Daman & Diu. 

(c) and (d) Fishermen living around Paradeep, Puri 
and Konark have been provided benefit under the Saving-
cum-Relief and the Development of Model FIshermen 
Villages Components of the National Welfare of Fishermen 
scheme, during the last 3 years. 

Bet.1 Leave. 

2223. SHRI LAKSHMAN CHANDRA SETH : WHI the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have declared betel 
leaves as one of the agricultural commodities; and 

(b) if so, the steps taken to improve the cultivation 
of betel leaves? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) y .. , SIr. 

(b) Under all India coordinated ...... rch project on 
betelvine 01 ICAR, researchel on IfIIIiow IIIPecII Inc*dng 
peat and disease of the crop Is being conducted at 10 
research centres to improve the culllvatlon 01 t.teI 1eawI. 
Besides some of State Governments are allo providing 
assistanca to improve the cultivation In their 81a .... 

[Translation] 

Prlaonera of W., 

2224. SHRI DAnA MEGHE : Will the PRIME 
MINISTER be pleased to state: 

(a) whether Indian ioIdIenl/citizena are Impriaoned In 
China; 
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(b) if so, the number of such prisoners; 

(c) whether Government have initiated any talks with 
Government of China to get them back; and 

(d) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) According to information available with the 
Government, no Indian soldier is imprisoned in China. 
However. two Indian citizens-Mr. Gurinder Singh Virk 
and Mr. Lodoe Panden-are under detention in Chinese 
jails. Mr. Virk was sentenced for 12 years imprisonment 
on charges of swindling while Mr. Panden is under tnal 
on charges of smuggling and selling cultural relics. They 
are under detention on criminal charges in accordance 
with Chinese Law. 

(c) and (d) Our Mission in Beijing has been provided 
Consular access in accordance with bilateral agreements. 
Govemment will continue to provide all possible assistance 
to them in accordance with bilateral agreements. 

(English] 

Natural Calamity 

2225. SHRI A.C. JOS : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment have recently set up a 
Committee to define the extent of pest infestation and 
consequent destruction of crops to be treated as natural 
calamity for the purpose of relief to the farmers; and 

(b) if so. the details thereof and the, compensation 
provided to the farmers till date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. 

(b) The Committee had recommended the following 
criteria lor 'pest attacks' to qualify for financial assistance 
from the Calamity Relief Fund (CRF)lNational Fund for 
Calamity Relief (NFCR) :-

(i) The pest attack must have been caused or 
compounded by sustained adverse seasonal conditions, 

(ii) The pest attack must be in the nature of an 
outbreak or epidemic and such as could not normally 
have been prevented by human intervention, 

(iii) The pest attack should have affected crops in a 
Sizeable contiguous area, and 

(iv) The extent of damage to the crops should be 
50% or above. 

An assistance of Rs. 12.00 crore was released to 
the Govemment of Andhra Pradesh from the NFCR in 

February, 1998 in the wake of damage to crops, mainly 
cotton, due to pest attack. 

{Translation] 

Irrigated Land In TrI ... Sub-Plan A .... 

2226. SHRI SHANTILAL PURSHOTTAMDAS PATEL: 
Will the PRIME MINISTER be pleased to state: 

(a) the total area of irrigated land in each State under 
the tribal sub-plans after Implementation of Forest 
Conservation Act, 1980; and 

(b) the steps taken to increase. the irrigated land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) State-wise details 
of Ultimate Irrigation Potential in Tribal Sub-Plan areas 
through Major & Medium Irrigation Projects are as under: 

(In thousand hectares) 

51. Name 0/ state UIinIIe tntgallon irrigation PoIIntfIl 
No. PotenUJ (UIP) 01 ikaIy to be cAIIIId 

ProjIdJ COI'IIiIg i1 T libel ScAI-PIIn 
... TIIIII ArIa aftIr mmpiIIion 
Slb-Ptan ArIa 

1. Andhra Pradesh 75.44 11.64 

2. Assam 192.90 69.70 

3. Bihar 380.47 342.63 

4. Gujarat 204.38 111.96 

5. Madhya Pradesh 929.40 132.10 

6. Maharashtra 424.75 132.62 

7. Manipur 16.00 15.58 

B. Orissa 1150.51 5n.43 

9. Rajasthan 193.43 186.26 

10. West Bengal 1434.67 164.56 

11. Kerall 8.38 8.38 

TaIIII 5010.38 1752.88 
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(b) New Schemes are taken up by the States to 
increase the irrigation potential. 

[English] 

Senlng up of Electronic and Software Induatry 

2227. SHRI TATHAGATA SATPATHY : Will the 
PRIME MINISTER be pleased to state: 

(a) whether Govemment propose to set up some 
electronic and software units in Orissa in collaboration 
with some Amencan Companies; and 

(b) il so, the details thereol alongwith its location in 
the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) No, Sir. 

(b) Does not arise. 

Development of Spices 

2228. SHRI A. VENKATESH NAIK : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government 01 Karnataka has 
requested to the Union Govemment to provide linancial 
assistance lor setting up 01 Technology Mission lor the 
increase in production 01 spices in the States; 

~b) iI so, the details thereol; and 

(c) the action being taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) No request 
has been received Irom Govemment 01 Karnataka to 
provide linancial assistance lor setting up 01 Technology 
Mission lor the increase in production of spices in the 
State. However, Government 01 India is already 
implementing a Centrally Sponsored Integrated Programme 
lor Development of Spices in Kamataka with 100% Central 
assistance. The important spices being supported under 
the programme in Kamataka are: Black Pepper, Ginger, 
Turmeric, Chilies, Coriander and Tree Spices (Clove, 
Nutmeg and Cinnamon). Under this Scheme, an amount 
01 Rs. 285 lakhs was released to Government 01 
Kamataka during 1997-98. Besides, Rs. 3.38 lakhs was 
released to University 01 Agricultural Sciences, Dharwar 
for production of foundation seed and nucleus planting 
material etc. 01 various spices. The scheme is proposed 
to be continued during 1998-99 as well. 

Sanctlona agalnat India 

2229. SHRI G.M. BANATWALLA : 
SHRI KRISHAN LAL SHARMA 
SHRI SATNAM SINGH KAINTH : 
PROF. P.J. KURIEN : 
SHRIMATI JAVANTI PATNAIK : 
SHRI ANIL BASU : 
SHRI BASU DEB ACHARIA 
SHRI SURESH CHANDEL 
SHRI NARESH PUGLIA : 
SHRI MUKUL WASNIK : 
SHRI PRITHVIRAJ D. CHAVAN 
SHRI MULLAPALL Y RAMACHANDRAN 
SHRI SATYA PAL JAIN: 
SHRIMATI GEETA MUKHERJEE 
SHRI INDRAJIT GUPTA 
DR. SANJAY SINH: 
SHRI VIJAY GOEL : 

Will the PRIME MINISTER be pleased to state 

(a) whether economic sanctions have been imposed 
by several countries lor conducting nuclear tests at 
Pokhran in Rajasthan; 

(b) il so, the details 01 sanctions imposed by indiVidual 
nation; 

(c) the countries who have supported, criticised and 
remained neutral alter the nuclear tests; 

(d) whether Prime Minister has written letters to heads 
of various Govemm"nt, head 01 G-8, G-15, UN bodies 
etc., projecting the India's view on nuclear tests; 

~e) it so, the details tnereol; 

(I) the manner in which India propose to meet the 
sanctions; and 

(g) the change likely in foreign policy alter the nuclear 
tests? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes, Sir. Several countries have announced economic 
measures against India alter the nuclear tests at Pokhran. 

(b) Full details of the economic measures applied by 
indMdual countries are not available and are stili coming 
in. 

(c) Several countries have expressed understanding 
01 the rationale behind India's nuclear tests. Many 
countries have relrained from Issuing official atatements. 
A number 01 ClOuntries, particularly In Europe and Latin 
America, apart lrom China, have been critical of the tests. 

(d) and (el Yes, Sir. Prime Minister has written letters 
to leaders 01 various govemmenta explaining the security 
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concerns underlying the decision to authorise these tests. 
Goyernment has also conveyed its disappointment to the 
countries which have imposed sanctions, as it renects an 
inadequate appreciation of India's legitimate security 
concerns. 

(f) We .are assessing the possible impact of the 
sanctions and appropriate steps are being taken by 
Government. te deal with the situation and safeguard 
India's interests. 

(g) There IS no change in India's foreign policy. 
Government have reiterated their commitment to nuclear 
disarmament and intends to continue actively to promote 
early progress towards the elimination of nuclear weapons. 

[Translation] 

AgricuHure Development Works 

2230. DR. MADAN PRASAD JAISWAL : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have analysed the 
reasons lor the delay in implementation ul agriculture 
development schemes; 

(b) il so. the details thereol; and 

(C) the measures being taken by the Government to 
ensure speedy implementation 01 the agricultural 
schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) No delay 
in the implementation 01 major agricultural development 
scheme has been reported to the Govemment 01 India. 

(c\ The Implementation of CentraVCentraUy Sponsored 
Schemes is carefully monitored by Govemment of India 
through lield visits. periodical progress reports and 
discussion with State officers at the bi-annual National 
ConferenceS/Zonal Conferences, Area Officer meetings, 
etc. 

[engliSh} 

In.tltute of FI.herle. 

2231. SHRIMATI JAYANTI PATNAIK : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have set up National 
Institute of Fisheries and Engineering Training in some 
States: 

(b) if so, the location thereof, State-wise; 

(c) whether there is any proposal to set up such 
Institute In other States also; and 

(d) if so, the details thereof and the steps taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (d) The 
Govemment have set up the Central Institute of Fisheries 
Nautical and Engineering Training (CIFNET) with Its 
headquarters at Kochi (Kerala) and units at Chennai 
(Tamil Nadu) and Vishakhapatnam (Andhra Pradesh). The 
Govemment have no plans to set up such Institutes In 
other States. 

GOP Growth Rate 

2232. SHRI R. SAMBASIVA RAO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Planning Commission has decided 
to revise its GOP growth target of 7 pElr cent per annum; 

(b) il so, whether according to the official estimate 
the economy will grow only 5 por cent in 1997-98; 

(c) whether Planning Commission propose to raview 
its target; 

(d) if so, the reasons therefor; and 

(e) the extent to which the Planning Commission is 
likely to achieve the growth rate during the 1997-987 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIl<) : 
(a) to (d) The draft Ninth Five Year Plan prapared at the 
internal meeting of Planning Commission hes set GOP 
growth rate at 7 per cent per year for the period 
1997·2002. 

According to the Advance estimate of the Central 
Statistical Organisation, the economic growth measured 
by GOP at factor cost in 1997-98 Is 5 per cent. 

The plan is yet to be considered by the National 
Development Council. The Govemment has decided to 
review this draft so as to suitably reflect the alterad 
priorities, as enunciated in the National Agenda for 
Govarnance. Detailed action plans are already under 
preparation which will, upon finalisation, be integrated with 
the existing draft. This revised document will then be 
submitted, through due process, for consideration and 
approval of the National Development Council. 

(e) The Advance Estimate Is a projected value. The 
actuals at the earliest is known through Quick Eltimate 
made by the Central Statistical Organisation. 

Modemlaatlon of Food Proce ... ng Induatrlel 

2233. SHRI S.S. OWAISI : WIH the PRIME MINISTER 
be pleased to state: 

(a) whether food procesling mechanism needs 
modemisation in the country; 
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(b) if so, the steps being taken or proposed to be 
taken by the Govemment to modernise its fOOd processing 
system by incorporating modem technology; 

(c) whether any Committee has been appointed to 
consider the question of Modernisation of the food 
processirg system: and 

(d) if so, the details and the recommendations made 
by the Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) Technology 
upgradation in any industry including that of food 
processing is an on-going process. The Ministry under its 
Plan Schemes provides financial assistance to various 
institutions viz. CFTRI, Mysore: Indian Institute of 
Technology, Kharagpur: Paddy Processing Research 
Centre, Thanjavur etc. for taking up Research and 
Development programmes in all areas of food processing. 

The Ministry also operates another scheme under 
which financial assistance is provided in the form of loan 
and grant for setting up/expansion/modemisation of food 
processing industries. 

(c) Ministry has not appointed any Committee to 
consider the question of modemisation of food processing 
system. 

(d) Does not arise. 

T ... ta Barrage 

2234. SHRI AMAR ROY PRADHAN : Will the PRIME 
MINISTER be pleased to state: 

(a) the stage at which Teesta Barrage Project is 
pending at present; 

(b) the quantum of funds released by the Union 
Government and the amount incurred on the said project 
till date: 

(c) the bottlenecks affecting the progress of this 
project, if any; 

(d) the steps taken/proposed to be taken by the Union 
Government to complete the project expeditiously; and 

(e) the time by which tha project Is Hkely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Presenlly fIrIt sub-
stage of Stage-I of Phase-I of Teesta Barrage Project is 

under execution. The percentage completion of various 
components 01 the Project as on 1.1.98 are as under:-

T easta Barrage 100% 

Mahananda Barrage 100% 

Dauk Nagar Barrage 100% 

Teesta Mahananda Lillk Canal 100% 

Mahananda Main Canal 100% 

Dauk Nagar Main Canal 65% 

Nagar Tongaon Main Canal Yet to be 
started. 

T eesta Jaldhaka Main Canal 55% 

Distribution System 25% 

(b) to (d) Bottlenecks affecting the progress of the 
Project are land acquisition problems, non-availability of 
forest land, shortage of funds, change in scope of the 
project etc. Planning CommiSSion released a Special 
Central Assistance of Rs. 5 Crores in the year 1983-84, 
an advance Plan assistance of Rs. 10 Crores in 1986-
87 and Rs. 10 Crores during 1987-88. Further an 
additional Central Assistance of Rs. 150 Crores was 
sanctioned by the Planning Commission during the VIII 
Five Year Plan. Central loan Assistance of Rs. 5 Crores 
was released for the project during the year 1996-97 and 
Rs. 15 Crores during 1997-98 under the Accelerated 
Irrigation Benefits Programme (AIBP) 01 Ministry of Water 
Resources. An expenditure of about Rs. 672.66 Crores 
has been incurred on the project up to March, 1997. 

(e) Irrigation is a State subject. Completion of the 
project will depend on the priority attached to it by the 
State Govemment. 

loan to Farmers 

2235. SHRI A.S. GAVAI : 
SHRI RAJVEER SINGH : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have prepared a 
concrete plan for providing loans to farmers at 
concessional rates and If so, the details thereof, State-
wise and year-wise; 

(b) if so, whether the Govemment have fixed the 
target for providing loans under the multlagent system 
during 1995-96, 1996-97 and 1997-98; and 



77 Written AnswelS JY AISTHA 20, 1920 (Saka) to Questions 178 

(c) if so, the details of the achievements made by 
he Government under the said acheme durin~ the above 
>eriod? 

THE MINISTER OF STATE IN THE MINISTRY OF 
6.GRICUL TURE (SHRI SOMPAL) : (a) to (c) The 
,nformation is being collected and will be placed on table 
of the Sabha. 

Production of Wheat 

2236. SHRI 'RAMESHWAR PATIDAR : Will the 
PRIME MINISTER be pleased to state: 

'(a) whether the Govemment have lell the need to 
draw a long-term plan to boost the production of wheat 
to meet the growing demands by 2000 A.D.; and 

(b) if so. the various strategies proposed to be 
adopted by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) Yes, Sir. 
To boost the production of wheat 50 as to meet the 
demand by 2000 A.D. the implementation of on-going 
centrally sponsored "Integrated Cereals Development 
Programme in Wheat Based Cropping System Areas 
(lCDP-Wheat)" is proposed to be continued with some 
modifications during the Ninth Five Year Plan. Besides, 
the Implementation of "Integrated Cereals Development 
Programme in Rice Based Cropping Systems Areas 
(ICOP-Rice)" and "Integrated Cereals Development 
Programme in Coarse Cereals Based Cropping Systems 
Areas (ICOP-Coarse Cereals)", which include the wheat 
development programmes would also cuntinue. These 
schem&s are to supploment the efforts of State Gov!. in 
increasing the production and productivity of cereal crops. 
The strategy proposed to be adopted for increasing the 
production of wheat and other foodgrains includes 
Increasing the coverage under high yielding varieties, 
stepping up the use of plant nutrients, improving irrigation 
facilities, propagating the use of water saving devices 
like sprinkler irrigation system, development of efficient 
water harvesting and conservation methods, etc. 

World Bank A •• I.tance 

2237. DR. T. SUBBARAMf REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment had taken a 
number of steps to improve agricultural production with 
the help of Worfd Bank and other foreign countries; and 

(b) if so, the extent to which it has increased the 
production of agricultural commodities? 

THE MINISTER OF STATE IN THE MfNISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. At 
present, various Worfd Bank Aided and BllateraVMultilateral 
projects are under implementation. 

(b) The Agricultural Production io; influenced by a 
number of factors. Trle on-going World Bank Aided 
Projects and BilaterallMultiiateral Projects are al.o 
supplementing the. on-going efforts of the State 
Govemments for increasing production. The extent of 
increase In the production of Agricultural Commodities 
because of the implementation of Extemally Aided Projects 
carinot be assessed separately as all the measures 
intended for increasing productivity and production have 
the bearing on overall production. 

De.Utlng of R.servolr. 

2236. SHRI RANJIB. BISWAL : 
SHRI ANANT KUMAR HEGDE 

Will the PRIME MINISTER be pleased to stat.: 

(a) whether the Govemment have evolved any Action 
Plan to remove the silt accumulated in various dams and 
reservoirs in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government have taken any steps to 
check the soil erosion in the country; 

(d) if 50, the details thereof; and 

(e) the time by which all dams and reservoirs of the 
country are likely to be· desilted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (e) No, Sir. 
Soil erosion and silting of reservoirs are natural 
phenomenae and provisions are made in the reservoirs 
for accommodating silt. Generally, the reservoirs are 
planned lor a lile of 100 years. Soil con •• rvatlon 
measures, afforestation and water management practices 
in the catchment of River Valley Projects ant taken up to 
reduce the rate of siltation In the reservoirs to some 
extent. 

Hon.y Bea 

2239. SHRI ANANT KUMAR HEGDE : Will the 
PRIME MINISTER be pleased to state: 

(a) the details of structural and operation of National 
Honey Gee Keepers Association; 

(b) the details of honey produced In the country 
during the last two years, State-wise; 

(c) the details of Its export to dlfterent countries, 
country-wise; and 

(d) the facilities provided by the Government to Honey 
Bee Keepers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TUAE (SHAI SOMPAL) : (a) The Govemment 
is not aware of the functioning 01 any organisation by 
the name 01 National Honey Beekeepers Association. 
However. there is an All India Beekeepers Association 
with its Headquarters at 1325. Sadashiv Peth. Pune. This 
is a national level association comprising of bee Scientists. 
Researchers. Students and Beekeepers. Its membership 
is open to anyone who is interested in the development 
and promotion of beekeeping in the country. Its activities 
include publicalion of Indian Bee Journal in English. 
Bharatiya Madhavi Palan in Hindi. dissemination of 
apicultural information to beekeepers. traders of bee 
products and to bee SCientists. supply of hives Bnd other 
literature and supply of beekeeping equipment. 

(b) The information is given in the attached 
Statement-I. 

(c) The information is given in the attached 
Statement-II. 

(b) The Ministry of Agriculture is implementing a 
Central Sector Scheme of Development of Beekeeping 
for Improving Crop PrOductivity. The scheme was launched 
during the Eighth Plan with effect from the year 1994-95 
with an outlay of Rs. 18.87 crores. Assistance is being 
provided for the following activities under this scheme:-

S. No. Activity 

2 

1. Promotion of research and development. 

2. Production & distribution of honey bee colonies. 

3. Development of infrastructure for handling and 
marketing of honey and its products. 

4. Training of farmerslBeekeepers. 

5. Promotional activities. 

Apart from the above, the Khadi and ViHage Industries 
Commission is implementing the following Schemes: 

1. Primary unit for Apls mflillfera. 

2. Primary unit for Apls cerans. 

3. Medium scale apiary unit for Apia mtIIIifera. 

4. Medium scale apiary unit for Apis ceran. Indlcs. 

5. Semi commercial apiary for Apis meUN.ra. 

2 

6. Semi commercial apiary unit for Apia cerana. 

7. Commercial apiary unit for Apia mellifera. 

8. Commerciai apiary unit for Apls cerans. 

9. Commercial apiary (supply cum service unit) of 
Apls ceran •. 

10. Commercial apiary (supply cum service unit) of 
Apis mellifefS. 

11. Bee Migration. 

12. Pollination. 

13. Introduction of beekeeping in educational 
institutions. 

14. Beekeepers summer course. 

15. Honey House with Honey Processing Plant. 

Stilt.",.",., 

Stste-wise Honey Production 

(Value As. in Lakh) 

51. No. Name of Stale 

2 

1. Andhra Pradesh 

2. Arunachal Pradech 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradaeh 

9. Jammu & Kashmir 

1996-97 

3 

158.n 

206.79 

517.76 

0.10 

29.37 

36.78 

105.18 

1997·98 
(Provisional) 

4 

174.53 

227.31 

589.14 

0.10 

32.21 

40.41 

115.82 
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2 3 4 2 3 4 

10. Karnataka 89.31 96.17 22. Tamil Nadu 617.23 678.48 

11. Kerala 259.67 265.66 23. Tripura 5.30 5.83 

12. Madhya Pradesh 15.20 16.71 24. Uttar Pradesh 110.27 121.21 

13. Maharashtra 70.22 77.19 25. West Bengal 423.89 465.95 

14. Manipur 81.99 90.13 26. o & N Haveli 

15. Meghalaya 86.53 97.32 27. Daman & Diu 

16. Mizoram 1.73 1.90 28. Delhi 1.96 2.15 

17. Nagaland 18.45 20.28 29. Lakshadweep 

18. Orissa 298.05 327.63 30. Chandigarh 

19. Punjab 43.16 47.44 31. Andaman & Nicobar 

20. Rajasthan 32. Pondicherry 

21. Sikkim 2.82 3.11 Total 3182.71 3498.55 

St.tement-II 

Export of Honey from India 

(Quantity in Kg., Value in Rupees) 

SI. No. Name of Country 1995-96 ·1996-97 

Quantity Value Quantity Value 

2 3 4 5 6 

1. United States of America 158133 13606827 470035 24642140 

2. Bangladesh 856 60674 24266 2276951 

3. Germany 35340 1932546 

4. Mallilysia 3710 215418 9114 1319449 

5. United Kingdom 23605 941338 

6. Singapore 3870 718568 

7. Italy 2680 382338 
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2 3 

8. United Arab Emiratus 13620 

9. Netherlands 

10. Kuwait 

11. Oman 

12. Sri Lanka 1590 

13. France 

14. Russia 340040 

15. Mauritius 3237 

16. Saudi Arabia 100 

Total 521286 

National Policy on Informatics 

2240. SHRI K.S. RAO : Will the PRIME MINISTER 
be pleased to state : 

(a) whether there is any proposal to have a National 
Policy on Informatics; 

(b) if so, the principles and objectives of the aforesaid 
policy; 

(c) whether the Government have set up any task 
force for the purpose; 

(d) if so, the composition and the terms of reference 
of the task force; and 

(e) the time by which the National Policy on 
Informatics is likely to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) ; 

4 5 6 

1931861 4750 304759 

5790 253799 

848 128380 

180 40330 

112037 390 31578 

150 8576 

40874526 

180467 

7000 

62988810 580818 32990719 

(a) Yes, S:r. 

(b) It is proposed to formulate National policy on 
Inlormatics to enable India to emerge as an Inlormation 
Technology Superpower within the next ten years, 
recommend as appropriate empowered institutional 
mechanism to implement this policy .. a national rnlaalon 
with the participation 01 the Central and State 
Governments, Industries, academic institutions and society 
at large, recommend steps required to remove bottlenecks 
and give a boost to India's Information Technology 
industry, and preparation 01 a blueprint for making the 
adoption of Information Technology into a national 
movement. 

(c) Yes, Sir. 

(d) The composition and the terma of reference of 
the teak force are given In the enctoeed ~ernent. 

(e) The Task Force on Information T-=hnology and 
Software Development setup by the Government on 
22.5.1998 II required to IUbmit Its report within 90 days 
and the National Policy on Informatica will be announced 
after considering Its recommendatlone. 
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Statement 

National Task Force on Infonnation Technology and Softwa", DellfJlopment 

COMPOSITION 

Chairperson 

Co· Chairpersons 

Members: 

(1) Dr. N Seshagirf 
Member·Convenor 

(2) Shri N. Vlttal 

(3) Shri A.V. Gokak 

(4) Shri R. Gupta 

(!If.'SM P.G. Mankad 

(6) Shri T.H. Chowdary 

(7) Dr. P.V. Indiresan 

(8) Shri Dewang Mehta 

(9) Shri N.R. Narayana Murthy 

(10) Shri Ashok Soota 

(11 ) Shri Rajendra Pawar 

(12) Dr. Y.S. Rajan 

(13) Shri Ravi Partha8arathi 

(14) Shri Anll Bakht 

(15) Shri Suclheendra Ku~mi 

Shri Jaswan\. Singh 
Deputy Chai~rson, Planning Commission 

Shri N. Chandrababu Naidu 
Chief Minist. of Andhra Pradesh 

Dr. M.G.K. Menon 
Former Union Minister of State, 
Science & Technology 

Director General, National I~formatics Centra 

Chairman, Public Enterprises Selection Board. former Secretary. Department 
of Electronics and Chairman, Telecom Commission 

Chairman, Telecom Commission 

Secretary, Department of Electronics 

Secretary, Ministry of 1&8 

Former CMD of VSNL and Information Technology Advisor to the Chief Minister 
of Andhra Pradesh 

Former Director, liT, Chennai 

Executive Director, National Association of spftware Companies (NASSCOM) 

Chairman & Managing Director, INFOSYS 

President, WIPRO Computel'lli 

Vice Chairman and MD. NIIT 

Senior Advisor (Technology), CII 

Managing Director, Infrastructure Leasing & Finance Services (ILFS) 

IT professional 

Director (Communications and Research). PMO 
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TERMS OF REFERENCE. 

(1 ) Recommend a strategy for the extensive use of 
Inlormation Technology in all areas of the national 
economy-agriculture, industry, trade, and 
services-as a critical input In making India a 
global economic power. 

(2) Prepare the design lor building a world·class 
physical, Institutional, and regulatory IT 
inlrastructure. which is appropriate for India. This 
design will embrace the growing convergence of 
telecommunications, computers, consumer 
electronics, and the media infrastructure (min'Js 
its content). 

(3) Towards this end, determine the means lor creating 
a National Inlormatics Infrastructure (Nil) 
backbone, brid~ing it to the Local Inlormatics 
Infrastructure (UI) and the Gobal Informatics 
Infrastructure (Gil). The design of the Nil will be 
dynamic, taking into account the rapidly changing 
nature 01 Inlormation Technology. 

(4) Recommend how Nil can be created at an optimal 
cost by using the existing resource!. of the various 
wings 01 Government such as the Department of 
Telecommunications, Prasar Bharati, Railways, 
Power Grid Corporation of India, etc. 

(5) Suggest measures lor achieving a massive 
expansion in the use 01 the Intemet by all sections 
of society, especially in business and education, 
and development 01 Indian content on the Intemet. 

(6) Recommend a strategy lor boosting the leaming 
and use 01 Information Technology in Indian 
larguages. The Policy will suggest measures to 
promote the development of software, especially 
educational and commercial software, in Indian 
languages. 

(7) Develop a strategy for a twenty·lold increase in 
India's software and other IT service exports in 
the next ten years. In particular, the Policy will 
locus on the development 01 world·class software 
products and brands that can quickly establish 
global dominance. 

(8) Suggest measures to catalyze the growth 01 
exports through the extensive U8e of E·commerce 
and EDI (electronic data interchange). 

(9) Suggest ways in which the use of IT can be 
maximized in the Govemment at all levels, 80 as 
to make its functioning people-friendly, transparent, 
and accountable. 

(10) Develop a strategy for dramatically Increasing the 
PC density In the country and, to that end, ensure 
that every household and commercial 
establishment that has a telephone also has 8 

computer. The strategy will aim to facilitate the 
availability of computer hardware, software, and 
connectivity at the lowest possible cost. 

(11 ) Devise a strategy for establishing a strong ant! 
intemationally competitive domestic manufacturing 
base for computers, computer components, and 
peripherals. 

(12) Design a training and manpower development plan 
involving govemment agencies, private buSinesses, 
voluntary organizations, educational institutions and 
others to quadruple the number of IT professionals 
in the country in the next two years. The Task 
Force will suggest a plan to implement the 
commitment made in the National Agenda for 
Governance to ensure universal computer literacy 
in all secondary schools In the country. The plan 
will also aim at making available IT education to 
all those sections of the economy where it serves 
as a productivity multiplier. 

(13) Develop a strategic plan to raise the necessary 
financial resources to realize the objectIves of Ihe 
National Inlormatics Policy. This plan will rely on 
innovative means of funding that minimize 
govemment outlay. 

(14) Suggest an appropriate legal framework for the 
creation of an IT·based society, with due focus 
on intellectual property rights (IPR), secrecy, 
security, and safety of information. 

(15) Recommend how India can leverage its global 
competitiveness in InfoTech to playa prominenl 
role in the development of tT in other countries, 
especially those that are underdeveloped. 

Pakletan'. Nucl.ar Plan 

2241. SHRI RAMAKRISHNA BABA PATIL : Will the 
PRIME MINISTER be pleased to state : 

(a) whether attention of the Govemment has been 
drawn to the news·ilem captioned ·Pak Nuclear·Plan 
terrorism linked US study" appearing in the 'Piortear India', 
27 May, 1998. 

(b) if so, the reaction of the Govemment thereto: 
and 

(c) the steps taken by Government In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VAS UN OHARA RAJE): 
(a) Yes, Sir. Govemment have seen the news report 
regarding the annual US Cong .... Task Force report on 
terrorism and unconventional warfare. 
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(b) We are aware 01 consistent outside support to 
Pakistan in this lield despite the existence 01 multilateral 
export control regimes, unilateral declarations 01 restraint 
and supply restrictions in producer countries. 

(c) Pakistan'!> clandestine nuclear weapons 
programme and its linkage with terrorism has been 
highlighted and our security concems emanating from such 
covert activities have been conveyed bilaterally to several 
countries and raised in various fora. Government remains 
fully committed to taking all necessary steps to effectively 
saleguard Indla's security and national interests. 

Agriculture Credit 

2242. DR. T. SUBBARAMI REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the State Governments have urged the 
Union Government to create a Central Fund to enable 
the States to increase the quantum of agricultural credit 
and contain the rate of interest at reasonable level; 

(b) il so. whether the Union Government have 
accepted the proposal; 

IC) If nOI. the time by which the Government are 
likely to take decision on the said proposal; 

(d) whether the lack Qf funds in the States affected 
the welfare measures 01 the agriculture sector; and 

(e) II so. the remedial measures Government propose 
10 take? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) No request has 
been received Irom the State Governments lor creation 
of Central Fund for increasing the quantum of agricultural 
credit and containing the rate 01 interest at reasonable 
level. 

(b) to (e) Does not arise. 

Production of Fish 

2243. SHRI TATHAGATA SATPATHY Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have identified the States 
Where lish production has declined during Eighth Plan; 

(b) if so, the details thoreol alongwith the reasons 
therelor; and 

(c) the steps taken to increase the fish production 
during the Ninth Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) There has been 
no decline in lish production in any slate during the Eighth 
Plan period. However, minor fluctuations in fish production 

have been observed in the states of Goa, Himachal 
Pradesh and Mizoram during Plan Period. 

(b) Question does not arise. 

(c) Steps have been taken by the Government of 
India to increase production of fish and other marine 
products as well as the productivity of fishermen and 
fishing industry. These steps inter alia include expansion 
of aquaculture in fresh and brackish waters, development 
01 coastal marine fisheries, construction of requisite 
infrastructure such as fishery harbours and fish landing 
centres and development of human resources. A number 
of central sector and centrally sponsored schemes are 
being implemented for the development of fisheries and 
aquacuHure in the States/Union Territories. 

Digging of Wells 

2244. SHRI A. VENKATESH NAIK 
SHRI SADASHIVRAO DADOBA MANDALIK ; 

Will the PRIME MINISTER be pleased to stete: 

(a) whether digging of wells has been undertaken by 
the Central Ground Water Board during 1997-98; 

(b) if so, the details thereof, Stete-wise and location-
wise; 

(c) whether some locations have been selected for 
drilling of bore holes in Karnataka during 1998-99; 

(d) il so, the details thereol, State-wise and locatlon-
wise; 

(e) the criterion laid down by the Central Ground 
Water Board to select the location for driHing bore "oles; 
and 

(f) the time by which the bore holes work is likely to 
be started in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) :(a) Yes, Sir. 

(b) Details 01 wells drilled by the Central 
Ground Water Board during 1997-98 are given in the 
Statement-I. 

(c) and (d) The Central Ground Water Board has 
fixed a tantative target of drilling 978 wells in various 
parts 01 the country, including 103 wells in the State of 
Karnataka, during 1998-99 as per details given in 
Statement-II. Actual locations 01 wells depend on the 
requests of the State Govemment, results of the studies 
of remote sensing, geophysical survey and hydrogeological 
mapping. 

(e) The criteria for selection of locations for drilling 
boreholes by the Central Ground Water Board include 
the need for ascertaining the avaHabillty. quality and 
quantity of ground water, requests of the Stata 
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Governments lor ground water development, results of 
2 studies 01 remote sensing. geo-physical surveys and 3 

hydrogeological mapping. 

(f) Drilling 01 bore holes ilt a continuous process and 
(5) Jehanabad 

is underlaken by the Cenlral Ground Water Board under (6) Madhubanl 4 
its normal programme 01 work on annual basta In diffentnt 

(7) NaJanc:la 7 parts 01 the country. The programme of drilling In 1998-
99 has already commenced In April 1998. (8) Ranchi 

SlIIt.",.nt-l 
s. GUJARAT 75 

De/ails of wells drilled by the Central Ground 
Water Board during 1997-98 (1) Banaskantha 6 

S. No. Stale No. of welle drilled (2) Jamnagar 10 

(3) Junagarh 2 
2 3 

(4) Kutch 27 

1. ANDHRA PRADESH 73 (5) Mehsana 6 

(1) Chittoor 4 
(6) Rajkot 23 

(2) Cuddapah 20 
(7) Surendra Nagar 

(3) East Godavari 11 6. HARYANA 6 

(4) Gunlur S 
(1) Farldabad 6 

(S) Nalgonda 17 

(6) Nellore 16 7. HIMACHAL PRADESH 3 

2. ARUNACHAL PRADESH (1) Kangra 3 

(1) Changlong 8. JAMMU & KASHMIR 13 

3. ASSAM 15 (1) Jammu 11 

(2) Kathua 
(1) Kamrup 

(3) Udhampur 
(2) Goalpara 6 

(3) North Lakhimpur 9. KERALA 21 

(4) Sonitpur (1) Alleppey 4 
(5) Sibsagar 6 (2) Calicul 6 

4. BIHAR 30 (3) Kollam 10 

(4) Trivandrum 
(1) Banke 3 

(2) Bettiah 2 10. MAHARASHTRA 69 

(3) Dumke 2 (1) Akola 19 

(4) Hazaribagh 10 (2) Amrawatl 4 
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2 3 2 3 

(3) Buldhana 4 (3) Churui 10 

(4) Dhule 3 (4) Dholpur 6 

(5) Jalgaon 3 (5) Jaipur 7 

(6) Nanded 19 
(6) Jaisalrner 2 

(7) Pune 14. 
(7) Jhunjhunu 15 

(8) Raigarh 3 
(8) Jodhpur 

(9) Karoli 3 
11. MEGHALAYA 16 (10) Sawai Madhopur 6 

(1) East Khasl Hills 4 15. TAMIL NADU 58 

(2) West Garo Hills 6 (1) Cuddalore 4 

(3) West Khasi HiHs 6 
(2) Dindigul 21 

(3) Parambalur 
12. ORISSA 43 

(4) Ramanad 2 

(1) Balasore 4 (5) Thiruvarur 2 

(2) Bolanglr 7 (6) Tanjour 2 

(3) Ganjam 5 (7) Vellore 2 

(4) Kendrapara 4 (8) T.V. Mallai 24 

(5) Kalahandi 3 16. UTIAR PRADESH 48 

(6) Nuapara 7 (1) Allahabad 15 

(7) Sambalpur 3 (2) Bhaduhl 2 

(8) Sundergarh 2 
(3) Bulandsahar 2 

(9) Subamapur 8 
(4) Meerut 6 

(5) Etawah 3 
13. PUNJAB 25 (6) Mirzapur 9 

(1) F aridkot 13 (7) Moradabad 4 

(2) Fatehgarh (8) Nainital 

(3) Jallandhar 3 (9) Varanasi 6 

(4) Hoshiarpur 4 17. WEST BENGAL 29 

(5) Patiala 4 (1) Birbhum 2 

(2) Da~eeling 
14. RAJASTHAN 60 (3) Medinlpur 10 

(1) Barmer 9 (4) Murahidabad 9 

(2) Bharatpur (5) Nadia 7 
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2 3 2 4 

lB. MADHYA PRADESH 60 2. DibrugaJt1 & 
TnUdia 6 

(1) Bastar 8 
3. Morigaon 5 

(2) Durg 11 2. ARUNACHAL 1. EaslSiang 2 

(3) Jabalpur 15 PRADESH 2. ChangIong 2 

(4) Khandwa 3 3. MEGHALAYA 1. Ri-Bhoi 8 

(5) Narsinghpur 2 4. GWARAT 1. SabaIkanIha 
(6) Rajnand Gaon 3 Banasbnlha 

(7) Sarguja 2 GancIli Nagar 

(B) Sidhi 2 2. Kutch & Coastal 
Saurashtra 20 

(9) Ujjain 14 
3. Bharuch 

19. KARNATAKA 112 Baroda 
Sural 10 

(1) Bellary 11 4. JlJlagarh 32 
(2) Bidar 9 

5. Mehsana 
(3) Bijapur 3 AhIIIedabad 9 

(4) Dharwad 17 
5. PUNJAB 1. Paliala 

(5) Gulbarga 16 Falehga/h SaIib 

(6) Hassan 9 SangnJr 8 

(7) Kolar 19 
2. KapIIIhaIa 

(8) Mandya 8 3. Ropar 

(9) Raichur 20 4. Hoshiarpur 
Nawanshahar 

20. UNION TERRITORIES 23 6. HAflYANA 1. Gulgaon 

(1) Chandigarh 4 2. Faridabad 

(2) Delhi 17 7. HIMACHAl. 1. KangJI 

(3) Pondicherry 2 
PRADESH 2. BiaapII' 4 

Hamirpur 
St.tement.." 

6. UTTAR 1. Gonda 
Details of tentative target of drilling of wells by Central 

Ground Water Board during 1998-99 PRADESH 2. Bmich 

S. No. Stale District No. 01 boreholes 
3. Fat.., 

10 be dIIed 4. Mirzlpur 13 
SonebIwh 

2 3 4 
5. a.1da 10 

1. ASSAM 1. LakIimpII 5 6. V ..... & Dhemaji 
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2 3 4 2 3 4 

7. MeW, 14. ANDHRA 1. East Godawari 
BlUndshahar 10 PRADESH 2 NizamIbId 29 

8. RIm!u, Monlabld 3. Krishna 8 

9. NainiIII 4. SriIcakuIIm 12 

10. Saharanpur 
5. Cuddapah, NeIore, 

11. lJ11artwhi, KumooI, t.\eItoob-
Bijnor, Pauri nagar, Medak 29 

12. E1aWah 6 west Godavari 20 

9 TAMIL NADU 1. K~uram, 7. Khamam 14 
TIruvaiole. 
TIlIMII18IMIai 10 8. WMqII 15 

2. Ramanalhapwlm 9. Karinnagar 15 

3. Dincigul. 16 10. AdiIabatJ 15 
Coimbalo" 

4. VeIIol8 13 15. ORISSA 1. BaIasore, 36 
Puri, CuI1ack 

10. KERALA 1. Cannanore 15 
2. Sambalpur 12 

2. Quilon 
3. Malkar9ri, 12 

3. Eamalaiam Rayagada 

4. AIIepy 10 4. Gajpati 12 

11. BIHAR 1. Banka, Jehanabad, 20 5. Gar4am 12 
Nalanda 

6. Nayagam 12 
2. Hazaribagh, Bokaro, 15 

Kodanna, Dhanbad 16 RAJASTHAN 1. Sawai MacIIopur 10 

3. Supau, Ma<IIepIn, 2. JocI1lur 8 
Saharsa 

5 
3. Jato" 8 

4. East Chlrftpnn, 
VaishaIi, Muzalla/pll 4. Bikaner 16 

5. Ranchi 5. Jaipur. 15 

12. t.INW!A9iTRA 1. Nagpur, 10 
Ajmet' 

Chlndarpur, 6. Chillorgam, 15 
Gadchlroll, YIVIImII BhiIwara 

2. Nanded, lalli 16 
17. MADHYA 1. Uliain 16 

3. ReigaIh, PIN 16 
PR~SH 2. ~ 16 

4. AkoIa 16 
Siclli 7 3. 

13. J & K 1. Srinagar 4. IIasW 16 

2, Jammu 2 5. DIrg, 
3. t<IIIIIa 2 RIjntndgIon 20 '. 
4. Iichrnpur 2 8. ReM, SIIIi. SIInI 8 
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2 

18. KARNATAKA 1. 

2 

3. 

4. 

5. 

19 WEST BENGAl 

3. 

4. 

7. 

20 DELHI 1. 

3 

Dharwad 

Betgaon 

Shimoga 

Hassan 

CtVkmagaiur 

NOI1h Kanara 

Coorg 

Sou1h Kanara 

Blrbhum 

Burdnwan 

Da~eeling 

Jalpalgun 

Murshldabad 

Nadla, 
North 24 Parganas 

Medlnlpur. 
Hugli. Howrah 

NCT of Delhi 

4 

31 

11 

6 

12 

13 

13 

10 

22 

------
TOTAL 978 

Indo-French Agreement 

2245. SHRI R. SAMBASIVA RAO : Will the PRIME 
MINISTER be pleased t'J state: 

(a) whether in the month of January, President of 
France vIsited India and had number of bilateral 
agreements signed between the two countries; 

(b) if so. the total agreements signed with details; 
and 

(C) the extent to which France has agreed to 
cooperate with India to combat terrorism? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes Sir. 

(b) Two agreements on consular matters and a letter 
of Intent on Cooperation in Biotechnology were signed. 
The details are as follows: 

An Agreement on Mutual legal Assistance in 
Criminal Matters was signed by the Union Home 

Minister and the French Foreign Minister on Jamwy 
25, 1998. This agreement provides for asaistance 
with regard to serving of processes, obtaining of 
evidence, executing search and seizure, effecting 
temporary transfer of persons in custody to appear 
in court proceedings or to assist in an investigation 
and providing documents and records. 

An Agreement on Mutual Legal Assistance in Civil 
Matters was' signed by the Union law Secretary 
and the French Ambassador on January 25, 1998. 
This agreement establishes a mechanism for 
assistance in serving judicial or extra-judicial 
documents on persons residing in the other country 
(in addition to each country having the option of 
doing so through its diplomatic or consular allents) 
and, obtaining proof. 

A letter of Intent on Cooperation in the field 01 
biotechnology was signed by MOS (S & T & P) 
and the French Minister for Education, Research 
and Technology on January 25. 1998. It identifies 
specific areas for joint research and cooperation. 

(c) France and India have agreed to cooperate with 
each other to combat terrorism. The signing of the 
Agreement on Mutual Legal Assistance in Criminal Matters 
reflects the shared concern and willingness to cooperate, 
between the two countries over the globalisation and 
intemationalisation of crime and terrorism. 

Impact. of Nuclear Te.t. 

2246. SHRI S.S. OWAISI : 
SHRI ASHOK NAMDEORAO MOHOL 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have assessed the 
impact of nuclear test conducted by India on the various 
foreign aided irrigation projects of the country; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Union Government 
to ensure that the progress of such projects do not suffer? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) to (c) The inigation 
projects under implementation with External Asaistance 
are not likely to be affected by the economic sanctions 
due to Nuclear Tests conducted by India. 

Subamarekhe Barrage Project 

2247. SHRI AMAR ROY PRADHAN : Will the PRIME 
MINISTER be pleased to state: 

(a) whe~her the Technical Advisory Committee (TAG) 
of the Planning Commission accorded clearance to the 
Subamarekha Barrage Project and a canal network on 
the left bank of the river in Midnapore district of West 
Ben~al; 
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(b) if so, the details thereof; 

(c) whether the State Minister for irrigation and 
Waterways of the Government of West Bengal met the 
Union Govemment in this regard; 

id) if so, the details thereof; 

(e) the decision taken by the Union Govemment in 
the matter; and 

(f) the time by which the project is likely to be taken 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (f) Subernarekha 
Barrage Project of West Bengal was considered by the 
Advisory Committee of Ministry of Water Resources in its 
38th meeting held on 27.1.1988 for Rs. 215.61 Crores 
and found acceptable subject to environment and forest 
clearance from Ministry of Environment and Forest. 
Subsequentty, Ministry of Environment and Forest has 
given enVIronmental and forest clearance on 19.9.1994 
and Planning Commission has accorded Investment 
clearance on 15.3.1995. 

Irrigation Projects are implemented by the State 
Governments out of their own resources as per their 
own priorities. 

Visa Restrictions 

2248. SHRI RANJtB BISWAL : 
SHRI RAMKRISHNA BABA PATIL 

Will the PRIME MINISTER be pleased to state 

(a) whether the United States of America (U.S.A.) 
has Imposed restriction on issuing visa for India; 

(b) if so. when and till what date the restriction has 
been Imposed; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) The USA has announced restrictions under Section 
102(b) of its domestic law namely Nuclear Proliferation 
Prevention Act (NPPA). These sanctions do not include 
any restriction on issuing visa for India 

(b) and (c) Does not arise. 

Corruption Charges Against Ministers 

2249. SHRIMATI GEETA MUKHERJEE 
SHRI AJOY MUKHOPADHYAY: 
SHRI N.K. PREMCHANDRAN : 
SHRI SURESH KURUP : 

Will the PRIME MINISTER be pleased to state: 

(8) whether some of the present Cabinet Ministers 
are facing corruption Charges: and 

(b) if so, the names of such Ministers and the 
charges against each of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ftERSONNEl, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKIN6, REVENUE AND INSURANCE) 

. (SHRI KADAMBUR M.R. JAt"ARTHANAN) : (a) 1110. Sir. 

(b) Does not arise, in view of (a) above. 

Officers In Kendrlya 8haneter 

2250. SHRI AJAY CHAKRABORTY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment holds more than 90% 
share capital in Kendriya Bhandar for controlling and 
managing the organisation; 

(b) if so, the details thereof; 

(c) whether some Central Secretariat officers on 
deputation are getting extensions again and again despite 
standing orders for not granting extensions of the re-
employment beyond 60; 

(d) if so, the reasons therefor, and 

(e) whether the Govemment ensure that the selection 
for such replacement takes place well before the expiry 
of their present terms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Kendriya Bhandar is a Cooperative Society registered 
under the Delhi State Cooperative Societies Act. 1972 
and has been set up for the weHare of the Govemment 
employees. Its Management vests in its Board of 
Directors. Out of total share capital of Rs. n.78 lakhs. 
Central Government has contributed an an,ount of Ra. 
68.18 lakhs. 

(c) and (d) The present General Manager who w. 
a Central Secretariat Service Officer was appointed as 
General Manager on part time basi8 with effect from April 
13, 1991 in addition to his duties as Joint Secretary In 
this Department and on whole time basis with effect from 
November 11, 1991 on absorption basis on his voluntary 
retirement from Govemment service. The decision of 
granting extension to the General Manager. Kendrlya 
Bhandar was taken last by the Board of Directors having 
regard to various relevant considerations. 
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(e) The Board 01 Directors 01 Kendriya Bhandar is 
empowered to take necessary action in the matter at the 
appropriate time. 

Secret Service Fund 

2251. SHRI KAMAL NATH : Will the PRIME 
MINISTER be pleased to state: 

(a) whether attenllOn 01 the Government has been 
drawn to the news item captioned -eBI wines, dines on 
secret lunds" appearing in 'Hindustan Times' dated 
April 2. 1998; 

(b) II so. the lacts 01 the matter reported therein; 
and 

(c) the action proposed to be taken by the 
Government against erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTeR OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) Yes, Sir. 

(b) The CBI has reported that the Secret Service 
Fund is operated in accordance with the relevant 
guidelines which inter-alia permit extending hospitality to 
visiting foreign police dignitaries. The amount so spent is 
a small fraction of the expense lrom the Secret Service 
Fund of the CBI. 

(c) Does not arise, in view of (b) above. 

People Below Poverty Line 

2252. SHRI SATNAM SINGH KAINTH Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have conducted any 
survey recently to know total population in the country 
and the trend 01 percentage increased every year; 

(b) if so, the details thereof, State-wise; 

(c) the percentage of people flVing below poverty 
line, State-wise: and 

(d) the steps proposed to be taken by the 
Government to increase the standard of people living 
below poverty line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) and (b) No, Sir. The last survey w .. conducted in 
1991 Census. However, a sample survey of births and 
deaths known as Sample Registration System (SRS) is 
being carried out regularly by the Office of the Registrar 
General, India in randomly select~ villages and urban 
blocks spread throughout the country. The main objective 
01 the survey is to provide reliable estimatas of birth and 
deeth rates at the state and national levels. It also 
provides other measures of fertility and mortality for bigger 
(with population 10 million or more) states and the country 
as a whole. 

The annual growth rate 01 population measured in 
terms 01 natural growth rate is obtained as the difference 
between annual estimates of birth and death rates. The 
latest estimate 01 natural growth rate Irom SRS, at the 

national level, is 1.85 perc~nt and relates to the year 
1996. The estimates 01 natural growth rate 01 populetion 
(percent). and available Irom SRS lor the year 1991 to 
1996. at the national level and lor the states and union 
territories are given in the Statement-I. 

(c) The latest State-wise estimates of percentage and 
number of persons living below the poverty line are 
available lor the year 1993-94. These are estimated Irom 
the consumer expenditure survey 01 the 50th round 01 

the National Sample Survey Organisation. These estimates 
are enclosed as Statement-II. 

(d) There is a three pronged action against poverty. 
These are: (a) acoeleration 01 economic growth, (b) human 
and social development through literacy, education, health, 
nutrition, meeting the minimum needs, alleviation of social 
and economic status 01 the weaker sections of the society 
etc., and (c) direct attack on poverty through employment 
and income generating programmes and aaaet building 
lor the poor. The main among these programmes are 
the Integrated Rural Development Programme, Jawahar 
Rozgar Yojana, Nehru Rozgar Yojana, Employment 
Assuranoe Sclieme, Prime Minister's Rozgar Yojana, Griha 
Kalyan Yojana, Urban Basic Servias for the poor and 
Prime Minister's Integrated Urban Poverty EradlcPon 
Programme. 
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StlI"""ent-' 

Natural Growth Rate, 1991 to 1996 

State/Union Territory 1991 199, 1993 1994 1995 1996 

2 3 4 5 6 7 

India' 1.97 1.91 1.94 1.94 1.93 1.85 

Bigger Statee 

Andhra Pradesh 1.63 1.53 1.57 1.55 1.58 1.44 

Assam 1.94 2.04 1.93 2.16 1.97 1.80 

Bihar 2.09 2.14 2.14 2.21 2.16 2.19 

Gujarat 1.90 1.89 1.98 1.84 1.91 1.55 

Haryana 2.49 2.33 2.30 2.27 2.18 2.07 

Karnalaka 1.79 1.78 1.75 1.67 1.65 1.54 

Kerala 1.23 1.14 1.14 1.13 1.20 1.18 

Madhya Pradesh 2.20 2.20 2.23 2.14 2.20 2.12 

Maharashtra 1.80 1.74 1.79 1.76 1.70 1.80 

Orissa 1.60 1.61 1.50 1.68 1.70 1.82 

Punjab 1.99 1.89 1.84 1.74 1.73 1.83 

Rajasthan 2.49 2.44 2.49 2.47 2.42 2.33 

Tamil Nadu 1.20 1.23 1.13 1.12 1.23 1.15 

Uttar Pradesh 2.44 2.35 2.46 2.44 2.45 2.37 

West Bengal 1.87 1.64 1.83 1.69 1.57 1.50 

Smaller St ••• 

Arunachal Pradesh 1.74 1.72 1.91 1.86 1.78 1.84 

Goa 0.93 0.73 0.80 0.78 0.73 0.87 

Himachal Pradesh 1.96 1.93 1.81 l.n 1.85 1.50 
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2 3 4 5 6 7 

Manipur 1.47 1.39 1.57 1.50 1.39 1.38 

Meghalaya 2.36 2.13 2.17 2.24 2.01 2.15 

Nagaland 1.52 1.54 1.53 1.58 N.A. N.A 

Sikkim 1.50 1.62 1.74 2.17 1.56 1.35 

Tripura 1.68 1.55 1.69 1.66 1.12 1.19 

Union Terrltorie. 

A & N Islands 1.42 1.48 1.61 1.48 1.29 1.37 

Chandigarh 0.93 1.23 1.58 1.53 1.38 1.32 

o & N Haveli 1.97 2.64 2.14 2.50 2.15 1.97 

Daman & Diu 1.89 1.73 1.67 1.89 1.38 1.26 

Delhi 1.84 1.95 1.84 1.78 1.73 1.59 

Lakshadweep 2.24 1.89 1.95 1.92 1.79 1.71 

Pondicherry 1.26 1.30 0.92 1.05 1.25 1.10 

"-Exclude Jammu & Kashmir due to non· receipt of returns. 

Note: Estimates at the national upto 1995 do not include Mlzoram as the SRS was not operational In Mlzoram till 1995. 

Source: Sample Registration System. 

5t1ttement-ll 

Number and Percentage of Population Below Poverty Line by 5tates--1993-94 

Rural Urban Combined 

SI. State No. of %age of No. of %8ge of No. of %age of 
No. Persons Persons Persons Persons Persons Persons 

(lakhs) (lakhs) (lakhs) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 79.49 15.92 74.47 38.33 153.97 22.19 

2. ArunachII Predeah 3.82 45.01 0.11 7.73 3.73 38,35 

. , 
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2 3 4 5 6 7 8 

3. Assam 94.33 45.01 2.03 7.73 96.36 <40.88 

4. Bihar 450.86 56.21 42.49 34.50 493.35 64.96 

5. Goa 0.38 5.34 1.53 27.03 1.91 14 .• 

GUlara! 62.16 22.18 43.02 27.89 105.19 24.21 

7. Haryana 36.56 28.02 7.31 16.38 43.88 25.06 

8. Himachal Pradesh 15.40 30.34 0.46 9.18· 15.86 21.44 

9. Jammu & Kashmir 19.05 30 34 1.86 9.18 20.92 25.17 

10 Karnalaka 95.99 29.88 60.46 40.14 156.46 33.16 

11. Kerala 55.95 25.76 20.46 24.55 76.41 25.43 

12. Madhya Pradesh 216.19 40.64 82.33 48.38 298.52 42.62 

13 Maharash!ra 193.33 37.93 111.90 35.15 305.22 38.86 

14 Manlpur 6.33 45.01 0.47 7.73 6.80 33.78 

15 Meghalaya 7.09 45.01 0.29 7.73 7.38 37.92 

16. Mlzoram 1.64 45.01 0.30 7.73 1.94 25.68 

17. Nagaland 4.85 45.01 0.20 7.73 5.05 37.92 

18 Orissa 140.90 49.72 19.70 41.64 160.60 48.58 

19. Punjab 17.76 11.95 7.35 11.35 25.11 ".n 

20. Rajaslh~n 94.68 .26.46 33.82 30.49 128.50 27.41 

21. Sikkim 1.81 45.01 0.03 7.73 1.84 41.43 

22. Tamil Nadu 121.70 32.48 80.40 39.n 202.10 35.03 

23. Tripura 11.41 45.01 0.38 7.73 11.19 st.Ol 

24. Uttar Pradesh 496.17 42.28 108.28 35.39 604.46 40.85 

25. West .. Bengal 209.90 40.80 44.68 22.41 254.56 35.88 
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2 3 4 5 6 7 8 

26. Andaman & Nicobar 0.73 32.48 0.33 39.n 1.06 34.47 

27. Chandigalh 0.07 11.35 0.73 11.35 0.80 11.35 

28. Dadra & Nagar Haveli 0.72 51.95 0.06 39.93 o.n 50.84 

29. Daman & DIU 0.03 5.34 0.15 27.03 0.18 15.80 

30. Delhi 0.19 1.90 15.32 16.03 15.51 14.89 

31. Lakshadweep DOG 25.76 0.08 24.55 0.14 25.04 

32. Pondicheny 0.93 32.48 2.38 39.77 3.31 37.40 

All India 2440.31 37.27 763.37 3236 3203.68 35.97 

1. Poverty Ratio of Assam is used for Sikkim. Arunachal Pradesh. Moghalaya. Mlzoram. Manipur. Nagaland and Trlpura. 

2. Poverty Ratio of Tamil Nadu is used for Pondicherry and A & Nisland. 

3. Poverty Ratio of Kerala is used fOI Lakshadweep. 

4. Poverty Ratio of Goa is used for Daman & Diu. 

5. Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandlgarh. 

6. Poverty Line of Maharashlra and expenditure distribution of Goa is used 10 estimate poverty ratio of Goa. 

7. Poverty Line of Maharashtra and expenditure distribution of Dadra & Nagar Havell Is used to estimate poverty ratio of 
Dadra & Nagar Havell. 

8. Poverty Halio of Himachal Pradesh is used for Jammu & Kashmir for 1993-94. 

Draught Animal Power 

2253. SHRI RAGHUVANSH PRASAD SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Draught Animal Power is declining lastly; 

(b) il so. the details thereof and the reasons therefor 
including the steps proposed to be taken to optimise its 
use: 

(c) whether addition of each megawatt 01 power 
involves an annual subsidy 01 Rs. 50 lakhs; 

(et) il so. whether DAP has been allocated Rs. 1 
crores in the Eighth Plan; 

(e) if so. whether this allocation matched the 
requirements of this sector; 

(f) if not. the reasons therefor; 

(g) whether there was any plan to set up Animal 
Energy Centre in the Seventh Plan: 

(h) il so, the details thereof; and 

(i) the quantum of proposed yearly subsidy for DAP 
in the coming years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) to (c) As per the liveStock Census. there were about 
68 mUlion Draught Animals in 1987 which have increased 
to about 73.5 million in 1992. The Central Govern."ent 
does not provide direct subsidy for addition of power 
capacity. 

(d) to (f) A budget allocation of Rs. 1 crore was 
provided for Animal Energy Programme during the 8th 
Plan period based on the av_lability 01 flnancIaI resources· 
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(g) to (I) There was a plan to set up an Animal 
Energy Centre in the Seventh Plan. However, the Centre 
could not be set up due to financial constraints. The 
Central Government does not provide yearly subsidy for 
Draught Animal Power. 

He .. rvatlon In Promotion 

2254. SHRI A.S. GAVAI : 
SHRI JOGENDRA KAWADE : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Department of Personnel and Training 
has issued five OMs during 1997 abolishing the system 
of reservation in promotions; 

(b) whether these are based on the Court's 
judgement; 

(c) if so, whether the Government could not be able 
to put its view point before the court properly; 

(d) the details of the Government counsels appeared 
before the Court; 

(0) whether issuance of these OMs has any relevance 
to the rights confined to the people belonging to the 
Scheduled Castes and Scheduled Tribes in the 
Constitution; and 

(f) if so. the Govemment's views in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) No, Sir. 

(b) to (f) Do not arise. 

[Translation] 

Pending Projects of Mahara.ht ... 

2255. SHRI R.S. GAVAI : Will the PRtME MINISTER 
be pleased to state: 

(a) whether several projects of Maharashtra are lying 
pending with the Union Government for approval; 

(b) If so, since when these projects are lying pending; 
and 

(c) the reasons for not according approval to these 
projects and the time by which these projects are likely 
to be accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) No project pertaining to the State of Maharashtra Is 
pending at present In the Planning CommiBSlon for 
approval. 

(b) and (c) Does not arise. 

{English] 

Criteria for Special AlocmIon 

2256. SHRIMATI SURYAKANTA PATIL : Will the 
PRIME MINISTER be pleased to state: 

(a) the criterion adopted while providing apecial 
allocation to each of the States during the current plan-
period; 

(b) whether the measures have been taken to remove 
the disparity between the development plan and the 
allocated amount; 

(c) whether any discussion was held with the States 
regarding the problems for which additional funda are 
required continuously; and 

(d) whether Planning Commisaion has taken any 
decision in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) to (d) The criteria adopted in the allocation of Central 
Assistance to the State Plans are laid down In the reviMd 
Gadgil Formula as approved by the National Development 
Council in 1991. The Formula provides 7.5 per cent of 
the funds for special problema of the Statea. While 
finalising the Aooual Plans of the States, the Planning 
Commission takes into eccount their special problema, 
particularly those of the leu deve/oped Stat .. and funds 
are provided accordingly. 

[Translation] 

Job Oriented Scheme. 

2257. SHRI HARI KEWAL PRASAD : Win the PRIME 
MINISTER be pleased to state: 

(8) whether the Government propose to launch job 
oriented schemes by food processing Industries In the 
Eastem Uttar Pradesh; 

(b) If 10, the details thereof; and 

(c) If not, the reasons therefClr? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) The Plan 
Schemes launched by Ministry 01 Food Proeeulng 
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Industries aim at the promotion of processed food sector 
in the country. These schemes are project specific and 
not state specific nor region specific. 

Under one of its schemes, financial assistance in the 
form of grant is provided for setting up Food Processing 
& Training Centres. The scheme envisages entrepreneur 
ship development and transfer of technology for 
processing of agricultural raw materials Into food products, 
wherein "hands-on" experience is provided to the trainees 
for operating and .managing a small unit. 

Financial assistance for setting up 54 such Centres 
in Uttar Pradesh had been sanctioned till 31.03.1998. 28 
of which have already become functional. Action has been 
initiated in respect of the seventeen proposals since 
receiveci. 

{English} 

Support to Terrorism 

2258. DR. T. SUBBARAMI REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the US State Department in its latest 
report has accused Pakistan of supporting insurgency in 
Kashmir; 

(b) if so, the details thereof; 

(c) whether the US has baen recently urged to 
declare Pakistan as a terrorists State; 

(d) if so, to what extent India has impressed upon 
the US Government in this regard; and 

(e) whether this is likely to help in improving law 
and order situation in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) The US State Departmenfs Annual Report 
on "Patterns of Global Terrorism" refers to ·credible reports 
of official Pakistani support for Kashmiri militant groups 
that engage in terrorism, such as the Harltat-UI-Ansar 
(HUA)". 

The Report also describes Harklit-UI-Anaar as being 
based in Pakistan and operating In Kalhmir. The Report 
mentions that its supporters are made up of Pakistanis 
and Kashmiris as well as Afghan and Arab veterans of 
Afghan war. 

(c) to (e) Government has consistently drawn the 
attention of the US and other countries In bilateral and 
multilateral forums, to our legitimate concerns regarding 
Pakistan sponsored terrorism in Jammu & Kalhmlr and 
other pat1& of India. Government win continue 10 take 
effective steps to control the menace of c:rou-border 
terrorism In Jammu & Kahmlr. 

Joint Venture approved to International 
Dlstlllera India Ltd. 

2259. SHRIMATI SURYAKANTA PATIL : win the 
PRIME MINISTER be pleased to state: 

(a) whether International Distillers 'India Ltd. (a 
multinational company) has been granted a Financial 
Collaboration approval for a Joint venture and also 
permitted to use the Industrial Licence held by an Indian 
Party; 

(b) if so, the details thereof; 

(c) whether in spite of the manufacturing licence and 
financial collaboration approval Is given only for their 
operation in one location, they are In fact having 
manufacturing/processing far.llities at several locations and 
if so, the details thereof; 

(d) whether the said action at the International 
Distillers India Ltd. is in direct violation of the Financial 
Collaboration approval and Industrial licence granted to 
them; and 

(e) if so, the action Government propose to take 
against the said multinational company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (e) The 
information is being collected and will be laid on the 
Table of the House. 

Power Generetlon 

2260. SHRI ANANT KUMAR HEGDE : Will the 
PRIME MINISTER be pleased to state : 

(a) details of power generated from the non-
conventional means during the last three years In the 
country and their cost per unit In comparison with the 
conventional means; and 

(b) the steps taken by the Government to increase 
the production of power through non-conventional sources? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
(a) A total capacity of about 746 MW has been Installed 
during the last three years in the country based on Non· 
Conventional Energy Sources. This incluclee a capacity 
of 615 MW from Wind; 89 MW from Blomus; and 42 
MW from Small Hydro Power. According to information 
received from.the States, 2.36 billion unita have been 
generated during the period from wind power pr0jec:t8. 

The C08t of power generation from Non-Convention.1 
Energy Sources· varies from Re. 1.50 to Rs. 3.00 per 
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unit depending upon the site, technology, type and size 
of project, fiscal Incentives available and the means of 
financing. Taking into account the direct and indirect 
subsidies, environmental & social costs, and, other 
extemalities, these costs compare favourably with the cost 
of conventional power. 

(b) The Central Government provides capital subsidy, 
interest subsidy, fiac:al incentives and soft loans from 
Indian Renewable Energy Development Agency Ltd. 
(IREDA), for renewable energy power projects, based on 
wind energy, small hydro and biomass. Resource 
assessment studies and surveys are also being supported 
to identify potential areas for such projects. Further, as 
per Guidelines of the Central Government, 12 States have 
so lar announced conducive policies for wheeling, banking, 
buy back and third party sale to attract private sector 
partiCipation in these projects. 

Private Computer Institutes 

2261. SHRI R. SAMBASIVA RAO : Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is no control of Govemment over 
thousands of private computer institutes which have 
mushroomed all over the country claiming to impart 
computer courses 01 various kinds charging high lees; 

(b) il so, whether the majority 01 these institutes are 
not recognised by the Government; 

(c) whether the Government propose to exercise 
control over these institutes; and 

(d) il so, the steps the Government propose to take 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (d) 
While there is no regulation by the All India Council lor 
Technical Education on opening 01 Computer Training 
Centres in the non lormal sector, the Government of 
India has launched a scheme known as Department 01 
Electronics Accreditation 01 Computer Courses (DOEACC), 
In order to bring standardisation and Improvement in the 
quality 01 computer education in the country. Institutions! 
organisations in the non-Iormal sector (both privale as 
well as public) meeting certain well-delined norms and 
c~teria, in terms 01 laculty, software and hardware are 
?Iven Accrvditation baaed on their request. The Scheme 
IS VOluntary and has been taken up after a detailed study 
by the Ministry 01 Human Resource Development (MHRD) 
and the All India Council lor Technical Education (AICTE), 
Which is the statutory body to accord recognition to 

technical education. There are lour levels of courses 
offered under the scheme viz. '0' (Foundation), 'A'j 
(Advanced Diploma), 'B' (Graduate) and 'C' (Post-
Graduate). Computer training institutes under the DOEACC I 
Scheme are monitored periodically and appropriate action 
is taken if they lail to meet the performance criteria as 
delined in the Scheme. 

[Eng/ish] 

MR. SPEAKER : Now, Papers to be laid on the 
Table. Shri Su~it Singh Barnala. 

... (Interruptions) 

MR. SPEAKER : I will allow you after the Papers 
are laid on the Table. Please understand it. 

... (Interruptions) 

MR. SPEAKER : Shri Ramanand Singh, there is no 
problem. It has already been recorded. Please take your 
seat. 

12.00 hr •• 

PAPERS LAID ON THE TABLE 

Annual Report and Review on the Working 
of the Central Warehousing Corporation, 

New Deihl for the Year, 1996-97 etc. 

[English] 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : I beg to lay on 
the Table--

(1) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Central Warehousing 
Corporation, New Delhi, lor the year 1996-97, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 01 
the Central Warehousing Corpcration, New 
Delhi lor the year 1996-97. 

[Placed in Library, See No. LT. 608/98) 

(2) A Copy 01 the Detailed Demands lor Grants 
(Hindi and English veralons) 01 the Ministry 01 
Chemicals and Fertillzera for the year 1998-99. 

[Placed in Library, See No. LT. 609198] 

Detailed Demand. for Ol'llnt. of the Mlnlltry of 
Commerce for the Yeer, 1998-91 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
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OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
On behalf of Shri Ramkrishna Hedge. I beg to lay on the 
Table a copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry 01 Commerce for 
the year 1998-99. 

[Placed in Library, See No. LT. 610/98) 

Detailed Demands for Gr.nts of the Ministry of 
Surface Transport for the' ye.r, 1998-99 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : I beg to lay on the Table a 
copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Surface Transport for 
the year 1998-!19. 

[Placed in Library. See No. LT. 611/9B) 

Report of the Comptroller and Auditor General of 
India for the year ended March, 1997 etc. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) I beg to lay on the Table-

(1) A copy each of the following Reports (Hindi 
and English versions) under article 151 (1) of 
the Constitution:-

(i) Report of the Comptroller and Auditor 
General of India-Union Government 
(No. 10 of 1998) for the year ended the 
March. 1997 (Revenue Receipts-
Indirect Taxes) (Customs). 

[Placed in Library. See No. LT. 612198) 

(ii) Report of the Comptroller and Auditor 
General of India-Union Government 
(No. 11 of 1998) for the year ended the 
March. 1997 (Indirect Taxes-Central 
Excise). 

[Placed in Library. See No. LT. 613198) 

(iii) Report of the Comptroller and Auditor 
General of India-Union Government 
(No. 12 of 1998) for the year ended the 
March, 1997 (Direct Taxes). 

[Placed in Library, See No. LT. 614198) 

(2) A Copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Ministry·of 
Finance for the year 1998-99. 

fPlaced in Library. See No. ~ T. 161S198] 

Detall.d Demanda for Granta of the Mlnlatry of 
Communications for the .year, 1988-99 

[Transl.tion] 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATi SUSHMA SWARAJ ) : I 
beg to lay on the Table a copy of the DefIJiled Demands 
for Grants (Hindi and English versions) of the Ministry of 
Communications for the year 1998-99. 

[Placed in Library, See No. LT. 616198J 

Detailed Demsnds for Orants of the Ministry of 
H.alth and Family W.lfare for the year, 1818-98 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and English versions) 
of the Ministry of Health and Family Welfare for the year 
1998-99. 

[Placed in Library, See No. LT. 617/98J 

Detailed Demands f~r Grants of the Ministry 
of Social Justice and Empowerment 

for the year, 1998-99 

[Trsnslstion] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : I beg to lay on the Table a copy 
of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Social Justice and 
Empowerment for the year 1998-99. 

[Placed in Library, See No. LT. 618196J 

Detailed Demands for Grants of the Ministry of 
Non-Conventional Energy Sources for the year 

1998-99, Annual Report and R.vl.w on the 
working of the Institute of the Applied 

Manpower R .... rch. New Deihl for 
the ye.r, 1996-97 etc. 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : I 
beg to lay on the Table-

(1) A cOpy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry 01 
Non-Conventional Energy Sources for the year 
1998-99. 

[Placed In Library, See No. LT. 61gjgeJ 
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(2) (i) A copy 01 the Annual Report (Hindi and 
English versions) 01 the Institute of Applied 
Manpower Research, New Delhi, for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Institute 01 Applied Manpower Research, 
New Delhi, for the year 1996-97. 

(3) Statement (Hindi and English versions) showing 
reasons ·for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library, See No. LT. 620198) 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of 
Parliamentary Affairs for the year 1998-99. 

[Placed in Library, See No. LT. 621/98) 

(5) (i) A copy 01 the Annual Report (Hindi and 
Eng6sh versions) of the Regional Computer 
Centre, Calcutta, for the year 1996-97 
alongwith Audited Accounts. 

(ii) A copy of Review (Hindi and English versions) 
by the Government of the working of the 
Regional Computer Centre, Calcutta, for the 
year 1996-97. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) abo,!e. 

[Placed in Library, See No. LT. 622198) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Regional Computer 
Centre, Chandigarh, for the year 1996-97 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Regional Computer Centre, Chandigarh, 
for the year 1996-97. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, See No. LT. 823198) 

(9) A copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Ministry of 
Planning and Programme Implementation for the 
year 1998-99. 

[Placed In Ubrary, See No. LT. 624198) 

(10) A copy each of the following papers (Hindi and 
English versions) under SUb-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the National Informatics Centre Services 
Incorporated, New Delhi, for ~he year 1996-97. 

(ii) Annual Report of the National Inlormatics 
Centre Services Incorporated, New Delhi, for 
the year 1996-97, alongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

(11) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above. 

[Placed in Library, See No. LT. 625198) 

Detailed Demands tor Grants of the Department 
of Space for the year, 1998-99 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
I beg to lay on the Table-

(1) A copy of the Detailed Demands lor Grants (Hindi. 
and English versions) 01 the Department 01 Space 
lor the year 1998-99 

[Placed in Library, See No. LT. 626198) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Remote 
Sensing Agency, Hyderabad, for the year 1996-
97 alongwitn Audited Accounts. 

(ii) A cor-y of the Review (Hindi and English 
versions) by the Government of the working 
of the National Remote Sensing Agency, 
Hyderabad, for the year 1996-97. 

[Placed in Library, See No. LT. 827198) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Physical Research 
Laboratory, Ahmedabad, for the year 1996-97 
alongwith Audited Accounts. 

(ii) . A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Physical Research Laboratory, 
Ahmedabad, for the year 1996-97. 

[Placed in Library, See No. LT. 628198) 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the National MST Radar 
Facility, Gadankl, for the year 1996-97 
alongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National MST Radar Facility, Gadanki 
for the year 1996-97. 

[Placed in Library, See No. LT. 629/98) 

(5) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the Antrix Corporation Limited, Bangalore, for 
the year 1996-97. 

(ii) Annual Report of the Antrix Corporation 
Limited, Bangalore, for the year 1996-97 
alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT. 630198) 

(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Atomic 
Energy, for the year 1998-99. 

[Placed in Library, See No, LT. 631/98J 

m A copy of the Detailed Demands for Grants (Hindi 
and Ef19Iish .versions) of the Ministry of Extemal 
Affairs, for the year 1998-99. 

. ,(Placed in Wbrary. See No. LT. 632198) 

Annu~,R.ort .anG. Rtwlaw·on t~.Jlllorklng of 
Natiooltl Seeids.(:orpora$jon Ud .. ,.~w . Deihl 

_[.,for til, :V.~- ~~7:. ell:. , 

[Translation] 

THE MINIS\fER Of'STATi: IN THE MINiStRY OF 
AGFlfCUL TvRi:' (SF/A! Sm.1PAt) : I beg'to lay on the 
T.b~' C.,-: ,\r," ,'; e, .' 'jdj I,. 

'. ':' •. ' \ 1 " ~ ; ~ /-, 1 ~ 

(1) A copy each of the following papers (Hindi and 
. "·'en~lish "-\Ierillbns) Urider sub-slllCtion (1) of section 

I.::;; 1i6:1,~.A. !?f'J~l8 ·ComRJl9les,PtC\. 195fi:~. 
'r8J";'O)' ReYieW' bythe'Gonmment cit the working of 

': the National S8e&' Corporation Umited, New 
D~i for !he }"Iiar't996~97. 

"., (ii)Annltiar' Re~(jrt of "the National ' 'Seeds 
:,., ",', Corporatlbn t.lrnfted, t.lew Delhi fOt the year 

. '''' .. ,,, Q96~9?F' -flu:mgwlth AiiditecV"ceounts and 
co~s' of· ~ C'orTIpttl;llef "and Auditor 

',yo , f3ene~al~_~r~Qry! .. 

ell '" ", .,)f~IIf~}~l.ibrl1!Y' ,SH, No. LT .. ~8) 

1~J " (~':'REiYI""fbY me GoWIIRmant "t,,,, 'working of 
. - :", ,',' fi18.; NatkMal' f'lrojectlf OoristruCtlon· torper.ion 

Limited,' ftM· ·D"Ht.·..,'.theJ:~!Jb96-97. 

(Ii) Annual Report of the National Projects 
Construction Corporation Limited, New Delhi 
for the year 1996-97 alongwith audited 
Accounts and comments for the Comptroller 
and Auditor General thereon. 

[Placed in Library, See No. LT. 634198) 

(c) (I) Review by the Govemment of the working of 
the Water and Power Consultancy Services 
(India) Limited, New Delhi. tor the year 1996-
97. 

(ii) Annual Report of the Water and Power 
Consultancy Services (India) Limited, New 
Delhi,Aor the year 1996-97 alongwith Audited 
Accounts and comments of th9 Comptroller and 
Auditor General thereon. 

[Placed in Ubrary, See No. LT. 635/98) 

(d) (i) Review by the Govemment of the working of 
the Maharashtra Land Development Corporation 
Limited, Pune. for the year 1995-96. 

(e) 

'I 

(ii) Annual Report of the Maharashtra Land 
Development Corporation Limited, Pune for the 
year 1995-96 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed In Ubrary, See No. LT. 636/98J 

(i) Review by the Govemment of the working of 
the .~af!'aJak~~~at .. ~n.d, Poultry Marketing 
Corporation Liinited, Biulgalore, for the year 

. 1996-87,· 

(ji)Annu~LRe~rt' pt,: ¥le, .K.m~~ ,Meat and 
Poultry ~arke.tlnQ ,tC9rp~~~iPll Limited. 
Bangalore, for the year 1996-97 alongwith 

'Avdlted Accounts 'and comments' of the 
-¢ompttoller 'and Audtor . Gene ... th8reon. 

[Placed in UbrtIry,.~ No .. LT. 637/98J 

:'~ (t) ~w by;1he GCMtmmant 'of!ttw IMMlJilng of 
i.' .roc,! I., 'the;,Uksh-.:lW",,: DeV8l~ent :··CGIlJOration 

Limited, Agatti, for the year"tSee-9S. I, 

"~if: '~I) AnWUat . Report' I)' ;·'tf\l8! Lakshadweep 
". • . pev~lQ,Po;\",t ,Qprpor~tio.q! !Lifnit~!_. A~tti, for 

. ,..!.the,,)Cear, 1.~9.9~~.alq~~ ,,~dIt~~unts 
',1,' 1·.~,~Rpm~e"",(). ~~iq.q~WI~I~,~~,~uditor 

General thereon . 
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(g) (i) Review by the Govemment of the working of 
the Modem Food Industries (India) Limited, 
New Delhi for the year 1996-97. 

(ii) Annual Report of the Modem Food Industries 
(India) Limited, New Delhi, for the year 1996-
97 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

[Placed in library, See No. LT. 639/98] 

(h) (i) Review by the Govemment of the working of 
the North Eastern Regional Agricultural 
Marketing Corporation limited, Guwahati, lor 
the year 1996-97. 

(ii) Annual Report of the North Eastem Regional 
Agricultural Marketing Corporation Limited, 
Guwahati. lor the year 1996-97 alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Eight statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

[Placed in Library. See No. LT. 640/98] 

(3) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry 01 Water 
Resources for the yea~ 1998-99. 

[Placed in Library, See No. LT. 641/98] 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Water 
Development Agency lor the year 1996-97 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the National Water Development 
Agency, for the year 1996-97. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Library, See No. LT. 642198] 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Paddy Processing 
Research Centre, Thanjavur, for the year 1996-
97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Paddy Processing Research Centre, 
Thanjavur, for the year 1996-97. 

(7) Statement (Hindi and English version) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

[Placed in Library, See No. LT. 643.'98) 

(8) (i) A copy of the Annual Report (Hindi and 
English versions) of the Coconut Development 
Board, Kochi, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Coconut Development 
Board, Kochi lor the year 1996-97 together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi. and English 
versions) by the Govemment of the working 
of the Coconut Development Board, Kochi, 'fer 
the year 1996-97. 

(9) Statement (Hindi and English versions) shoWi~ 
reasons for delay in laying the papers menti0nlld 
at (8) above. 

[Placed in Library, See No. LT. 644198) 

(10) (i) A copy of the Annual Repart(Hindi 'and 
English versions) of the Brehmputra Board, for 
the year 1996-97 alongwlth AudIted Accounts. 

(ii) A copy of the Review (Hindi and EngHsh 
versions) by the Government of the working 
of the Brahmputra Board for the year 1996-
97. 

(11) Statement (Hindi and English versions) shOwing 
reasons for delay in laying the papers mentioned 
at (10) above. 

[Placed in Library, See No. LT .. 645198) 

(12) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Agriculture 
for the year 1998-99. 

[Placed in Library, See No. LT. 646198) 

(13) Statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report and 
Audited Accounts of the National Seeds 
Corporation Limited for the year 1996-97 within 
stipulated period of nine months after the close of 
Accounting year. 

[Placed in Library, Sea No. LT. 647198] 

(14) (i) A copy of the Annual Report (Hindi and 
English versions) 01 the Betwa River Board, 
Jhansi, for the year 1996-97 alongwith Audited 
Accounts. 
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(ii) Statement (Hindi '3nd English versions) 
regarding Review by the Govemment of the 
working of the Betwa River Board. Jhansi. for 
the year 1996-97. 

(15) Statement (Hir.di and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (14) above. 

[Placed in Library. See No. LT. 648/98) 

(16) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Food 
Processing Industries for the year 1998-99. 

[Placed in Library. See No. LT. 649/98) 

Notifications Under All India Services Act. 1951 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBLJR M.R. JANARTHANAN) ; I beg to lay 
on the T able-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
seclion 3 of the All India Services Act. 1951;-

(i) The Indian Forest Service (Fixation of Cadre 
Stren!:lth) Amendment Regulations. 1998 
published in Notification No. G.S.R. 40 in 
Gazette of India dated the 21st February. 1998. 

(ii) The Indian Forest Service (Pay) Amendment 
Rules. 1998 published in Notification No. 
G.S.R. 41 in Gazette of India dated the 21st 
February. 1998. 

(iii) The Indian Administrative Service (Fixation of 
Cadre Strength) Third Amendment. 1998 
published in Notification No. G.S.R. 230(E) in 
Gazette of India dated the 30th April. 1998. 

(IV) The Indian Administrative Service (Pay) Third 
Amendment Rules. 1998 published in 
Notification No. G.S.R. 231 (E) in Gazette of 
India dated the 30th April. 1998. 

(v) The Indian Administrative Service (Fixation of 
Caare Strength) Fourth Amendment 
Regulations. 1998 published in Notification No. 
G.S.R. 192(E} in Gazette of India dated the 
20th April. 1998. 

(VI) The Indian Administrative Service (Pay) Fourth 
Amendment. Rules. 1998 published in 
Notification No. G.S.R. 193(E) in Gazette of 
India dated the 20th April. 1998. 

(vii) The Indian Police .Service (Pay) Amendment 
Rules. 1998 published in Notification No. 
G.S.R. 97(E) in Gazette of India dated the 
27th February. 1998. 

(viii) The Indian Police Service (Fixation of Cadre 
Strength) Second Amendment Regulations. 
1998 published in Notification No. G.S.R. 98(E) 
in Gazette of India dated the 27th February. 
1998. 

(ix) All India Services (Death-cum-Retirement 
Benefits) Amendment Rules. 1997 published 
in Notification No. G.S.R. 717(E) In Gazette of 
India dated the 19th December. 1997 together 
with a corrigendum thereto published in 
Notification No. G.S.R. 252(E) in Gazette of 
India dated the 18th May. 1998. 

(x) The All India Services (Commutation of 
Pension) Amendment Regulations. 1997 
published in Notification No. G.S.R. 718(E) in 
Gazelle of Indie dated the 19th December. 
1997. 

(xi) All India Service (Death-cum-Retlremenl 
Benefits) Amendment Rules. 1998 published 
in Notification NO.G.S.R. 249(E) in Gazette of 
India dated the 13th May. 1998. 

(xii) The All India Services (Death-cum-Retirement 
Benefits) Second Amendment Rules. 1998 
published in Notification No. G.S.R 2S9(E) in 
Gazette of India dated the 22nd May. 1998. 

(xiii) The Indian Police Service (Fixation of Cadre 
Strength) Amendment Regulations. 1998 
published in Notification No. G.S.R. 96(E) in 
Gazette of India dated the 27th February. 1998. 

(xiv) The Indian Police Service (Pay) Second 
Amendment Rules. 1998 published in 
Notification No. G.S.R. 99(E) in Gazette of 
India dated the 27th February. '!?98. 

[Placed in Library. See No. LT. 650198) 

(2) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Ocean 
Development for the year 1998-99. 

(Placed in Library, See No. LT. 8511981 

(3) A copy of the Detailed Demands for Grants (Hindi 
and English versional of the Department of 
Electrohics for the year 1998-99. 

[Placed in Library. See No. LT. 652198) 
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(4) A copy of the Detailed Demands lor Grants (Hindi 
and English versions) 01 the Ministry 01 Personnel, 
Public Grievances and Pensions and Union Public 
Service Commission for the year 1998-99. 

12.033/ 4 hra. 

[T .ansJationj 

[Placed in Library, See No. LT. 6531981 

PRESENTATION OF PETITION 

SHRI RAMA NAND SINGH (Satna) : I beg to present 
apetition signed by Shri Subhash Patel of Village and 
Post Kailwara Kalan, Katni and others requesting to 
provide reliel to the people affected by black smoke and 
poisonous gases 01 lime kilns in several villages 01 Katni 
and Salna Districts of Madhya Pradesh. 

[Placed in Library, See No. LT. 654/9B1 

12.04 hr •. 

ELECTIONS TO COMMITIEES 

{English] 

(I) Committee on Estimates 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : I beg to move : 

"That the members 01 this House do proceed to 
elect in the manner required by sub-rule (1) 01 
Rule 311 01 the Rules of Procedure and Conduct 
of Business in Lok Sabha, thirty members Irom 
among themselves to serve as members 01 the 
Committee on Estimates for the term ending on 
the 30th April, 1999." 

MR. SPEAKER : The question is : 

"That the members 01 this House do proceed to 
elect in the manner required by sub-rule (1) 01 
Rule 311 01 the Rules 01 Procedure and Conduct 
01 Business in Lok Sabha, thirty members from 
among themselves to serve as members 01 the 
Committee on Estimates for the term ending on 
the 30th April, 1999." 

The· motion was adopted. 

(II) Committee on Public Accounts 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAl 
KHURANA).: I beg to move: 

"That the members of this House do proceed to 
elect in the manner required by sub-rule (1) 01 
Rule 309 of the RuleS of Procedure and Conduct 
of BUSiness in lok Sabha, fifteen. members from 

among themselves to serve as members of the 
Committee on Public Accounts for the term ending 
on the 30th April, 1999.· 

MR. SPEAKER : The question is : 

"That the members of this House do proceed to 
elect in the manner required by sub-rule (1) of 
Rule 309 01 the Rules 01 Procedure and Conduct 
01 Business in Lok Sabha, fifteen members Irom 
among themselves to serve as members of the 
Committee on Public Accounts lor the term ending 
on the 30th April, 1999." 

The motion was adopted. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : I beg to move : 

"That this House do recommend to Rajya Sabha 
that Rajya Sabha do agree to nominate s!Ven 
members Irom Rajya Sabha to associate with the 
Committee on Public Accounts of the House for 
the term ending on the 30!h April. 1999 and do 
communicate to this House the names 01 the 
members so nominated by Rajya Sabha." 

MR. SPEAKER : The question is : 

"That this House do recommend to Rajya Sabha 
that Rajya Sabha do agree to nominate seven 
members Irom Rajya Sabha to associate with the 
Committee on Public Accounts of the House for 
the term ending on the 30th April, 1999 and do 
communicate to this House the names 01 the 
members so nominated by Aajya Sabha." 

The motion was adopted. 

(III) Committee on Public Undertakings 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : i beg to move : 

"That the members 01 this House do proceed to 
elect in the maMer required by sub-rule (1) of 
Rule 312B of the Rules of Procedure and Conduct 
01 Business in Lok Sabha, fifteen members lrom 
among themselves to serve as members of the 
Committee on Public Undertakings for the term 
ending on the 30th April, 1999'-

MR. SPEAKER : The question is: 

"That the members 01 this House do proceed to 
elect In the manner required by sub-rule (1) 01 
Rule 312B 01 the Rules of Procedure and Conduct 
01 Business in Lok Sabha, fifteen members from 
among themselves to serve as members of the 
Committee on Public Undertakings for the term 
ending on the 30th April, 1999." 

The motion was adopted. 
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THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : I beg to move : 

"That this House do recommend to Rajya Sabha 
that Rajya Sabha do agree to nominate seve .... 
members from Rajya Sabha to associate with the 
Committee on Public Undertakings of the House 
for the term ending on the 30th April, 1999 and do 
communicate to this House the names of the 
members so nominated by Rajya Sabha.· 

MR. SPEAKER : The question is: 

"That this House do recommend to Rajya Sabha 
that Rajya Sabha do agree to nominate seven 
members from Rajya Sabha to associate with the 
Committee on Public Undertakings of the House 
for the term ending on the 30th April, 1999 and do 
communicate to this House the names of the 
members so nominated by Rajya Sabha.· 

The motion was adopted. 

(iv) Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : I beg to move : 

"That the members of this House do proceed to 
elect in the manner required by sub-rule (1) of 
Rule 331 B of the Rules of Procedure and Conduct 
of Business in Lok Sabha twenty members from 
among themselves to serve as members of the 
Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes for the term ending on the 
30th April, 1999: 

MR. SPEAKER : The question is: 

"That the members of this House do proceed to 
elect in the manner required by sub-rule (1) of 
Rule 331 B of the Rules of Procedure and Conduct 
of Business in Lok Sabha twenty members from 
among themselves to serve as members of the 
Committee on the Well are of Scheduled Castes 
and Scheduled Tribes for the term ending on the 
30th April, 1999." 

The motion was adopted. 

THE MINISTER OF PAClLlAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : I beg to move: 

"That this House do recommend to Rajya Sabha 
that Rajya Sabha do agree to nominate ten 
members from Rajya S3bha to associate with the 
Committee on Welfare of Scheduled Castes and 
Scheduled Tribes of the House for the term ending 
on the :::Oth April, 1999 and do communicate to 

this House the name. of the member. so 
nominated by RalYa Sabha." 

MR. SPEAKER : The question Is: 

"That this House do recommend to RalYa Sabha 
that Rajya Sabha do agree to nominate ten 
members from Rajya Sabha to associate with the 
Committee on Welfare of Scheduled ca.taa and 
Scheduled Tribes of the House for the term ending 
on the 30th April, 1999 and do communicate to 
this House the name. of the members so 
nominated by Rajya Sabha." 

The motion was adopted. 

(v) National 011 ..... and Vegetable 011. Development 
Board 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : I beg to move: 

"That in pursuance of Section 4(4) (e) of the 
National OiJseeds and Vegetable Oils Development 
Board Act, 1983, the members of this House do 
proceed to elect, in such manner as the Speaker 
may direct, two members from among themselves 
to serve as members of the National Oilseeda and 
Vegetable Oils Development Board, subject to other 
provisions of the said Act: 

MR. SPEAKER : The .question is: 

"That in pursuance of Section 4(4) (e) of the 
National Oilseeds and Vegetable Oils Development 
Board Act, 1983, the members of this House do 
proceed to elect, in such manner as the Speaker 
may direct, two members from among themselves 
to serve as members of the National Oilaeeds and 
Vegetable Oils Development Board, subject to other 
provisions of the said Act.' 

The motion was adopted. 

[English] 

MR. SPEAKER : The HOUle will take up the 'Zero 
Hour'. SM Fatml to speak. 

... (Interruptions) 

MR. SPEAKER : Please cooperate with the CMir. I 
will al!ow all of you. 

... (Interruptions) 

MR. SPEAKER : I will allow aU of you. PIM8e take 
you seats. Please cooperate. 

... (Interruptions) 

MR. SPEAl(E:R : I have allowed Shri Fatmi only. 

... (Interruptions) 
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[Translation] 

SHRI MOHAMMAD ALI ASHRAF FATMI (Darbhanga): 
Mr. Speaker, Sir, I thank you for giving me an opportunity 
to speak . ... (lnterruptions). Today this House is an 
Important pillar in tndia's democracy and its role is also 
very significant. We are pained when we see that the 
assurances given here by the Government are not fufilled. 
I shall cite an instance in this regard. On 1.8.97, the 
then Home Minister, Shri Indrajit Gupta had given an 
assurance in this House. The matter was in regard to a 
CBI officer' ... On 29th July when Supreme Court refused 
to grant bail to Lalu ji who was Chief Minister at that 
time he tendered his resignation. The Supreme Court 
gave one week's time to appear before the High Court. 
But on the very night of 29th ... (Interruptions) he took 
law in his hands ... (Interruptions) 

{English] 

MR. SPEAKER : Shri Fatmi, please conclude now. 

... (Interruptions) 

KUMAR I MAMATA BANERJEE (Calcutta South) : Sir, 
the hon. Member cannot mention the name of a person 
who is not a Member of this House. According to Rules 
and Procedure of the House, the name of any person 
cannot be mentioned here who is not present to defend 
himself. So, this name should be deleted from the records. 
... (Interruptions) 

MR. SPEAKER : I have allowed Shri Fatmi only. 

... (Interruptions) 

MR. SPEAKER: Shri Fatmi, please conclude now. 

{Translation} 

SHRI MOHAMMAD ALI ASHRAF FATMI : Mr. 
Speaker, Sir, to call army, he said such situation may 
develop '" (Interruptions) he did not ask for making any 
arrangements. I am urging the Government on this point. 
On this pOint, an assurance was given In this House on 
1.8.97 that a Comrnittee would be constituted which will 
decide about the officer against whom legal action is to 
be taken. Shri Durai was made Chairman of that 
Committee . ... (Interruptions) Dural Committee submitted 
a report to the Home Ministry. . .. (Interruptions) therein 
the officer's' ...... action was to be taken against him. I 
Want to know from the Government of India, keeping in 
view the assurance given by Home Minister in this House, 
whether the Govemment propose to move Supreme Court 
on this issue or not and if not the reasons therefor? 
~his is a very serious matter. In' this way any officer, if 
e Wishes, may take law In nlS hands and disobey 

'Expunged as ordered by the Chair. 

Parliament. ... (Interruptions). This won't be tolerated. Mr. 
Speaker, Sir, we seek your protection. Will the 
Government move the Supreme Court or not? Prime 
Minister is present here . ... (Interruptions) Has any officer 
the right to take law in his hands? I would like to know 
it from the Prime Minister ... (Interruptions) 

[English] 

MR. SPEAKER : Nothing will go on record except 
Shri Gadhvi's remarks. 

... (Interruptions)' 

12,16 hrs. 

(At this stage, Shrl Mohammad Ali Ashraf Fatmi 
and some other hon. Members came and 

stood on the floor near the Table.) 

12.16 hr •• 

(At this stage, Shri Prabhunath Singh and some 
other han. Members came and stood on 

the floor near the Table.) 

... (Interruptions)' 

MR. SPEAKER : Please go back to your seats. 

12.17 hr •. 

(At this stage, Shrl Prabhunath Singh and S011'e 

other han. Members went back to their seats.) 

MR. SPEAKER : Shri Fatmi, .you have raised your 
point. Now please go to your seat. I cannot compel the 
Govemment to make a statement. You know the position 
that I cannot compel the Govemment. I have permitted 
you to raise the matter. After reising the matter you should 
not do this. Please go to your seat. 

... (Interruptions) 

MR. SPEAKER: Please go to your seats and ask 
for permission. This is not the procedure. Otherwise I will 
adjoum the House, Please go to your seats. 

... (Interruptions) 

MR. SPEAKER : Shri Khurana, would you like to 
respond? 

... (Interruptions) 

MR. SPEAKER : Please go back to your seats. The 
Minister is responding. 

12.19 hr •. 

(At this stage, Shri Mohammad All Ashraf Fatmi and 
some other hon. Members went back to their HIlts.) 

[Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Hon'ble Speaker, Sir, only today morning I 

'Not recorded. 
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came to know about it. When, around 10 A.M. I came to 
office, I called the Secretary, Parliamentary Affairs. 
... (Interruptions) 

{English] 

MR. SPEAKER : Please take your seats. 

... (I"terruptions) 

(Translation] 

SHRI MADAN LAL KHURANA : I have asked him to 
collect all tacts.· As soon as I get all facts ... (Interruptions) 
You. please listen one more thing . ... (lnterruptions) it is 
correct that ... (Interruptions) 

{English] 

MR. SPEAKER : Shri Fatmi. please take your seat. 

... (Interruptions) 

MR. SPEAKER : Please understand that the hon. 
Minister is giving a reply. Please take your seats. 

: .. (Interruptions) 

MR. SPEAKER : Shri Raghuvansh Prasad Singh. 
please lake your seat. 

{Translation] 

SHRI MADAN LAL KHURANA : As the matter is 
subjudlCe, I can't say anything. Only after going through 
facts, I will tell ... (Interruptions) 

{English] 

KUMAR I MAMATA BANERJEE (Calcutta Soulh) : Sir. 
I am on a point of order. 

MR. SPEAKER : There is no point of the order during 
Zero Hour. 

... (Interruptions) 

KUMAR I MAMATA BANERJEE: Sir, the name of an 
officer has been mentioned here . ... (lnterruptions) He is 
not a Member of this House. II should be expunged from 
the record. .,. (Interruptions) Sir, the name of an officer 
has been mentioned and he is not here to defend himseH. 
He is not present here. He is not a Member of the 
House . ... f/nterruptions) I know very well that there is no 
point of order during Zero Hour. Even then names of 
persons who are not Members of this House should not 
be mentioned. . .. (Interruptions). 

SHRI SOMNATH CHATTERJEE (Bolpur) : Mr. 
Speaker, Sir, I agree with the hon. member that no names 
should have been mentioned. .. .{Interruptions) 

KUMARI MAMATA BANERJEE: Sir, that officer is 
not a Member of this Parliament and his name has been 

mentioned. He cannot defend himseH. That portion should 
be expunged from the record . ... (Interruptions) Sir, whal 
is your ruling? ... (Interruptions) 

MR. SPEAKER: Hon. Members, please take your 
seats. 

. ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: I agree with the 
hon. Member's point that names should not haw been 
mentioned. ... (Interruptions) 

KUMAR I MAMATA BANERJEE: Sir, please get it 
expunged from the proceedings . ... (Interruptions) 

MR. SPEAKER : I will go through the record; please 
sit down. 

SHRI SOMNATH CHATTERJEE: Sir, I agree tha! 
no names should have been mentioned but the issue is 
different. 

{Translation] 

SHRI HARIN PATHAK (Ahmedabad) : Mr. Speaker. 
Sir,SOO people have died in Gujarat due to cyclone. 
. .. (Interruptions) 

(English] 

MR. SPEAKER : I will allow you also. 

... (Interruptions) 

MR. SPEAKER : I will allow you later. Please Sit 

down now. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE : Sir, we are 
concemed with the issue. We are not concemed with 
any individual. The question was why we were supporting 
him and making some submissions. The question was 
whether Army could be called by a civilian authority and 
in what circumstances. When this matter came up before 
this House last time, everybody-l have with me the 
speech of my very good friend, Shri Jaawant Singh-
expressed great dismay and worry . ... (Interruptions) 
Having been in the Army in the past, he felt thaI t~le 

Army should not have been called in such matters. I 
have got the /Hords with me . ... (Interruptions) There 
was almost a consensus in this House. It was decided 
that there should be an inquiry into the matter. The 
Supreme Court also set aside the order of the High Court 
when the High Court held that It had the jutl8diction to 
give instructions in this matter . ... (Interruptions} 

Let us recollect the case. On a telephonic request. 
the Army was called and the leamed Judges of the Patna 
High Court had given oral instructions. These were mailers 
which disturbed everybody in this House. 
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An inquiry was called for. The then Leader of Ihe 
Opposition, who is now the Prime Minister, was also 
prese,nt in the House. An Inquiry Committee was 
appointed and that Committee made certain 
recommendations. On that basis a chargesheet was 
Issued. But that charge&heet could not be proceeded with 
because in a case in the Calcutta High Court the 
chargesheel was quashed . ... (lnterruptions) I am only. 
mentioning this. ... (Interruptions) • • 

MR. SPEAKE;R : Hon. Members, please take your 
seats. 

... (Interruptions) 

MR. SPEAKER : I will allow you. 

... (Interruptions) 

THE MINISTER OF FINANCE (SHAI YASHWANT 
SINHA) : Mr. Speaker. Sir, are you permitting a discussion 
on this issl'e? ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, the question 
IS whether the army can be called under such 
circumstances. ... (Interruptions) We request the 
Government of India to prefer nn appeal to the Supreme 
Court. This is the simple point. We want that the 
Government should prefer an appeal to the highest court 
01 this land ~o that we may know what the legal position 
IS. This IS what we are' requesting. . .. (Interruptions) We 
do not know why they are shouting. 

In the last Session every hon. Member of this House, 
Including Shri Jaswant Singh of BJP, expressed concem 
over this issue. Now Shri Chandrasekhar has &'aid it. We 
would request the Government to prefer an appeal in the 
Supreme Court so that we may know the law of the 
land. ". (Interruptions) 

MR. SPEAKER : Shri P.S. Gadhavi may please 
speak. 

'" (Interruptions) 

12.27 hrs. 

(At this stage, Shri Dinshaw Patel snd some 
other han. Members came and' stood 

on the floor ,.,..r the Table.) 

! MR. SPEAKER : Hon. Members, please go back to 
YOur seals. • 

'" (Interruptions) 

MR. SPEAKER : Shri Mohammad Ali Ashraf Fatmi, 
I have allOWed you. You have made your point. 

. . . (Interruptions) 

MR. SPEAKER : Nothing will go on record except 
SI'Iri P.S. Gadhavi's speech. 

... (Interruptions)' 

(T ranslstion) 

SHRI P.S. GADHAVI (Kachh) : Mr. Speaker, Sir, as 
a result of cyclone in Gujarat r§ettlements of poor people 
have been flooded with water . ... (Interruptions) Twenty 
thousand people living in shanties have been affected. 
... (lnterruptions) In Kachh alone 140 people have died 
...... (Interruptions) 

(English) 

MR. SPEAKER: I cannot compel the Government to 
respond. 

. .. (Interruptions) 

SHRI P.S. GADHAVI : Sir, nearly 500 persons are 
feared drowned. . .. (Interruptions) Due to cyclonic storm 
worst scenario has taken place near Kandla today. 
... (Interruptions) 

MR. SPEAKER : The hon. Minister of Partiamentary 
Affairs has already given an assurance. 

... (Interruptions) 

MR. SPEAKER : Shri Fatmi, please go !;leek to your 
seat. 

... (Interruptions) 

MR. SPEAKER : This is too much. Please go to 
your seat. 

... (Interruptions) 

MR. SPEAKER ~ Please go back to your seats. This 
is not good. 

... (Interruptions) 

MR. SPEAKER : Now please go back to your seats. 

... (Interruptions) 

MR. SPEAKER : The House stands adjourned to 
meet again at 2 p.m. 

12,32 hr •• 

14.00 hr •. 

The Lok Ssbhs then adjoumed till 
Fourteen of the Clock. 

The Lok Ssbha re-assembled at Fourteen 
of the Clock. 

[MR. SPEAKER in the ClYi/tj 

(English) 
MR. SPEAKER ; I will allow you. Please take your 

seats. 
... (Interruptions) 

'Not Recorded . 
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DR. SUBRAMANIAN SWAMY (Madural) : Sir, are 
they going to the Supreme Court or not? That is the 
question now. . .. (Interruptions} 

KUMARI MAM.\TA BANERJEE (Calcutta South) : Sir, 
am on a point of order . ... (Interruptions) 

MR. SPEAKER : Madam, this is 'Zero Hour'. 

... (Interruptions) 

KUMARI MAMATA BANERJEE: Sir, will you not 
allow my point of order? .. , (Interruptions) 

MR. SPEAK~R : Shri Fatmi, please wait. Kindly take 
your seat. 

... (Interruptions) 

[Translation I 

SHRI PRABHUNATH SINGH (Maharajganj) : Mr. 
Speaker, Sir, kindly listen to me also . ... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Mr. Speaker, Sir, the issue which Shri Lalu 
Prasad has raised today . ... (Interruptions) 

MR. SPEAKER : Please sit down. I shall allow you 
to speak. 

... (lnterruptions) 

SHRI MOHAMMAD ALI ASHRAF FATMI (Darbhanga): 
Mr. Speaker, Sir, this issue is not concemed with Lalu 
Yadavji alone. It concems the whole nation and it is also 
related to the Constitution. ... (Interruptions) 

SHRI MADAN LAL KHURANA : Mr. Speaker, Sir, 
my submission is that we will seek legal advice in this 
regard today and see what could be done. Accordingly, 
we will inform the House tomorrow . ... (lnterruptions) 

SHRI DINSHAW PATEL (Kheda) : Mr. Speaker, Sir, 
I may also be allowed to speak. I have a newspaper 
'Navbharat Times' in my hand . ... (Interruptions) 

DR. SHAFIQUR RAHMAN BARQ (Moradabad) : Mr. 
Speaker, Sir, what is the hitch in moving the Supreme 
Court. ... (Interruptions) 

MR. SPEAKER : Shri Gadhavi. 

... (Interruptions) 

SHRI P.S. GADHAVI (Kutch) : Mr. Speaker, Sir, the 
voice of Gujarat has been suppressed in this House. 
There has been a large scale damage but nobody is 
lending an ear to this problem . ... (Interruptions) 

SHAI INDAAJIT GUPTA (Mldnapore) : Mr. Speaker, 
Sir, when I was the Minister of Home Affairs, I had to 
give a detailed statement In this House regarding that 
incident which was the topic of discussion before the 
adjoumment of the House. It was unfortunate for me 
because I had to make that statement. At that time, 
nobody had raised an objection. Everybody had then 
listened to that statement patiently. That statement is 
available in your records. I !'lave not mentioned it so far 
because I feared that someone might quote from my 
statement. I have observed that it has become a routine 
feature to quote from an old letter or statement. That is 
why, I was nervous. 

Mr. Speaker, Sir, I do not want to say much on the 
issue which was raised here. If I go into detail, I shall be 
compelled to mention some names. Since the concerned 
Members are n8t present in the House, it would not be 
proper to mention their names. Therefore, I would only 
call them officers. I will not mention the name of any· 
body. At that time, everybody was concemed about that 
incident. 

Mr. Speaker, Sir, many Hon'ble Members know it 
very well. However, if you ask me for a proof, I would 
only say that the proof is that I am speaking with full 
responsibility. Among the people who had expressed their 
serious concem included ,he first citizen of the nation i.e. 
the Hon'ble President, Supreme Commander of Armed 
Forces. I was informed then that the Hon. President was 
very much concerned about it and he wanted to know if 
any action was taken or not. In this case, a question 
had arisen whether any civilian officer or a bureaucrat 
could call armed forces on his own, if necessary, in order 
to maintain law and order in peculiar circumstances and 
whether it was possible as per the Constitution or rules. 
I do not want to mention any name, One officer had 
gone to see the Judge of Palna High Court around 1 or 
2 a.m. I do not remember the exect time. The Judge 
was sleeping at that time. He was awakened and told 
that Shri Lalu Yadav was to be arrested. At that time, 
Lalu Yadav was facing many charges against him. That 
officer told that a large number of people wielding sticks 
had laid a siege around the residence of the Chief 
Minister, Shri Lalu Yadav and if the police reached there 
in such a situation, there could be a possibility of conflict 
or bloodshed. So, the Officer advised that it would be 
better if they sought the help of Army. The version 01 
the officer is contained in that report. At this, the Judge 
told the officer that if he thought so and if it was verJ 
necessary, he could go ahead. The words 'Go ahead' 
found mention in the report. The officer thought that the 
words 'Go ahead' implied that he could move ahead if n 
was nllC88lllry to call the army, Now, it Ie a different 

. issue whether it was proper to call the army. Thereafter, 
the officer contacted the Army Commander of Danapur 
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C;mtonment-I am unable to recollect his name as t have 
become old-and apprised him 01 the apprehensions 
regardi~g law and order problem in Patna. He requested 
lor the help 01 the military in this regard. He also told 
111m about the wnsent given by a Judge 01 the Patna 
Hlqh Court. He demanded aU east one company of the 
10lce so as to ensure law and order. However, the 
Commanding Officer 01 Danapur Cantt. turned down this 
lequest and told the officer that there was no rule under 
Wlllch he could send the army to help the civil authority 
ill1d II necessary. he would seek clearance Irom his 
:;upellors In the Army Headquarters. He lurther said that 
II he did not get permission Irom the Headquarters. he 
(:ouid not act on hiS own on the basis 01 the report 01 
IIle CIVil officer. While refusing any help, he told the officer 
II "It lIe would be contacting the Headquarters so that 
th,·y too could review the whole situation and deCide. 
When we asked the officer whether the Judge of the 
IllCJh Court had given the 'Go ahead' in writing, he said 
Illilt It was a verbal order. I fail to understand the 
''';WPOllit ot tl18 JUdQe. The Commanding Officer at 
[),lllilPLil refused to send any Army or anybody without 
fjpilc1quarters' permiSSion. The question which arose out 
ot thiS ('plsode IS still unresolved Can a civilian officer or 
d hureaucrat call the Army. on hiS own, lor nelp? At that 
lime, I held ,lot il report ihat at every level there was a 
(iesignated officer. In case the Army is to be cailed and 
pelfnlSSlon IS received in thiS regard. then the order and 
the request should come lrom the designated officer. 
However. thdt deSignated ollicer, at thiS time, IS 

(lnterll/ptlOnS) 

IEI1"I/shl 

SliRl SATYA PAL JAIN (Chandigarh) Sir. It is not 
tllP Issue. The only issue is whether the Government 
should file an appeal or ~ot. That IS the only Issue belore 
th" HOllse ... (Interrupt/ons) 

SHRI INDRAJIT GUPTA: It is lor the Government 
to say ... (lnterrupllons) That is for the Government to 
,.ay I cannot say. That is for Shri Khurana to say. 

(lntc/rupt/ons) 

SHRt SATYA PAL JAIN Sir. the High Court has 
examined everything. The only question is whether to go 
111 lor the appeal or not .... (Interruptions) That is the only 
ISSue ... (Interrupt/onst.i.cjo nOl,know why all these history. 
" (Interruptions) 

fTranslation] 
'",1 ': /." 

SHRlHlJD~AJtT GUf'!l A': I :consider it a .very serious 
iBSueand therecOUldlM' a big conspiracy behind it. 
Thetetoi<&. this 't8~ shoUld be 'lollked into by iIhe' Court. 
.. (InterruptIOns) The Government should tell l18whelher 

tt Would file an appeal or not? ... (Interruptions) 
',,' .. 

SHRI SUDIP BANDYOPADHYAY (Calcutta North-
West) : Mr. Speaker, Sir, Laluji was arrested when the 
United Front Government was in power . ... (Interruptions) 
Laluji was Implicated . ... (lnterruptions) 

{English] 

MR. SPEAKER : Please take your seats. 

... (Interruptions) 

{Translation] 

SHRI INDRAJIT GUPTA : Why are you getting 
reslless? ... (Interruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, why 
these things are being repeated now when the 
Government will be giving a reply tomorrow? 
. .. (InterruptIons) 

SHRI INDRAJIT GUPTA : Mr. Speaker, Sir, you 
please ask the Govemment to respond. In the capacity 
01 the Minister of Home Affairs, I nad presented the facts 
01 this issue belore the House and s!lid that it was such 
a serious matter on which serious steps were required to 
be taken. It is not a question 01 this Government or that 
Government. The question is, what sort of coordination 
should be there constitutionally between the civil authority 
and the military authority and how much powers should 
they enloy? When we think on this question, we find that 
the action 01 the officer was against the powers vested 
in him. The olflcer acted beyond his powers. Therefore, 
some steps should be taken in this regard. It is incorrect 
that a charge-sheet was filed against him. Instead, 
departmental proceedings were initiated against him. In 
the departmental proceedings, the officer was asked 
whether being a senior officer, he had knowledge of the 
rules and whether he knew that calling the army in this 
manner was not proper? He was further told that he 
w0uld have to give an explanation. This is what was 
decided at that time. However, our Government coll3psed 
therealter. Now a new Government has taken over and 
the Members want to know about the action in this regard. 
The issue is still unresolved. I want to know about the 
steps proposed to be taken by this Government. Will 
they take some steps or this matter will keep hanging 
lire? Can a civilian officer or a bureaucrat act on his 
own in calling Army? However, the consoling lactor in 
this case was that the Army officer refused to help as it 
was beyond his powers. This way, we had reached at 
the verge 01 a big crisiS. 'Many Members are concerned 
about it' and we want the Government to come out wtth 
a line 01 action proposed to be taken by them. 

SHRI MADAN LAL KHURANA : Mr. Speaker, Sir, 'it 
has ,been said that the issllB.iS haf)ging fire. I want to 
submit that an assurance had been given by the then 
Mjnis~r of Home Affairs in the Rajya Sabha on ~ .8.97 
and that' assurance is stm to 'be referred to the Committee 
on Government Assurances. 
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SHRI BASU DEB ACHARIA : What was the 
assurance? 

SHRI MADAN LAL KHURANA : The assurance was 
that action would be taken on tho statement· given by 
the concerned Minister then. That statement became an 
assurance and it is still . ... (lnterruptions) Please sit down . 
... (InterruptIons) I· am coming to that point. ... (Interruptions) 

KUMARI MAMATA BANERJEE (Calcutta South) : The 
High Court has dismissed . ... (lnterruptions) 

SHRI MADAN LAL KHURANA : Let me complete 
lirst . ... (lnterruptlons) I heard Shri Indrajit Gupta patiently 
and I am replying to his query. He has said that the 
matter is pending for a long time and the membera are 
concerned. My submission is that the inquiry committee 
recommended action against the officer. After this, the 
officer concerned moved the Calcutta High Court and its 
judgement went against the findings of the Committee. 
The Court quashed the findings. . .. (Interruptions) This 
matter is pending with the Gover'lment and it is yet to 
be decided whether we should file an appeal against this 
ludgement or not. ... (Interruptions) This if: what I have 
said. I had said in the beginning that we were seeking 
legal opinion and the House would be apprised of the 
same tomorrow . ... (lnterruptions) 

[English] 

MR. SPEAKER : Let him complete. 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : Sir, the Opposition Members are 
aware 01 the procedure .... (Interruptions) Before gdlng in 
for appeal. even the former Home Minister is aware of it. 
... (InterruptIons) 

SHRI TARIQ ANWAR (Katihar) : We would like to 
know the intentions of the Government. 

[Translation] 

DR. SHAKEEL AHMAD (Md'dhubani).: When .was the 
enquiry quashed? ... {lnterruptions) 

SHRI TARIQ ANWAR: Will the Govemment move 
the Supreme Court or not against that dec'ision? 
... (InterruptIons) 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, 
please allow me to speak for only two minutes. 
... (Interruptions) 

{English] 

SHRI P.R. KUMARAMANGALAM : Sir, the Opposition 
Members are aware of· the procedure. ... (Interruptions) 
Befor!, going in for appeal, even the former Home Minister 
is aware of it. ... (Interruptions) 

SHRI TAPlIQ ANWAR: We woufd like to know the 
intentions of the Govemment. 

MR. SPEAKER : Exoept what Shri Chandresh Patel 
says, rwti)ing will go on record. 

... (Interruptions)" 

MR. SPEAKER : Please take your seala. 

... (Interruptions) 0 

MR. SPEAKER : The Minister has given a categorical 
reply. 

... (Interruptions) 0 

[Translation] 

SHRI CHANDRESH PATEL (Jamnagar) 
Mr. Speaker, Sir, a number of people have died in 
Gujara!. ... (Interruptions) 

{English] 

MR. SPEAKER : Shri Fatmi, please take you seet. 

... (Interruptions) 

[Translation] 

SHRI CHANDRESH PATEL: Mr. Speaker, Sir, a 
large ".umber of people have died in Gujarat. 
... (Intemlptions) 

{English] 

MR. SPEAKER : Shrt Fatmi, it is already discu&.'1ed 
by the Minister of Parliamentary Affairs with Shri Laloo 
Prasad Yadav. 

... (Interruptions) 

[Translation} 

SHRI CHANDRESH PATEL: . We intend to pray for 
peace for the clep8rted souls. However, we are not being 
aliGwed to give vent to our sentiments. ...(/~Ons) 

{English] 

MR. SPEAKER : Shri Fatmi, it is already discussed 
by the Minister of Parliamentary Affairs with Shri Laloo 
Prasad Yadav. 

... (Interruptions) 

[Translation] 

SHRI CHANDRESH PATEL: With heavy hearl, I 
have to Bay ih!t more than one thousand people died 
yesterday in Gujarat. ... (InterruptiOflll) About 46 pel'lOl1l 
have died in my Parliamentary Conltltuency, Jamnagar. 
... (InterruptiOttll) 

°Not recorded. 
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{English] 

MR. SPEAKER : Please alloVlr him to speak. 

... (Interruptions) 

{Translation] 

SHRI CHANDRESH PATEL: Large scale devastation 
has taken place in Guiarat. ... (Interruptions) The 
Government of Gujarat has sent food packets from 
Jamnagar as well as Ra/kot to the affected areas. 
... (Interruptions) 

{English] 

MR. SPEAKER : Please take your seats. 

... (Interruptions) 

(Trans/ationl 

SHRI RAJESH PILOT (Dausa) : Mr. Speaker, Sir, 
our senior most Member of Parliament has just. 
... (Interruptions) 

DR. SHAKEEL AHMAD : They always interrupt 
whenever anybody starts speaking ... (Interruptions) 

SHRI PRABHUNATH SINGH: We would tell what 
and how it happened. We are not going to agree to their 
version. 

DR. SHAKEEL AHMAD : You would get a chance. 

SHRI PRABHUNATH SINGH :It would be my turn 
to speak after him. 

{English] 

MR. SPEAKER Please take your seats. 

... (Interruptions) 

MR. SPEAKER : Please sit down. 

... (Interruptions) 

SHRI JNDRAJIT GUPTA (Midnapore) : Sir, I am also 
gettin9 confused because I have with me the order passed 
by two hon. Judges of the Supreme Court. 
'" (Interruptions) 

{Translation] 

SHRI RAGHUVANSH PRASAD SINGH (Valshali) : 
Let us hear the order pas&ecl by the Supreme Court. 
" . (Interruptions) 

SHRI CHANDRAMANI TRIPATHI (Rewa) : Could Shri 
Indrajit Gupta be allowed to speak every time? 
'" (Interruptions) 

SHRI MADAN LAL KHURANA : Please allow him to 
speak lor a minute. ... (Interruptions) 

{English} 

MR. SPEAKER : Nothing will go on record. 

.. . (Interruptions)" 

SHRI INDRAJIT GUPTA: Mr. Speaker, Sir, 
... (Interruptions) 

[Translation} 

would you not at all allow me to speak? 

{English] 

MR. SPEAKER : Hon. Members, I request all of you 
to take your seats. 

. .. (Interruptions) 

MR. SPEAKER : Now, I allow Shri Ram Na/k to 
speak. Shri Indrajit Gupta, I will allow you after Shri Ram 
Naik. 

... (Interruptions) 

{Translation} 

SHRI SHANKER pRASAD JAISWAL (Varana.l) : 
Thousands of people have died in Gujarat, would he not 
be given a chance to speak? ... (Interruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, SIr, I 
had already made a request to speak on this issue. 
. .. (Interruptions) 

{English] 

MR. SPEAKER : Shri Mohammad Ali Ashraf Fatmi, 
what is this? Please take your seat. 

... (Interruptions) 

MR. SPEAKER : What is this going on? 

. .. (Interruptions) 

MR. SPEAKER : Hon. Members, please take your 
seats . 

... (Interruptions) 

SHRI INDRAJIT GUPTA: Mr. Speaker, Sir, with your 
permission ... (Interruptions) 

[Translation} 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR) : First, let the position be clear. You are 
permitting Shri Indrailt Gupta everytlme. But you should 
see to it that Members are ready to listen to him. 

{English] 

SHRI SATYA PAL JAIN (Chandigarh) : This laaue 
will take onlY two minutes. Why are they ral8lng a hue 
and cry? 

• Not Recorded. 
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MR. SPEAKER : The Minister is on his legs . 

... (Interruptions) 

MR. SPEAKER : The Minister is on his legs. 

14.40 hrs. 

(At this stage. Shri Prabhunath Singh came 
and stood on the floor near the Table.) 

14.41 hrs. 

(At this stage. Shri Prabhunath Singh 
went back to his seat.) 

MR. SPEAKER : Please take your seat. The Minister 
will speak. I will allow you. 

[Translation} 

SHRI PRABHUNATH SINGH I will speak first. 
... (InterruptIons) 

[English} 

MR. SPEAKER 
you. 

[Translation} 

Please take your seat. I Nill allow 

SHRI PRABHUNATH SINGH I am already on my 
legs. . .. (Interruptions) 

[English} 

MR. SPEAKER . I will allow you. Please ta.ke your 
seat. 

... (Interruptions) 

MR. SPEAKER : The House stands adjourned to 
meet ag'!in at 3 p.m. 

14.42 hr •. 

The Lok Sabha then adjourned till Fifteen 
of the Clock. 

15.01 hr •. 

The Lok Ssbha re-assembled at one minute past 
Fifteen of the Clock. 

[MR. SPEAKER in the Chait! 

[Eng/ish] 

MA. SPEAKER : Hon. Members pIeue take your 
seats. Shri Prabhunath Singh. please take your seat. 

... (Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH (Maharajganj) : Mr. 
Speake~, Sir, if you make it a rule that new Members 
don't have the right to speak, I will sit down. Otherwise. 
I will maKe my submission. 

[English] 

MR. SPEAKER : Please take your uat. I will call 
you later. Please take your seat. 

Hon. Members, I have discussed the matter with the 
party leaders. Now you have lot of business also. You 
have to complete four more BillS and you have to start 
the discussion on the General Budget also. There are 
hon. Members who also wanted to raise Gujarat. 

DR. SUBRAMANIAN SWAMY (Madurai) : Tamil Nadu 
also. you had agreed ... (Interruptions) 

MR SPEAKER : I will call you. 

Now. Shri Indrajit Gupta. 

[Translation] 

SHRI INDRAJIT GUPTA (Midnapore) : Mr. Speaker. 
Sir, as you said, right now that lot of time has already 
been spent and a number of items of business of the 
House rernair. to be completed, I will not make a speech 
nor pass any remark on the spoeches made by other 
Members so as to save the time of the House.·1 just 
seek your permission to have an information. I would Hke 
to read out two sentences from a judgement of the 
Supreme Court. I am not going to pass any remartts on 
it, however. I shall be happy if other Members explain it 
and go into its details. 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR) : What is the date. 

SHRI INDRAJIT GUPTA: 6th November, 1997. 

SHRI NITISH KUMAR : Whose Government was 
there in power at that time . ... (lnterruptlons) 

SHRI INDRAJIT GUPTA : You just calCUlate. 
.. . (Interruptions) 

SHRI NITISH KUMAR: /II. that time their Govemment 
w .. In power . ... (lnterruptJona) They had InitiMed action 
which was quashed by the Calcutta High Court. Then, 
what is the rationale behind citing the judgement. 
.. , (Interruptions) 

At that time it was their Government and they did" 
lot In this regard. Despite all their efforts, the Calcutta 
High Court quashed that. ... (Interruptlons) This should bf 
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mentioned here. At that time their position was different. 
... (Interruptions) I have great regards for Shri Indrajit 
Gupta. He is citing the judgement which was delivered at 
the time their Government was in power. He had 
constituted the Durai Committee which made some 
recommendations for some aC?iion . ... (Interruptions) He 
thought of some action to be taken. But the High Court 
quashed his decision. What does he want to say now? 
... (Interruptions) 

SHRI INDRAJIT GUPTA: I am reading out two 
sentences:-

(English) 

This IS the judgement of Justice S.P. Bharucha and 
Juslice H.C. Sen dated 6th November, 1997. It says: 

"The learned Attomey-General has. submitted that 
the warrant against Shri Laloo Prasad Yadav having 
been issued IJV the Special Court In which the 
charge-sheet had been filed after completion of 
investigation against him, the execution of that 
warrant was the concem of the Special Court and, 
therefore. there was no occasion for any officer of 
the CBI 10 approach Ihe High Court or for the 
Division Bench of Ihe High cOi:Itt to issue any 
directions, oral or otherwise. for seeking the aid of 
the Army for execution of the warrant against Shri 
Laloo Prasad Yadav." 

On this basis, it was contended thai some of the 
directions pertaining to the inquiry into the Incident relaling 
to the seeking of the aid of the Army were not matters 
required 10 be gone into by the High Court and the 
directions relating to the same were untenable. 
'" (Interruptions) 

SHRI SATYA PAL JAIN: Sir, this is the argument. 
... (Interruptions) .&. / 

KUMARI MAMATA BANERJ~at is the 
argument. Sir ... (Interruptions) 

SHRI SATYA PAL JAIN: Sir, this is the argument 
\liven by the lawyer, not the finding of the Supreme Court. 
Why are Ihey confusing? Why do they not read the High 
COWl )udgement? ... (Interruptions) 

MR. SPEAKER : Let him complete. Please cooperate. 

... (Interruptions) 

. SHRI SATYA PAL JAIN: Where is that High Court 
IUdgement? ... (Interruptions) 

MR. SPEAKER : Please lake your seats. Mamala Ji, 
Please cooperate~ 

... (Interruptions) 

[Translation} 

SHRI NITISH KUMAR : Mr. Speaker, Sir, this 
Government took action after the said judgement. 
... (Interruptions) 

SHRI MADAN LAL KHURANA : Mr. Speaker, Sir, 
the Supreme Court judgement that Mr. Gupta read out. 
: .. (lnterruptions) At that time their Govemment was in 
Power, however, I would not like to go into its genesis. 
Earlier, I said. that It is the Order of Calcutta High Court 
p888ed in APril, 1998 . ... (lnterruptions) In that order action 
initiated by Enquiry Committee against the concemed 
officer was quashed and that was accepted. I said that 
we Wtluld come to the House lomorrow after taking legal 
~ice whether we should file an appeal in the Supi8n,e 
COllit or not. Now the matter should end here. The name 
01 the 9fficer who is not present here but a reference 
has been made to him, should be expunged from the 
proceedings of this House. . .. (Interruptions) 

{English} 

MR. SPEAKER : Now, Shri Chandresh Patel will 
speak about Gujarat tragedy. 

.. (Interruptions) . 

[Translation] 

SHRI CHANDRESH PATEL: Mr. Speaker, Sir, about 
45 people died in Jamnagar, Gujarat due to cyclone. 
Electric and telephone poles have bedn uprooted and 
large scale damage has taken place. Roads have been 
damaged and loss o! crores of rupees has taken place 
in Okhaport, Salayaport, Vediport about 70 thousand 
people have become homeless in the premii of Reliance 
industry and there has been a loss of more than one 
hundred crore rupees in Gujarat and about 200 people 
have lost their livas. As per news reports about 500-600 
people have died there. About 200 people have died in 
Jamnagar alone. About 250 people are lying in the 
hospital. A large number 01 people have been injured 
there. Electricity connections have been disruptfld and il 
is not possible to restore electricity supply for next 5-7 
days. Communication system has completely come to a 
halt. I demand that the Central Government should 
immediately provide an aid of more than one thousand 
crore rupees to them. 

SHRI DINSHAW PATEL (Kheda) : Sir. due to cyclone 
and rain in Gujarat more thNl 500 people have died and 
more than one lakh people have been rendered homeless. 
The BJP is in power in this State and also at the Centre. 
So. I would only like to say that. ... (Interruptions) 
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(English] 

MR. SPEAKER: Please allow him to speak. This is 
not so. Let the Hon'ble Member speak. 

... (Interruptions) 

(T ranslBtion] 

SHRI MADAN LAL KHURANA : In the moming it 
was promised that an official statement would be made 
and then we would discuss the matter. The Minister 
concerned is ready to make the official statement. 

'" (Interruptions) 

(English] 

MR. SPEAKER : Please take your seat. 

... (Interruptions) 

(Translation] 

SHRI DINSHAW PATEL: More than 500 people have 
died there and about one lakh people have become 
homeless, potable water is not available there. This is 
not the problem only with Saurashtra, Kandla has also 
suffered heavy losses and Daman and Diu. in the South 
and Pachchisgadh, Bharuch, Baroda, Kheda and other 
districts of Pachchisgadh have also suffered damage. 
There is no arrangement 'of food and water. I request 
the Government to sent immediate relief there. A 
Parliamentary delegation should be sent there immediately 
and the report of that delegation should also be placed 
here immediately. 

(English] 

MR. SPEAKER : Shri P.S. Gadhavi. 

... (Interruptions) 

SHRI RAJESH PILOT : Sir, it is a concern of the 
whole House. When the Minister Is ready with the 
statement, he can speak . ... (Interruptions) 

MR. SPEAKER : I have already called his name. 

... (Interruptions) 

(Translation] 

SHRI P.S. GADHAVI : Sir, I think cyclone will come 
here also. . .. (Interruptions) 

[English] 

MR. SPEAKER : This will not go on racord. 

... (Interruptions)· 

'Not Recorded. 

(Translation] 

SHRI P.S. GADHAVI : Sir, the Kandla Port has been 
totally ruined. The Kandla Port cannot function for two 
months. Due to cyclone the imported food Items which 
were lying thare have rotten. In the Sarva Colony near 
the Kandla Port about twenty thousand people are living 
in slums. The cyclone has claimed a toll of about 140 
people there according to the Gujarat Govemment's 
estimates, I just held a telephonic talk in this regard. On 
the basis of information I have received, about 1000 
people have died there. 

[English] 

Kandl.Bhatlnda pipeline is very important for North 
India. 

(TransIBtlon] 

Oil which cornea through this pipeline will be cut off. 
About 1000 people have been ruined in my area. 
... (Interruptions) 

[English] 

So, immediate action is required to be taken. 
... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
Mr. Speaker, Sir, kindly allow her. 

(Translation] 

SHRIMATI BHAVNA KARDAM DAVE (Surendranagar): 
Mr. Speaker, Sir, in Gujarat the cyclone ceme at a speed 
of 150-200 kms. per hour and as a result of that 900 
kms. of coastal area has been completely devastated. 
Consequently, the Saurastra pooinsuJa has been totally 
cut off. In Porbander a micro-wave tower collapsed killing 
9 people instantly. The cyclone was so strong that a 120 
mts. long Norway ship weighing 15,000 tonnes got sunk 
on the coast in Kandla port area. Kutch, Porbander, 
Jamnagar, Morvi and Junagadh are the worst affected 
areas. Many districl$ of North Gujarat are also facing the 
fury of this cyclone. The Chairman and other employeeS 
of the Port Trust are not traceable. It i8 apprehended 
that either !hay have gone to safer place or they have 
been stuck up in the cyclone. The Gujaret Govemment 

had already informed the Central Govemment about thiS. 
Several Ministers were deployed to 8upervise relief 
operations. They have gone there. 
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Mr. Speaker, Sir, Salt Cess is Imposed for the 
Welfare of the workers who are engaged In this work. 
Salt cess money to the tune of crores of rupees which 
is lying with Govemment should be utilised to provide 
relief to the affected workers engaged in Salt making. 
Gujarat Govemment should also be provided assistance 
at the earliest from the Prime Minister Relief Fund. 

SHRIMATI USHA MEENA (Swal Madhopur) : Mr. 
Speaker, Sir, like Gularat, Rajasthan Is Illso reeling under 
cyclone. Several people in Jodhpur, Jalore and Udaipur 
have died as a result of that cyclone. ... (Interruptions) 

MR. SPEAKER : First there will be Minister's 
statement. 

SHRIMATI USHA MEENA : Mr. Speaker, Sir, I would 
like to draw your attention to the fact that the State 
Govemment is not providing any assistance to the cyclone 
affected people in our State. The people are not even 
getting food . ... (lntemJptions) The people are facing a lot 
of difficulties because of rains. Many people have been 
washed away as a result of floods due to rains. Some 
women have baen buried under the uprooted trees. What 
the Govemment is doing in this regard? A Central Team 
should be sent to Rajasthan and Gujarat to asses the 
lactual position there. ... (Interruptions) 

/English] 

MR. SPEAKER : Please understand. The Minister is 
ready with his statement. 

(Translation] 

SHRI LALU PRASAD (Madhepura) : Mr. Speaker, 
Sir, this is a national calamity. The entire House is with 

I them. The Central Government should announce 
i compensation of Rs. 5 lakh to the next of the kin of 

those who have died In the calamity. Many People have 
lost their source of liVelihood. They should be rehabilitated. 
The Government should be vigilant during this national 
calamity. The Central Govemment should give full 
aSSistance to the affected people. The hon. Minister 
should pay full attantion to the points raised by hon. 
Members in connection with the national calamity. 
'" (Interruptions) 

SHRI RATILAL KALiDAS VARMA (Dhandhuka) : Mr. 
Speaker, Sir, my area haa also been affected by this 
cyclone . ... (Interruptlons) I would request the Central 
Govamrnent to give full assistance to the cyclone affected 
Ileopls. 

[Eng/Ish] 

MR. SPEAKER : Shri Ramdas Athawale. please take 
Your seal. Mr. Minister will speak now. 

... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : Sir, the House has to 
be brought to order only then I can speak. 
... (Interruptions). 

MR. SPEAKER : Except the speech of the Minister, 
nothing will go on record. 

. .. (Interruptions) 

15.24 hr •. 

STATEMENT BY MINISTER 

Situation CauHd by cyclonic Storm In GuJarat,. 
Maharashtra and Rajasthan 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : Sir, I seek leave of 
the House to make a statement on the situation caused 
by cyclonic storm in some parts of the Gujarat, 
Maharashtra and Rajasthan. A deep depression was 
formed on June 5, 1998 around 600 km. southwest of 
Goa which crossed over to Gujarat coast near 'Pomandar 
in the morning of 9th June, 1998 (0900 hours I.S.T.). 
The Indian Meteorological Department had constantly been 
monitorir.g the movement of the system and was In 
regular touch with concemed State Govemments. Thirteen 
cyclone waming bulletins were issued between 5th to 9th 
June by I.M.D. through A.I.R. and Doordarshan. 

According to the information received from the 
Govemment of Gujarat, 205 persons have lost their lives 
in the districts of Kutch (140), Pomandar (10), Jamnagar 
(35), Junagadh (4), Bhavnagar (1), Banaskantha (2), Surat 
(1), Bharuch (1), Rajkot (9), Valsad (1) and Navsari (1). 
Two hundred ten persons received injuries and were 
hospitalised. Due to wind velocity of 70 to 150 KMPH, 
the microwave tower collapsed in Porbandar city resulting 
in disruption of telecommunication system. Many electric 
poles, telephone poles and trees have 'aller1. The National 
Highways are operating normally. There have been some 
reports of road blockade and damage in remote areas. 
Twenty relief camps have been opened and over 7,000 
persons given shelter in the districts of Kutch, Jamnagar 
and Junagadh. The State Government is taking aU 
necessary rescue and relief operations in the affected 
areas. 

According to the Govemment of Rajasthan, one 
person hu died in Banner district and one case of injury 
has been reported In JaJlore district. ". (IntfHTIJptions) 

MR. SPEAKER : Madam, pie ... take your seat. This 
is a serious Issue . 

·Not Recorded. 
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[Translation} 

SHRI SOMRAL : This is not the way. They do not 
want to listen to a serious issue. This is not the proper 
way to behave in the House. This is a sad incident. 
Hon. Members should keep their cool . ... (Interruprions) 

[English] 

Mr. Speaker, Sir, she could have spoken after I have 
finished. 

[Translatlonl 

SHRI LALU PRASAD : Mr. Speaker, Sir, why are 
the Ministers losing their cool. ... (Interruptions) 

SHRI SOMPAL We are not losing our cool. It is 
the quesllon of dignity and decorum of the House. 
... (Interruptions) 

MR. SPEAKER : Hon. Minister please do not get 
annoyed. 

... (Interruptions) 

(c:ngllsh] 

MR. SPEAKER : Shri Fatmi, this is an important 
statement. 

... (Interruptions) 

[Translation] 

SHRI MOHAMMAD All ASHRAF FATMI (Darbhanga): 
For that purpose, Mr. Speaker is here. The Ministers 
snub us and even tell us to shut up . ... (Interruptions). 
Recently an hon. Minister asked us to shut up and now 
he is telling us to maintain the decorum of the House. 
... (Interruptions) 

MR. SPEAKEI'! : Please do not be annoyed. Let him 
complete. 

[English] 

KUMARI MAMATA BANERJEE (Calcutta South) 
This is a very serious matter. . .. (Interruptions) 

MR. SPEAKER : Shri Fatmi. what is this? 

SHRI SOMPAL : Some parts of the districts of 
Barmer and Jodhpur received rainfall between 125 and 
240 mm. causing damage to electric lines. uprooting about 
150 poles and some trees. besides killing some heads of 
cattle. 

According to the Government of Maharashtra, two 
fishermen are reportedly missing in Ratnaglri district. 

The Crisis Management Systems at the national level 
have been activated. Under the Clamity Relief Fund. in 

1998-99 an amount of Rs. 154.83 crore has been 
allocated to Gujarat, Rs. 75.64 crore to Maharashtra and 
Rs. 198.56 crore to Rajasthan. Seventy-five per cent 01 
this amount is contributed by the Government of India. 
Fin~t instalment of Central share of CRF for the current 
year amounting to Rs. 29.03 crere to Gujarat, Rs. 14.18 
crore to Maharashtra, and Rs. 37.23 crore to Rajasthan 
has alieady been released in April, 1998. In order to 
supplement the resources of the Government of GUjarat, 
the second instalment of Central share amounting to Rs. 
29.03 crore is also being released today in advance. In 
addition, Rs. 50,000 to the next of the kin of each 
deceased is being released from the Prime Minister's 
National Relief Fund. 

A close contact is being maintained with the State 
Governments and all necessary assistance will be 
provided by the Government of India to meet the situation 
eHectively. 

MR. SPEAKER Let us now take up Matters under 
Rule 377 . 

.. (Interruptions) 

DR. SUBRAMANIAN SWAMY (Madurai) : Sir, you 
cannot do like that just because we are well behaved 
... (Interruptions) 

MR. SPEAKER : What is it that you want to say? 

DR. SUBRAMANIAN SWAMY : This is a matter 01 
national security. ... (Interruptions) 

MR. SPEAKER : I will allow you. Please take your 
seat. 

DR. SUBRAMANIAN SWAMY : Tnis is a matter 01 
national integrity and national security. On the 24th 01 
May, the Times of India reported the abatement of 151 
activities in Tamil Nadu by the Tamil Nadu Govemment. 
In COimbatore, the Chief Minister is held guilty for 
deliberately not taking any action. According to the report 
appeared in the Times of India .... (lnterruptions)" 

SHRI T.R. BAALU (Madras South) : Sir, law and 
order is a State subject. ... (Interruptions) 

DR. SUBRAMANIAN SWAMY : We want the Central 
Government to at least make a statement on the floor of 
the House. If it is not true' then the Government should 
make a statement and tell us what the truth is. There is 
no Government here; all junior Ministers are sitting here. 
We would like the Government to make a statement on 
this. 

MR. SPEAKER : Please complete, Dr. Subramanien 
Swamy. N9w we will take up Matters under Rulo 3n. 
Shri Bachi Singh Rawat. 

... (Interruptions) 

'Expunged as ordered by the Chair. 
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DR SUBRAMANIAN SWAMY The DMK 
Government should be dismissed because of its 
Involvement in lSI of Pakistan . ... (Interruptions) 

SHRI T.A. BAALU : This is a wild allegation. You 
should not allow this wild allegation against the 
Government of Tamil Nadu. It is a subject matter of law 
;lnd order of a particular State. In that case, we should 
also discuss the nexus of some CIA agents with some 
polilical brokers. 

SHRI A. MUTHIAH (Periyakulam) : I am raising a 
seriouS matter. . .. (Interruptions) 

MA. SPEAKER : Shri Shailendra Kumar, please take 
your seat. 

SHRI A. MUTHIAH : I am raising a matter conceming 
the security of the country itself because of increasing 
151 activities in the State of Tamil Nadu and the close 
nexus of the State Government with the lSI agents there. 

DR. SUBRAMANIAN SWAMY : What is the 
Government's reaction? What the Govemment has to say 
on this? ... (Interruptions) 

SHRI A. MUTHIAH : Even the team sent by the 
Centre to the State to investigate the law and order 
situation there had categoncally stated that there are 
enough proofs and evidences available of lSI complicity 
In lundlng Inwrgency in Tamil Nadu. More than that, the 
present State Government as soon as it came to power 
has released all the 151 agents whom we have put under 
custody. In Coimbatore. one Patcha who had been 
detained by us had acted as a prime brain in the 
COlmbatore incident and he is none other than the one 
who had been released by the State Govemment. There 
IS a lot of evidence to prove that .. : but he is only 
pretending to be taking action against them. Even three 
days back. a news item has been released in the press 
expressing the details of Pakistan army people themselves 
giving training for these Tamil Nadu terrorists in an island 
near Rameswaram by name, Naduthievu. 

15.33 hrs. 

(At this stage. Shri Shai/endra Kumar came and 
stood on the floor near the Table.) 

MR. SPEAKER: Y,;:,u must know .the procedure first. 
Please go to your seat. What is this? This is not good. 

15.34 hrs. 

(At this stage. Shri Shailendra Kumar went 
back to his seat.) 

MA. SPEAKER : Nothing will go on record except 
What Shri Muthiah is speaking. 

... (/nterruptionsr 

'ExPunged as ordered by the Chair. 
"Not Recorded. 

SHRI A. MUTHIAH : When the situation is like this, 
if this Government is going to delay action against the 
State Govemment, I am warning this Government by 
quoting the incident of Shri Rajiv Gandhi himself. Even 
when these people were in power during 1989·91, 
because of a good nexus with L TTE, we have lost Shri 
Rajiv Gandhi in those days. Like that, now in Coimbatore 
incident, an attempt was made by these terrorists .... • 
aimed at the life of Shri L.K. Advani himself. Even though 
I am narrating all these incidents, I have to quote some 
more things to this House explaining the nexus of the 
State Government with lSI agents to urge upon this 
Govemment to take action against the State Government 
by invoking Article 356 of the Constitution and dismissing 
this Govemment. But unfortunately, I am not having either 
the Prime Minister or the Home Minister in the House to 
resp,;:,nd to my plea. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK) : 
The situation as explained by the hon. Member appears 
to be serious. The Home Minister is not here. I will 
communicate all the information immediately to the Home 
Minister for consideration. 

MR. SPEAKER : The House will now take up Matters 
under Rule 377. Shri Bachi Singh Rawat 'Bachda'. 

... (Interruptions) 

MA. SPEAKER : Nothing will go on record except 
Mailers under Rule 377. 

... (Interruptions)" 

15.36 hrs. 

(At this stage, Shri R. Muthiah and some 
other hon. Members left the House.) 

15.37 hrs. 

MATTERS UNDER RULE 377 

[Translation) 

(I) Need to take steps to solve acute drinking willer 
problem In Uttaranchal, Uttar Pradesh 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora) : 
Mr. Speaker, Sir, presently, forests of Kumaon are 
engulfed in devastating fira resulting in immense loss of 

• Expunged as ordered by the Chalr. 
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forest wealth and wildlife. The environment has been 
polluted and sources of drinking water for rural people 
living in forests have either dried up or damaged. It has 
caused drinking water crisis. 

This drinking water crisis has become more serious 
due to non-supply of power to the entire Uttaranchal 
region and non-functioning of drinking water pumping 
schemes due to low voltage of power. There is acute 
shortage of drinking water in several towns and villages 
of Pithoragarh, Bageshwar, Almora, Champawat districts 
which were dependent on power pumping schemes. 
People are using contaminated water due to non-
availability of drinking water as a result which 40 people 
have died and out of these, the highest, 29 people have 
met untimely death in Lohaghat block alone. Hundreds 
of people are suffering from Diarrhoea. 

I, therefore, request the Central Government to 
immediately provide potable water to the people and give 
Rs. two lakh to the dependents of each of the deceased 
persons. Further, the State Government should be directed 
to take necessary action in this regard immediately. 

[English] 

MR. SPEAKER : Nothing will go on record except 
the Matters under Rule 377 of Shri Bachi Singh Rawat 
'Bachda'. 

... (Interruptions)· 

MR. SPEAKER : Nothing will go on record except 
Matters under Rule 377. 

... (Interruptions)· 

MR. SPEAKER : Shri Vishnu Dull Vaidya. 

... (Interruptions) 

15.38 hrs. 

(At this stage, Shri T. R. Baalu and some other 
hon. Members came and stood on the 

floor near the Table.) 

MR. SPEAKER: Shri Baalu, please go back to your 
sea\. 

15.39 hrs. 

At this stage. Shri T. R. Baalu and some other 
hon. Members went back to their seats. 

SHRI T.R. BAALU : Sir, I am on a point of order. 

MR. SPEAKER : What is your point of order? 

SHRI T.R. BAALU : With your permission, I would 
like to quote Rule 377C of the Rules of Procedure and 
Conduct of business in Lok Sabha. The Rule says: 

"(1) No member shall raise more than one matter 
during a week. 

'Not Recorded. 

(2) Only the text approved by the Speaker shall 
go on record." 

In this case, Shri Muthiah has gone on record making 
allegations. He has made some irrelevant remarks about 
the Tamil Nadu State Government and the law and order 
situation . ... (Interruptions) Have you permitted it or not? 
I want a ruling from the Chair .... (Interruptions) Otherwise, 
the allegation should be expunged. 

SHRI VAlKO (Sivakasi) : The hon. Speaker has 
permitted Shri Muthiah to raise the matter . ... (Interruptions) 

MR. SPEAKER : Shri Baalu, please understand the 
position. I allowed Shri Muthiah during Zero Hour and 
not during Matters under Rule 377. 

[Translation] 

(II) Need to Include Dogrf Language In the Eighth 
Schedule to the Constitution 

VAIDYA VISHNU DATI (Jammu) : Mr. Speaker, Sir, 
the Dogri language spoken by one crore people should 
be included in the Eighth schedule to the Constitution of 
India. 

This language is i"cluded in the statutory list of state 
language of Jammu and Kashmir. 

The Universities of Jammu and Kashmir confer M.A. 
and Ph.D. degrees in this language . 

This language has its own dictionary and grammar. 
lis literature is also very rich. There are lots of books in 
this language available in prose, poetry, novel, songs 
etc. The books are of high standard from literary view 
point. Writers of this language have received several 
awards from All India Sahitya Academy and the Uterary 
Institute of Jammu and Kashmir. Under these 
circumstances, this language should be Included in the 
Eighth schedule to the Constitution of India thereby doing 
justice to it by developing it and bringing it at par with 
other standard languages. 

(III) Need to provide Medical and Financial Aaalst.nct 
to the Tribal Peopl. aff.ct.d by dlse.... In 
Mandala District of Madhya Pradesh 

SHRI FAGGAN SINGH KULESTE (Mandala) : Mr. 
Speaker, Sir, about two hundred people have died of 
Diarrhoea during the last one month in Mandala, the 
tribal district of Madhya Pradesh and people are stiR dying. 
Reports of such d&aths are coming from several areas. 
Employees of - the health department in entire Madhya 
Pradesh and particularly in Mandala tribal district have 
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stopped their work in support of their demands. So I 
request the Central Government that adequate preventive 
measures should be taken to prevent death and 
occurrence of this disease in the interest of backward 
tribal districts. Adequate money as assistance should be 
given to the families of the deceased. 

(Iv) Need to declare Highway between Naslrabad and 
Mahu as National Highway 

DR. LAXMINARAYAN PANDEY (Mandsaur) : Mr. 
Speaker, Sir, there is a national highway between Delhi 
and Mumbai via Jaipur-Ajmer-Nasirabad·Neemuch-
Mandsaur. Another road runs via Mathura-Agra·Dewas. 
The first road attracts heavy traHic as it is secured and 
of shorter distance but middle portion of this road from 
Nasirabad to Mau is not national highway. It has resulted 
in great inconvel'ience in road transport. A number of 
fatal accidents have taken place on this section. The 
Rajasthan and Madhya Pradesh State Governments have 
also made a request to declare this middle portion as 
the national highway and various city corporations, 
municipalities, Nagar Panchayats and other trade, SOCial 
and cultural organisations and general people have made 
a Similar request stating that it would facilitate smooth 
traffic movement, save time and fuel and thereby 
contribute to national economy immensely. 

I, therefore, request the Minister of Surface Transport 
that the above middle portion of highway passing through 
Nasirabad-Mau-Neemuch-Mandsaur, should be converted 
into National Highway. 

{English] 

(v) Need to Disburse Compensation for Rabl-I Season 
1996-97 to ,he Farmers of Kuttanad, Kerala by 
the General Insurance Corporation 

SHRI V.M. SUDHEEAAN (Alleppey) : Sir, I would 
like to invite the attention of the Government to the 
difficulties experienced by the poor farmers of Kuttanad, 
A1leppey District, Kerala due to the inordinate delay in 
getting crop insurance compensation for the failure of 
crop during Rabl-I season 1996-97. The insurance 
premium is collected from the farmers by the Primary 
Agriculture Cooperative Credit Societies and the 
commercial banks, while the farmers avail loan for 
cultivation from these financial inslitutions. The main object 
of the scheme is to enable the farmers to re-pay the 
loan whenever low yield or o;rop failure occur due to pest 
or natural calamities, so that the farmer can avail fresh 
loan and go for the next crop without financial strain. 

The rice crop grown in Kuttanad area during Rabi-I 
season 1996-97 was severely damaged due to the attack 
of pest "GALL MIDGE'. The Government of Kerala have 
assessed the extent of crop' fa~ure and furnished the 

data to the General Insurance Corporation for furti,er 
action. I understand that the crop Insurance Cell of the 
General Insurance Corporation, Trivandrum has 
recommended assistance to the extent of As. 1.94 crore 
to the farmers of this area for the Rabi-I season 1996-
97. But, the farmers are yet to receive the compensation, 
though compensation for Rabi-II season has been 
disbursed in other areas. 

I request the Government to intervene in the matter 
and ensure that the poor farmers are not denied the 
legal compensation for which they have paid premium in 
advance. 

(vi) Need to find Solution to tho Problem arlalng out 
of Ban on Felling of Tree. In the atate. of North-
East 

SHAI BIJOY HANDIQUE (Jorhat) : Mr. Speaker, Sir, 
in view of the Supreme Court order prohibiting felling of 
trees in the States of the North-East, about 500 plywood 
factories and Saw Mills are on the verge of closure and 
the Government needs to organise a tripartite meeting 
among employers, employees and the State Governments, 
in order to search for a viable alternative by way of 
diversification re-using the existing plants and machineries. 

In case, all the factories and mills are closed-a few 
have already been closed-thousands of employees will 
lose their job. Besides, a few more thousands who are 
indirectly associated, will be denied their earnings and 
means of livelihood. An explosive situation like this will 
further aggravate the frustration, the sense of deprivation 
and alienation which have already gripped the people of 
the North-East. The problem being socio-economic, the 
Government cannot afford to keep aloof unconcerned, 
but must intervence and involve itself in the effort of the 
industry to chalk out diversification schemes so that the 
employees and other connected people can eke out an 
existence. 

(vII) Need to ensure that Elected RepraHntatlvea of 
a Panchayat RaJ Body ere not deprived of 
Attending Zlia Parlshad Meetlnga, particularly In 
GanJam District, Orissa 

SHRIMATI JAYANTI PATNAIK (Berharnpur) (Orissa): 
Sir, the 73,d Constitution Amendment Act aims at 
providing better administration through Panchayat Raj 
Bodies. This Act seeks to give an opportunity to the 
representatives elected to these Bodies to reactivate 
Panchayat Raj administration. But six elected 
representatives, out of which four are ladies, of a Zila 
Parishad in Ganjam district of Orissa could not play their 
role as they were debarred from their membership. 
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These six representatives had not been told that they 
were supposed to take oath by the third meeting of the 
Zila Parisad to retain their membership. Their presence 
was marked in all the three meetings and they participated 
in the election of the Chairman and the Vice-Chairman 
which were the sole items of the agenda in the first and 
second meetings. They somehow, came to know that 
they would have to talte oath by the third meeting. When 
they made the demand to be administered oath, it was 
stated that they could take the oath in the fourth meeting. 
Before fourth meeting started, they were debarred from 
their membership. This act, in my opinion, is a great hit 
at the root of democracy. 

In view of the above, I request that steps should be 
taken to ensure that elected representatives of a 
Panchayat Raj Body are not deprived from performing 
their duties. 

(vIII) Need to provide financial assistance from Prime 
Minister's Relief Fund to the People affected 
by the fire Incident In Shlvpura and Godhan 
villages of Mohanlalganj Parliamentary 
Constituency, UP 

[Translation] 

SHRIMATI REENA CHOUDHARY (Mohanlalgal'lj) : 
Mr. Speaker. Sir. about 50 houses were gutted in a 
sudden fire incident last week in the Shivpura and Godhan 
'!illages of Mal block in the Malihabad Legislative 
Assembly constituency under my parliamentary 
constituency. Mohanlalganj in UP. As a result, losses of 
lives and property have taken place. Most of the houses 
gutted belong to the people of SCs and Muslims. One 
person and a number of cattle have died in this fire. 
Foodgrains as well as other essential commodities have 
been bumt to ashes. Through this august House, I appeal 
the hon. Prime Minister to take immediate steps to provide 
financial assistance to the affected people from Prime 
Minister's Relief Fund and ensure housing, drinking water 
facilities and employment for the affected persons. 

{English] 

(ix) Need for Early Commissioning of Full-Fledged 
Local Radio Station at Purl, Orissa 

SHRI BRAJA KISHORE TRIPATHY (Puri) : Sir, the 
transmitter of Local Radio Station, Puri of Orissa has 
started relaying the programmes broadcast from AIR, 
Cuttack on and from 29th June, 1995 and since April, 
1996. all the required infrastructures are ready for 
commissioning of a full-fledged radio station which can 
originate its own programmes involving the glorious cultural 
activities of Puri and its talents and artists. All the technical 
and administrative staff are functioning at Puri from April, 
1997. The announcer at AIR, Puri has also been posted 
since, November 1997. But the station is still relaying the 
programmes broadcast from AIR, Cuttack and not able 
to utilise the talents of the artists of the land. It is, 

therefore, strongly urged that the Puri Station of AIR 
should immediately be inaugurated on or before the 
ensuing Car Festival, thet is, on 26.6.1998. 

(x) Need to provide mora facllltiea at C8l1cut Airport 

SHRI E. AHAMED (Manjerl) : Calicut Airport has now 
become one of the busiest Airports In the country having 
64 flights per week. Out of 64 flights, 32 overseas flights 
are operated jointly by Air India and Indian Airllnee and 
another 32 weekly flights between Calicut-Mumbai, Calicut-
Chennai, Calicut-Coimbatore and Calicut-Bangalore by 
Indian Airlines and private Airlines. 

However, despite 32 intemational flights per week, 
CallCut Airport still lacks many of the facllitiee, with the 
result thousands of passengers are put to difficulties and 
hardships. First stage of expansion of the runway from 
6000 feet to 7500 feet has been completed but not 
provided Glide Angle Indicator, Approach Light Indicator, 
Control Light, etc., necessary for night landing. Edge lights 
have also not been provided so far. There is no Aero 
Bridge. Even the arrival and departure lounge for the 
passengers are lacking convenience. There are no 
facilities for the passengers to make outside calis. 

There is a long-standing demand for operation of 
direct flight from Calicut to Jeddah and Riyadh in Saudi 
Arabia even when there are thousands of passengers 
awaiting the journey. 

I would urge upon the Govemment to seriously 
consider this demand as Calicut Airport gives sizeable 
revenue to Indian Airlines and Air India. Airport Authority 
of India should give due consideration for Its development 
and to provide amenities to the passengers. 

(xl) Need to provide Financial Aaalatance to the 
vlctlma of CoImbatora Bomb Blaat 

SHRI C.P. RADHAKRISHNAN (Coimbatore) : The 
bomb blast victims of Colmbatore should be assisted both 
finanCially and the dependents ahould be provided with 
some suitable jobs on the lines of help provided to the 
Mumbai bomb blast victims. 

(xII) Need to atop .hlttlng of the ahowroom of HMT 
from Srlnagar and constitute a Commltt.. for 
Httlng up Eco-Frlendly Induatrl .. 

PROF. SAIFUDDIN SOZ (Baramulla) : The Industry 
Minister has not considered my request for not shHtIng 
the showroom of HMT, Srinagar out 01 Kashmir. Even 
though I met him personally on 30th April 1998 and 
handed over a letter making a strong plea that the 
showroom should not be shHted out of Kashmir, there 
was no response. It had been emphasized by me that 
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HMT was the only public sector undertaking in Kashmir 
which constituted 0.3 per cent of the national investment 
in public sector in 1984 and shifting of showroom would 
be detrimental to the future of this unit. On the issue 
raised through an unstarred question, the Industry Minister 
has informed in writing that Govemment had no proposal 
to set up eco-friendly electronic industries in Kashmir. 

I request the Govemment to constitute a Committee 
to consider the setting up of eco-friendly industries in 
Kashmir. 

15.55 hrs. 

[English} 

STATUTORY RESOLUTION RE : DISAPPROVAL 
OF THE EMPLOYEES' PROVIDENT FUNDS 

AND MISCELLANEOUS PROVISIONS 
(AMENDMENT) ORDINANCE 

AND 
EMPLOYEES' PROVIDENT FUNDS AND 

MISCELLANEOUS PROVISIONS 
(AMENDMENT) BILL-Contd. 

SHAI BASU DEB ACHARIA (Bankura) : Mr. Speaker, 
Sir, what I was referring to yesterday was that there are 
a large number of pl,lblic sector undertakings which have 
fallen sick. where the Provident Fund amount of the 
employees and the workers are not deposited. As a result 
of this, after retirement. the retired workers and employees 
do not get their retirement benefits. They are deprived of 
even their own share of the amount which is supposed 
to be deposited. 

I know one public sector undertaking in the State of 
West Bengal, Jessop, which is more than 200 years old. 
This company is sick now. More than 700 workers have 
either retired or have taken voluntary retirement. Even 
alter retirement, they have not yet received their Provident 
Fund amount. They have not received even their own 
share of it. The families of these retired workers are 
starving now. 

The statutory due to be paid to the retired employees 
and workers of public sector undertakings is more than 
Rs. 1,000 crore. The situation is worse in some. of the 
private Sector companies. How can these loopholes be 
plugged? 

We support the provision that seeks to increase the 
Contribution from 8.33 per cent to 10 per cent and 
provides for a maximum of 12 per cent. But merely 
Increasing the contribution will not soll'3 the problem of 
~e wO.rkers unless some stringent measures are taken. 
I here IS no teeth in the labour laws. Most of the labour 
BWs have become outdated. The han. Minister who is 
~rese!Uly lOOking alter the Ministry of Labour has the 
)(penance to know that most of the labour laws have 
~ome outdated and lack teeth. There is a need for 
Pdatlng them. My submission Is that some measures 

should be taken so that the retired employees are not 

deprived of their statutory dues and other retirement 
benefits. 

With these words, I move my Statutory Resolution. 

16.00 hr •• 

MR. SPEAKER : Now, the han. Minister may moye 
the Bill for further consideration. 

SHRI A.C. JOS (Mukundapuram) : I have moved the 
Statutory Resolution. 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : The position Is that only the 
person who moves first will be given a chance to speak. 

SHRI A.C. JOS : I understand it. I am opposing the 
Ordinance through this Statutory Resolution. So, I should 
be give a chance to speak. 

MR. SPEAKER : No, it is not like that. 

SHRI P.R. KUMARAMANGALAM : Sir, I beg to move: 

"That the Bill further to amend the Employees' 
Provident Funds and Miscellaneous Provisions Act, 
1952 as passed by the Rajya Sabha, be taken into 
consideration'. 

As the han. Members are aware, the Employees' 
Provident Funds and Miscellaneous Provisions Act, 1952 
provides for institution of Compulsory Provident Fund, 
Pension, Family Pension and Deposit Linked Insurance 
Fund for the benefit of employees in factories and other 
establishments. These schemes constitute the maln source 
of security of income to the workers in their old age and 
their families and dependents in the event of their untimely 
death. Our Provident Fund Scheme is one of the oldflst 
and largest schemes in the worid in terms of coverage 
and benefits provided. It covers most of the industrial 
and other establishments employing 20 or more persons. 
As on 31.3.1998, the total number of establishments 
covered was about 2.98 lakhs while the number of 
subscribers was 2.15 crores. 

The Standing Committee of Parliament on Labour 
and Welfare had made certain sU\jgestions for further 
amendment of the Act. The Central Board of Trustees, 
EPF had also made certain suggestions in this regard. 
Based on the .suggestions received, It is now proposed 
to carry out the following amendments in the Act. 

The most important amendment from the workers' 
point of view relates to enhancement of the rate of 
Provident Fund Contributions. At present, Section 6 of 
the EPF & MP Act provides for payment of contributions 
o 8.33 per cent of the wages. However, there Is an 
enabUng provision for raising the rate of contribution to 
ten per cent. Under the enab!lng provlalon, the Central 
Govemment has already enhanced the rate of contrl:lution 
to ten per cent in respect of 172 Industries as against 
1 n covered under the Act. In order to ensure avallabUIty 
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of higher retiral benefits to the employees, it is proposed 
to enhance the minimum rate of P.F. contribution from 
8.33 per cent to ten per cent and maximum rate from 
ten per cent to twelve per cent of the monthly wage. 

At present. the EPF & MP Act is not applicable to 
the employees employed in new factories/establishments 
which have not completed three years of their existence 
after registration/establishment. This provision has resulted 
in denial of social securfty benefits to about ten lakhs 
em~loyed. It is. therefore, proposed to abolish the 
provision of three years infancy period and make the Act 
applicable to all factories/establishments, employing twenty 
or more persons. from the date they are set up. 

At present, a person who is or has been or is 
qualified to become a judge of a High Court is eligible 
for appointment as the Presiding Officer of the EPF 
Appellate Tribunal. There have been difficulties in selecting 
personnel of the prescribed qualification for appointment 
as the Presiding Officer of the EPF Tribunal. In order to 
have a wider zone o! consideration, it is proposed to 
make a person who is or has been or is qualified to be 
a District Judge as also eligible for appointment as the 
Presiding Officer of the EPF Appellate Tribunal. 

These are. in short. the important amendments 
proposed through this Bill. The Standing Committee of 
Parliament on Labour & Welfare has considered and 
approved the provisions contained in the Bill. As the Bill 
has been pending in the House since 7.8.1997 and' delay 
in passing the Bill was depriving the employees of higher 
retiral benefits, a Presidential Ordinance was issued and 
the provisions of the Bill were brought into force w.e.1. 
22.9.1997. 

As the provisions of the Bill are, by and large, of 
non-controversial nature, I hope the hon. Members will 
welcome the proposed amendments. With these words, I 
commend the Bill for consideration of the House. 

MR. SPEAKER: Motions moved: 

"That this House disapproves of the Employees' 
Provident Funds and Miscellaneous Provisions 
(Amendment) Ordinance, 1998 (No. 8 of 1998) 
promulgated by the President on 23 April, 1998". 

"That the Bill further to amend the Employees' 
Provident Funds and Miscellaneous Provisions Act, 
1952, as passed by Rajya Sabha, be taken into 
consideration. " 

[Translation] 

DR. SHAKEEL AHMAD (Madhubani) : Mr. Spehker, 
Sir, I am thankiul to you for having been given an 
opportunity to speak on 'The Employees Provident Funds 
and Miscellaneous Provisions (Amendment) Bill, 1998'. 
Provident Fund is a fund to which every employee makes 

Provident Funds and Miscellaneous Provisions 
(Amendment) Bill 

his contribution out of his income and employer also 
makes his contribution to this fund. Government as well 
as Public Undertakings and other big companies extending 
various benefits to their employees make their contribution 
to Provident funds. The amount contributed by th6 
employees is their hard eamed money. But many times. 
it is noticed that the employees on their retirement or in 
case of untimely death of an employee, the dependants 
of the deceased have to face a lot of difficuhies to get 
their provident fund amount though the Government, 
Public Undertakings or Private Institutions make every 
effort for the timely payments. No one can deny that 
sometimes corruption is also there. Hence, it is my request 
to the hon. Minister, who is present here that a provision 
should be made to the effect that on retirement of an 
employee or on untimely death of an employee, if there 
is an unreasonable delay in payment of GPF amount 
from employer to the employee ;:,r his dependants, the 
employer would be liable to make payment with the 
interest at the rate given by banks. I am sure that If 

such a provision is made, the employees stand to benetn 

This Bill seeks to raise the contribution towards 
provident fund and I hope no one would have any 
objection to it. However, I want to make one or two 
points in this regard. 

16.07 hrs. 

[PROF. RITA VERMA in the Chaill 

Madam, Chairperson, you have assumed Chair at a 
very appropriate time. I want to draw your attention to 
Para 3 of the Bill which reads: 

[English] 

"A person shall not be qualified for appointment as 
a Presiding Officer of a Tribunal (hereinafter referred 
to as the Presiding Officer unless he is, or has 
been, or is qualified to be, -" 

[Trans/ation] 

Madam, Chairperson, I want to have your attentiOt' 
please. I want to ask the hon. Minister whether he had 
decided that only a male member would be the Presiding 
Officer of tribunal. He should insert word, he or she II' 

this para. I hold this view. ... (/nterruptions) 

SHRI SATYA PAL JAIN (Chandigarh) : According ~ 
General Clauses Act 

[English] 

wherever there is 'he', it means 'she' alsO. 

[Trans/atlon] 

DR. SHAKEEL AHMAD : But if one Is' unaware 01 
he may take h like that. ... (Interruptions) 
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unless he is, or has been, or is qualified to 
be,-

(il a Judge of a High Court; or 

(il) a District Judge." 

[Translation) 

In respect of District Judge and High Court Judge, 
none objects to it but the phrase 'is qualified to be' may 
create confusion. The qualifications for District Judge in 
different states are more or less different. The requiSite 
qualification that a person should be a lawyer and should 
have practice-experience of so much time may create 
confusion because there are judges from outside, even 
some are from Banks also. Hence, I want the phrase 
'qualified to be' to be deleted from this. A person still 
serving or retired may be treated as qualified. 

On one hand, you are appointing a High Court judge 
os a Presiding Officer which is contradictory to amendment 
of sectIOn 7(f). 

[Enyllsh} 

"The Presiding Officer shall not be removed from 
his office except by an order made by the President 
on the ground of proved misbehaviour or incapacity 
after an inquiry made by a Judge of the High 
Court ... 

[Translation} 

You are appointing a High Court Judge as the 
PreSiding Officer of the tribunal and at the same time 
you are deputing a person of the same status to look 
Into the charges of misbehaviour against him. It does not 
sound well. Hence, my point is that if the Presiding Officer 
IS a District Judge, the enquiry against him should be 
conducted by a High Court Judge and if the Presiding 
Officer is a High Court Judge, an enquiry against him 
should be conducted by a Supreme Court Judge only. 

With these words, I support this Bill with the condition 
that my suggestions would find place in it otherwise I am 
not in support of it. 

[EngliSh} 

. SHRt TAPAN SIKDAR (Dumdum) : Madam, I would 
like to support this Bill because there are many aspects 
In this Bill which take care of the interest of the employees 
as well as the health of the industry. 

Firstly, it increases the PF contribution of the 
employees which will help the employees in times of 
need and also after retirement. Secondly, this aboHshes 
the Infancy period of three years which was introduced 
preViOusly lor new industries. So, that has also been 

(Aml1ndment) Bill 

abolished. I think with this abolition, the family of the 
person who may die in between this period will also 
become the beneficiary by this way. 

Another aspect is also very important. One of my 
honourable friends mentioned about it. The appointment 
of the Presiding Officer of this Appellate Tribunal is very 
significant. It is because it was decided previous~ that 
only a man qualified to be a High Court judge is eligible 
to be the Chairman or the Presiding Officer of this 
Appellate Tribunal but afterwards, you may say that 
through this Bill, a district judge will also become qualified 
to become the Presiding Officer. That is also very helpful. 
It is because High Court judges do not care to see the 
matter seriously and the area is also of concern. It is 
because people Irom far-east areas are also not in a 
position to always reach the tribun6 headed or presided 
by the High Court judge. With these aspects, I think this 
Bill will be passed automatically as the Opposition 
Members are also supporting it. This is my view. 

SHRI BHUBANESWAR KAUTA (Guwahati) : Madam 
Chairperson, I am on a point of order. The conduct of 
High Court judges cannot be discussed in this House. 
The hon. Member has mentioned that High Court judges 
cannot see the matter seriously. This sentence should 
be expunged from the record. 

MR. CHAIRMAN: The matter shall be looked into 
and we shall decide it. 

SHRI TAPAN SIKDAR : This matter has been 
mentioned in the Bill also. I am supporting this Bill for all 
these aspects and I am also requesting the han. Members 
of the House to pass this Bill. 

SHRI AJOY MUKHOPADHYAY (Krishnagar) : Madam, 
I rise to support this Bill with some reservation. The Bill 
seeks to amend Section 6 of the principal Act with a 
view to enhance the rate 01 provident fund contribution 
from 8.33 per cent to 10 per cent and from 10 per cent 
to 12 per cent. The workers of this country were so long 
fighting for removal of the discrimination which was there 
in the principal Act. Why are there two sets of 
contributions like minimum and maximum? This is not 
proper. The Standing Committee also recommended to 
remove the discrimination and raise both the rates to 12 
per cent. I have suggested an amendment in that respect. 
The plea of the Labour Ministry is to keep the lower r~e 
in five industries including jute industry. 

They have stated it in their notification, dated 9th 
April, 1997. Their plea is mainly about sickness. Due to 
sickness, they have made this provision. But such a plea 
is not tenable. So far as thOl rate of provident fund 
contribution is concerned, sickness cannot be a criterion 
in fixing the rate of contribution. Today, one industrial 
unit is sick. But tomorrow, it may be revived o.r vice 
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versa. So, I quote what the Standing Committee had 
categorically stated: 

"The Committee deliberated the clause in detail. 
Members were of t~e view that by restricting the 
minimum contribution to eight per cent in 
establishments which are sick or the industries 
which have been referred to BIFR, the employees 
of those industries would be deprived of the higher 
retiral benefits simply because of no fault of theirs. 

The Committee are of the view that there should 
be no discrimination in the matter of contribution 
between the employees of sick industries and the 
employees of other establishments. The Committee, 
therefore, recommend that the Ministry of Labour. 
in consultation with concerned Ministries. should 
review and explore the possibility of having unilorm 
rate 01 provident fund contribution at 12 per cent in 
all kinds 01 establishments covered under the Act." 

I do not know why tho Government has ignored this 
specific recommendation 01 the Standing Committee. It 
was a well-considered recommendation of the Standing 
Committee. I would cite an example. The jute barons 01 
West Bengal are the biggest delaulters of provident lund. 
And you are exempting that industry from the higher 
contribution. What is the reason behind it? Is there any 
reason? No. There IS no reason. So. I would request 
you to consider that this anomaly should go. You must 
accept the amendment given by me. 

This is a social security measure. So many Acts are 
there. But the problem is with the implementation. Is it 
being implemented? II it is being implemented. how is it 
possible that hundreds 01 crores 01 rupees of the worKers 
are lying in the coffers of the employers? Just now, Shri 
Basu Deb Acharia has mentioned the case of Jessop & 
Co. This is not an isolated case. This is a regular feature 
that employees are being denied their statutory dues. 
including provident fund, even after their retirement. And 
the Ministry of Labour has no teeth. I would like to know 
Irom Shri P.R. Kumaramangalam, who is now the Minister 
in charge of the Ministry of Labour. He happens to be 
the labour leader. I would like to know whether he has 
any plan to give some teeth to the Ministry of Labour. It 
is being marginalised like anything. The Ministry of Labour 
has no say. Everything is being dictated by the Ministry 
01 Finance. Even the statutory dues like payment of wages 
are being denied to thousands 01 worKers of this country. 

The next point I would like to make is that default in 
payment of provident found in respect of workers' 
contribution is a criminal offence. 

But the default in payment of provident fund in 
respect of the employers contribution is not a criminal 
offence. A Committee was set up by the Consultative 
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Committee on Labour, I happened to be a Member 01 
that Committee. and that CC'mmittee suggested that the 
Provident Fund Act should be thoroughly amended to 
give some teeth to this Organisetion and also to the 
Labour Ministry. But nothing was done. Consequently, 
hundreds 01 crores of rupees belonging to the wOrKers-
the share of the employees and the emploYers-are not 
being paid. The employees are being denied of their 
own share even after retirement. So, only passing the 
Bill with some amendments is not at all enough. The 
Government would have to implement it. 

Madam, the next point that I would like to make is 
about the amount of contribution. The amount 01 
contribution is being increased. So. the total accumulation 
is going to increase. Naturally, the workers could expect 
a higher rate 01 interest as well. The Government would 
invest this money somewhere and the workers obviously 
would except some increased rate 01 interest on tillS. 

What is the response 01 the Government on this aspect? 
The Government is silent on this point. 

Madam. the next point that I would like to make IS 

about the mismanaged affairs of the Provident Fund 
Organisation. Hundreds 01 crores of rupees. which are 
due by way of provident fund. has not been paid to the 
worKers who have retired Irom service. Why is it so? It 
is lying with the Provident Fund Organisation. Why? The 
hon. Labour Minister is not present here but he has 
assured the other House that the Government would 
constitute a House Committee to go into the details 01 
the mismanagement of this Provident Fund Organisation. 
If a House Committee is constituted then. we expect thai 
Members of this House would also be includes in that 
Committee which is being set up to ascertain the real 
causes 01 default and how such things could be removed. 
These are basically the reasons for which the hon. Labour 
Minister has agreed to constitute a House Committee. I 
would like to know from the hon. Minister whether the 
Members of this House would also be included in thai 
Committee or not. 

Madam. the WorKing Class in this country is the 
biggest victim of the policies of liberalisation. I would like 
to submit that the prosperity and the progress, 01 which 
we often boast of, could not have been possible but lor 
the boundless sacrifices of the WorKing Class in this 
country. But they are being neglected. We are discussing 
about industry-friendly Budget; we are discussing about 
industry-friendly decisions but we never talk about labour· 
friendly Budget and labour-friendly decisions. It has been 
my experience since 1989. I had been a Member of the 
Consultative Committee on Labour and had also been a 
Member of the D&partmentally-related Standing Committee 
on Labour and WeHare since its inception. 

This is my experience. All the misery has fallen upon 
the worKing class of this country. The union leaders come 
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to Delhi just to meet the Members of Par1iament, so that 
they can approach the Minster to regularise the payment 
of wages and also to get their retirement benefits, 
ir.cluding the Provident Fund and gratuity. 

So, I would request the &ntire House, it is high time 
we should think over the matter more seriously and take 
some steps to redress their rcal grievances. Otherwise, 
the day is not tar off when these people, the backbone 
of our country, will not sit idle any more. With these 
words I would request the Minister to accept my 
amendment and to respond to the problems which I have 
raised Just now. 

[Translation] 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, 
this is a good Bill and I would like to support it with 
some comments because if some good steps are taken 
In the interest of labours even by the wrong people, that 
should be supported. I support this Bill. 

The provident fund contribution limit has beer. 
Increased which is good for any Governme"t. But in my 
view, only enhancing the limit is not enough. It has been 
C'ur experience, and I can very well say on that basis 
that the State Governments. Central Government and 
employers in the private sector do not payoff !t'\e 
provident fund amount to the employees at the time of 
their rtltirernent. I have been taking up such cases' with 
the employers in my area as we,1 as the neighbouring 
area. Such confrontations are general. Even after 
retirement the owners tel! the employees that they do 
not have fund to pay their provident fund and hence 
they ask such employees to continue to work on the 
remuneration even at that age. In this way they continue 
to work for two to three years and keep on facing 
problems. In SllCh situations we have to recommend their 
cases. The Governments divert the provident fund in 
development works and even after retirement the 
employees of the State Governments and Central 
Government have to run from pillar to post for payment 
of their provident fund amount even then they do not get 
it. The rules provide that the Govemment shall make 
arrangement of full payment of provident fund one month 
prior to retirement of an employee, but this is not being 
followed. I. therefore. request the Government to think 
over this. 

Sir, one thing that worries me is whenever a 
commission is appointed, a judge is always inducted into 
the commission. I do not understand as to why only a 
jUdge should be appointed. It has been the practice in 
the past which continues even today. There are honest 
oflicers in the Department of Labour who have worked 
lor the whote life in the interest of labours. After retirement 
when they can be appointed in the tribunal of labour 
department. why they cannot be considered for that. Being 
a High Court Judge .... 

SHRI P.R. KUMARAMANGALAM : It is the 
qualification. 

SHRI MOHAN SINGH : Is qualification not essenfial 
for the officers of labour department. They are also LL.B. 
and they have spent their whole life with the labour. they 
have fought and worked in the interest of labour and 
against injustice done to them. You would not include 
such people in the commission because they do not 
possess qualification required for becomming a judge of 
a High Court or Supreme Court. So, my request is that 
you consider all these things and do not think that judges 
are the remedy of all ills. With these suggestions I support 
the Bill. 

[English] 

DR. ULHAS VASUDEO PATIL (Jalgaon) : Madam, I 
would like to raise a few issues· before the House 
regarding this issue. It is velY good that the Provident 
Fund Scheme is extended to unorganised sector. I believe 
that this Bill would protect the interests of the unorgani8ed 
sector. But there are certain shortcomings in the Bill. It 
should have been provided for in the Bill that if the 
provident tund is not attached with the worker, it would 
be treated as a criminal offence. There are some workers 
who do not receive provident fund even after their deaths. 
It is seen that a lot of beneficiaries are not traceable and 
their approach the Provident Fund Organisations for 
payment. There is no control on these organisetions. They 
put forward demands to fu~fll the requirements of those 
people. There is scope for corrupt practices in this. This 
problem requires to be solved. 

It is good that the Bill provides for enhancement of 
employees contribution to 12 per cent and it also provioes 
for increase of upper limit of gratuity to Rs. 3 lakh. At 
present there are about 2.64 lakh establishments in which 
about 1.93 crores of workers are employed. All these 
workers will be benefited by this legislation. But there 
are certain things which should be taken care of. Firstly, 
if there are some Provident Fund Organisations which do 
not effect the 12 per cent deduction, will the Govemment 
take serious steps to ensure the deduction of 12 per 
cent? Secondly, does the Government intend to deposit 
the Provident Fund in the secondary market? These are 
a few of the questions which I wish to ask the Minister. 
On the whole I support the Bill and congratulate the 
Minister for bringing it forth. 

SHRI N.K. PREMCHANDRAN (OuiJon) : Madam, I 
rise to support this Bill, especially on the point of 
enhancement of rate of contribution from 8.33 per cent 
to 10 per cent and from 10 per cent to 12 per cent. 

This Scheme is detrimental to the interests of workers 
employed in organised sector. We had agitated on this 
point and that matter had already been discussed in 
Eleventh Lok Sabha. 
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I would like to highlight one point. I come from a 
constituency where there are lakhs of people traditionally 
employed In cashew, con and other works. It seems to 
be beneficial to cashew and other traditional workers. 
But there is a hurdle for those workers in joining the 
Employees Provident Fund Pension Scheme. That is, 
those who are not members of the Family Pension 
Schemp. of 1971 are being deprived of being members 
of this Scheme. I have learnt that some orders have 
been passed already to the effect that if a worker pays 
the entire amount of arrears from 1971 onwards, he will 
become eligible to get the benefits under the Provident 
Fund Pension Scheme. The main difficulty of these 
tradillanal workers is that they are living bf'low poverty 
Ime and are not m a position to collect a huge amoun! 
of Rs. 5.000 to Rs. 15.000 to be paid for getting entitled 
to this Scheme. So, I would appeal to the Ministry of 
Labour to remove this hurdle and make a provision that 
the amount of arrears liable to be paid by a worker be 
deducted from his Fund and an opportunity be given 10 
him to avail of this benefit. "These poor workers who live 
below the poverty line should-9lso be given the chance 
of getting the benefit 01 this Scheme. I would appeal to 
the hon. Minister to clarify the position of Government on 
this. 

This .s a very serious situation. This IS affecting the 
poor farmers. cashew workers, coir workers and the 
traditional workers. As far as non-payment 01 the 
contribution on the part of the workers are concerned, I 
wish to say that contributions of workers are regularly 
deducted from the salaries or wages. But they are not 
being paid properly, and in time. No receipts are being 
given to these poor cashew and coir workers. I can cite 
a number of examples. 

A lump sum amount is paid for 150 workers but no 
individual receipt IS being given from the Provident Fund 
office. Poor traditional workers and illiterate cashew 
workers are not m a position to understand, whether their 
contributions have been paid; and whether receipts are 
given lor the same. So, I would suggest that proper 
individual receipts should be given to each and every 
worker. 

As far as non-payment of contribution to the workers 
are concerned, it IS a criminal offence under this Act and 
that punishment should stringently be implemented. Unless 
and until we implement it, there is no use of this Act and 
there is no use of this beneficial legislation as far as 
workers are concerned 

As Comrade Ajoy Mukhopadhyay has already 
submitted-I' was also a Member of the Consultative 
Committee of the Ministry of Labour-we have made 
certain proposals as far as these details are concerned. 
We could find a number 01 irregularities and default in 
the payment of Provident Fund contribution. Therefore, 
this matter has to be taken very seriously. Once again, 
I appeal to the hon. Minister to remove the hurdles so 
that the poor workers can also get the benefit without 
the payment of the entire arrears. 

With these words, I once again support thid Bill. 

SHRI MADHUKAR SIRPOTDAR "(Mumbai North-
West): Madam Cl;iairperson, I rise to support the Provident 
Fund (Amendment) Bill. 

Actually this particular Ordinance was referred t6 the 
Standing Committee and we had discussed practically all 
the aspects of this Bill in the Committee. We have made 
certain recommendations and we have requested the 
Government to please look into these recommendations 
and thereafter bring the Bill in Parliament for enactment 
I am happy that certain provisions have been incorporated 
but the rest of the recommendations have not been 
incorporated. Whenever such matters are adequately 
deliberated in the Parliamentary Standing Committee and 
recommendations made to the Government, It is the 
iesponsibility of the Government to look into the matter 
and to the best of its ability, it should try to incorporate 
the recommended provisions. 

Here, what I note is that in this particular clause, the 
contributions have not been made equal to all industries. 
There is an exemption for sick industries. Earlier, the 
contribution was 8.33 per cent. Now, we have 
recommended 12 per cent. Then, why should there be 
differentiation? If at all any industry goes sick, one has 
to go into it thoroughly to know what were the factors 
which were responsible for tlie industries to go sick. If 
we go on giving such concessions, then it means that 
we are encouraging the industries to go sick. That should 
not happen. 

Now, we have covered practically all the industries 
in Part-I. As far as the rate of contribution is concemed, 
I think, the Government should apply its mind. 

The Govemment should review the things and see 
that this contribution is equally applicable to all the 
industries whether they are sick or not. 

Secondly, if you look into all the aspects of the 
Provident Fund Section, there is a tremendous amount 
of recovery of arrears. We will have to make certain 
provisions in this Provident Fund Act to see that proper 
recoveries that too in time are made. Now, because of 
the lapse of time for recoveries, crores of rupees are still 
lying with the employers and the workmen are not getting 
the benefits of it. Not only that, but 88 has been rightly 
mentioned by some of the Members of this august House, 
even after retirement, those who had contributed during 
their life time, do not get their amollnt in time. Now, they 
are supposed to pay that amount within thirty days time. 
I have got a number of such examples where for more 
than a year the employees have not got their own 
amount. 

SHRI AJOY MUKHOPADHYAY: They say that the 
employees are not getting their due for three years. 

SHRI MADHUKAR SIRPOTDAR : There are a 
nurnber of cases. 
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The provident fund is a machinery from where the 
Govemment is getting so much amount, but so much 
amount is pending with the Provident Fund Commissioner. 
I would like to know where are they going to utilise this 
amount and why those employees, who contribute during 
their life time, should not get their dues in time. Therefore, 
this Ministry has to pay more attflntion and has to see 
that the workmen get some relief from this. This is also 
an aspect, which, at least, this Government should try to 
solve. 

Hon. Member, Shri Mukhopadhyay had cited some 
of the provisions of the report of the Standing Committee. 
I do not know whether in his speech, the hon. Minister 
would give an explanation as to why these provisions 
were incorporated in this Bill. I think, thai will help the 
Members 01 Parliament to understand this. 

SHRI P.R. KUMARAMANGALAM : Which are those 
provisions? 

SHRI MADHUKAR SIRPOTDAR : It is on page 3. 
Next to that, that provision is there. Please see 
paragraphs 2.3 and 2.4 on page 4 also. These are 
regarding the contribution. 

So, my humble submission to the Government is 
that whenever such reports ;[e submittod to the 
Government, they should be properly and thoroughly 
studied and thereafter the recommendations of the 
Committee be taken into account. Otherwise, these 
Standing Committees would become meaningless. These 
are the Committees which are formed by the hon. Speaker 
and the functioning of these Committees is very important 
because the representatives of the people participate in 
these Committees. The reports of these Committees are 
unanimous, so these should be recommended and 
honoured. That is my humble submission to the 
Government. 

With these words, I support the Bill. 

SHRI SUSHIL KUMAR SHINDE (Solapur) Madam 
Chairman, I will not take more than a minute. 

There are some mills and institutions where the 
provident fund is being contributed by workers and at the 
same time equal contribution is being made by the 
employers. But when the cases of some of the mills are 
'eferred to the BIFR and BIFR orders for their closure, 
the units get completely closed down. In such conditions, 
the workers demand for their own provident fund. 

In such cases, since the owner had already eaten 
away whatever money they had contributed, they allow 
lust to get their part of money. The contribution of the 
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owner has not been permitted because they form a trust 
like unit and thereby they Siphon off the fund or they 
either divert it to some institution or some industry. The 
Government has to take into account such ticklish 
problems and find out the solution, There are so many 
workers. 

SHRI MADHUKAR SIRPOTDAR : There is already a 
provision in the Act but it has not been implemented 
properly. . .. (Interruptions) 

SHRI SUSHIL KUMAR SHINDE : I will mention a 
specific case, Solapur· Lakshmi Vishnu Mill. 
... (Interruptions) 

SHRI MADHUKAR SIRPOTDAR I know that 
particular case. Their maChinery is not acting. 
.,. (Interruptions) 

MR. CHAIRMAN : There should not be any 
discussion between the Mambers. 

SHRI SUSHIL KUMAR SHINDE : That is why, I 
would request the hon. Minister to take note 01 it and 
make it a cognizable ollence. 

SHRI A.C. JOS (Mukundapuram) : As the hon. 
Minister has pointed out in his opening remarks, one of 
the biggest social security schemes ... (Intorruptions) 

MR. CHAIRMAN : We have taken enough time on 
this Bill. It is not just possible. 

SHRI A.C. JOS : There is a very huge amount under 
the pension scheme attached to th'3 provident fund. More 
than Rs. 20,000 crore are there. It should be utilised 
prop·erly so that pension can be enhanced occasionally 
and reviewed. 

SHRI DILEEP SANGHANI (Amreli) : Madam, please 
allow me hall a minute . ... (Interruptions) 

SHRI MOHAN RAWALE (Mumbai South-Central) : 
Madam, please allow me to speak . ... (Interruptions) 

MR. CHAIRMAN : I: is not just possible. We have 
already taken a lot of time on this Bill. 

... (Interruptions) 

SHRI P.R. KUMARAMANGALAM : Madam Chairman, 
I want to assure .the hon. Members that il they write a 
letter to me, I will take steps immediately . ... (Interruptions) 

MR. CHAIRMAN : You can go and meet the hon, 
Minister later on and give your suggestions. 

Mr. Minister, you please give your reply. 

SHRI P.R. KUMARAMAr~GALAM : Madam, I am 
grateful to the hon. Members 01 this House for their 
participation especially senior leaders of the labour 
movement. ... (Interruptions) 
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[Translation] 

Meenaji you please give in writing, I shall do that. 
... (Interruptions) Should I not speak and sit down? Four 
Bills are to be considered and Budget is also there. 

MR. CHAIRMAN : Shri Kumaramangalam, please 
address the Chair. 

{English] 

SHRI P.R. KUMARAMANGALAM : I am grateful to 
the hon. Members for their valuable contribution during 
the discussion on this extremely important Bill. 

In fact, this Bill came about at the instance of the 
Members of Parliament as wall as the Standing 
Committee. 

The most important point that was raised by the 
hon. Member, Shri Basudeb Acharia, that a large number 
of PSUs are not depositing the statutory provident fund 
dues and the employees, after retirement, are not getting 
the benefits of provident fund. This is the serious problem 
which we are facing. 

With regard to the company which he had mentioned, 
namely Jossep & Co., a sum of Rs.14.15 crore is 
outstanding. We have taken every possible action to 
recover the statutory dues. Ir. fact, I would inlorm ttle 
hen. Member that a group of Ministers was constituted 
last year to consider the payment of these dues, at least 
as a part of the Plan assistance because their wages 
themselves were paid as a part of the Plan assistance. 
Unfortunately that decision needs to be implemented. 

I can assure the hon. Members that I will bring it to 
the notice of the Labour Minister so that he takes 
appropriate steps to see that the decision of the Group 
of Ministers, is acted upon. 

KUMAR I MAMATA BANERJEE (Calcutta South) : It 
should be for the maximum number of industries and not 
for atl)' particular industry because there are so many 
industries. 

SHRI P.R. KUMARAMANGALAM : It 'is for the 
maximum number of industries. It is lor all the industries. 
This is not only with respect to Jessop Company Ltd. 
.. , (Interruptions) 

DR. ASIM BALA (Nabadwip) : Was there any decision 
taken by Parliament? 

MR. CHAIRMAN : Please do not disturb. 

SHRI P.R. KUMARAMANGALAM : This Is regarding 
all the industries. 1 want to assure the Members that this 
is the decision taken with regard to all the industries 
which lall in a similar situation to Jessop Company Ltd. 

(Amenttnent) BHI 

In this case they have reached a situation Ntlere even 
their wages are being met by plan assistance. We wiN 
see all these cases and we will take care 01 them 
... (Interruptions) 

MR. CHAIRMAN : He has already assured. 

SHRI P.R. KUMARAMANGALAM : What the hon. 
Memb8r, Dr. Shakesl Ahmad has said Is whether only 
men would be eligible lor appointment as Prealdlng Officer 
of the Tribunal. ... (Interruptions) 

DR. ASIM BALA : They are not paying dues to all 
those workers who have been working In the' company 
ilse". What action the Government has taken with regard 
to payment of provident lund? 

AN HON. MEMBER : That has already been 
discussed. 

DR. ASIM BALA : But no action has been taken. 
... (Interruptions) 

MR. CHAIRMAN : The Minister is not yielding. Please 
sit down. 

... (Interruptions) 

MR. CHAIRMAN: No cross talk please. 

SHRI P.R. KUMARAMANGALAM : I would like to 
point out what exactly you have said. Under Clause 13(1) 
of the general clauses 01 the Act, the male ger,der 
inclu~ the lemale and, therefore, he incudes 'she'. Now, 
01 course, In most laws, we use 'the person'; that the 
word 'person' is used rather than 'he' and 'she'. But this 
is one 01 our older laws. So, in the Amendment, kesjJing 
in consonance with the Act, they have used the word 
'she'. 

With regard to claims being settled under the statute, 
1 would like to say that they' have to be settled within 30 
days. Otherwise, an interest 01 12 per cent per annum is 
given to the member to protect him under the Act which 
has been brought now. II there are instant cases, I would 
request the hon. Member to write a letter to the Labour 
Minister and I can assure him that the Labour Minister 
will lake steps. 

KUMARI MAMATA BANERJEE: How many letters? 

MR. CHAIRMAN : Let him please reply . 

SHRI A.C. JOS (Mukundapuram) : This is nol the 
proper way of answering. Have I to inform the Labour 
Minister? What is this? 

MR. CHAIRMAN : There Is no end to it. 

,. SHRI A.C. JOS : We are di8c:US8ing a BUI. h Is not 
necessary to Inform the Labour Minister. What Is this? 
That Is not the proper way of answering. 
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MR. CHAIRMAN : But we have had ample discussion. 
You got your chance to speak. 

SHRI P.R. KUMARAMANGALAM : What the hon. 
Members must understand and appreciate is that though 
there is a uniform pclicy, though there is a notification, 
there are many instant cases coming up. I know, in my 
individual capacity as a Member of Parliament and as a 
labour leader, in many cases, actually the dues are not 
being settled and that is exactly why, I said, please bring 
individual cases to the notice of the Labour Minister. I 
have said it on the floor of the House and I have assured 
you that I will myself tell the Labour Minister that this 
was an assurance made by me and he should pay 
immediate attention to see that those problems are 
addressed. . .. (Interruptions) 

What you have said about the Finance Minister is 
right. When I mentioned the Group of Ministers. 

. (Interruptions) 

MR. CHAIRMAN : Please do not interrupt. 

... (Interruptions) 

MR. CHAIRMAN : Let him speak. 

SHRI PR. KUMARAMANGALAM : This is not the 
way. Then I will have to sit down. . .. (Interruptions) That 
IS all right. I would not speak. . .. (Interruptions) 

MR CHAIRMAN : You go and talk to the Minister 
later on. 

... (Interruptions) 

MR. CHAIRMAN: Only the Minister's speech will go 
on record. 

... (Interruptions)" 

SHRI P.R. KUMARAMANGALAM : I recommend that 
the Bill be moved . ... (Interruptions) This is not the way. 
If anybody is going to ask any question, I am only going 
to sit down and ask that the Bill be moved. I would not 
respond because this is not the way . ... (Interruptions) 

MR. CHAIRMAN : Shri Mohan Rawal>!!,. please 
COoper"lte. We do not have much time. Please cooperate. 

SHRI P.R. KUMARAMANGALAM : With regard to 
the revision of qualification of the post of Presiding Officer, 
I wish to submit that, in fact, this is a very positive step 
which we have taken. They have said about that. I think 
they must understand that the qualifications of district 
jUdges are invariaby laid down by regulations which are 
made on the recommendation of the High Courts. 

. About the higher rates of interest which some 
Members 91 Parliament have mentioned, we believe that 
it is more important that the monies of the workers are 

'Not Recorded. 
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secure. We can go into the market but the Board of 
Trustees feels that putting money in either the share 
market or private investment is risky. We would like to 
put it on a secure basis. There are many Members of 
Parliament and leaders who have other ideas. If they 
wish it would be secure and at the same time gives 
better retums, I am sure, that the Board of Trustees will 
consider it. 

SHRI 'BASU DEB ACHARIA 
Committee can consider it. 

The Standing 

SHRI P.R. KUMARAMANGALAM 
Standing Committee we can pick it up. 

In the next 

With regard to the issue of discrimination the Standing 
Committee has made a recommendation and I must say 
that the actual problem is that all these particular 
industries, all the five of them are really sick industries 
which have been kept out. The arrears are already to 
the tune of Rs. 110 crore. 

SHRI AJOY MUKHOPADHYAY (Krishnagar) : Will you 
yield for one minute? 

SHRI P.R. KUMARAMANGALAM : No. 

" can be considered at the appropriate time from 
the kitty. 

MR. CHAIRMAN : Please do not respond to any 
interventions . 

SHRI P.R. KUMARAMANGALAM : We said that we 
would take it up later. Let us go through 
this .... (Interruptions) 

MR. CHAIRMAN : This is not done. Shri 
Mukhopadhyay, you ~,ave had ample lime to speak. 

SHRI P.R. KUMARAMANGALAM : We have 
instructed that the payments should be made within 31 
days. I have already mentioned 12 per cent interest. I 
must say that action will be taken under Section 14, 
14(a) etc. under the Act. It is necessary to point out that 
as on 1-4-1998, in 40,000 cases steps have been taken. 
In 1998, 1,600 cases were acted upon. In fact, we have 
convicted cases in the year numbering 1047 and we had 
recovered, by means of action in 1997-98, Rs. 129 crore 
and Rs. 83.46 crore in 1996-97. I am giving the figures 
for the last couple of years and what action has been 
taken. I think many Members are aware that even legal 
directors have been pulled up in this matter. 

With regard to the higher rate of interest I have 
already submitted my view. With regard to the House 
Committee I wish to assure the Members that we have 
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no oblection. whatever, for the Members of this House to 
be Members of the House Committee and if Madam 
Ch,mperson directs, we can take the appropriate 
proceedings between the two Houses to see that a Joint 
Committee IS canst .ted as a House Committee. We 
would bring a resolution to that effect. 

I would only request that the present Bill be 
conSidered and passed as it IS a major step for improving 
the retirement benefits of our employees. This has been 
long outstanding and, In fac1, there has been substantial 
delay. There has been a demand by the industrial workers 
that It should be from April 1995 but it has become 
September 1997 when the Ordinance came. 

I w('uld request that this Bill may be passed. There 
are various Important amendments to be considered. We 
are In the process. Many labour laws need to be looked 
at. I think the Standing Committee also must have been 
constituted by now. It should also assist us in having a 
look at those laws so that appropriate steps can be 
taken to bring amendments to streamline, simplify and 
make the laws effective. 

I would recommend that the Bill be passed by the 
House. 

17.00 hrs 

SHRI BASU DEB ACHARIA (Bankura) : Madam 
Chairperson. thiS Ordinance was first promulgated in 1997. 
The Bill was also introduced in 1997 and it was referred 
to the Standing Committee on Labour and Welfar'!. The 
Standing Committee also deliberated on the Bill. 
... (InterruptlollS) 

SHRI P.R. KUMARAMANGALAM : One minute, 
Acharia JI. 

Madam Chairperson, in my reply, at the end I did 
not make a request to Shri Basu Deb Acharia to withdraw 
his Statutory Resolution. In the light that this is a general 
and non-controversial Bill, I request that the hon. Member 
may kindly withdraw his Statutory Resolution. 

SHRI BASU DEB ACHARIA : My intention was not 
to oppose the Bill. 

Madam. there was enough scope to pass the Bill in 
the past also. We made certain suggestions in regard to 
implementation of some of the provisions of the existing 
Act which are not being proper1y enforced and also there 
is a need for updating and amending the existing laws. 
The Standing Committee on Labour and Welfare can 

\ consider that aspect also. 

Another problem which has been highlighted by 
almost all the Members is the problem of default. Crores 
of rupees which are to be paid, are not being paid to 

the workers and the employees. This issue was raised 
during the la:;t Lok Sabha in both the Houses. 

MR. CHAIRMAN: Shri Basu Deb Acharia, please be 
brief. The Minister has already made a request to you 

SHRI BASU DEB ACHARIA : The Minister has also 
stated that a Group of Ministers was formed to examine 
this and to recommend to the Government how the 
problem not only of provident fund but also of gratuity. 
that is, the statutory dues, could be resolved. 

The next Bill is coming and I have also tabled an 
amendment on that Bill. In view of the facts stated by 
the Minister and in view of the assurance given by him 
with regard to the formation of a House Committee and 
also with regard to streamlining, amending and updating 
the existing labour laws, I beg to withdraw the Statutory 
Resolution moved by me. 

MR. CHAIRMAN Has the hon. Member leave of 
the House to withdraw his Statutory Resolution? 

SEVERAL HON. MEMBERS : Yes. 

The Statutory Resolution was, by 
leave, withdrawn. 

MR. CHAIRMAN : The question is: 

"That the Bill further to amend the Employees' 
Provident Funds and Miscellaneous Provisions Act, 
1952, as passed by Rajya Sabha, be taken into 
consideration." 

The motion was adopted . 

MR. CHAIRMAN : The House will now take up 
ciause-by-clause consideration of the Bill. 

Clause 2 

MR. CHAIRMAN : There is an amendment to clause 
2 to be moved by Shri Ajoy Mukhopadhyay. Shri 
Mukhopadhyay, are you moving your amendment? 

SHRI AJOY MUKHOPADHYAY (Krishnagar) : Yes. 

I beg to move 

"Page 1,-

for lines 7 to 10 substitute-

, "2. In section 6 of the Employees' Provident FundS 
and Miscellaneous Provisions Act, 1952 (hereinafter 
re'erred to as the principal Act), for the words "eight 
and one-third per cent," and "ten per cent." wherever 
they occur, the words "twelve per cent," shall be 
substituted." ' (1) 
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MR. CHAIRMAN : I shall now put amendment No. 1 
moved by Shri Ajoy Mukhopadhyay to the vote of the 
House 

The amendment was put and negatived. 

MR. CHAIRMAN : The question is : 

"That clAuse 2 stand part of the Bill." 

The .'TIotion was adopted. 

Clause 2 was added to the Bill. 

MR. CHAIRMAN : The question is : 

That clauses 3 to 6 stand part of the Bill. 

The motion was adopted. 

Clauses 3 to 6 were added to the Bill. 

MR. CHAIRMAN : The question is : 

That clause I, the Enacting formula and the long 
title stand part of thE' Bill. 

The motion was adopted. 

Clause I, the Enacting Formula and the Long Tille 
were added to the Bill. 

SHRI P.R. KUMARAMANGALAM : I beg to move 

"That the Bill be passed," 

MR. CHAIRMAN : The' question is : 

17.08 hrs. 

"That the Bill be passed," 

The motIon was adopted. 

STATUTORY RESOLUTION RE : DISAPPROVAL 
OF PAYMENT OF GRATUITY (AMENDMENT) ORDINANCE 

AND 

PAYMENT OF GRATUITY (AMENDMENT) BILL 

[English] 

MR. CHAIRMAN: Now, items number 26 and 27 
shall be taken up together. 

{TranSlation] 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, 
I beg to move: 

"That this House disapproves of the Employees' 
PrOVident Funds and Miscellaneou!l Provisions 
(Amendment) Ordinance 1998 (No. 8 of 1998) 
promulgated by the President on 23 April, 1998." 

r Mr. Chairman, Sir, I am putting forth my statutory 
ISolutlon for the consideration of the House and I would 
"keto say a few words on it. Recently we have passed 
, Bill Which was in favour of labourers and this Bill is 
also similar to the previous one. This Bill propose to 
Increase the gratuity limit from Rupees fifty thousand to 

Rs. 1.5 iakh. In the changed situation and partlcularfy 
when the Fifth Pay Commission recommendations have 
already been implemented this limit was required to be 
enhanced. I do not see much scope for disagreement. 
However, since there is an established parliamentary 
procedure that there is no scope for discussion unless 
the resolution is moved. So, I put forth my resolution for 
initiating the discussion in the House. 

MR. CHAIRMAN : The Minister may now move the 
Bill. 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : I beg to move : 

"That the Bill further to amend the Payment ot 
Gratuity Act, 1972, as passed by Rajya Sabha, be 
taken into consideration.· 

As the hon. Members will be aware, the Payment of 
Gratuity Act, 1972 provides for a scheme for payment of 
gratuity to the employees employed in factories, mines, 
plantations, oil fields, ports, railway companies, shops and 
certain other establishments and for matters connected 
therewith. 

Under the Act, gratuity is payable in the event of 
superannuation, retirement or resignation from service 
subject to completion of five years' service. The completion 
of five years' service, however, does not apply in the 
case of termination of employment due to death or 
disablement. The employees in the non-seasonal 
establishments are entitled to gratuity at the rate of 15 
days' wages for every completed year of service or part 
thereof in excess of six months, while the employees in 
seasonal establishments are entitled to seven days' wages 
as gratuity for each season. Payment of gratuity Is further 
subject to a ceiling of Rs. 1,00,000/-. 

Demand for revision of this limit has been raised on 
behalf of the workers from time to time. Various 
suggestions and recommendations made in this regard 
were considered and it was initially proposed to enhance 
the ceiling on the maximum amount of gratuity from Rs. 
One lakh to Rs. 2.50 lakh and a Bill was accordingly 
introducod and the Standing Committee on Labour and 
We!lare examined the Bill and recommended that the 
ceiling on the maximum amount of gratUity should be 
further enhanced from Rs. 2.50 lakh to Rs. 3.50 lakh. 
The Govemment has since accepted the recommendations 
of the Committee and it is now proposed to enhance the 
ceiling on the maximum amount of gratuity from Rs. One 
lakh to Rs. 3.50 lakh. 

This is, in short, the amendment proposed through 
this Bill. I hope the hon. members will welcome the 
proposed amendment which is of non-controversial nature. 
With these words, I commend the Bill for the consideration 
of the House. 
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MR. CHAIRMAN : Motions moved: 

"That this House disapproves 01 the Payment 01 
Gratuity (Amendment) Ordinance, 1998 (No. 10 of 
1998) promulgated by the President on 23 April, 
1998." 

"That the Bill further to amend the Payment of 
Gratuity Act, 1972, as passed by Rajya Sabha, be 
taken into consideration." 

SHRI A.C. JOS (Mukundapuram) : Madam Chairman, 
thank you very much for giving me an opportunity to 

participate in this discussion. I welcome the Bill moved 
by the hon. Minister. My only suggestion to the hon. 
Minister is that this amendment which is being made 
through this Bill should be given effect to retrospectively. 
The hon. Minister is aware and the House is aware that 
for the Central Government employees, this was given 
effect to from 1.4.1995. For the public sector employees 
also, this may be given effect to from the same dale. 

This demand to enhance the gratuity limit of all the 
workers, the staff and also the managers has been long-
standing. After a long gestation period and after a long 
cry this has come before the House now. This is a 
welcome step and so. I am not opposing this amendment. 
My only request is that the hon. Minister snould give 
effect to this amendment retrospectively, that is, from 
1.4.1995, so that some more people would be benefited. 

With these words, I support the Resolution. 

SHRI BACHI SINGH RAWAT 'BACHDA' (AI":Jorah) 
Madam Chairman, I rise to support the Payment of 
Gratuity (Amendment) Bill, 1998. SUb-section 3 of Section 
4 01 this Bill provides for Rs. 3.5 lakh in place of Rs. 1 
lakh. This would benefit lakhs 01 workers and employees 
in the country. This was a long-standing demand of the 
workers. The Government has fulfilled it by bringing lorth 
a Bill in this regard. This has been done as it was II 

commitment under our agenda. Our Government will never 
lag behind so far as safeguarding the interests 01 
Government servants. workE.rs and the poor is concemed. 

Madam Chairman, some amendments have been 
brought by the opposition Members but nobody is 
opposing the Bill. I would urge that the Government 
should undertake a comprehensive study of all the labour 
laws so that the shortcomings are removed and justice is 
done. The hon. Minister has brought forward two 
amending Bills and I would urge him to bring forth a 
comprehensive Sill in due course in this regard. This Bill 
w(,uld be enforced from retrospective effect i.e. 24th 
September, 199-{. I want to congratulate the hon. Minister 
for this and would once again like to support thle Bill 
whole-heatedly. With these words, I conclude. 

SHRI H.P. SINGH (Arrah) : Madam Chairman, nothing 
has been said about contract labour in this Bill 
...... (Interruptions) 

MR. CHAIRMAN : Please do not Interrupt. You should 
have given your name in advance, if you wanted to speak 
Shri H.P. Singh kindly resume your seat as your name 
is not there. 

, .. (Interruptions) 

SHRI RAMDAS ATHAWALE (Mumbai North-Central) 
Madam Chairman, I would like to welcome this Bill. Please 
allow me to speak for a while. . .. (Interruptions) 

[EngJish] 

MR. CHAIRMAN Now, the Minister may please 
reply. 

THE MINISTER OF POWER (SHRI PR 
KUMARAMANGALAM) : Madam Chairman, I am in total 
sympathy with the request that has been made by some 
01 our leaders. ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Madam, Shn 
Bikash Chowdhary's name is there. Please allow him to 
speak. ... (Interruptions) 

MR. CHAIRMAN : All right. Let him speak for two 
minutes. 

[Translation] 

SHRI BIKASH CHOWDHURY (Asansol) : Madam 
Chairman, I support the Bill wherein a provision has been 
made for raising the ceiling 01 gratuity from Rs. one lakh 
to Rs. 3.50 lakh. But I would like to point out that this 
sum of Rs. 3.50 lakh would not be given to the workers 
The permanent workers in private sector and other 
employees with long service have already been shunted 
out. Now contract labourers have been engaged in th~ir 
place. 

Madam Chairman, the hon. Minister Is sympathiser 
to workers. I would like to ask whether this Payment of 
Gratuity Act would be applicable to contract labour. If it 
will not be applicable then would the Contract Labour 
Abolition Act be enforced so that the workers engaged 
by contractors could be made permanent and the~1 could 
benefit from the said Act. 

Madam Chairman, even in public sector the workers 
do not get the gratuity for years. These are cases where 
workers who -were to get gratuity died during this long 
wait and even then their family members did not get the 
gratuity amount. I would like to request the hon. Minister 
that if the pi,tiic sector factories which are eick, are made 
viable, the workers engaged therein will not have to seek 
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assistance from Central Government but they could at 
least get the gratuity amount. Therefore, if sick units are 
made viable at least gratuity could be ensured to the 
workers. 

Madam Chairman, it is good that an amendment has 
been made in the Payment of Gratuity Act, through which 
Ihe ceiling has been raised from Rs. One lakh to Rs. 
3.50 lakh. But it is regretted that even in public sector 
factories and industries contract labour is being engaged 
In large number. The number of permanent employees is 
fast receding and the day is not far when contract labour 
would outnumber them, if this trend of contract labour 
continues unabated. This may happen in another four-
five years il it is not checked. On the one hand we talk 
of 'swadeshi' but our own workers are being thrown out 
and replaced by contr.act labourers. Our Labour Minister 
is a sympathiser 01 workers and that is why the ceiling 
of gratuity has been raised to Rs. 3.50 lakhs. This is 
worth appreciating. We do not have any objection but we 
want a guarantee that this amount would be given to 
workers. It is understood that this law would not be 
applicable to the contract labourers. So we leel that unless 
Ihe contract labour system is abolished this would not 
benefit the workers in anyway. With these words, I 
conclude. 

{Engltshj 

SHRI P.R. KUMARAMANGALAM Madam 
Chairperson. I am obliged to the hon. Members who 
participated in the discussion, especially the hun. Member 
Mohan Singhji, who moved the Statutory Resolution, 
Ihough I suppose he moved it for the sake 01 opportunity 
ralher than objecting to the ordinance. It is relevant lor 
me to bring to the notice 01 the Members, through you 
that under the Payment 01 Gratuity Act, the service 
conditions' requirement is five years. Under the eligibility 
condition, even the casual contract workers are also 
COvered. I repeat that the casual contract workers are 
also covered. The calculation system is based on pay 
plus D.A. The gratuity is payable even on dismissal 
excepl, of course, on grounds 01 moral turpitude. The 
Bill proposes to raise the limit Irom Rs. 1 lakh to 
Rs. 3.5 lakh and not Irom As. 50,000 to Rs. 1 lakh. The 
lim" has been raised Irom Rs. 1 lakh to Rs 3.5 lakh. 

The real problem is about the date. The Central 
Government employees had their raise, first time, effective 
lrom 1.4.1995 from Rs. 1 lakh to Rs. 2.50 lakh. Then, 
they got, alter the Fifth Pay Commission Report, another 
Increase up to Rs. 3.5 lakh. It is necessary to Dring 
some history to the notice 01 the hon. Members. Last 
time, When the Central Government employees got a raise 
'rom Rs. SO,Ooo to Rs. 1 lakh in 1986, the industrial 
employees finally got it only in May 1994 to the lev,,1 01 

As. 1 lakh. This time, we have a situation where we 
have moved quickly, within a couple of months, to the 
level 01 Rs. 3.5 lakh. But at this As. 2.5 lakh level, we 
really lind that we were two and a quarter years behind. 
We have improved in our response. But the real critical 
problem is that we cannot amend that Act twice for two 
different levels. We cannot have As. 2.5 lakh level for a 
year and a haH or two years and then have another As. 
1 lakh after that. Then, we should have brought in two 
Ordinances. This is the critical situation. Therefore, we 
have actually taken the date of the Ordinance last lime, 
that is, September 1997 and not the Ordinance now 
issued. Aepromulation 01 the Ordinance is not the date 
that we have taken. We have taken the Original date of 
September 1997. 

I would request that this may be passed. I do believe 
that we should have a look at the system whereby this 
disparity that is constantly coming up between the 
industrial workers and the Central Government Employees 
on gratuity is sorted out and these problems do not go 
on continuing on a long-term basis. 

Hon. Member Rawatji raised Ihe issue of having a 
comprehensive law lor looking at such social security 
schemes. I must assure him that a Task Force on social 
security has been set up to examine and review all the 
social security schemes and we will take urgent steps in 
this regard. 

With this short reply on my part, and this is a Bill 
which is acceptable to all, in fact, long overdue, I will 
request this House to take this Bill into consideration. 
Thank you. 

I would also request the hon. Member, Shri Mohan 
Singh, to withdraw his Statutory Aesolutlon in the light 01 
the Bill and the assurances that I have given. 

[Translation] 

SHRI MOHAN SINGH (Deoria) : Madam Chairman, 
I said in the beginning that it was not my intention to 
oppose this Bill. I moved the statutory resolution so that 
there could be a lruitful discussion on the subject. I beg 
the leave 01 the House to withdraw my resolution. 

[English] 

MR. CHAIRMAN : Is it the pleasure of the House 
that the Aesolution moved by Shri Mohan Singh be 
withdrawn? 

The Resolution was, by leave, withdrawn. 

MR. CHAIAMAN : I shall now put the motion moved 
by Shri P.R. Kumaramangalam to the vote of the House. 
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Payment of Gratuity (Amendment) Bill 

[Mr. Chairman] 

The question is: 

"That the Bill further to amend the Payment of 
Gratuity Act, 1972, as passed by Rajya Sabha, be 
taken into consideration." 

The Motion was adopted. 

MR. CHAIRMAN : The House will now take up 
Clause by Clause consideration of the Bill. 

The question is: 

"That clauses 2 and 3 stand part of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the Bil/. 

Clause 1 

MR. CHAIRMAN : Shri Basu Deb Acharia, are you 
moving you amendment? 

SHRI BASU DEB ACHARIA (Bankura) : It is a very 
simple amendment. 

I beg to move: 

Pag'" 1, line 4,-

for "24th day of September, 1997" 

substItute "1st day 01 April, 1995". (1) 

SHRI P.R. KUMARAMANGALAM : It is a complicated 
matter. 

SHRI BASU DEB ACHARIA : The amendment is not 
complicated. 

SHRI P.R. KUMARAMANGALAM : Matters would get 
complicated. 

SHRI BASU DEB ACHARIA : Matters also will not 
get complicated. It is very simple. There should not be 
any discrimination between Central Govemment employees 
and industrial workers. 

SHRI P.R. KUMARAMANGALAM : Now this 
amendment will cause a discrimination. 

SHRI BASU DEB ACHARIA : Yes. If there are 
different effective dates, it will cause discrimination. 

EOHRI P.R. KUMARAMANGALAM : It will cause 
discrlmlnalion because they got Rs. 2.50 lakh. I cannot 
bring a law there also. 

SHRI BASU DEB ACHARIA : From that date, what 
is the difficulty in order to remove the discrimination 
between Central Government and industrial workers? 

SHRI P.R. KUMARAMANGALAM : This is your 
amendment. We· did not bring the law. 

and Representation of People (Amendment) Bill 

SHRI BASU DEB ACHARIA : I want to move this 
amendment and I request the hon. Minister to accept 
this amandment in order to remove the discrimination. 

SHRI BASU DEB ACHARIA : The hon. Minister wants 
to accept the amendment. 

SHRI P.R. KUMARAMANGALAM : If I may respond 
with your permission, I want to say that though I have all 
sympathies for what the hon. Member is saying, actually 
we will again have discrimination with his amendment 
because then we will have a situation where Central 
Government employees have got Rs. 2.50 lakh and 
industrial employees got Rs. 3.50 lakh. We will have to 
come with another amendment for that and this will go 
on endlessly. That is why, I said in future, we must bring 
in a system where it happens simultaneously. It is not 
that it is something new that we are going to do. 

MR. CHAIRMAN : I now put amendment No. 1 
moved by Shri Basu Deb Acharia to the vote of the 
House. 

The amendment was put and negatived. 

MR. CHAIRMAN : The question is : 

"That Clause I, the Enacting Formula and the long Title 
stand part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and the Title were 
added to the Bil/. 

SHRI P.R. KUMARAMANGALAM : I beg to move: 

"That the Bill be passed," 

MR. CHAIRMAN: The question is : 

17.29 hr •. 

"That the Bill be passed," 

The motion was adopted. 

STATUTORY RESOLUTION RE : DISAPPROVAL 
OF REPRESENTATION OF PEOPLE 

(AMENDMENT) ORDINANCE 
AND 

REPRESENTATION OF PEOPLE (AMENDMENT) BILL 

[English] 

MR. CHAIRMAN : Now we will take up next items 
28 and 29. Shri Basu Deb Acharia. 

SHRI BASU DEB ACHARIA (Bankura) : I beg to 
move: 

"That !tIis House disapproves of the Representation 
of the People (Amendment) Ordinance, 1998 (NO. 
12 of 1998) promulgated by the President on 

, 24 April, 1998." 
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The Ordinance was promulgated in the month of 
[,ecember. 1997 because of Supreme Court judgment in 
regard to requisition 01 the employees 01 public sector 
undertakings for elecllon duty. 

Madam. the Ordinance was first promulgated in 
December. Then. again. it was re-promulgated in the 
month of April although there was a scope to replace 
the ordinance by a Bill. . .. (Interruptions) 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM (Garhwali : When ? ... (Interruptions) 

IT ranslatlOn / 

SHRI BASU DEB ACHARIA Why one day. You 
could have done. . .. (Interruptions) 

MR. CHAIRMAN : Nobody should disturb Basu Deb 
This is how a lot of time IS wasted. 

(interruptions) 

SHRI BASU DEB ACHARIA If it was so urgent 
then there was occasion wilen the House was In session. 
We had sllllngs for two days after the vote of confidence. 
At that time this ordinance could have been replaced by 
bringing forward a Bill and passed. But the Government 
did not do so. When they felt the need they promulgated 
Ihe ordinance. During this Inter-session period the 
C,overnment promulgated as many as nine ordinances. 
An ordinance which had been promulgated earlier had to 
he re·promulgated when the earlier one lapsed. 

(Interruptions) 

SHRI MADAN LAL KHURANA : The earlier Session 
was slated for confidence molion only. Unless Confidence 
Motion IS passed. how can we introduce the Bill. 

(interruptions) 

SHRI BASU DEB ACHARIA : Before becoming the 
rhiel Minister. he was on this side lor one and half 
yp.ars .... (Interruptions) At that time he also used to say 
why ordtnances were betng promulgated. 

Because of the Supreme Court judgement employees 
"I the public sector undertakings could not be 
rc,qulsltloned. But we do not want to bring peace· meal 
ICtjlslations. rather. We want to bring comprehensive 
electoral reforms legislation before the House. An all party 
meeting was held . ... (lnterruptions) For years we have 
been listening about Dinesh Goswami Committee. its 
recommendation about money power. muscle power and 
how to reduce them. A comprehensive legislation about 
electoral reforms should be brought. We demand that 
Such Q bill should be introduced in the House at the 
oarher. We are not against it. This ordinance was 
prOmulgated by the United Front Government. It had to 
be repromutgated by thiS Government. We do not oppose 
It but we certainly oppose the practice of promulgating 
ordinances like this. . .. (Interruptions) 

MR. CHAIRMAN Do not interrupt, It wastes much 
time. 

SHRI BASU DEB ACHARIA : This is a wrong practice 
on the part of the Government. It should not be done in 
future. With this, I move my Statutory Resolution. 

[English} 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : Madam, I beg to move: 

"That the Bill further to amend the Representation 
of the People Act, 1951, as passed by Rajya 
Sabha. be taken into consideration." 

Under clause (6) of Article 324 of the Constitution, 
the President or the Governor of a State is required to 
make available to the Election Commission such staff, as 
may be necessary, for the discharge 01 his function. 
Further. under section 159 of the Representation of the 
People Act. 1951. the employees of the local authorities 
can be requisitioned for election duties. 

Though under statutory provisions. apart tram 
Government employees. only employees of local bodies 
could be requisitioned for election duties. upto February 
1995. employees of banks, pubic sector undertakings and 
statutory bodies aided by the Government were 
requiSitioned for election duties. Some time back, the State 
Bank of India Staff Association. Patna, and others and 
Northern Zone Insurance Employees Association, 
Rajasthan. challenged requisitioning of services of bank 
and Insurance employees for election duties and the han. 
Supreme Court of India vide its Judgement dated 7.2.1995 
held that. as per statutory provisions, only services of 
Government employees and employee;; of local authorities 
can be requisitioned for election duties and, accordingly, 
the employees of the bank and insurance cannot be 
requisitioned for election duties. 

In view of the aforesaid Judgment of the hon. 
Supreme Court. the Election Commission of India was 
facing great difficulty in deploying requisite number of 
employees for election duties especially as a very large 
number of pmployees are drafted and deployed on 
election uulles as Pre~lding officers, Polling Officers, 
Counting Officials etc. An idea abOUl tha enormity of the 
requirements of staff for general elections to the House 
of the People can be had from the fact that to man 
nearly eight lakh polling stations in the recently concluded 
Lok Sabha elections. around 40 lakh polling personnel 
were needed. 

The Election Commission 01 India. accordingly, 
reque&ted that section 159 of the Representation of the 
People Act. 1951 may be amended to provide that, in 
addition to local authorities, all public sector undertakings 
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of the Central Government and State Governments, all 
statutory and non-statutory bodies aided by the 
Government. all universities and all other educational 
institutions aided by the Government should also make 
their staff available for election duties. 

In the wake of general elections to the Twelfth Lok 
Sabha. the President promulgated an Ordinance, namely, 
the Representation of the People (Amendment) Ordinance, 
1997 on 23rd December, 1997 to provide for requisitioning 
of servicos for election work of employees of, apart from 
local authorities. every university and any other institution, 
concern or undertaking contro!led, or financed wholly or 
substantially by funds provided. directly or indirectly, by 
the Central Government or a State Government. The 
employees of statutory bodies and companies were, 
however. exempted by the Ordinance from being 
requIsitioned for election duties. The aforesaid Ordinance 
was re-promulgated on the 24th April, 1998 to give 
continued effect to the provisions of the aforesaid 1997 
Ordinance and to avoid any difficulty to the Election 
CommiSSion In holding elections in the interregnum. 

The Government have since decided that. apart from 
the categories of employees brought under the ambit of 
section 159 of the Representation of the People Act. 
1951 by the aforesaid Ordinance, employees of public 
sector enterprises. etc.. should also be brought under 
the ambit 01 that sectIOn so as to ensure easy availability 
or staff for election duties at all places. This would also 
avoid unnecessary burden on any organisation te spare 
a large number of its employees for election duties. 

I am sure that hon. Members would agree with me 
that the measures proposed In the Bill are necessary to 
ensure deployment of reqUisite number of staff for election 
duties and I am confident that th€ Bill would receive 
support from all sections of the House. 

I commend the Bill for consideration of the House. 

MR. CHAIRMAN Mollons moved: 

"That thiS House disapproves of the Representation 
of the People (Amendment) Ordinance, 1998 (No. 
12 of 1998) promulgated by the President on 24 
April. t998." 

"That the Bill furthc.r to amend the Representation 
of the People Act. 1951, as passed by Rajya 
Sabha. be taken into consideration." 

ITranslati:mj 

SHRI SlJSHIL KUMAR SHINDE : Madam, I welcome 
the Government for the Bill. But I also regret that 
ordinance was promulgated tWice. 

I have a doubt that in the intervening period, they 
may promulgate ordinance for some other legislati~n ,a1SQ-. 

If they can assure the House in respect of other such 
legislations, I can understand the intention of the 
Govemment that they will not make any such endeavour 
to promulgate such ordinances. 

The Government are extending help to Election 
Commission so as to remove the difficulties being laced 
by them. You said that you are seeking assistance Irom 
NGOs, statutory and non statutory aided institutions. But 
if we want to avail of their services, they may create a 
situation of might is right. In case of cooperative 
institutions, if elections are held in an area in which such 
NGOs or cooperatives function and employees are put 
on election duty in their own villages or areas they may 
cause undue political influence. So, I request the 
Government that it should incorporate a sub-section or 
sub-clause for this purpose to ensure that Election 
Commission deploys such persons carefully so that there 
is no undue political influence. This provision is very 
essential for ensuring fair elections. 

As I do not have much time I would not go into 
details but I support it. I have always said that we should 
have provision for reservation in aided, non-aided and 
Government aided institutions particularly institutions like 
cooperatives, sugar factories. We have very often raised 
this issue in this House. This Government is new and it 
is very progressive. It has brought a good amendment in 
legislation. I have to speak this much only. Next time 
when I speak on Budget, I will speak as to how far the 
Government is good. But I request this Govemment to 
do something for such reservations . ... (lnl9rruptions) No, 
I extend full support. For a good cause I extend full 
support. On this issue even Acharia ji is also supporting 
good work. 

SHRI BASU DEB ACHARIA It was introduced by 
our Government. 

SHRI SUSHIL KUMAR SHINDE It is a good piece 
of legislation for the Election Commission. I support it. 

SHRI KHARABELA SWAIN (Balasore) : Madam, I 
thank you for giving me an opportunity to speak. 

The Supreme Court had given a judgement in 
February, 1995. It had said in that judgement that only 
Govemment servants or the employees' of local bodies 
could be deputed on election duty. This decision of the 
Supreme Court put the Election Commissionero in a 
quandary because they have to manage about nine lakh 
polling stations during elections. For this, they require 
about 45 lakh employees. Then, where could they get 
the required number of employees frorrt? During elections, 
employees in a district fall short of the required number. 
Should the Election CommilSioner stop holding electiof'1l7 
I was also a Govemment servant eartier. The Govemment 
servants or the officers who are sitting here, know vtJIY 
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well that they do nci go on election duly willingly. Some 
people apply for sick leave and others approach the 
political leaders or bureaucrats for gelling their names 
deleted. The employees find one pretext or the other. 

I would like to submit that in 1983, when I was a 
semor class-I officer in the Central Govemment, I was 
sent to Assam on election duty. When my colleagues 
heard about being deployed in Assam, most 01 them 
started weeping. At that time, STD facility was not there. 
They got the telephone calls booked to Madras and 
Mumbai and informed their parents about their deployment 
on election duty in Assam. They also told their parents 
that they were not sure whether they would return alive 
or not and thus, they started weeping on telephone also. 
My submiSSion is that it is not a pleasant experience. 
Anybody can face any eventuality. I know, there are high 
chances of losing one's life on election duties in Assam, 
Punjab and Mizoram. 

DR. SHAKEEL AHMAD (Madhubani) : He had gone 
there on election duty and ran away from there. 

SHRI KHARABELA SWAIN : I did not run away. 
went there. I had a hair breadth escape. That is why, 
am saying that somebody will have to bell the cat. I do 
not find any reason for opposition of this ordinance. I do 
not consider it proper to oppose it on technical grounds. 
Since there is no other way to get 45 lakh employees 
for election duty, hence this ordinance . ... (Interruptions) I 
would also like to submit that the Chief Election 
Commissioner held talks with all political parties in this 
regard and he also talked of election reforms there. 
... (lnterruptions) Kalita ji, you can speak after me. 

SHRI BHUBANESWAR KALITA (Guwahati) : Please 
see that a wrong message should not go from this House. 

SHRI KHARABELA SWAIN : That is what I am 
saying. Please have patience. 

SHRI BHUBANESWAR KALiTA : " will send a wrong 
message to those employees who are already posted 
there and debuted on election duly. 

[EngliSh] 

. Do not underestimate the employees of Assam. This 
IS wrong. 

[T rans/ation J 

MR. CHAIRMAN : You please sit down. 

... (Interruptions) 

SHAI KHAAABELA SWAIN: I am not giving any 
wrong message. 

SHRI SUR ENDER SINGH (Bhiwani) : It applies to 
those employees who' are weak and also to those who 
are frightened .... (Interruptions) 

SHRI KHARABELA SWAIN : So, the Govemment 
have taken a right step by bringing in this ordinance. 
The proposal which you are opposing now, put forth by 
the Chief Election Commissioner himself and not this 
Government. " means you are opposing the stand of the 
Election Commissioners. That is what I want to tell. 
. .. (Interruptions) 

MR. CHAIRMAN : Please conclude. 

SHRI BHUBANESWAR KALITA : Whatever he is 
speaking is his personal experience. What message he 
is giving to the employees of Assam. ... (Interruptions) 

SHRI KHARABELA SWAIN : I support this Bill and 
request all hon. Members in the opposition to withdraw 
their amendments and support the Bill. 

[English] 

SHRI BHUBANESWAR KALITA : This should be 
expunged from the proceedings. He has no business to 
talk about his personal experience. 

MR. CHAIRMAN : Nothing will go on record other 
than the hon. Minister's speech. 

. .. (Interruptions)· 

MR. CHAIRMAN : Shri Kalita, I have not permitted 
you to speak. Please sit down. " is just not possibte to 
run the House like this. 

. .. (Interruptions) 

MR. CHAIRMAN : Nothing except the hon. Minister's 
speech will go into the record. 

... (Interruptions)" 

MR. CHAIRMAN : Mr. Minister, you may please begin 
your reply. Enough is enough. Please sit down. When I 
am on my legs, you should sit down. 

. .. (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Madam, you 
will have to allow Shri Nikhilananda Sar to speak. 

MR. CHAIRMAN : Mr. Minister, I think, you will have 
to wait for a coupte of minutes. I will allow Shri 
Nikhilananda Sar. 

[English] 

SHRI NIKHILANANDA SAR (Burdwan) : Madam 
Chairperson, I stand here to support the Representation 

• Not Recorded. 
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of the People (Amendment) Bill, 1998 initiated by the 
hon. Minister of Law and Justice with some reservations. 

As we all know. it is intended to give a new shape, 
to replace the Ordinanr.e promulgated twice. Bul why had 
the Ordinance to be promulgated? It was simply to ensure 
fairness In the election process. 

Many elections have been held since 1952 and there 
was no dearth of polling personnel. In a democracy 
election5 are a must; elections are a part and parcel of 
democracy. The electorate should be satisfied with the 
fairness of the elections. The parties contesting elections 
should act in such a manner that the people can express 
their views freely. I am sorry that that sort of an 
atmosphere IS almost absent. Now. money and muscle 
power, opportunistic groupings, caste and religious 
sentiments attached to political parties and evil misuse 
and misinterpretation of anti-defection laws vitiate the 
democratic spirit of the people at large. Members of 
leglslalive bodies have turned into saleable commodities. 
We have seen many aya Rams and gays Rams. This is 
the present POSition. 

So, to make the democracy successful piecemeal 
legislation like ISSUing of Ordinances is not enough. We 
support this Bill. But at the same time I would request 
the han. Minister through you that he should enlighten 
the House about the comprehensive electoral reforms as 
to whether he is going to place it before this august 
House or not. People who have gone to the Supreme 
Court have not taken it in right earnest and due to this, 
they tried to avoid taking part in the election process. 
This sentiment should be given due consideration and 
the Government should come forward with proper 
legislative measures for presenting comprehensive 
electoral reforms as early as possible. 

Hence, I would request the hon. Minister he should 
come forward with this Bill in the near future. With these 
words I support this Bill. 

[Translation] 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, 
I may please be given two minutes to express my views. 
Views of all political parties in regard to this Bill should 
be taken. 

MR. CHAIRMAN: Mohan Singh ji, you atways speak. 

... (Interruptions) 

SHRI MOHAN SINGH : We have no representation 
in the Election Committee. Our party nominee has been 
dropped from that Committee and in the House our views 
are not being taken. I want that I should be given two 
minute's time. . .. (Interruptions) 

MR. CHAIRMAN : I am prepered to take your views. 
However, the problem is that once I allow you to express 
your views, 25 other Members will rise to make a 
submission in this regard. 

.. , (IntIJrruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Please seek recognition . ... (Interruptions) 

SHRI MOHAN SINGH : Even in the Committee, our 
party has not been given representation .... (Interruptions) 
We are not opposed to this Bill. Some of our colleagues 
are under the impression that we are opposed to this 
Bill. We are not opposing this Bill. It is not so. 
... (Interruptions) 

MR. CHAIRMAN : You ha~e to conclude in two 
minutes. 

SHRI MOHAN SINGH Sir. what I wan. to say is 
that a Committee has been constituted to draft a 
comprehensive Bill for electoral reforms. However, I have 
a grouse against Shn Khurana that our party leadership 
has been dropped from that Committee. Hence, I have 
perforce to make a few submissions in this regard. I 
want you to take them into consideration. 

My second point is that more and more people should 
be encouraged to partiCipate in the elections. For this 
purpose. more and more polling stations should be set 
up. Even a village having less than 500 voters should 
have a poling station. With the setting up of more polling 
stations. more and more employees would be required to 
man them. This has necessitated bringing forward this 
Bill because the number of employees are declining and 
hence to deal with this situation, the number of polling 
stations would have to be increased. Employees of 
Universities, degree colleges. State Governments, Central 
Government and Public Sector Undertakings should be 
deployed on election duty. This Bill is very appropriate 
and is a welcome measure from this point of view. 
However, bringing a separate Bill on piece meal basis 
would create anomalies. Hence. it would have been better 
had the comprehensive Bill been brought forward. 

With these words and a suggestion that our party 
would be given representation in that committee, I sup;ort 
this Bill . 

SHRI RAMDAS ATHAWALE (Mumbai North-Central): 
Sir, on behalf of my party. I support this Bill. Election is 
the soul of democracy. Hence, it should be conducted in 
a fair manner and in accordance with the rules and 
regulations. The employees and officers deputed 10 
conduct elections should accept their responsibility. 
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This Bill is very important with a view to restraining 
those unwilling officers who are deputed on election duties 
bul dilly dally to accept it, on one or another preteKt. But 
at the same time the Government should own its 
responsibility to protect their lives and look after their 
families. The Government should consider to incorporate 
a clause in this Bill to give insurance cover to the officers 
who face threat to their lives or are attacked during the 
course of their election duties. This is the request that I 
want you to consider in this regard. . .. (Interruptions) 

MR. CHAIRMAN : Members from your party have 
already spoken on this Bill. Now please take your seat 
and listen to the Minister. 

{English] 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) Madam, I thank all the hon. 
Members who have made valuable suggestions during 
the course of discussion of the Bill. 

Shn Basu Deb Acharia was concerned about the 
way the Ordinance was promulgated by the Government: 
he has some kind of an apprehenSion. I would like to tell 
that that was not the intention of this Government in 
promulgating Ordinances and create such a situation. 

Actually. this Ordinance was promulgated at the 
request of the Election Commission because they wanted 
some personnel since the Commission had to conduct 
the 12th Lok Sabha elections. For that purpose only, the 
Ordinance was promulgated. This is our limited purpose 
in promulgating that Ordinance. 

As the hon. Members suggested, this Government is 
committed to bring forward a comprehensive Electoral 
Reforms Bill soon. For that purpose, we had already 
conducted an all-party leaders' meeting and in that 
meeting, it was decided to appoint a committee. So. a 
Ccmmlttee was also appointed under the leadership of 
Shri Indrajit Gupta. I think, within a period of three months, 
they would submit certain suggestions. After taking those 
suggestions, we would bring forward a comprehensive 
Electoral Reforms Bill. 

Shri Sushil Kum~~ Shinde suggested certain things 
about the cooperttive sector and eKpressed some 
reservation also. We will consider those things when we 
bring forward the comprehensive Electoral Reforms Bill. 

When Shri Kharabela Swain was speaking about the 
security aspect said that the officers who are going for 
election duty fear for their lives. If that is the case, we 

will request the State Govemments to give nec3ssary 
protection and security for those who are taking up that 
kind of an electoral work. 

I think. most of the hon. members have accepted 
the necessity of this Bill and supported the Bill also. In 
view of this, I would request Shri Basu Deb Acharia to 
withdraw his Statutory Resolution and allow the Bill to be 
passed. 

SHRI BASU DEB ACHARIA : Madam, in view of the 
assurance given by the Minister of Law regarding the 
comprehensive legislation on electoral reforms which is 
now overdue, I withdraw the Statutory Resolution. 

MR. CHAIRMAN : Has the hon. Member leave of 
the House to withdraw his Resolution? 

SEVERAL HON. MEMBERS : Yes. 

The Resolution was, by leave, withdrawn. 

MR. CHAIRMAN : The question is: 

"That the Bill further to amend the Representation 
of the People Act, 1951. as passed by the Rajya 
Sabha, be taken into consideration." 

The motion was adopted. .. 

MR. CHAIRMAN : The House will now take up 
clause-by-clause consideration of the Bill. 

Clauses 2 and 3 

MR. CHAIRMAN : The question is: 

"That Clauses 2 and 3 stand part of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the Bill. 

MR. CHAIRMAN : The question is: 

"That Clause I, the Enacting Formula and the Long Title 
stand part of the Bill." 

The Motion was adopted. 

Clause I, the Enacting Formula and the Long 
Title were added to the Bill. 

DR. M. THAMBI DURAl : I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN : The question is : 

"That the Bill be passed." 

The motion was adopted. 
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STATUTORY RESOLUTION RE : DISAPPROVAL 
OF THE MERCHANT SHIPPING (AMENDMENT) 

ORDINANCE 

AND 

MERCHANT SHIPPING (AMENDMENT) BILL 

MR. CHAIRMAN The House shall now take up 
item Nos. 30 and 31 together, namely, the Statutory 
Resolution regarding Disapproval 01 the Merchant Shipping 
(A,nendment) Ordinance and Merchant Shipping 
(Amendment) Bill. 

Shn Basu Deb Acharia. 

SHRI BASU DEB ACHARIA (Bankura) : I beg to 
move: 

"That this House disapproves 01 the Merchant 
Shipping (Amendment) Ordinance, 1998 (No.7 01 
1998) promulgated by the President on 23 April, 
1998." 

Madam. the Merchant Shipping (Amendment) Bill, 
1998 was overdue. The Ordinance was promulgated and 
it was necessitated as the ratilication 01 Convention No. 
147 of the International Labour Organisation was required. 
There IS no system 01 working hours for the seamen 
who are working in ships. Now, the ordinary hours 01 
work for all seamen shall not exceed 48 hours in a 
week. Previously, there was no system. Even the seamen 
were to work lor months together. There was no limit 
and even alter the ILO Convention, this was not ratified 
by the Government 01 India. 

Another problem which the seamen are lacing is 
about disputes. The Industrial Disputes Act has no 
Jurisdiction over it nor the Shipping Board can settle the 
disputes. So, there should be some system in regard to 
settlement 01 disputes. But this Bill is not helping them 
in regard to settlement 01 disputes. 

The amendment to section 89 01 the principal Act is: 

"To transmit the complaint 01 any dispute 01 a 
loreign seaman 01 a vessel, registered in a country 
other than India, in Indian territorial waters, with 
the master, owner or agent, to the competent 
authority of the country 01 registration and a copy 
01 such complaint shall be lorwarded to the Director 
General, International Labour Organisation office." 

This system will take time. Unless some 10.:>lprool 
mechanism is evolved in regard to setttement 01 dispute, 
the Indian seamen working in loreign vessels or IDelian 
seamen working in Indian vessels will continue to suller. 
How can this problem be resolved? I would reque8t the 
hon. Minister to dilate on that point while replying to the 

and Merchant Shipping (Amendment) Bill 

debate. II necessary, another legislation can also be 
brought forward in order to mitigate the sufferings 01 the 
seamen. 

I lelt that there was no need lor promulgation 01 the 
Ordinance. The Government could have come forward 
with a legislation without promulgation of the Ordinance. 
I hope he will explain what was the nece8sity for it. Why 
was the Ordinance promulgated in the inter· Session 
period? Why was the legislation not brought forward 
bel ore the House without promulgation 01 the Ordinance? 

18.12 hours 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : Madam, I beg to move: 

"That the Bill lurther to amend the Merchant 
Shipping Act, 1950, as passed by Rajya Sabha, 
be taken into consideration." 

With your permission, I would like to say a few words 
while moving the Merchant Shipping (Amendment) Bill, 
1998. 

India ratilied International Labour Organisation 
Convention No. 147, which was adopted in 1976, on 
26th September, 1996 and it came into force in India 
alter a period 01 twelve months, that is, on 26th 
September, 1997. The Convention prescribes a set 01 
minimum standards, including standards relating to safety, 
social security and shipboard conditions 01 employment 
and living arrangements, to be observed by States in 
respect 01 ships registered in their territory. 

Indian law and practice substantially comply with the 
provisions 01 the Convention. However, in order to 
conlorm, in full, to the requirements 01 the Convention, 
the lollowing amendments were considered essential: 

(i) Earlier, the Merchant Shipping Act did not specily 
lixed hours of work lor seamen. However, as per the 
bilateral agreement between the shipowners and the 
sealarers, the normal hours of work are eight hours a 
day from Mondays to Fridays and lour hours a day lor 
Saturdays, making a total of 44 hours per week. The 
ILO Convention lays down for the member countries to 
specify the working hours. Keeping the practice for the 
seamen on Indian ships, it is proposed to provide, in the 
law, lor the first time, that ordinary hours of work for 
seamen shall not exceed 48 hours per week. The 
incharge of ship will be liable lor payment 01 line, at the 
rate of double the average rate 01 wages payable per 
hour, beyond 48 hours. in case of contravention 01 this 
provision. 

(ii) Earlier. the law provided only for investigation 01 
complaints in r!spect of Indian seamen working on Indisn 
reglatered ships by the Shipping Master. However, lor 
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the first time, as per Convention, it is being provided that 
Shipping Master may receive complaints from foreign 
seamen, working on a foreign vessel or by Indian seamen, 

. working on a foreign vessel, while they are in Indian 
waters. It is being made a part of duty of Shipping Master 
to transmit the complaints, so received, to the Competent 
Authority of the Registering country of the ship and a 
copy of this complaint will also be endorsed by the 
Shipping Master to the Director General, international 
labour Organisation, Geneva. 

The Ship Masters, in accordance with the instrument 
of Convention, ratified by India, 11as also been nominated 
as the competent authority for receiving such complaints 
trom the competent authorities from other countries. 

Whenever any shipping casualty occurs, resulting into 
loss 01 ship or loss of life or material, a preliminary enquiry 
is made and thereafter the Government may refer it to 
the Judicial Magistrate for a formal investigation. The 
Magistrate submits the formal investigation report to the 
Goverr.ment. Earlier, the contents were not required to 
be made public. A provision is being made lor this report 
to be published in the Official Gazette for the information 
of the public. 

Since the IlO Convention No. 147 was to come into 
lorce in India with effect Irom 26/9/97 and Parliament 
was nO't in Session, it was decided that the lour 
amendments may be given effect to, by way of a 
promulgation of an Ordinance so as to meet our 
international commitments. Accordingly, an Ordinance was 
promulgated on 26/9/97. Thereafter a notice was given 
to ths Rajya Sabha lor introduction 01 the Bill to replace 
the Ordinance but could not be introduced in the Winter 
Session in 1997 due to the circumstances prevailing ther.. 
Therefore, in order to have its continued effect, the 
Ordinance had to be re-promulgated twice, the last being 
on 23/4/98. 

The Bill has been passed by the Rajya Sabha on 
3/6/98 and now is in this House for consideration. 

MR. CHAIRMAN : Motion moved: 

"That the Bill further to amend the Merchant 
Shipping Act, 1958, as passed by Rajya Sabha, 
be taken into consideration". 

SHRI MANORANJAN BHAKTA (Andaman and 
Nicobar Islands) : Madam Chairperson, I rise to participate 
in the discussion on the Merchant Shipping (Amendment) 
Bill, 1998. The Merchant Shipping Act, 1958 is the main 
Act for acquisition of vessels and operation,of vessels in 
India. I am fully aware that this particular piece of 
legislation is having a very limited purpose and it does 
not take into account the entire gamut of the Merchant 
Shipping Act. But after the hon. Minister has made a 

statement, certain things have coma to light and I would 
like to raise certain issues relating to thaI. 

Madam, Section 142, sub-section l(a) of the Bill says 
and I quote: 

"Any complaint or dispute received by the Ship 
Masters from an Indian seaman on a vesltel 
registered in a country other than India in Indian 
territorial waters with the Master, owner or agent. .... 

That is all right. But there are a large number of 
Indian flagships where Indian seamen are working and 
they have a lot of problems and there are a lot of disputes 
as well. Sometimes even the ships are held up in different 
ports because of disputes of the seamen. There Is no 
adequate arrangement through which these problems 
could be redressed so that the shipping services could 
be run uninterruptedly. 

Sir, I coma from an area where shipping is our 
lifeline. We come across problems in regard to shIPping 
every now and then and we also are quite accustomed 
about the problems. What I feel is that by bringing in 
this piecemeal legislation, the Government would not really 
be able to do justice neither to the crewmen or the 
seamen nor to the passenger.s and shipper.s. So, a 
comprehensive B::I has to be brought in to redress the 
problems 01 the seamen. After all, this' Act was made In 
the year 1958. Over a pariod of time a lot of changes 
have taken place; Indian tonnage has Increased and 
Indian shipping has gone far ahead. Therefore, to cope 
with the changing needs, it is necessary that a 
comprehensive Bill is brought before this House which 
can take care of the problems facing the shipping industry. 

I know what is happening. Sometimes, for two or 
three months together the ships are held up and people 
cannot go to the mainland. Even ttle cargo services are 
disrupted. When such is the position, it is the responsibiHty 
of the Ministry of Surface Transport to see that It is 
improved. Necessary legislation can be brought in this 
regard so that all the problems can be taken care of. 

Now, I come to the question of issuing CTC. It is 
the responsibility of the Director-General of Shipping. But, 
today-you may take any field-there is corruption 
everywhere. To get a CTC issued, you require about Rs. 
50,000 to Rs. 70,000. This is going on in shipping 
merchant offices, Until and unless the Minister goes 
through all these things, he cannot do justice to the 
seamen who are working in the ships. 

I would like to raise another very important pOint. 
Specifying 48 hours as working hours is a welcome 
provision. We all support it. There is no dispute In this 
regard. But, there are p .... nger ships whose voyage 
take about 10 to 12 days. So, for these 10-12 days, the 
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sealTlen work in a particular vessel. They stay in that 
particular vessel for all these days. So, a clear cut 
provision should be made as to what will be the position. 
This kind of disputes are arising from time to time. 
Everything should be made clear so that neither the 
seamen nor the passenger nor the ship owners suffer. 

I would say that the Bill has been drafted in a hurried 
manner. In the penal provision. the Government has to 
make it clear CIS to how this provision would be given 
effect to. Suppose, a ship runs for five days, the working 
hours of the seamen working in that particular ship would 
be m\.ICh more than the prescribed hours. In the midst of 
the sea, the ship cannot stop and change the seamen. 
So, all these things should be specifically clarified. 

As I have already said, this Bill has a very limited 
scope. There are a number of problems in the shipping 
industry. It is necessary that the Government should give 
a commitment to the House that it would look into all 
these things and bring a comprehensive Bill before the 
House so that the House has enough opportunity to 
discuss it in full. Then only the shipping industry will be 
benefited by this. 

I do not wish to take much time of the House. I 
would only request the Minister not to be contend with 
the passing of the Bill right now but think for the future 
of the shipping industry. He should make an assurance 
that he would bring a comprehensive Bill before the 
House. looking at all the pros and cons. 

(Translation] 

SHRI CHANDRASHEKHAR SAHU (Mahasamund) : 
Mr. Chairman, Sir, speaking on the Bill under discussion, 
hon. Manoranjan Bhakta has said that this Bill has been 
introduced in a haste. He should be knowing that already 
there have been three ordinances on this Bill. Hence, it 
is not proper to say that this Bill has been introduced in 
a haste. Even today, during the Question Hour there 
was a question on oceanography. The Government threw 
much light on infrastructure in ships at point No. lOin its 
reply. 

Merchant shipping assumes great importance in this 
Bill. The Government of India was signatory to the I.L.O. 
in this regard. The 147th Convention of 1.l.0. made it 
obligatory on the part of the Government to mAke lin 
amendment in the Act. The working condition of see-men 
should be impr<lved as per international labour standards. 
This Bill has been introduced to improve their working 
conditions. I feel this Bill should be passed unanimously. 
I support this Bill whole-heartedly and make an appeal to 
the august House to pass the Bill with a voice vote. 

(English) 

DR. M. THAMBI DURAl : Madam, I am grateful to 
the hon. Members who gave various suggestions for the 

improvement of our shipping Industry. At the outset, I 
would like to say that this Bill has a very limited scope. 
As suggested by the hon. Members who spoke, we Would 
bring in amendments to this Act in due course of time. 
I do agree that the Merchant Shipping Act, 1957 is a 
very old one. I have taken note of an the suggestions 
given by the hon. Members and I will certainly bring forth 
a comprehensive Bill in due course. 

Shri Manoranjan Bhakta has mentioned the problem 
of corruption which he came across. He stated that some 
officials are involved in corrupt practices. I assure the 
House, through you, Madam, that we will take necessary 
action and try to do what is needed for putting an end 
to this kind of corrupt practices in the system. 

This clause which is being included will help our 
shipping industry in ensuring the welfare of seamen and 
seafarers. The countries which have signed and ratified 
the ILO Convention have to ensure the welfare of their 
seafarers. Taking all that into consideration, I would 
request Shri Bas'J Deb Acharia, who is a well-known 
labour leader himself, to withdraw his Statutory Resolution 
as the Bill is meant only to ensure the welfare of labourers 
and seamen. 

(Translation) 

SHRI BASU DEB ACHARIA (Bankura) : Mr 
Chairman, Sir, ratification of convention 147 of ILO was 
very much necessary. Accordingly I want two 
amendments-one is regarding duty hours of seamen and 
the other is about how to sellie their disputes. I had 
made a suggestion in this regard. Can their disputes be 
sellied under Industrial Disputes Act or by any other 
means? 

The other issue regarding duty hours was raised by 
Mr. Manorajan Bhakta as to how to implement 40 hours 
of duty. 

[English] 

In the implementation of these duty hours some 
problems would also crop up. 

(T ranslstion) 

We have to see as to how it has to be tackled. We 
demand that a Bill for the welfare of seamen be brought 
here at the earliest. It Is a good step. I support this but 
a comprehensive Bill should be brought In future so that 
their problems could be solved. With these words I 
withdraw the Statutory Resolution, 

{English} 

I seek.leave of the House to withdraw my Statutory 
Resolution. 
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MR. CHAIRMAN : Is it the pleasure of the House 
that the Resolution moved by Shri Basu Deb Acharia be 
wlthdl8wn? 

J .'Je Resolution was bv leave, withdrawn. 

MR CHAIRMAN . The question is: 

'That the Bill lurther to amend the Merchant 
Shipping Act. 1958. as passed by Ralya Sabha, 
be taken mto consideration." 

The motion was adopted. 

MR CHAIRMAN The House shall now take up 
rlause by clause consideration of the Bill. 

The question IS: 

"That clauses 2 to 7 stand part of the Bill." 

The motion was adopted. 

Clauses 2 to 7 were added to the Bill. 

MR. CHAIRMAN The question is 

"That clause 1. the Enacting Formula and the Long 
Title stand part of the Bill." 

The Mollon was adopted. 

ClAuse 1 tile Enacting Formula and the Long Title 
were added to the Bill. 

DR fIJI THAMBI DURAl : I beg to move 

"That the Bill be passed." 

MR CHAIRMAN The question is 

18.33 hrs. 

"That the Bill be passed." 

Tho motion was adopted. 

[Sin:: BASLJ DEB ACHARIA in tht:! Chai~ 

MR. CHAIRMAN Now Items 32 and 33 Will be 
t~ken up together. 

Now. General Discussion on the Budget (General) 
lUI 1998.99. 

... (Interruptions) 

IJ 'anslatlonl 

SHRI NARENDRA BUDANIA (Churu) : Mr. Chairman. 
SII. diSCUSSion on Budget is going to start but the Finance 
Minister is not present ... (Interruptions) 

. SHRI P SHIV SHANKER ((Tenali) : Mr. Chairman, 
Sir. It has been the tradition of the House that the Minister 
'emalns present here ... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : The Finance Minister is in the Rajya Sabha. 
'. (InterruPtions) 

SHRI P. SHIV SHANKER : It has been the tradition 
of the House. ... (Interruptions) 

SHRI NARENDRA BUDANIA Hrst of all he should 
be called. 

SHRI MADAN LAL KHURANA : All right. I am just 
going to call him . ... (Interruptions) 

DR. SHAKEEL AHMAD (Madhubanl) : He should be 
called from the Rajya Sabha. ... (Inttlrruptions) 

[English} 

SHRI MURLI DEORA (Mumbai South) : We cannot 
start the discussion . ... (lnterruptions) 

MR. CHAIRMAN : The Minister of Finance will come 
to the House. In the meantime. Shri Sompal will make a 
statement. 

. .. (Interruptions) 

18.34 hrs. 

STATEMENT BY MINISTER 

Minimum Support Price Policy for 
Copra and Raw Jute 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : With your permission. 
Mr. Chairman, I wish to make a Statement regarding the 
announcement of minimum support price for copra and 
lute for 1998 season and 1998-99 season. 

The Government of India has fixed the Minimum 
Support Price (MSP) for Fair Average Quality (FAQ) of 
Milling Copra at Rs. 2900 per quintal and for FAQ variety 
of Ball Copra at Rs. 3125 per quintal for 1998 season. 
.. (Interruptions) 

SHRI A.C. JOS (Mukundapuram) : It is too low. 
... (Interruptions) 

SHRI VARKALA RADHJI.KRISHNAN (Chlrayinkll): " 
is very unfortunate and ridiculous. I may be permitted to 
speak. ... (interruptions) 

MR. CHAIRMAN : Please hear him. 

SHRI A.C JOS 
... (Interruptions) 

It is very very unfair. 

SHRI SOMPAL : First allow me to complete the 
Statement. ... (Interruptions) 

MR. CHAIRMAN : Please take your seats. Let him 
complete first. 

SHRI VARKALA RADHAKRISHNAN 
permitted. . .. (Interruptions) 

I may be 
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SHRI SOMPAL : This marks an increase of Rs. 200 
per qUintal in MSPs for each Milling and Ball Copra for 
1998 season over their respective MSPs lor previous year. 
The increase In MSPs is expected to induce the copra 
growers to invest more and raise the productivity and 
producllon of copra. 

The National Agricultural Cooperative Marketing 
Federation of India Ltd. (NAFEO) would continue to act 
as a nodal agency to undertake the price support 
operations for copra. 

II. Minimum Support Price for R.w Jute 
for 1998-99 .... on 

The Government of India has also fixed the Minimum 
Support Price for TO-5 grade of raw jute for Assam for 
Ihe 1998-99 season at Rs. 650 per quintal 
... (Interruptions) 

PROF. A.K. PREMAJAM (Badagara) : Sir, this is too 
low price. They do not know what the farmers are 
suffering from. . .. (Interruptions) 

MR. CHAIRMAN Please take your seat. Let him 
complete. 

... (Interruptions) 

SHRI ANIL BASU (Ararnbagh) : Sir, cost of all imports 
has been Increased considerably and the hon. Minister is 
fiXing the price at Rs 650 per quintal. ... (Interruptions) 

SHRI SOMPAL Sir. I would request the hon. 
Members to complete my Statement first. ... (Interruptions) 

MR. CHAIRMAN Let him complete his Statement 
first. He has not completed his Statement. 

'" (Interruptions) 

MR. CHAIRMAN : Please take your seat. 

... (Interruptions) 

SHRI A.C. JOS : Sir, does the hon. Minister want 
more and more farmers to commit suicide? ... (Interruptions) 

SHRI ANIL BASU : Sir, it is a very dangerous thing. 
They are not considering the plight of the farmers. 
... (Interruptions) 

MR. CHAIRMAN : Let him complete. He has not 
completed his Statement. 

... (Interruptions) 

MR. CHAIRMAN : I would request the hon. Members 
to take their seats. Let him complete his Statement. 

... (Interruptions) 

MR. CHAIRMAN : Shri Joe and Shri S.u, pIeaae 
take your seats. 

... (Interruptions) 

SHRI ANIL BASU : Sir, after announcing the Minimum 
Support Price, there is no remedy left at all. 
... (Interruptions) 

MR. CHAIRMAN : Please take your 1881. 

... (Interruptions) 

SHRI ANIL BASU : Sir, how c.n the hon. Minister 
announce that? Sir, he says that the Agricultural Cost 
and Prices Commission had fixed the price and that he 
had nothing to do with it. The whole economy Is going 
to collapse. ... (Interruptions) 

SHRI P.C. THOMAS : Sir, we would request the 
hon. Minister to withhold this . ... (Interruptions) 

SHRI ANIL BASU : Sir, th~ whole rural economy of 
Kerala would be destroyed . ... (Interruptions) 

PROF. A.K. PREMAJAM : Sir, the season is coming 
to a close and now they are fixing such a low price lor 
thaI. ... (Interruptions) 

MR. CHAIRMAN : Let him complete. He has nof 
completed. If the hon. Members have anything to say, 
they may gilie notice for discussion. 

... (Interruptions) 

SHRI A.C. JOS : Sir. once it is announced. we have 
no remedy at all. ... (Interruptions) 

SHRI ANIL BASU : Sir, let the Agricuhural Costs 
and Prices Commission be requested to review the 
decision. 

SHRI SOMPAL : Mr. Chairman, Sir, let me comptete 
the statement first... (Interruptions) 

SHRf ANIL BASU : Let the hon. Minister review the 
decision. This is not acceptable to the House . 
... (Interruptions) 

MR. CHAIRMAN: Let the hon. Minillter complete hIS 
statement first. 

SHRI ANIL BASU : The hon. Minister may kindtl 
enlighten as to what is the remedy left to us . 
... (Interruptions) 

MR. CHAIRMAN : One or two han. Members maY 
make clarification', after the statement. 

... (Interruptions) 
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SHRI MURLI OEORA (Mumbai South) : Mr. Minister. 
why do you not reconsider this announcement? 
... (lnterruptionS) 

PROF. A.K. PREMAJAM : The han. Minister has no 
idea about the condition of the larmers in the 
country .... (Interruptions) 

{Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Mr. Chairman, Sir, the han. Minister should 
be allowed to read his statement. Alter that, if there is 
any complaint, they may make. II they want a discuSSion, 
they may give notice to the Han. Speaker. That can be 
considered and a time may be lixed lor discussion. When 
they were in power, how much increase did they make, 
let them say . ... (Interruptions) 

Mr. Cheirman, Sir, I would like to say that if anr one 
wants a discussion, he may give a notice to the Hon. 
Speaker. .., (Interruptions) 

gHAI ANIL BASU : Khuranaji, you may say about 
Delhi but you do not know much about the villagers and 
agriculture .... (Interruptions) 

(English] 

MR. CHAIRMAN: Let the hon. Minister complete his 
statement first. 

... (Interruptions) 

SHRI SOMPAL : Mr. Chairman, Sir, let me complete 
the statement. The Members have their right to make 
any observation even in the post-statement period. 
.. (Interruptions) 

SHRI ANIL BASU What is the remedy left to 
us? .. (/ntelTllptions) 

SHRI SOMPAL : Is this the way to behave in this 
House? You are a senior Member. You cannot behave 
like this . ... (lnterruptions) Sir, Shri AnI! Basu is a very 
senior Member. He is not expected to behave like this in 
the House. He should be disciplined and asked to sit 
down . ... (Interruptions) Mr. Chairman, Sir, let me complete 
my statement. Alter that the han. Members may make 
th . ' en observations. ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : Sir, Will you 
allow me to seek a clarification? .. (Interruptions) 

MR. CHAIRMAN : Shri Radhakri8hnan, please take 
your seat. Shri Jos, please take your seat. 

... (Interruptions) 

SHRI P.C. THOMAS: Sir, I am on a point of order. 
... (Interruptions) 

MR. CHAIRMAN : Under which rule? 

SHRI P.C. THOMAS: We are about to discuss the 
General Budget and that Is why the sitting of the House 
has been extended. 

Now, this is a very important statement which the 
Minister 01 State in the Ministry 01 Agriculture is making. 
This is a matter on which we have a right to get some 
notice. 

That was not in the agenda. We did not lind It in 
the agenda. This was also not Circulated. We did not get 
a copy 01 the statement also. This Is a very Important 
aspect. The agriculturista, Jute growers and coconut 
growers have been suffering for quite a long time. This 
is a velY important matter on which the statement is 
being made. 

MR. CHAIRMAN : The statement has been made 
with the consent of the han. Speaker. No questions shall 
be asked when statement is being made. 

SHRI P.C. THOMAS: I am not venturing to ask a 
question. . .. (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur) : The han. 
Speaker has permitted. . .. (Interruptions) 

SHAI SATYA PAL JAIN (Chandigarh) : Sir, he Is not 
being allowed to make a statement. Let him complete 
his statement. 

SHRI SOMNATH CHATTERJEE : If you interrupt 
everywhere, on every issue like this, I can ny with all 
humility that it is not possible to run the House. 
.. , (Interruptions) 

SHRI P.C. THOMAS: I raised a point of order. We 
are on a very !mportant matter. ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, I agree that 
the han. Speaker has every right. Nobody questions his 
right to permit a statement being made. But the time 
was not given by the hon. Speaker. We have Intervened 
because the lion. Finance Minister was not present in 
the House. I have one submission. You find that the 
hon. Members are highly agitated beeaun it concerns 
the farmers. You are lild~ a price which Is known to be 
even much below the input price8 for this. Therefore, 
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[Shri Somnath Chatterjee) , 
may I request this? He:avens will not fall if you issue it 
day after tomorrow. Why do you not call some hon. 
Members. sit with them and have their views? Why clo 
you not do that? That will be helpful. 

I would request the hon. Minister of Parliamentary 
Affairs to please see this. Do not think you have that 
majority always to bamboozle us. This is our request for 
a proper functioning. If you do not agree to that. well. 
then it is lor you. 

{T rans/atlon} 

SHRI MADAN lAl KHURANA : Mr Speaker, Sir, I 
have great respect for han. Member. Shri Somnath 
Chatteqee. Somnathjl is a very senior Member of this 
House. You know a statement is not withdrawn in the 
middle when the Minister is making it in the House. Such 
things have never happened. 

SHRI SOMNATH CHATIERJEE : All right. he may 
read the remaining half fater. 

SHRI MADAN LAL KHURANA Mr. Chairman. Sir, 
let the statement be made. When the statement is 
completed. if all the Members like and the House permits, 
we may hold a discussion on It lor an hour or for one 
and half hours. . .. (InterrlJptions) 

{English] 

SHRI SOMNATH CHATTERJEE: I am not asking to 
withdraw It. 

SHRI PC THOMAS Sir. there is a point of order. 

MR CHAIRMAN One thing can be done. Shri 
Khurana. alter he makes the statement, tomorrow, the 
Minister of Agriculture can call for a meeting w~h the 
concerned Members from Kerala, West Bengal, Bihar and 
Karnataka. They are agitated. 

SHRI SOMPAL : Tomorrow II is not possible because 
I will be busy in the House. 

MR. CHAIRMAN : It is because day atter tomorrow, 
Parliament will be adjourned. So, you find some time 
tor7lorrow. 

SHRI SOMPAL : At first. let me complete this 
statement. 

MR. CHAIRMAN: Let him complete his statement. 

SHRI P.C. THOMAS: Sir. my limited point of order 
is, i, is not that the han. Speaker may not give consent 
or that the Speaker has not given the consent .... 

Mn CHAIRMAN : I have already given my ruling. 

SHRI SOMPAL : The statement is being made after 
due permission from the Chair. There Is a written order 
of the Chair to permit me to make a statement at this 
hour. 

SHRI P.C. THOMAS: We are also entitled to know 
it. This is a very important matter. There is something on 
the agenda. It must come on the agenda. 

MR. CHAIRMAN : Shri Thomas is on a different poinl. 
Shri Thomas, now you please take your seat. 

SHRI P.C. THOMAS: A very important matter like 
this should have come in the agenda. It has not come 
in the agenda. 

SHRI PRITHVIRAJ D. CHAVAN (Karad) : Sir, this is 
under Rule 372. Atter the permission of the Speaker, the 
Government is within its right to make its statement. That 
is fine. But I am on a point 01 procedure. What happens 
is, when important statements are made. we would like 
that the Opposition Members to be present here. There 
was always a practice in this House to issue a 
supplememary agenda about two or three hours belore. 
so that the Members can be present. But it is happening 
again and again. They are springing a surprise. That IS 

why. the Members are agitated. If we had known that 
this statement is coming at 6 or 7 O'clock. we would 
have prepared. Something could have been discussed 
earlier. Why is this happening? I do not know. This IS 

not the practice in the House. A supplementary agenda 
is circulated when an important statement is coming. 1115 

happening again and again. Everyday. the Govemment 
is Sitting in quietly. 

(Translation1 

SHRI CHANDRASHEKHAR SAHU (Mahasamund) 
Mr. Chairman, Sir, Rule 372 clearly states that queslions 
will not be put when a statement is being made by a 
Minister . ... (Interruptions) It has been already mentioned 
in the said rule. 

{English} 

SHRI PRITHVIRAJ D. CHAVAN : Please consider 
this belore allowing him to make the statement 
... (Interruptions) 

MR. CHAIRMAN: Shri Radhakrishnan. please take 
your seal. Let him complete the statement. Tomorrow 
sometime he will call a meeting of the Members Ir()!1l 
Kerala. West Bengal. Bihar and other States. 

Shri Sompal please. 

SHRI SOMPAL : The Government of India has alSO 
fixed the Minimum Support Price for TD.5 grade of raW 
jute for Assam for the 1998·99 eeaaon at Rs. 650 pe~ 
quintal. This marks the highest ever increase of RS. 8 
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per quintal over the minimum support price announced 
for the previous season. The minimum support price for 
other varieties and grades of raw jute will be fixed in the 
ligilt of normal market price differentials with regard to 
TO-5 grade. 

The Jute Corporation of India (JCI) would continue 
to act as a nodal agency to undertake the price support 
operation for jute for 1998-99 season. . .. (Interruptions) 

MR. CHAIRMAN: Please take your seal. 

[Translation I 
SHRI CHANDRASHEKHAR SAHU What was the 

price last time. . .. (Interruptions) 

{English] 

MR. CHAIRMAN : Now, discussion on General 
Budget. Shri Murli Deora. 

SHRI NADENDLA BHASKARA RAO (Khammam) 
Paddy is not taken into consideration. 

MR. CHAIRMAN He will call the meeting. 

SHRI A.C. JOS You have ruled that he should 
convene a meeting tomorrow or the day after. But the 
Minister has not responded. I want an assurance from 
the Minister. He has not said anything .... (Interruptions) 

SHRI N.K. PREMCHANDRAN (Quilon) : They have 
not considered the demand of Kersls. Even what is 
announced is below the cost of production. This minimum 
support price is below the cost of production. It will 
aggravate the difficulties of the people of Kerala. 
... (Interruptions) 

[Translation] 

DR. MADAN PRASAD JAISWAL : Mr. Chairman, Sir, 
by how much was it raised last time? 

(English] 

MR. CHAIRMAN : In our House after s statement is 
made no clarification ;s allowed to be made. The Minister 
has agreed to meet the Members of the concemed States. 
Tomorrow you can raise all these issues in the meeting. 

SHRI VARKALA RADHAKRISHNAN We want a 
discussion on this. 

MR. CHAIRMAN : You give a notice under Rule 
193. 

... (Interruptions) 

MR. CHAIRMAN : Next Item. Discussion on General 
BUdget. Shri Murli Oeora to inittate. Nothing will go on 
record except what Shri Murli Deora says. 

... (Interruptions) 

[Translatioll] 

SHRI CHANDRASHEKHAR SAHU : Please tell us 
what was done last time . ... (Interruptions) 

DR. MADAN PRASAD JAISWAL : Mr. Chairman, Sir, 
please listen to me ... (Interruptions}. When they were in 
Govemment how much had they increased .... Kindly tell 
us about that also. '" (Interruptions) 

[English] 

MR. CHAIRMAN : No, no. He has already completed. 

SHRI P.C. THOMAS : I firmly protest at the price 
which IS announced. . .. (Interruptions) As a protest, I am 
walking out of the House. 

18.55 hrs. 

(At this stage Shri P.e. Thomas left the House.) 

SHRI NADENDLA BHASKARA RAO : I am requesting 
him, through you. . .. (Interruptions) 

SHRI NK PREMCHANDRAN : The minimum support 
price is very low and it is below the cost of production. 
We also protesl and walk out. 

18.551'4 hrs. 

(At this stage, Shri N.K. Premchandran and some 
other hon. Members left the House.) 

SHRI SOMPAL : Mr. Chaimlan. Sir, if I am allowed 
to make a simple observation, a very brief observation . 
... (Interruptions) 

MR. CHAIRMAN : Not necessary now. I have already 
called Shri Murli Deora. 

... (Interruptions) 

[Translation] 

SHRI MADAN LAL KHURANA : How much was 
increased during the last two years? Once it was 
increased by Rs. 20, second time by Rs. 60 and now it 
has been increased by Rs. 80. Last year by Rs. 20, 
then by Rs. 60 and now by Rs. 80 even then they say 
that they would stage a walk-out...(lnterruptlons) 

SHRI SOMNATH CHATTERJEE : The value of 
Rupee is nothing these days. . .. (Interruptions) 

[English] 

SHRI NADENDLA BHASKARA RAO : Sir, this 
Govemment has given bonus on wheat but so far as 
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[5hri Nadendla Bhaskara Rao) 

paddy is concerned, even the minimum. support price. is 
not announced. So, we request the hon. Minister, through 
you, Sir, to announce this ... (Interruptions) 

MR. CHAIRMAN : Please take your seat now. I have 
called Shri' Murti Deora. 

GENERAL BUDGET 1998-99-GENERAL DISCUSSION 

AND 

[English] 

DEMANDS FOR EXCESS GRANTS 
1995-96-GENERAL' 

MR. CHAIRMAN : Now we will take up the General 
Budget. 

Motion moved: 

"That the respective lIxcess sums not exceeding the 
amounts shown in the third column of the Order 
Paper be granted to the President out of the 
Consolidated Fund of India to make good the excess 
on the respective grants during the year ended 31 st 
day of March, 1996 in respect of the following 
demands entered in the second column thereof: 

Demand Nos. 13, 14, 17, 65 and 81." 

List of Demands for Excess Grants (G8fleral) for 
1995-96 submitted to the Vote of the Lok Sabha 

No. of 
Demand 

Name of Demand 

1. EXPENDITURE MET FROM REVENUE 

13. Department of Pos1 

14. Department of 
Telecommunications 

17. Defence Service&-Asmy 

81. NlIic Works 

2 EXPENDITURE MET FROM CAPITAL 

65. Mflistry of Petroleum 
& Natural Gas 

Amount ci Demand 
sulJnitted to the vote 

0I1ile House 

73,52,76,021 

60,48,91,516 

6,93,863 

8,43,16,283 

99,150 

SHRI MURLI DEORA (Mumbai South) : Mr. 
Chairman, Sir, on first June, the hon. Finance Minister 
started his Budget Speech and when he finished the 
Speech at seven o'clock, almost this time, I think from 
this side of the House I was the first to go and shake 
hands with him and congratulate him. When I was hearing 

'Moved with the recommendation of the President. 

the Budget, I thought it was a benign, nice and good 
budget. but next morning when I read the newspapers 
and when I went deep into the papers which I had 
collected, I was shocked. What the Budget Speech of 
Shri Sinha revealed here was okay but what it really 
concealed in the papers . ... (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur) : Hidden 
agenda. 

SHRI MURLI DEORA : ... and the hidden agenda 
was really disastrous. I remember when Shri Vajpayee 
had sent the list of the Ministers to the PreSident-that 
fine moming Shri Khurana was there 8J)d I myself went 
to the swearing-in ceremony-in the Mumbai newspapers 
there was a big article saying that there seemed 10 be 
some confusion between Shri Jaswant Singh and Shri 
Yashwanl Sinha. 

18.58 hrs. 

[MR. SPEAKER In the Chaitj 

I do nol know who would have been better, but I for 
one welcomed the appointment of Shri Yashwant Sinha. 
But then I read something which really pained me. I am 
seriously saying this. I reed that since Shri Jaswant Singh 
is pro-reforms so the orders from the top were there that 
he should not be the Finance Minister, and here my 
friend Shri Yashwant Sinha came. I could not believe, 
and I still do not believe Shri Yashwant Sinha could be 
anti-refonms, but when I read the Budget and when I see 
the measures that Shri Yashwant Sinha can take in his 
maiden Budget-last lime he was not able to present the 
Budget-I am really shocked and I am only convinced 
thaI whatever articles came at that time, they were true 
and Shri Yashwant Sinha's Budget is sending a message 
10 the entire world, 10 the entire intemational community 
that India is against refonms. The hon. Minister said about 
the budget's number one qualification that it is 'simple', 
'saraI'. I will come to that later. I just want to say that 
this is the first time in the history of the Indian Budget-
at least for 12 to 14 years I have been attending the 
Budget presentation in this House-that within 24 hours 
aiter the Budget was presented, Govemment announced 
a massive fall in the price of Petrol and Urea. I do not 
know whether Shri Yashwant Sinha has seen this frolll 
page cartoon of R.K. Laxman. I would like to read oul 
one line: 'We are lucky to have him. No other Minister 
brought down the prices within a few hours of announcing 
in the Budget.· Just in one day! When the Opposition 
Members got up on their seats, I do not know what was 
the reason which provoked Shri Yashwant Sinha, Ihe hon 
Finance Minister, a veteran parliamentarian and a veter~ 
bureaucrat, to lose aU his cool and how he came forwa 
with the statement that those who sit in the glass house~ 
should not throw stones at others. This was not expecte 
of him. There was a mistake. There was a bungling done 
between your Department and the Ministry of Petroleum, 
Earlier they were saying: 'We are not responsible, theY 
are respOnsible". 
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19.00 hrs. 

But now. if you see some of the latest reports which 
were published in the Indian Express day· before 
)'e5terday, they clearly said that there was a mistake. 
One should agree. Now, they are saying that Shri 
Monmohan Singh had raised it in 1994, so they have 
also raised. These are not the excuses. So, my pOint is 
that Ihere was a lack of coordination between the Finance 
Ministry and other Ministries at the time of the Budget 
preparation, which I hope the Minister has taken note of 
and he will see that it is repaired. The Minister withdrew 
Rs. 3 extra charge on the petroleum products, but the 
Minister IS still making an issue of not withdrawing the 
tolal price hike in respect of urea. 

Today. if we see the Economic Survey, we hnd that 
the growth In agricultural production is negative. What 
message are we going to send to Indian farmers? The 
first Budget 01 this Government is raising the price 01 
urea. I woufd request the hon. Finance Minister not to 
make a prestige issue 01 the urea prices .... (Interruptions) 
Even their own allies and some friends 01 mine here 
have interest 01 farmers in their heart. I do not claim to 
know so much about farmers, as you know very well 
that f come from an urban city . ... (lnterruptions) I would 
request the hon. Finance Minister to please roll back the 
urea price to its originality. 

SIT. thiS morning, in Delhi, some people came to us. 
SIH! Madan Lal Khurana is elected Irom Delhi. I do not 
know he is elected for how many years. God knows. 
Nobody remembers the years. ... (Interruptions). I was 
shocked to see that the very traders, the mithaiwalas, 
who are engaged in making sweets, are up in arms 
against the BJP Government. These are the people who 
were supporting the BJP. Shri Khurana is from Delhi. He 
may lind out what has happened. All the mithaiwalas, 
Haldi Ram, Chandu Halwai etc. say that there is no 
coordination. What the Minister said in the speech here 
and what came in Gazette the next day from the Excise 
Inspector do not tally. I would like to read one line from 
there. "" shifted to any ready for consumption' lorm if 
manufactured in lactory." That is what it is shifted to 
now. The idea in his Budget speech was " ... branded 
goods manufactured In factories." How are those who 
make /addoos. pedas, and bhujia are branded? I know 
what he will say. I believe that when some MPs of the 

. Congress and other pdrties met him today, he told them 
about Rs. 15 lakh ceiling. II there is a sale of Rs. 15,000 
a day, this ceiling 01 Rs. 15 lakh in nothing today. So, 
I Would request the Finance Minister to look into it even 
though he himself does not eat sweets. I do not know 
Whether Shrimati Sinha will give him any sweets-he does 
not deserve any sweet-and I do not think that she will 
dare to go to the market and buy sweets now because 

he has come down heavily on Ihese 
traders .... (lnterruptions) I know Ihat Shri Khurana is very 
fond of sweets. He is also supporting him •. .. (Interruptions) 

Sir, I would say thai this issue of eighl per cenl 
excise-may be it was not intentional, I do nol think thai 
Shri Yashwant Sinha can have Ihe intention of levying 
excise on sweet makers-should be settled. On lhe 1st 
June, by 8.30 i:1 the evening, the Excise Inspectors visited 
some of the mithsiwslas in Mumbai and you are saying 
that the Budget is saral. I would give two more examples. 
So, I would request him 10 please really simplify ii, and 
not by way of speech. I am sure that he will very soon 
see that the matter of excise on mlthalwmas and other 
things are settled down. 

The other anomaly is Ihat the Finance Minister has 
put 8 per cent ad valorem on the import of every malerial. 
It is a countervaiii.,g duty, CVD. When he spoke at the 
time of presenting the Budget, I also realisad that 8 per 
cent was on a higher side and accepted it for we want 
to give protection to Indian Industries. Yes, we are for II. 

But has he calculated as to how much it really cornea 
to? I am sure he knows that. Even the minimum will be 
11.9 per cent, because ad valorem of 34 per cent means 
8 per cent of the 134 per cent. So, it is more lhan 12 
per cent. In some cases, il is going uplo 26 or 27 per 
cent. So, it works out to a one-third Increase. I do not 
think that this is a lime when the Indian industries can 
alford to bear so much incidence 01 additional duIIea. 
The hon. Finance Minister has not raised that direct tax. 
like the income tax. It is good. But a heavy incidence of 
additional indirect taxes is not good. This wi" really cause 
inflation. 

Sir, I welcomed the stalement of Shri Yashwant 
Sinha, when he just assumed office as the Flnanca 
Minister, that there was a need to ease the credit !'upply, 
the SAA and SLR of the Reserve Bank of India. I know 
that the moment he became the Finance Minister, he 
eased the credit sup;>ly because so much of cre~il was 
required for the industry. In order to curtail the inflation, 
the earlier Governments had put a very tight money policy. 
So, what he has done is good. But by imposing so IT\uch 
01 indirect taxes-which the other earlier Governments 
were waming him, he may remember-the inflation will 
reach the double digit mark very soon. Will the country 
afford this high inflation? When a person is in the bracket 
of Rs. Two lakh and supose the maximum income lax 
rate is 40 per cent, jf il is raised by 10 per cent, he will 
pay 10 per cent more and that means Rs. 20,0001- more. 
But as far as the indirect taxes are concerned, even 
somebody who is earning Rs. 500/- per month, or 
somebody who is out of job, will have to pay more 
because the excise duty has a cascading effect. 
Everybody who buys anything will have to pay this excise 
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[Shri Murli Deora] 

duty. So. I would request the hon. Finance Minister to 
please make his calculations again and this amount over 
Rs. G,OOO crore-Rs. 5,000 crore and Rs. 3,000 crore 
from both the excise duties and the countervailing duties 
respectively-which he is estimating is a gross under-
estimation. May be, he may like to take the credit later 
on, at the end of the year by saying that the estimation 
was Rs. 8.000 crore, but he had collected Rs. 34,000 
crore. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Mr. Speaker, Sir, I am really surprised because 
his colleagues In the other House were saying that it 
was a gross over-estimation. 

SHRI MURLI DEORA : It does not matter. Everyone 
has his own oplnicn. I know that some of my colleagues 
has said that this tight money policy was good in order 
to curtail inflation. I personally believe that he must curtail 
Inflation, but not at the cost of growth. Interest rates 
should be high enough to encourage savings, but not so 
much high so as to discourage investments. Today when 
the interest rate is so high, people would like to put their 
money on fixed deposits, chit funds etc., and nobody will 
put their money in business. There will not be any 
entrepreneurship left. Why should they do it? Why should 
they take the risk? So, now he did a right thing. Earlier, 
even some people have said that. Even Dr. Manmohan 
Singh said that. A little bit of moderate increase In the 
rate of Inflallon is all right. But now this huge increase 
in the rate of Indirect-Iaxes will cause a severe setback 
on the price rise. So, the hon. Finance Minister should 
be careful, calculate again-I am sure he will agree with 
me if he calculates again-and bring down the 
countervailing duty and the excise duty to some extent 
and exempt other things. 

Sir, there is a ::;ystem of MODVAT-Shri Somnath 
Chatterjee will recall-which was introduced in this very 
House. This is an Indirect tax system followed all over 
the world. Actually it was delayed in India; it should have 
come earlier. The companies which are honest, maintain 
their accounts properly. They get a setback of 100 per 
cent return when the other tax is given to them, which 
they call MODVAT refund. I am shocked to see that a 
person like Shri Yaswant Sinha can make a law for that 
because some people are misusing this system. Instead 
of 100 per cent MODVAT refund, now it is only 95 per 
cent. He is penalising honest taxpayers for the fault of 
others. The Government should take action against those 
who are misusing this system. Just because somebody 
is misusing the system he is giving a refund of only 95 
per cent. Even if that five per cent is taken, it means so 
much. It is not a correct way of taxing. 

It is like a person who has taken a loan of Rs. 100 
but is giving back Rs. 95. That is not fair. I do not know 

whether the hon. Minister's people have told him that. 
Sometimes one person makes the raw material, the other 
person makes the finished product, and the third person 
makes the packaging. So, the same product is going to 
three places and everywhere he will 1088 five per cent. 
Where will the money come from? I do not think you are 
advised properly. What I know of Shri Yashwant Sinha-
I used to sit near him in the J.P.C.-I do not think that 
he can make such a mistake. But may be, he is over· 
worked, getting tired and losing his temperament. But I 
am sure now he will cool down a little bit. If he follows 
the hidden agenda, it will be too much and we know that 
he does not believe in that. We all know that. So, I 
would request the hon. Finance Minister to please see 
that these anomalies are corrected. 

5ir, this is the first time that eight per cent CVT is 

levied where it is not levied on one section of people but 
levied on another section of people. I do not know 
whether he knows it. The tax is not levied on the trading. 
But where are the traders? The lraders are up in anns 
against you people. Please believe me. I know Mumbal. 
Mumbai is also a city of traders. I come from South 
Mumbai. You know that. I am not talking politics. I am 
only requesting you. Suppose, somebody is importing raw 
material for his factory. Shri Khurana, if he imports directly, 
for Rs. 100 he has to pay Rs. 8 extra. When there is a 
trading company-of his own or somebody else or 
fabricated and it imports the raw material, it is better 
placed. I am telling you this is true. What is this? You 
are encouraging the people to be dishonest. I know that 
it is not your intention. Either you do not have the tax or 
have the tax on everyone. Why do you want the 
industries who are engaged in manufacturing to start the 
trading activities? That is not their job. 

SHRI SOMNATH CHATTERJEE: You have made 
your point and Shri Madan Lal Khurana has agreed. 
... (Interruptions) 

SHRI KHARABELA SWAIN (Balasore) : Sir, one 
gentleman is speaking and the other person is giving a 
running commentary .... (Interruptions) 

[Translation) 

SHRI CHANDRAMANI TRIPATHI (Rewa) : We are 
new members so we should have manners but the old 
members need not have manners . ... (Interruptions) 

[English] 

SHRI KHARABELA SWAIN : What example is he 
setting to a new Member like me? ... (lnterruptions) 

SHRI SOMNATH CHATTERJEE: He is teaching me 
lesson. He must learn the manners before he enters this 
House. He -Is teaching manners to mel He will dictate 
me . ... (Interruptions) 
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MR. SPEAKEA : Shri Somnath Chatterjee is not 
disturbing him. He is assisting him. 

SHAI MUALI DEOAA : These measures of such a 
heavy indirect burden on the economy has come at a 
time when the economy can least afford it. Mr. Finance 
Minister knows that. There is a terrible recession in the 
Indian market today. I will give you two-three examples. 
My fnends might be knowing that several things like motor 
vehicle, scooters, etc. were not available easily and we 
used to give a certificate to get quick delivery of trucks. 
Today, do you know what is happening? The production 
01 Ashok Leyland in Chennai, which is one of the biggest 
truck· making companies, has come down by 75 per cent. 
Same IS the case with TELCO whose production has 
come down by 45 per cent. 

It IS because they cannot sell the trucks. I read day 
before yesterday that 11,000 people were laid off in 
Chennai because they could not sell their trucks. At such 
a time, if you have another increase of As. 23,000 or 
Rs. 24,000, I do not know how much it will come to, 
how will they be able to sell? First we must create a 
demand. Suppose, there was a demand, there was no 
stock In their god owns and the people were able to sell, 
yes. you must raise more taxes; you must earn more 
from those who are earning more. But this is not the 
lime 10 levy such heavy taxes. I have hundreds of !ouch 
examples which I can give you. But I do not want to do 
that now. This will have a cascading effect. So, please 
see that this does not happen. 

Let us see how Shri Yashwant Sinha's Budget has 
been received by the people at large and the economists 
III India and abroad. I had the privilege to see, Mr. 
Speaker, some of his interviews, and I must compliment 
him for the way he has defended some of the measures 
that he has taken. But how has he scuttled, I do not 
know Whether intentionally or unintentionally, some of the 
burning issues? It has to be 'intentionally' because Shri 
Sinha is a smart man. He knows the art of Budget-
making: he knows the art of bureaucracy because he 
himself was a bureaucrat. 

I would like to bring to the notice of the House as 
to how the international community has reacted to Shri 
Sinha's Budget. I know that he has given interviews to 
all these four people. I am quoting the Times of India. 
Shri J. Mulral is the main person who· writes for the 
Times of India. Mr. Speaker, Sir, I quote: 

"The Union Budget presented on June 1 does nothing 
for the economy. It is a thoughtless, idealess and 
uninspiring Budget." 

I arn sure that the Finance Minister is not only 
sensitive about what the Members of Parliament are 
talking b . a out but also to thiS. Very recently, I saw the 

hon. Minister's interview given to Shri Menon of the 
Business Standard. I will only read one line from the 
editorial of the Business Standard. I quote: 

"Yashwant Sinba's maiden Budget has disappointed 
the reformers like me, the stock-market-I am 
connected with the stock-market also, and many 
economists-I am not an economist." 

Sir, I can tell you that the report appeared in the 
Economist of London is shocking. I am SlJre, you have 
got all these cuttings. I am sure, you know as to w,hat 
is happening around the world. It says: 

"India's post-nuclear test Budget was timid, politically 
motivated and is already starting to unravel." 

I do nol think that you are interested in such 
compliments. Lord Meghnath Desai is an Indian-born 
Member of the House of Lords in England. He is not a 
Congressman and he does not belong to any party. Lord 
Meghnath Desai has written and I quote : 

"Mr. Sinha has lost an opportunity. He has missed 
the first chance and may never get another.· 

I am sure, he knows that even though he was a 
Finance Minister earlier, he was not able to present the 
Budget. He has presented the Budget this timE> but he 
should know that his colleague, Shri Jaswant Singh, Is 
back in the other House. I am not giving any reasons, 
and I am only trying to appeal to him very humbly to 
see that these anomalies are corrected. 

Sir, the biggest effect of the Budget was on the 
capital market. When I talk about the stock exchange, I 
would like to tell some of my young colleagues who arn 
here that I know stock exchange. Against the total market 
capitalisation of over Rs. 5,10,000 crore, 11 per cent 
market has fallen. You know that the Sensex has fallen 
by 11 per cent within a period of five to six days, that 
is, from June 1 to June 5. I do not think that it has ever 
happened '.' 'lere the investors have lost over As. 55,000 
crore. Mr. Speaker, whatever figures I am piving here, I 
mean it. There is no mistake of any zero here. It means 
that the investors have lost As. 55,000 crore, and one-
third of these shares are held by financial institutions like 
UTI, L1G, GIG, lOBI, IGIGI. Who are the owners of that? 
It is not the Government, but it is the policy-holders. If 
you are a L1C policy-holder, the money belongs to you. 

So, never in the history of India, a Budget has cast 
such devB!jtating effect on the capital market. I agree 
with him. It is not only because of the Budget but there 
are other reasons too where Shri Yashwant Sinha has 
not much to do. I agree with him. He has to share the 
agony with other colieagueR. I would like to give some 
suggestions on the capital market. 
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IShri Murti Deora] 

First of all, the biggest reason after your Budget was 
the possibility of the economic sanctions which the 
American Government had announced. There is total 
confusion about what will be the economic sanctions on 
us. Some Minister is saying that there is no economic 
sanction. Some other Minister is saying that there will be 
economic sanctions. You know what is happening in the 
Ministry. All that took a full day. You know it Shri 
Yashwant Sinha. When the Modis and Standards Report 
came, that really gave a big jolt to the Indian stock 
market, 110 to 111 points going down in one single day. 
Day before yesterday, Fils helped Sensex cut losses. 
You know it, Shn Yashwant Sinha. If the UTI, ICICI and 
LlC were not buying the shares. the Sensex would have 
come down by 220 points. What are you doing about it? 
I am telling you the real reason for that. Shri Madan Lal 
Khurana. here you can help him. Unfortunately, the other 
Harvard man is not here. One Harvard Finance Minister 
was enough. I would like to read from the newspapers. 
This is a serious thing. I am not bringing politics. If I am 
wrong, correct me. I am not criticising him. I am here to 
cooperate and help. I am saying what was the real reason 
for downgrading India's credit rating which hurt the market 
and which is hurting it further, because the second report 
of Modis and Door and Ford is going to come very soon. 
I am reading one line which is quoted in all the 
newspapers. I am sure you have it. I quote from "The 
Indian Express", Mumbai, June 5:-

"Indications regarding the BJP Government's position 
on such critical issues as trade and investment 
liberalisallon were often contradictory." 

Every one knows that. I do not blame Shri Yashwant 
Sinha. We see every day here the statements of Ms 
Jayalalitha and Silri George Fernandes and other people. 
I now quote from the newspaper:-

"In addition, the mix of political parties and 
personalities that made up the new Government 
seemed inherently unstable raising the potential for 
yet another transition." 

It means temporary Government. I am not saying 
temporary Government. I am trying to say the impression, 
if it is cleared that the Government is temporary and 
unstable, you know what happens to the economy. 

I would very humbly request the hon. Finance Minister 
to put his colleagues together. They should speak with 
one voice on what is happening to the economic reforms, 
whether you allow foreign .participation in this field or not. 
Somebody is saying potato chips and micro chips, What 
is the IBM? When Shri George Fernandes threw IBM 
with Coco Cola-I am not talking about Coco Cola--do 
you know how much technological advancement our 
country had lost? Nobody is remembering that. Today 
also BJP people are talking that we are all for micro 

chips, not for potato chips. IBM is not for potato Chips. 
I am trying to give only this one example. Please correct 
thiG anomaly, Mr. Finance Minister. 

Another reason was fall in the price of Indian rupee. 
Lastly, Mr. Finance Minister, you were replying to my 
question sitting here. I told you that day. You know What 
is the price today. It is over Rs. 421-. I am not blaming 
you. You can say that you were there in the Government 
for 50 years and what were you doing? I am not saYing 
that. We are not scoring debating points here. I am trying 
to say that the situation has come in such a manner that 
the price of Indian rupees against the dollar is the lowest 
and it will go down further. It is stated in the same 
newspAPer as follows:-

"Six months forward cover process 10 per cent.' 

I am sure you know that. Shri Madan Lal Khurana, 
if today it is Rs. 421-, if you buy the dollar against the 
Indian rupee after six months, vou pay Rs. 46/-. 

[Translation] 

You will have to pay Rs. 4.40 over and above As. 42 

[English] 

You must know where our economy is going. 

SHAI YASHWANT SINHA : I will take just one 
minute. You are relating all these to the Budget. 

SHRI MURLI DEORA : Yes. 

SHRI YASHWANT SINHA: I would like to inform 
you that the other Sensex, the Hangson of Hong Kong 
fell below the 80000 marks today. This is the first time 
in three years that it has touched that level. 

SHRI MURLI DEORA : Are you justifying that? 

SHRI YASHWANT SINHA: Yes. You are aware of 
the fact. 

SHRI MURLI DEORA : Yes, I know that. I am coming 
to that later. 

SHRI YASHWANT SINHA: The Japan ... Yen has 
toucl;1ed a seven-year low. It was 141 yesterday. 

SHRI MURLI DEORA : It is 135. I know that. 

SHRI YASHWANT SINHA : These are the 
international surroundings. 

SHRI MURLI DEORA : Are you satisfied with thai? 
know that you are satisfied with thllt. 

SHRI YASHWANT SINHA: I am not, ... (lnterruptiOflSl 
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SHRI MURLI DEORA : Since somebody has a fire 
in his house, you want that you should also have a 
small fire in your house. I know it. 

SHRI YASHWANT SINHA: Shri Murti Deora, I took 
you as a very well-informed person. So, I thought that I 
should bring these facts to your notice . ... (Interruptions) 

SHRI MURLI DEORA : Kindly bear with me. 
... (Interruptions) 

SHRI YASHWANT SINHA : I am just pointing out 
the facts. I am not taking any solace . ... (Interruptions) 

SHRI MURLI DEORA : These are the points. I agree 
I4IIIh you that in the Far-Eastern countries, Thailand, 
Indonesia, Japan, Singapore, Hong Kong and Malaysia 
this had happened. But our economy is so much or a 
little bit inter-linked with them. Eartier, they had it but not 
now. In our case, why is it happening today only after 
the Bu-tget? The Indonesian rupaiah had gone down by 
272 per cent. Thailand, Malaysia and all these countries 
suffered loss six or eight months back. At that time, our 
rupee was not aHected so much. It was aHected very 
little. I would request you not to take solace or consolation 
from the fact that there is a problem in the neighbour's 
Ilouse and so let me also have a problem in my house. 

(Interruptions) You are the Finance Minister of India. 
Please do not do it. I know you will not mean it. 

I would request the hon. Finance Minister to do 
something to build the capital market. In his speech on 
page 14, para 44, he has said that he is bringing 
measures to strengthen the capital market In five days, 
what measutes hes he brought to strengthen the capital 
market? I am sure, you know about it. Whatever measures 
he has brought, they have brought doom to the capital 
market. Mr. Minister, you have not been able to bring 
enough measures. Let us not score debating pOints again. 
I would request you to do something more. May be, you 
have done more. But it has failed and you see the result 
now. Now, please do something more. 

I would like to tell you what you should do. There 
was news that the buy-back of shares by the companies 
would be allowed. Everybody knows about it. I saw Shri 
N.K. Singh, the Revenue Secretary's s~tement day before 
yesterday saying that buy-back of shares would have 
given a boost and that would have helped the capital 
market to grow. I know that you havE. a problem with 
your Colleague, the Minister of Law, Justice and Company 
Affairs. You could have taken the help of Shri Khurana. 
~e Would have coordinated with ~ou. Even the Revenue 
ecretary to the Government of India had made a 

statement day before yesterday saying that this Issue 
Pertained not to the Finance Ministry but to the Ministry 
of Law, Justice and Company Affairs. That is exactly my 
charge. There is no coordination between the Ministries. 

If there is no proper coordination between the important 
Ministries, what would happen? We all know about it. 
Therefore, my request is that you should bring forth this 
measure which will help revive the stock-market and the 
capital market to some extent. 

Now I come te the NRI investment. Mr. Minister, you 
have said that yOl' have raised the ceiling on NRI 
investment. If a foreigner can buy more quantity of shares 
in a company, what would happen? Of course, we need 
foreign investment. Today, we have $ 9 billion of FI 
Investment in India which is worth about Rs. 72,000 crore. 
It is $ 9 billion! During this time, there is the highest 
outflow of foreign exchange. I have the figures of Merryll 
& Lynch and all that. You know about all these things. 
So, I do not want to tell you about them. The highest 
amount of outflow of foreign exc/'lange that happened In 
a single week is from first June to sixth June. I have got 
the figures. I do not want to bore the entire House with 
figures. ...(Interruptions) But I am trying to tell you to 
kindly arrest this outflow. Otherwise, our BoP position will 
go down. Our debt-servicing ratio will go up and this will 
land us into big problems. 

Another point is, those who are the foreign investors, 
they are worried as to what will happen to them when 
they take back their profit or loss by disinvestlll4!'nt, if the 
rupee falls. It is because when they Invested, the price 
of dollar was Rs. 36 and when they are selling it, the 
dollar price is Rs. 42. They are going to lose six rupees 
in that which comes to 11 to 12 per cant. Please allow 
them to cover their foreign exchange risk. I understand, 
it is not allowed. What I suggest is that for the foreign 
Investment, the Fils should be allowed the facility of 
forward cover by the RBI. This will limit their futuring. 
Please consider this issue, Mr. Finance Minister. 

For last some years, we had seen hundreds of 
finance companies, plantation companies mushrooming by 
way of collective investment scheme. I do not want to 
tell the names of the companies. But some of the 
companies were there with Rs. 50 lakh of paid up capital. 
Do you know, how much money they have raised? They 
raised Rs. 700 crore. The hon. Finance Minister knows 
about this and something has been done. I understand, 
now the SEBI is monitoring that. Please tighten these 
laws. We cannot allow the poor, small investors to lose 
their hard eamed money and savings in these companies. 
I think, you know, what happened in Mumbai. I do not 
want to take anybody's name. I am trying to say that 
this is the time when close monitoring by the SEBI or 
other institution is done. There should be awareness 
amongst the investors about the credit ratings in order to 
keep a control o.~ check on these companies. The entdit 
rating agencies should be asked to give a public credit 
rating. If a company has a bad rating the credit rating 
agency says that the company has got a credit rating of 
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[Shri Murli Deora] 

'C minus' and nobody should buy. We must educate our 
investors. liley should not be allowed to sell their assets. 
I understand. most of those who were cheated, were the 
small and poor investors in big cities and small towns, 
who sold their assets. 

When we tested the nuclear device, there was an 
announcement by America about the sanctions against 
us. Even now, nobody knows whether the loans and 
assistance to India from the other agencies like the World 
Bank, ADB. IBRD will also get aHected. I understand this 
as I read Irom the reports that the World Bank in these 
two weeks. had postponed twice the loans which were to 
he sanctioned to India. I had been to Washington. I 
am told, when it comes to actual voting and if America, 
Japan and one more country votes against the proposal, 
then India would not get back. This will have a very 
disastrous effect on our economy. I am sure, you know 
about it. 

I will gIVe one more suggestion. I remember, once 
Shri Indrajit Gupta had said in this House that over 12 
billion dollars 01 un-utilised aid was in the pipeline. You 
know very well thai we are paying commitment charges 
on that. Even though il is a small amount, yet we are 
paying a commitment charge on that. We must streamline 
the projects which are lalling under the World Bank. Shri 
Sirpotdar. you may remember the case of the Water 
Supply and Sewerage Project of Bombay. When I was 
the Mayor 01 Mumbai, I had negotiated with the Finance 
Ministry about Ihis project. Do you know, how much time 
did it take to get the money from the Finance Ministry 
and reimburSing the same to the Municipal Corporation 
of Mumbai? I think. the same problem is being faced by 
the Calcutta Tube Transport. Please streamline this 
Department at least now when many of our projects are 
in limbo or are hanging in the air because we do not 
know whether we are going to get the money or not. My 
suggestion to you is to please see those projects also 
which are there in the pipeline. In cases where money 
haVing been sanctioned is not disbursed, should be 
disbursed qUickly. The beneficiaries should be helped in 
this regard. 

Another pOint is, we should send the leaders of 
business community and not just diplomats and 
parliamentarians to the World Bank and other institutions 
around the world. especially to the Western world to tell 
our counterparts, "This was the necessity. India had to 
test this nuclear device. India does not mean to have a 
war." 

Whatever strain the Government of India has, we 
should take that strain and go and tell this to the business 
counterparts because you know very well that in America 
and other countries-5hri Somnath Chatte~ee, you should 
be happy as a Communist-what matters is business. I 
remember, I was in Europe at that time when the 
Tiananmen Square massacre took place in Beijing where 
the Chinese Government killed hundreds of young 
students in that Square in Beijing. Then the American 
Government had to come out with heavy sanctions against 
China_ Everybody knows it. At that time, not only the 
American Government but the American people also 
supported those sanctions. But ~ere, on this issue, the 
American Government is against us but the American 
people are not against us. 

I was talking about China. What happened after that? 
In seven months. the U.S. Secretary of State went there 
in China. What did he do? He gave them the MFN Status. 
He gave them the status of Most Favoured Nation. The 
same thing they were talking thp'll. 

Just now, the Chinese President lander in the 
Western part of America. He did not land in Los Angeles 
or San Francisco. He landed in Seattle, Washington 
straight because they are buying five billion dollars worth 
of Boeings. You know thaI. That is why, Mr. Bill Clinton 
is today going there. 

Sir, India has a big market. India's largest trading 
parlner today, is America. So, I would request you. hon 
Mr. Finance Minister and hope that you will also find 
some time and go there . ... (Interruptions) 

SHRI SOMNATH CHATIERJEE : He went there 

SHRI MURLI DEORA : He went before. Now, he will 
realise it. He does not know what is happening there. 
Unfortunately, the problem is that the Ministry of Finance 
and the Government of India are still not aware what is 
happening on the economic sanctions. Nobody knows it 
Today, we had a meeting of our Standing Committee on 
Finance where every Member suggested that the next 
subject should be the possible effect of economiC 
sanctions on India. So, I hope, Mr. Finance Minister will 
do thaI. 

Sir, I am quoting one line from the speech of Shri 
Sinha which he gave last year-very nice photograph he 
has with a photogenic face-as a Leader of the 
Opposition. Earlier, he was in secular party. Now, the 
very party which he was calling communal throughout, 
either is not communal or he has become communal. I 
do not want to comment on that. ... (Interruptions) 

Sir, I am quoting Shri Sinha. It says: 

"The oentral problem of the Indian economy is 
unemployment. • 
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It is about last year's Budget. He further says: 

"This problem has not even been mentioned in the 
Budget, much les& tackled." 

I agree wrth him as to what he says. But what has 
he done? He has done nothing. You have forgotten the 
BJP Agenda. I do not know whether you privately push 
through. In your National Agenda, it is said that you will 
give one crore jobs. t do not want to bring the paper 
and bother my head. Twice, it is wrillen there : Berozgari 
hatao "Eradicate unemployment." What has the hon. 
Finance Minister got here to eradicate unemployment? 
He has provided nothing to eradicate unemployment. I 
want to tell him-it is not his fault-what has been 
happening in these two years. There was a cover story 
In India Today and I have got It with me and I hope you 
must have read it. ... (Interruptions)... Shri Somnath 
ChatterJee, even ~'ou and my other leftist friend, Shri 
Basu Deb Acharia, see, what is happening on the job 
lront? In the last two years, two lakh people have lost 
their JOb. One lakh people have lost their jobs through 
the Voluntary Retirement Scheme. Although, they got 
some compensation but they are out of job still. Another 
one lakh people are out of job through litigation or BIFR 
or closure of factory or dismissal or some other 
reasons .. .. (/nterruptions) ... Shri Somnath Challe~ee, this is 
the only issue where I am a leftist or rather more left 
than you. Otherwise, you know what I am. 

. (Interruptions) ... Sir, in Mumbai Siemens, over 2,000 
people are retired on Voluntary Retirement Scheme. The 
work force of Tata Group which was 78,000 people in 
1992-93 has come down to 68,760. It has come down 
by 10,000 people. 

In spite of adding more projects, employment' is 
coming down. Nine private airlines are closed down 
leading to five thousand people losing their jobs. Modiluft, 
Damania Airlines are among them. People were gelling 
Rs. 30,000 salary a month. Now poor people are working 
lor Rs. 3000 or Rs. 4000 a month also. It is a pittance 
because there are no Jobs available. 

Take Coal India in public sector. Shri Acharia, it is 
for you. They have a plan to fund Rs. 600 crore to retire 
34,000 people under VRS. I have a copy of it. It is there 
In the India Todsy cover story wherein you talked about 
lobs and you blamed Shri Chidambaram for not bringing 
anything like unemployment eradication scheme. What are 
you going to do? You have also not done anything in 
this BUdget. As a matter of fact, your'Budget will create 
more unemployment. I am not happy to say that, you 
know this very well. My humble request to you is to do 
SOmething on this front. Even in a capitalist country like 
America Where there is an Exit Policy, Hire and Fire 
POhcy ... 

[Translation] 

SHRI VIJA Y GOEl (Chandni Chowk) : These a,.; 
the misdeeds of your Govemment. 

~HRI MURLI DEORA : Goel ji, you would not be In 
power for many days so how woulci you do any misdeed. 

[English] 

He is my friend, he is a trader. He cannot speak 
today. The Miths/wsllahs had gone to his house today 
and hammered him in the moming. What to do, still he 
has to support. the Budget. 

[Transiation] 

Shri Yashwant Sinhaji, when there will be election !I 
you would know what would be your plight. The 
Mithaiwallshs of Delhi had come. I had told you' about 
that. 

[English] 

I gave him the names and asked him to please do 
something for these Mithsiwsllahs. Please do not annoy 
the people who lire selling sweets; otherwise you will get 
into trouble. 

Even in USA there are social security systems for 
those who lose their productive jobs. I have to make one 
suggestion on this. I have a note on this, I will send it 
to you. My suggestion is to start mliny Industrial Training 
Institutes, in every small block of India. There are 700 
blocks in the country. You can train 500 people in each 
block. They call it 'training in skills'. They give training in 
carpentry, masonry, tailoring, black smithery, electricals, 
motor-mechanism; in the cities in computers. I would like 
to tell you that Bharatiya Vidya Bhawan has started this 
kind of computer training programme. I invite Shri 
Sirpotdar to come and see this once in Mumbai. The 
Microsoft is setting up one in Hyderabad also. Mr. Bill 
Gates met your Chief Minister. He has funded this 
organisation. I am the Vice-Chairman of this organisation. 
I spoke to him about Calcutta. Those who were not gelling 
jobs of Rs. 1700·1800 a month have started gelling Rs. 
4500 or more after gelling trained in computers. This 
scheme is good especially in urb3n areas. So, please 
keep this idea of skill creation in urban areas by having 
ITls in each of the 700 blocks in our country. This wiH 
help a long way. 

I must congratulate the Govemment on repealing the 
Urban land Ceiling Act. You live in Calcutta, you do not 
know. I live in Mumbai, I know what the builders, the 
sharks are doing. They have created an artificial scarcity 
of land in our urban metropolis. 

[Translation] 

SHRI MOHAN SINGH 
speech. 

You have ruined your 
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SHRI MURLI DEORA I have spoken the truth. I 
am coming to that. 

{English] 

In 1976 this Act came. Not one per cent of the land 
has been acquired in Mumbai, Delhi, Calcutta and 
Chennai up till now. 

{Translation] 

Not even one per cent. 

SHRI SOMNATH CHATIERJEE What is the use 
of this. Leave it. 

(English) 

Where they are right, I will compliment them. 

(TranslatIOn) 

SHRI MOHAN SINGH They have thrown the poor 
out of city limits. 

SHRI MURLI DEORA : Please listen to me. The 
poor are not being thrown out. Believe me, they would 
get cheaper houses. 

{English] 

I am of the opinion that even though the Central 
Govemment has repealed it-as the Housing Minister has 

announced it-it is for the States to accept it. 

I am told that even the Maharashtra Government 
has not accepted it. It is very important for the State 
Governments to accept this law to repeal the Urban Land 
Ceiling Act. 

We agree that a large number of people live in rural 
areas and are engaged in farming but there are also 
large numbers of people who live in urban areas. But 
only once a programme was started for their benefit. It 
IS called 'Self-employment for Urban Poor Nehru Rozgar 
Yojana·. Today, the banks have bungled that programme. 
The banks are just not giving funds to the people. I 
would request the han. Minister to find out what is 
happening to this programme during his next visit to 
Mumbai, Delhi, Calcutta and Chennai. 

In cities like Mumbai, there is an Act called 'Public 
Premises Eviction Act'. I know, during his earlier stint, 
the hon. Minister helped the city. Eviction is taking place 
again. The LlC, the GIC and UTI are again throwing 
poor tenants out of the building. Even though Parliament 
has passed this Act, this is happening and so I .would 
request the hon. Minister of Finance to please come to 

the rescue of the poor tenants. I would request him to 
please give directions to the LlC. They are trying to throw 
out hundreds of tenants. They must follow the Act 
prevalent in that area. 

Mr. Speaker, Sir, with your kind assistance and help 
and under your guidance, we had a discussion in thiS 
House last week. it was on the fanners committing suicide 
due to crop failure. There is a full-fledged article published 
by India Today on this. There are interviews of farmers. 
Why did they commit suicide? The GIC is engaged in 
the crop insurance business. Recently, there was a 
question on the crop insurance scheme also. I humbly 
request the han. Minister of Finance, through you, that 
he must increase the availability of funds with the GIC 
for this crop insurance scheme. As a matter of fact,-I 
do not know, whether I would be undiplomatic if I told 
you about this-the GIC is not interested in this business. 
What they are suggesting is the creation of separate 
Crop insurance Corporation with the help of the NABARD, 
the LlC and the GIC and the other insurance companies 
which will come to India after the Budget is passed. It 
has been announced that the insurance business will go 
to the private sector. So, charge the private sector 
companies. We must protect our farmers at any cost. 

Today Rs. 1100 crore are being lost on motor vehicle 
insurance. If a car accident takes place, we get an 
automatic insurence cover from the GIC. The GIC is tOSlng 
Rs. 1100 crore. If they can lose Rs. 1100 crore on this, 
I am sure, they can provide more funds for our farmers 
who have helplessly committed suicide because their 
creditors are harassing them. My only request to the 
hon. Minister of Finance is to create a new corporation 
which will help in giving our farmers more funds and 
which will save them. 

The han. Minister has announced that in the 
insurance sector we will have private participation. What 
does he mean by hundred per cent 'Indian owned 
companies'? " the HDFC started banks or insurance 
companies, they themselves will have between five 8f1d 
forty per cent of foreign holding. If the hon. Minister will 
see the Malhotra Committee Report on Insurance Sector 
Reforms-it was set up by Dr. Manmohan Singh-he will 
find that it says that privatisation of insurance business 
should take place with minor participation of foreign 
insurance companies. 

Why am I pleading for foreign insurance compames? 
It is because they can help so much technologically and 
also because they can invest a lot. I would like to tell 
one thing to my friends sitting here. Today, in India the 
foreign insurance companies are not operatil'lg on their 
own. I am sure, you remember the famous or infamoUS 
case of Kanishka Aircraft 747, the jumbo jet of Air India 
which plunged into the Atlantic Ocean, Shri ~ura~a. :: 
financed -them? American Insurance companies flOa lC 
them, The GIC covered only a small amount. The G 
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paid only Rs. 60 lakh. Ninety seven per cent of the 
business of the GIC or the other Indian insurance 
companies is through reinsurance. The insurance is done 
by the foreign companies. So. the' foreign companies are 
already there in the insurance sector whether you like it 
or not. One must see how much corruption is there in 
the insurance companies. 

(Translation) 

A march by 2 lakh people is not going to help. 

[Engltsh) 

SHRI YASHWANT SINHA: I see that the enthusiastic 
applause of the Left friends have now stopp8d. 

(Translation) 

SHRI MOHAN SINGH : No their party had also 
opposed it. ... (Interruptions) The BJP had also opposed 
It. .. (InterruptIOns) You get it passed from your party. 
then we will see . ... (lnterruptions) 

(English) 

SHRI MURLI DEORA : Even my own party may not 
accept some of the suggestions that I am making. Some 
of the suggestions are my own. 

It IS the question concerning the country's economy. 
(InterruptIOns) I would reque!'t the hon. Minister of 

Finance to reconsider the decision. I know that we need 
teChnology and finance in the insurance sector. But what 
IS needed more is transparency. It is better if the 
Insurance companies in India have on their own even 
lorty per cent of the shareholding instead of surreptitiously 
reinsuring the business. It is be(;ause majority of the 
business come through reinsurance. It will help in creating 
more lobs. Please reconsider the decision. 

I would like to say a few words on oil. One-third of 
India's total import bill is for oil and petro chemicals. 
Today we are spending US $ 10 billions on the import 
of oil and petroleum products. Fortunately, now it has 
come down because of the decline in oil prices. It has 
come down by four or five dollars. There is a need to 
reactivise the New Exploration Licensing Policy (NELP). 
IJ was announced by the Government of India but it has 
not been streamlined. Nothing has been done on this 
front I would request you to streamline the NELP. People 
should know what has happened to that policy. Tne 
bidders are not given the documents and they are not 
given the details about the oil field. ONGC and Oil India 
are given preference over them. The Income-tax on 
ONGC is less whereas for other companies it is more. 
There is an oil field in Bombay Higtl-Neelam. Due to 
technologicat 'problem, . production of oil in that oil field 
has come down by two-third. 

I understand that the bids of several big oompanlits 
like Caltex are pending. The Government ahoutd take a 
decision to see that these bids are announced correctly. 
For deep water drilling where lot of hydro carbon is 
available, geophysical and geological survoy technologies 
are not available in India. We must take the help of 
these multi-national foreign companies. I am told that due 
to non-availability of berth in the ports, especially in 
Mumbai port, the country is losing US $ 150 billions in 
demurrages, They can create barges and small ports near 
Gujarat or Maharashtra or somewhere else. Why should 
we lose so much on this? I am sure the hon. Minister 
will take care of this aspect. 

Now, I would come to power sector. I was the 
convenor of the Sub-Committee of the Standing 
Committee on Energy. We were examining the fast track 
power projects. 

There are eight fast track power projects cleared by 
the Govemment of India five years back. Six of them are 
still languishing and only two are on. There is no track 
01 six last track projects which you call fast track for five 
years! The biggest problem i8-1 must tell you, Mr. 
Minister-the finalisation of FSA, Fuel Supply Agreement. 
The Coal India says that they do not have coal or it 
says that they have coal but It does not have railway 
wagons. When it has railway wagons, it says that it has 
to be cleared by the Environment Ministry. Whoever 
becomes the Environment Minister he has different 
standards of environment and pollution control about which 
we all know, So, there is a need to streamline this. 
There is a need to have an effective intra-Ministerial 
coordination in this respect. The Environment Ministry 
should expeditiously clear the projects. They are pend;ng 
lor so many years. Setting up of a committee under the 
Chainman ship of the Cabinet Secretary himself would help 
a lot. 

When Shri I.K. Gujral became the Prime Minister, a 
Committee was set up which was known as Justice 
Bhagwati Committee. Nobody did anything to see what 
happened to the past reports of the Committee. We keep 
on setting up committees to expedite power projects. My 
friend sitting here know what has happened in Delhi. We 
had virtual power riots in Delhi. We must prevent them. 
I am sure the han. Minister is worried about the power 
supply situation. This is the situation on the generation 
side. 

II you see the distribution side, you will find that it 
is very alarming. We do not talk about distribution at all. 
There are so many thefts and bungling taking place on 
the distribution side. I do not know why the Government 
is not thinking in tems of bringing a scheme to prlvatlse 
distribution-no! only to pivatiae generation, but alae) to 
privatlse distribution. 
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The. State Electricity Boards have to pay over Rs. 
5,000 crore to NTPC or to BHEL which supply them the 
power and the equipments. I compliment thA hon. Minister 
for making a scheme. I think, since enough funds are 
not provided for the State Electricity Boards, the respective 
State Governments must be told that it is their 
responsibility and the new scheme which I believe the 
hem. Minister wants to propos&-Opening a letter of credit 
would come up to see that those companies' which supply 
theM the equipment and power are not starved of their 
legitimate funds. 

Finally. I would request the Finance Minister to 
withdraw the hike in urea price. I understand that my 
friend sitting here who is a farmer himself knows it well. 
I do not think I have seen a farm even! The farmers are 
not buying urea even now because they are waiting for 
further reduction. They know how strong tl'Jey are and 
how vUlnerable we, the politicians, are. So, instead of 
making it as a prestige issue. better to withdraw it and 
better to announce it as he has made earlier. 
... (Interruptlons) I know how poor some of the farmors 
like you arel Some farmers are good like you and we 
are happy. We are proud of you, Sir. I am not saying all 
the fanners are very poor. 

MODVAT refunds should be brought back to 100 
per cent. The systerr. which he has made is not a good 
system. We are not sending a correct message to people 
who are honest tax payers. If they have paid something, 
they must get the refund fully and not 90 per cent, which 
is not good. CVD charge of eight per cent should be 
brought down. I am not saying that it should be totally 
eliminated. I am net against the protection to the 
indigenous industry. But if you give only protection to the 
Indian industry then what will happen? Unfortunately, my 
friend Shri Indrajlt Gupta IS not here. Seven years back, 
in my speech on Budget discussion, I said in this House, 
Sitting in that side, that one day IDPL is going to clqse. 
Unfortunately-I am sad to say that-IDPL is being closed 
today because we did not give them the technological 
support; they were buying truncated know-how from the 
USSR. I am trying to tell you that if one does not build 
up PSUs. if one does not give them the correct technology 
about which you have been many times telling-the 
companies. both private and public, will not last. 

M!. Minister. you do not know about the Bombay 
Club. I know them very well which you are aware. 

20.00 hr •. 

I must tell you about the Mumbai Club. There were 
two issues of scooters in eleven years. What have they 
done in these eleven years? They have not improved 
the quality or the efficiency of the scooter. They have 
not reduced the fuel efficiency. They have not reduced 

the pollution emitting out of the scooter. Why? It was 
because there was protection. The delivery of scoot~ 
from Bajaj India Limited and Lohia Machines Limited tock 
six years. If you want to buy a scooter, you had to book 
six years in advance. We all know what it was. Thai 
much protection is not good. Our Indian company should 
be protected from unhealthy competition. But they should 
also be allowed to compete. If they do not compete. 
they will never be able to improve their quality and price. 
after sales service. 

MR. SPEAKER: You have already taken more than 
an hour. 

SHRI MURLI DEORA : Sir, I will really take on~ 
two-and-a-hall minutes . ... (Interruptions) The hon. Minister 
;s very fond of his first initial, that is, 'S' which stands for 
Sinha. I do not blamo him. There is nothing wrong in 
that. ... (Interruptions) He said that letter three times, thai 
is, Safal, Samadhan and Samman. They are good words 
But think yourself today evening as to whether you have 
really provided a safai Budget or not. Do you know what 
a confusion you have created about MODVAT and al! 
these things? Do you know that the mithaiwallahs are up 
in arms in Bombay who are here in Delhi now. 

[Translation] 

We also need mithaiwallahs as they are also our voters. 

[English] 

They are all my voters. 

Regarding food processing, please make it more 
simpler. I know that the Finance Minister has broughl 
one page form for filing IT. I read that report that the 
very Income Tax Department is against this form because 
the information asked frorr. the assessee is too little. They 
need more information. Plene clarify ... (Interruptions). So. 
Sir, I am sure that ural will not be really sarst. in 
Samadhan, there will be really no SamadhBn, and about 
Samman, you will be getting Samman when these things 
are settled. Otherwise, what will happen? We have to 
caution the people. We should .tell the people to be 
Savdhan from you. 'From you' means from the 
Government and not from you personally. And this countrl 
cannot be allowed to flourish at the cost of _tyanash of 
others. This country has to prosper and this country has 
to grow up and up. I would request you, Mr. Finance 
Minister, to please see that the haraaament which is 
caused by some unintentional measures by you should 
be redeemed. 

[Translation] 

SHRI SATYA PAL JAIN: Mr. Speaker, Sir, I ri88 to 
support fhe Budget which has been preeented by tI18 
hon. Finance Minister, Shri Yashwant Sinha. ThiS 
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Government took over the charge on 19th March, 1998. 
The economic situation was disappointing at that time 
and this has been mentioned by Shri Murti Deora and 
several other hon. Members will also mention about it in 
the course of the debate. 

The Congress Party has ruled this country for the 
longest spell during the last 50 years. " I say that only 
one dynasty has ruled this country for a long period it 
would not be wrong. The Congress Party gave the slogan 
of Socialism in 1956. The Congress Party moved from 
the socialistic slogan under the leadership of Pandit 
Jawaharlal Nehru in 1956 to the Garibi Hatao slogan in 
1969 10 the policy of globalisation in 1984 under the 
slew3rdship of late Shri Rajiv Gandhi. ... (InterruptiC'ns) I 
am speaking on the Budget. I am referring to your 
leaders. ... (Interruptions) " you cannot understand the 
Budget. I cannot make you understand it. 

AN HON. MEMBER: I understand the Budget. 

SHRI SATYA PAL JAIN: You would understand It 
better II you try 

7he policy of globalisation of late Shri Rajiv Gandhi 
was passed 011 to Sardar Manmohan Singh in the form 
of policy of liberallsation. These were contradictory policies. 
It is the result of those policies that the entire economic 
situation of the country is in shambles today. In 1996 
there was a political experiment in the country. The people 
defeated the Congress party in the elections. The Leftists 
and the Congress whose ideologies were diametrically 
opposed to each other. came together and formed a 
coaillion Government. They tried to run the Government 
under a Common Minimum Programme from i 996 to 
1998. Consequently, the rate of economic growth declined 
and fell below 5 per cent. These are the figures of the 
Government. 

During this period the agriculture growth was negative. 
The foodgrains production which had touched the 199 
million tonnes mark in 1996-97 fell to 194 million tonnes 
during 1997-98. This was the result of the policies of 
those who speak of the progress of farmers. I would 
dwell on this later. 

20.08 hrs. 

[SHAI BASU DEe ACHARIA in the Chairj 

Mr. Chairman, Sir, industrtal production remained only 
4.2 per cent due to recession. It started further decline. 
The Position of fiscal deficit deteriorated constantly and it 
reached 7.1 per cent of gross domestic product. At that 
lime. the difficulties being laced by infrastructural facilities 
were increasing constantly and the economy of the country 
was in a bad shape. After implementing various policies 
for 50 years, now they want to tell us what Swadeshi 

and what Videshi is. Their Govemment failed to provide 
potable water to the people in villages. There are lakhs 
of villages not one village, in the country where people 
have to cover a distance of 5-6 kms. to fetch potable 
water. Today the power supply situation is also very 
unsatisfactory. Even today one can see thousands of 
villages where people have not been able to get ptiwer 
supply. We inherited such an economic situation. 

After the conduct of nuclear tests at Pokharan, 
external threats have increased. People had 
apprehensions of a hard budget. People were thinking of 
the possibility of imposition of a number of taxes. People 
of Ihe country were mentally prepared for heavy dose of 
taxes in this budget. They were even prepared to pay 
taxes. I want to congratUlate the Prime Minister and the 
Finance Minister because they were unperturbed by such 
speculations. They have presented a budget which has 
disappointed the persons who were predicting heavy dose 
of taxation. The Finance Minister has removed their 
apprehensions and presented a budget which has been 
welcomed by the common people, workers, farmers, 
women and the general employees have also welcomod 
it. All sections of the society have welcomed It. 

Sir, after the nuclear tests we faced ~any a threat 
but the budget presented by the Finance Minister and 
the Prime Minister shows that they have presented it 
with all seriousness. They did not take it lightly. This 
budget has not been presented in a haste. This budget 
has been presented after taking into account all 
eventualities and future threats. 

After adopting the National Agenda of GovemancJ, 
thiS Government has often said that India would be built 
by Indians. We faced threats from foreign countries. 
Despite that, the Finance Minister and the Prime Minister 
did not threaten anyone. Ketlping in view this threat, an 
effort was made to arouse the sense of self-respect in 
the N.R.ls. Efforts were made to further strengthen the 
sense of patriotism in them. As a result of that NRls all 
over the world have given the message to the whole 
country that we should not be worried about anything. If 
sanctions are imposed then NAt's living abroad are ready 
to sacrifice everything for the sake of India. This budget 
also has given this message to us. 

The NRls have been offered a good package which 
would increase their investment. Their interest in investing 
their capital in their own country would also increase. 
Persons of Indian origin possessing foreign passports have 
been given special PIO cards. Provision has been made 
for enabling them to visit India without visa and I believe 
that it is a good step. It should be welcomed. Further, 
the limit prescribed for investment by NAls In Indian 
companies has been increased from one per cent to five 
per cent. Total NRI investment in a company has alpo 
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been enhanced from five per cent to ten per cent. These 
steps should be welcomed. 

Efforts have been made to provide relief to all 
sections in the budget. There is hardly any section for 
which the Finance Minister has not made efforts to provide 
reliel. Ours is a country which has more manpower and 
less rescurces. Therefore, so far as large industries are 
concemed, it is right that they produce more but they 
create less employment. On the other hand, although 
small scale industries produce less, they create jobs for 
more people. This budget has made good provisions for 
small scale industries. The Finance Minister deserves 
congratulations lor it. People from small scale Industries 
have heaved a sigh of relief because for a long period 
they were not given any concessions. 

Sir, the rebate timit of excise duty has been enhanced 
Irom As. 30 lakh to As. 50 lakh. This move would benefit 
many units. Similarly, working capital which is 20 per 
cent of annual turnover, has been enhanced from Rs. 2 
crore to Rs. 4 crore. It will help them get loan Irom 
banks easily. Measures have been taken to reduce the 
cost of bank loan for small scale industries. SIDBI would 
play greater role in providing loans to small scale 
industries. A number of changes have been affected in 
excise duty. "Idministrative machinery so as to eliminate 
inspector raj. Even now. small shopkeepers, petty traders 
engaged in small scale industries were afraid of inspector 
raj. Because of this step they will get rid of inspector raj 
in direct as well as other taxes. 

Mr. Chairman. Sir, we have been talking about 
villages and rural development for quite some time. But 
how much attention was paid to the development of 
villages becomes clear when we see the data in this 
regard. Late Shri Rajiv Gandhi himself had said in 
Rajasthan that if one rupee is sent for the development 
at villages, only 15 paise reach the real beneficiaries. He 
knew where the remaining 85 paise go, but probably he 
did not want to divulge it further. He must have some 
compulsions. But no attention was paid towards 
development and as a result of this failure, only 37 per 
cent of cultivable land in villages is getting assured 
irrigation, rest 01 the people are not provided any means 
of irrigation. Just now, a mention was made about suicide 
by farmers. I would speak on this point later. Its main 
cause was that the Government failed to create irrigation 
facilities and consequently loans taken by farmers started 
increasing and ultimately it resulted in their suicide. I am 
happy that the Finance Minister has taken several steps 
In this budget for the development of farmers and villages 
and I would like to mention some of them. Plan allocation 
for the Agriculture Ministry has been enhanced by 58 per 
cent. As compared to all previous budgets, this Ie a record 
increase. 

A provision of As. 1827 crores hllll been made lor 
rural water supply which would benefit about one lakh 
families. Allocations have been made for water Morage 
development programme and an Increase of 31 per cent 
has been made in this regard. I am told that probably ~ 

is also a record increase. Till date, no budget had that 
much hike. Similarly, the provision for accelerated irrigation 
benefit programme has been enhanced by 58 per cent 
and I am told that It is also a record increase. There is 
a proposal to give cash credit card to farmers. The 
opposition members were also in Its favour. The other 
day, during debate, some hon. Members of the Congress 
party had raised this point. Then Shri Yashwant Sinha II 
told them to wait for the budget. He told them that after 
presentation 01 the budget they would not have any such 
complaint. It ill really a good thing that the Govemment 
have introduced the coah credit card lCheme. It will 
certainly give some relief to the farmers and also help 
them in the right direclion. They would be able to 
purchase fertilizers, seeds etc. This scheme will also help 
them r"frain from taking extreme step of committing 
suicide after taking loans. The Finance Minister has not 
tried to run this country on th9 basis of slogans only, on 
the contrary he has tried to extend permanent assistance 
to the farmers. The Finance Minister has tried to help 
the farmers gel rid of loans. For this, farmers 01 the 
country would always remain indebted and thankful to 
him. Similarly, the Government have announced 
concessions for the farmers who were unable to repay 
loans and lor that also the hon. Minister deserves 
congratulations. 

Mr. Chairman, Sir, today the housing problem has 
become a major problem in the whole country. In every 
town and maJor cities like Delhi, Mumbai and Calcutta, 
we find the problem of housing emerging as the biggest 
problem. There are lakhs and crores of people who do 
not have dwelling units. Today Govemment employees 
whose names appear in 1974 list are yet to get 
accommodation and in some cases 1976 list is being 
taken up. There are thousands 01 employees who retire 
from service without getting Govemment accommodation. 
Mr. Chairman, Sir, I come from Chandigarh constituency. 
It is a small union territory and people consider it a 
beautiful city. It is really a beautiful city and there can be 
no two opinions about it. The total population of this 
union territory is seven and haH lakh8, among which abOut 
one lakh people do not have accommodation. There are 
30 slum areas wherein they live by constructing jhug9ieS 
of 6' or 8' 8ize. Besides this, there are many people whO 
do n~t get housing facility. I am happy that In the present 
budget the Govemment have provided sufficient fundS 
for housing. I congratulate the Finance Minister for making 
a provision with a target of constructing 20 Iakh addHional 
hou88ll. I pray God for h/a aucceaa ao that the shortage 
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of housing in this country is minimised and general 
employees, poor man and people from lower income 
group who are currently facing housing problem, get some 
help. Out of these 20 lakh additional dwelling units, 13 
lakh units will be constructed in rural areas and 7 lakh 
in urban areas. Besides, Rs. 1600 crore have been 
provided under Indira Awas Yojana. Eartier, sufficient funds 
were not being provided under Indira Awas Yojana for a 
long time and as a result, housing units as per the fixed 
target could not be built. I remember that a few days 
ago, sOlTle han. Members had drawn attention towards it. 
Now, I hope that with the present allocation, thousands 
of housing units would be built for the benefit of the 
general public. 

Mr. Chairman, Sir, there is a provision of investing 
Rs. 110 crore in HUDCO. In add,tion to it, the han. 
Finance Minister has given several concessions for the 
conSotruction of houses in his Budget. Among these 
concessions are, 30 per cent tax rebate on housing loan 
lor first five years and next five years, and increase in 
tax rebate for repair etc. of the house from 20 per cent 
to 25 per cent. I do not want to go into all other 
concessions and announcements as it would take more 
time. This was the sector towards which no Government 
paid attention in the past. The Finance Minister and the 
hon. Pnme Minister deserve congratulation for taking care 
of the problem of the youth, students who are bearing 
the brunt of unemployment and loopholes in our 
educallonal system. No attention was paid towards it till 
date. I am happy that this Government has tried to provide 
some facilities. 

Mr. Chairman, Sir, in the Railway Budget for the lirst 
time. this Government ullder the leadership of Shri Atal 
Bihari Vajpayee, has provided the facility of free rail 
Journey to those youth who go to attend interviews. It is 
also for the first time that budget allocation for education 
has been raised by 50 per cent. There was a prOVision 
of Rs. 4716 crore in 1997-98 and it has been increased 
to Rs. 7047 crore in 1998-99. Earlier, the people of 
backward areas and poor families were not sending their 
children to school because they felt that if their son 
worked in a tea stall or their daughter washed utensils in 
a house, they would eam some money and the family 
Would be able to get two square meals. I am glad that 
the Finance Minister has made a provision 01 free 
education for girls. I hope that the allocation of Rs. 100 
crore made under this head would be increased gradually 
in future and the girts would be able to avail the benefit 
of free education. Besides, he deserves congratulations 
lor making an announcement regarding setting up of the 
National Reconstruction Corps for enabling the youth to 
Contribute in nation building. It will benefit more and more 
people. It may be recalled that all political parties had 
declared in their manifestos that they would provide more 

funds for education and also pay more attention to it. 
But n.o Government did ever pay serious attention to it. 
It is perhaps for the first time that the BJP Govemment 
have tried to make several provisions for the youth and 
women education. 

Mr. Chairman, Sir, a demand was being made for a 
long time for the simplification of taxation procedure. I 
am happy that the hon. Finance Minister has paid 
attention towards it. The tax exemption limit has been 
raised upto Rs. 50,000. It is true that the BJP had 
mentioned in its manifesto that the exemption limit would 
be increased to Rs. 1 lakh. However, I would like to 
assure my friends that since it is the first budget of the 
hon. Minister of Finance and there are still four budgets 
to be presented, the limit would be increased to Rs. one 
lakh Irom Rs. 50,000 in the fifth budget. 

Mr. Chairman, Sir, I submit that the time will definitely 
come when we would present the fifth budget. Many 
members are under the impreSSion that this Government 
may collapse any moment and perhaps, the present 
Finance Minister will not be able to present his next 
budgP.!. I request such members to have patience and 
everything will come before them. Today, the people of 
this countr), are emotionally attached with this Government. 
They have already tested past Governments. Our 
communist brothers are not in a position to say anything 
because the Soviet Union which they considered as their 
Mecca-Madina and projected it as an example of State 
Control etc. is today totally diSintegrated. So far as China 
is concerned, everybody is aware of the situation 
prevailing there. Since it is not the topic of discussion 
today, I do not want to say anything about it. The 
economy of India is the best at present and only it can 
last in the world in future. It will be accepted by the 
entire world. 

Mr. Chairman, Sir, it will also benefit the employees. 
I agree that the present tax exemption limit is Rs. SO,OOO 
only and it is low but I am sure that in future, this limit 
will be increased further. The hon. Finance Minister has 
realised the problems of income tax-payers by introducing 
schemes like 'Saral, Samadhan Aur Samman' etc. and 
tried to solve their problems. I congratulate the Finance 
Minister for this. I am an advocate by profession. Even 
il some one is an advocate and he is required to file 
income tax returns, he will face a lot of difficulty as the 
form itself is very complicated. On the other hand, if 
some one is not an advocate of income tax or sales tax 
he will lace more difficulty in filling the form. It is a 
matter of happiness thaI the hon. Min' 'er has laken 
initiative for the simplification of the procedure and this 
step should be welcomect. The increase in income tax 
exemption limit is also a welcome step. It should also be 
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appreciated that the limit of standard deduction has been 
raised to Rs. 25,000 for an income upto Rs. 1 lakh and 
moreover. there would be no standard deduction for those 
getting an Income of more than Rs. 5 lakh. The 
slmpliflcallon of the form is a welcome step. Besides, 
under 'Kar Samadhan', the number of cases which used 
to be pending in COL!rts for 15-20 years, would come 
down. If one goes through the data of income tax and 
sales tax tribunal, he will find that there are a number of 
cases pending for several years. I feel that the provisions 
regarding filing an appeal directly in the High Court and 
disposal of the case by paying 30 per cent tax will bring 
down the number of cases substantially. The people of 
India are also grateful to the han. Minister for introducing 
'Samman" scheme for the tax-payers. 

Mr. Chairman, Sir, this Government has also paid 
attention to road oevelopment. The prices of petrol had 
increased exhorbitantly during the Congress, Janata Dal 
and United Front Governments. Besides, the prices of 
LPG increased more during these Governments. Nobody 
knows as to where the money has gone. That money 
should have been used on the repair of roads. This 
Govemment has deCided that the amount received through 
cess at the rate of Re. 1 per litre of petrol will be utilised 
tor the development and repair of roads. Our Government 
deserves congratulation for this. No country can boast of 
progress unless there are better roads. Once somebody 
asked whether Amenca was a great nation because it 
had belter roads or because it was a rich nation. The 
response was that It was a great nation because it had 
belter roads. I am sure that the amount collected through 
cess on petrol will be utilised on the development of 
roads by this Government. 

Mr. Speaker. Sir, there was a mention of hike in 
urea price. It IS a very sensitivp. issue. The Finance 
Minister has eHected an increase of 50 paise per kilogram 
at urea. Since the members ot all parties have requested 
the hon. MInister to roll back the hike in urea price, he 
IS reviewing the hike and he will come out with a policy 
in this regard. I would submit that we should consider 
thiS Issue by rising above party politiCS. The han. Minister 
of Agnculture was replying the other day but his voice 
was lost in the din. Today, everybody is concerned that 
more and more use of urea by the farmers has negative 
effect on the soil. We shall have to make the farmers 
aware of its negallve effects. I concede that I am not an 
agriculturist by profession but the scientific data trickling 
out from different sources clearly show that due to 
excessive use of urea and other chemical fertilizers, the 
fertility of soil in diminishing gradually. So, we have to be 
alert in thiS regard. Aaislng a hue and cry here in order 
tc get the vote of farmers is not going to help. It is a 

matter worth pondering as to what extent we will be able 
to help the farmers by creating uproarious scenes. 
However, it is necessary to check the increaslng use of 
urea and tell the farmers about its ill-effects. The use ot 
urea causes depletion in Nitrogen level and thus, we 
receive less solid material from a plant. Nitrogen' dissolves 
in water and sinks to the level where it is not at all 
required. 

{English] 

PROF. A.K. PAEMAJAN (Bandagara) : It is all 
absurd. . .. (Interruptions) 

SHAt SATYA PAL JAIN : Please do not use the 
word 'absurd'. You should know how to speak in 
Parliament 'Absurd' is not a parliamentary word. Do nol 
use that word. You should know that. Kindly do not do 
like this. You have the right to differ with my argument. 
It is not fair on your part. Anyhow, leave it. 

[Translation] 

I am just putting forth my point of view. You may 
differ with me. You may think that it is not so, the 
farmer may use as much urea as he likes even though 
his land may turn into a barren land due to its 
excessive use over a period of 15-20 years. For that 
matter, Jakhar Saheb may say, no, Satya Pal ji, you 
are not right. You may differ with me on this point 
but using such unparliamentary expressions is not 
proper. My point is that we should seriously think aboul 
the use of urea otherwise it would adversely affect the 
farmers. 

Mr. Chairman. Sir, hon. Finance Minister has 
withdrawn service-tax from tents and trucks and I welcome 
this measure. I had given a memorandum to Fin'ance 
Minister in respect of sports goods industries. Today. 
people have confined themselves within their houses as 
a result they hardly take to physical exercises 
Modernization is also one of the factors responsible tor 
preventing the people from undertaking outdoor physical 
exercise. 12 per cent excise duty has been imposed on 
sports goods which has resulted in making these 
equipments costlier and people find it a costly aNair to 
undertake in house physical exercises. This has worsene<i 
the situation and now the country-made exerciser is 
costlier then the imported one. It is adversely affecting 
Ihe indigenous sports industries. I, Iherefore, request the 
Finance Minister to look into it. Whereas small scale 
industries have been given so many concessions, he 
should think of sports goods Industries also and the eXCISe 
duties proposed on them should be withdrawn. We ha~ 
asked for the clarifications in regard to the last years 
provisions and made a request to take .remedial measures 
in that regard. In that connection, we had met Finance 
Minister "and had urged him to do away with them btJI 
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what happened is just contrary to it. Instead of clarifying 
and doing away with that, it has been stated that all the 
instruments falling under sports goods category are not 
necessarily sports goods. I appeal hon. Finance Minister 
that he should reconsider it. 

Mr. Chairman, Sir, I must say something about 
populallon control. Whichever Government or party may 
be in power, whatever provisions they may make in the 
budget or the measures they may take, unless they lake 
steps to control. population growth, all the provisions or 
measures would prove futile. No effort is going to deliver 
goods. Unless we control population growth, we cannot 
find any solution to this problem. I think that we should 
have a national population policy and all political parties 
should sit together to find a solution to this problem. 
Some of our colleagues often say that an effort was 
made in 1976 to check population growth but they had 
to pay a political price for It. Thereafter, no one dared 10 
louch this subject. I feel that if even a good pr09ramme 
IS not properly implemented, the whole nation has to pay 
for it. LeI us think about II afresh and formulate such a 
policy which could help us to find a long lasting solution 
to population problem. 

Mr. Chairman, Sir, Union territories are directly 
administered by the Central Government. We have SIX 

Union lerrltorles in India, which come under the 
administrative control of Union Home Ministry. I have been 
elected from Chandigarh, a Union territory whose budgel 
IS formulated and passed by the Cenlre. State 
Governments prepare their own budgets and the Chief 
Minister of Ihe State come and apprise Centre of their 
requirements. But in case of Budget of Union territories, 
even the elected representatives are in no way involved 
In Ihe process of budget fonmulation. They have no role 
or say in the matter of budget formulation for their 
territories. I demand that henceforth these elected 
Members of Parliament should be involved and consulted 
In budget formulation exercise. Their views should be 
soliCited so that they have a participation in this exercise 
and the democralic system is strengthened. Hence, I urge 
upon hon. Finance Minister to make more provisions for 
Housing and rehabililalion for the people of Chandigarh 
and hawkers and squatters may be provided with 
PUcca booth. More funds should be allocated 10 construct 
houses there for Government employees and economic 
package should be offered to accelerate its economic 
development. 

Mr. Chairman, Sir, hon. Member, Shri Murli Deora 
having gone through some press cuttings had said that 
eminent personalities of the country and even foreigners 
have called this budget as not in the interest of the 
COuntry. Taking not much time of this House, I want to 
draw your attention towards the comments made by 
certain people who cannot be said to be associated with 

BJP in anyway. The 'Observer' newspaper can be cited 
for that matter. It has published in its daily edition of 
2nd June, 1998 the reaction of V.A. Panchmukhi, 
Director, 'Research and Infonmation System'. I would read 
iloul. 

{English} 

Dr. V.R. Pallchmukhi, Director, Research and 
Information Systems called Shri Yashwant Sinha's maiden 
Budget an innovative Budget which was not in the usual 
format of globalisation. 

·".It is rather a nationalistic Budget and what the 
BJP had promised." 

Dr. Panchmukhi pointed out ... (Interruptions) 

[Translalion} 

Mr. Chairman, Sir, the problem is that one who says 
a right thing or talks logical would seem to be associated 
with RSS. Likewise, Calcutta edition of 'Telegraph' has 
published a statement of Shri S. Venkitaraman, former 
Governor of Reserve Bank of India and I would like to 
quote not the whole article, but a paragraph thereof. 

{English] 

"The Budget is the right mix of emphasis on 
agricultural infrastructure and tax refonms, to mention 
a few of the important features. No one can differ 
from the Finance Minister's ap..,roach that the 
disquieting trends in the Indian economy in the recent 
past have to be reversed. He has rightly mentioned 
the need to strengthen agriculture by making fanmers' 
assets to credit easier. The emphaSIS in the Budget 
on housing for rural area is particularly noteworthy. 
One hopes, the Finance Minister'& intentions will be 
translated Into reality." 

{Translation} 

He furlher writes 

{English} 

"Yashwant Sinha has produced a bold and 
responsible Budget, given the difficult circumstances 
of competitive populism and the pressure of coalition 
politics. The East Asian financial crisis has imposed 
severe restrictions on the Finance Ministers of most 
countries. International confidence is a tender plant. 
Above ail, in the post-sanctioned atmosphere the 
Finance Minister has to keep in mind the need for 
private flow. Thus, external balance, investor 
confidence and domestic pressure have moulded 
Sinha's Budget. It is remarkable that Sinha has not 
yielded to the temptation to break the continuity of 
policy. The most significant and defining feature of 
the Budget is that Sinha has, as a statesman, 
recognised the advan,age to the nation of maintaining 
the continuity of reforms." 
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[Translation] 

In this connection, I would also like to read out a 
paragraph published in a leading Hindi Daily 'Rashtriya 
Sahara'. I do not want to read the entire content. It has 
commended it as a bold budget. I want to reproduce a 
para of it. This newspaper has nothing to do with RSS 
nor BJP. It writes : 

"Before evaluating the Budget for 1998-99 presented 
In the Parliament by the Unicn Finance Minister, Shri 
Yashwant Sinha. it would be befitting to call it a 
bold budget. In terms of both priorities and objectives, 
this Budget is something different to the budgets 
presanted by all earlier Governments. Looking at this 
Budget. one can say that it attempts to give a new 
direction to the country. Perhaps this is' for first time 
that a budget has been formulated keeping in view 
the ground rE;.llities of the nation. That is why, it 
seeks to give special thrusts to agriculture. rural 
developmp-nt. education, wealth. employment sectors 
and welfare measures. Increasing Budgetary allocation 
by 50 per cent for agriculture shows that this 
Government cares for the people of this country. Even 
after 50 years of our Independence, 70 per cent of 
the people of this country are linked with agriculture 
in one or the other way and this is the mainstay of 
their livelihood." 

Mr. Chairman. Sir, it would have been better, had 
Shri Murli Deora gone through these articles and 
comments also and it would have helped him to 
unrlerstand the entire scenario clearly. I often think why 
people tend to criticise, what is the reason? Of c:>urse, 
they find one or the other reason to criticise. There has 
been an uproar over Ayodhya Issue in this House for the 
last two days. Our national <!genda for governance does 
not make any mention of Ayodhya issue. at which some 
of our colleagues are perturbed that we have dropped 
Ayodhya and Ram Temple Issue. There have been some 
news that some sort of construction activities are going 
on to build Ram Temple. I do not know whether it is 
going on or not. Now they are making a hue and cry 
that we are engaged in construction of Ram Temple. If 
we drop that Issue. they complain as to why we dropped 
that. and If we bring It in our agenda, they are perturbed 
again. They have to criticize In both the situations. 
However. it is not expected of them that they would 
appreciate the positive side of this Budget. 

Mr. Chairman, Sir, this Budget is pro-poor people, 
common men and pro-government employees. This budget 
aims at netion's self-respect, se:t-defence, development 
and making the country self-reliant. This budget also aims 
at building a new India and to lead the country to 21st 
century. I welcome and support this Budget and hope 
that thiS House will pass it. 

Mr. Chairman, Sir, the situations and circumstances 
which we have undergone and the threat which we are 
facing today, I would like to say something about this 
and then I shall conclude. May be a handful of people 
in the Parliament and outside it condemn us on the issue 
of Pokharan tests and create an environment that we do 
not have anything In the country. It is very unfortunate 
that former Defence Minister says in the Parliament that 
we have lesser number of submarines and have shortage 
of many other things. I am happy that the Fmance Minister 
has paid full attention on these things. He has brought 
an increase in the Defence Budget. This is not going to 
cause any sense of fear among the people of our country. 
The people of this country want to live with selt-respect 
and they do not want that the Finance Minister of this 
country should go ;0 other countries of the world with a 
begging bowl seeking assistance. Such things, the people 
of our country do not wish for rathar the country would 
face any situation whatever may come. This country is 
not going to compromise with its Mit-respect even If we 
have to face hunger. Therefore, I would like to conclude 
by quoting a couplet from the poem of our Prime Minister 
Shri Atal Bihari Vajpayee: 

"Daun per sub kuchch laga hai, ruk nahin sakle, 
Toot sakte hain magar hum jhuk nahin sakte." 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, 
hon. Finance Minister concluded his budget speech by 
quoting the poem of the great progressive poet Shri 
Ramdhari Singh Dinkar and today my colleague Shri Jain 
supported the budget and the budget speech in the same 
poetic vein. But as regard the poem recited during budget 
speech, Mr. Yaswant Sinha may be knowing very well 
as to for whom and in what context this poem was 
composed. Dinkarji wrote this poem in felicitation of a 
great freedom fighter who wearing a red cap went on 
organising youths to bring socialism in the country. I am 
sorry to say that though the poem composed by Dinkar 
in praise of that great socialist and ardent follower of 
Sarvodya movement but there is no glimpse of socialism 
or sarvodaya thinking in this budge!. I am sorry to say 
that Antyodaya is not possible. With this comment I begin 
my speech. 

When the Finance Minister had submitted demands 
for Supplementary Grants, he had made a very brief 
comment on the previous budget and failure to fulfil tha 
promises made therein. At that time he had said that 
there was a decline of 22 per cent in custom duty, 9.per 
cent in excise duty, 2 per cent in corporate tax and 14 
per cent in income tax. But I do not understand as t~ 
how they are going to bring increase In these things with 
such an unstable ground. Last time it was said In the 
budget tlstimates that our fiscal deficit would be around 
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4.5 per cent as compared to gross domestic product 
(GDP) but finally this deficit went upto 6.1 per cent. I am 
sorry to say these things should have been particularly 
taken care of as you had pointed these aspects but it 
was not possible for you to do so as your budget neither 
reflects the Swadeshi thinking nor the reforms process 
started by Shri Man Mohan Singh. nor the pro-farmers' 
budget of Choudhary Charan Singh and it does not even 
relleet the dream world created by Shri Chidambaram. It 
seems as if nothing could be achieved in an effort to 
achieve everything. This is quite clear from this budget. 
In this regard I would like to point out the most important 
thing that unless a communal Government which is not 
disciplined, does !lot have unanimity of thought. does not 
share common responsibility is sure to face such dilemma. 
This is but natural. With this comment I would like to say 
something because' poverty is on the increase in the 
country. You have said that this Budget is for the 
uplillment of the poor. Poverty is increasing and it is a 
symptom of many ills prevalent in the society. 
Unemployment is the root cause of poverty. So. the real 
problem IS unemployment. If unemployment is removed 
poverty will naturally come to an end. But in our country 
the percentage of people living below the poverty line is 

, decreasing but the number of the poor is not decreasing. 
i As per data the percentage of people living below poverty 
: line was 54-55 per cent during 1973-74 and seemingly it 

has come down to 32-33 per cent now. But the number 
of the poor has not decreased. At that time also about 
32·33 crore people were living below the poverty line 
and even today the situation remains the same despite 
ali ellorts made in this regard. The only reason behind 
thiS In our country is the increasing unemployment. Two 
days ago the Government had accepted in this House 
that they would bring poverty to zero level by 2008. But 
from which pOint they have started. You have extended 
the age of retirement to 60 years. For ihe time being the 
budget deficit which was going to increase has been 
aVOided by saving the pension amount, 900 crore rupees 
IS not a big amount. however, limited saving has been 
done on this account but to save this should we extend 
the retirement age of Government employees. The 
Government did not think of its likely impact .on 
employment in our country. 

The Ministry of Labour of the Government of India 
has constituted a Committee to look into the situati"n of 
poverty in the country. The report says that situation of 
employment in the organised sector is very bad. Even in 
Government sector the situation is detElriorati'lg. How all 
these tho . ., f' Ings are happening. Industnal units are aCing 
clOSure d an retrenchment is going on in the Govemment 
&ector. According to the roport in the last decade i.e. 

during 1980-90 employment had been increasing at the 
rate of 1.60 pAr cent but it has now already come down 
to 0.82 per cent in the first seven years of this d~ade. 
Public sector undertakings of Central and State 
Govemments, local bodies and in the Govemment number 
of jobs have decreased from 2 crore 80 lakh to one 
crore 90 lakh because of our policies there is a decline 
of 80 lakhs during 2-1/2 years. Now you have extended 
the retirement age to 60 years. Due to this there would 
be no job opportunity in the Govemment sector which 
provides maximum job opportunity. While the retired 
persons get something for their sustenance from the 
Govemment exchequer but unemployed persons have to 
suffer most as they do not have any job and they remain 
on the verge of poverty and their problems keep on 
increasing. They are going to be worst hit on account of 
raising the retirement age. The sector in which there was 
a potential to accommodate the maximum youths in jobs 
is likely to be hit by this decision . ... (interruptions) You 
have not accepted all the recommendations of the Pay 
Commission. Pay Commission had recommended to curtail 
the number of holidays and increase the duration of 
working hours and many other things were recommended 
which could have helped to promote' work culture in the 
country but they have not been accepted. It cannot be 
understood as to why you chose to accept only such 
recommendation which are going to affect adversely the 
future of the coming generation. In this very context, I 
would like to say that still the industrial and small scale 
industry sector had the largest potential to accommodate 
maximum number of people in organised sectors. As I 
have said the Govemmflnt has no discipline to adhere 
to. In pursuance of Abid Ali Committee's recommendations 
capital ceiling of 3 crore rupees for small scale units was 
fixed. Consequenlly, a number of small scalo units having 
a capital of 3 crore rupees came up and they got all 
those facilities which are available to small sector. But in 
a convention the Prime Minister reduced the said ceiling 
to Rs. One crore. But when the said ceiling was reduced 
to Rs. One crore it was expected from the Finance 
Minister to have accepted that proposal and shol..ld have 
mentioned in the budget. The industry department would 
have issued an order to this effect and worked 
accordingly. But the industry department did not issue 
any such order. Finance Minster also did not make any 
mention of it in his budget. A chaotic situation prevailed 
in absence of financial discipline and due to this the 
same could not be reflected in the Budget of this 
Govemment. I would like to point out that the Government 
have imposed countervailing duty on imported machines. 
Some people from small industrial units told me that if 
they import a unit costing Rs. 90 lakhs, they have to pay 
duty as well as counter-veiling duty on it. Now the 
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IShri Mohan Singh] 

machine will cost more than Rs. 1 crore and thus they 
will be deprived of getting the benefits available to the 
small scale units. It therefore, calls for integrated thinking 
and coordinated outlook. I request the han. Minister to 
take this point into consideration. 

I want to speak particularly about the Defence Budget. 
The han. Minister was vociferously saying that the 
Government have allocated Rs. 41.000 crore under the 
defence head. But in view of constant decline in the 
value of rupee this provision is not at all significant. 
Budgetary prOVisions on education has been increased 
by 50 per cent and on atomic energy by lOOper cent 
whereas only 14.5 per cent increase has been made in 
defence budget. In this connection I would like to say 
that most of the defence equipments are imported. The 
value of our currency is constantly declining. Today it is 
more than Rs. 42 per dollar. Persons monitoring the 
market trends say that within next one-two months the 
value of rupee will decline to Rs. 50 per dollar. Under 
such a situation the increase in defence budget is 
negligible. Moreover 70 per cent of our defence budget 
IS spent on salaries and other perks being given to 
defence personnel. About 11 per cent of the Budget is 
spent on Import of defence equipments. Now the 
Government say that India has become a nuclear power 
State. The country's defence priorities have changed 
accordingly. The Defence Minister claims that new 
researches and tests have enabled the country induct 
nuclear weapons in the defence forces. I cannot 
understand as to how we can start the weaponisation 
process. The day the Budget was presented, the Defence 
Minister was asked this question in a TV interview. He 
said that the han. Finance Minister has since agreed to 
increase the allocations on defence, although the original 
budget does reflect the expected rise. It means that the 
Government have since decided to present the 
supplementary budget on the very day the general budget 
was presented. The Supplementary Budget would contain 
the supplementary demands of grants of a number of 
departments and pay hike of their employees. An able 
and competent Finance Minister will not say like this. 

Every Finance Minister tries to accommodate the 
demands of all Ministries and departments for the whole 
year in the main budget. Only when special circumstances 
or emergent situations arise and the Finance Minister 
cannot foresee some particular requirement, 
Supplementary Budget is prepared. Then the Finance 
Minister will be called a good Minister and the Budget 
presented by him could be called a good Budget. 
However. the announcements made in regard to the 
Defence Budget indicate that this Budget which has not 
been prepared with a deep thinking by taking care of all 
the needs and requirements of the departments for the 

whole year. Today, there are contradictory statements 
being made from the Government's side whether China 
is our enemy number one. However, according to Our 
han. Prime Minister, China is not our enemy number 
one. If he does not consider China as enemy number 
one, then does he consider it our enemy? Even if they 
do not consider China our enemy, we are also not in a 
position to consider it as our friendly neighbour in view 
of such kind of irresponsible statements. Shri Jain was 
saying that the bastion of communism had crumbled and 
communism had been wiped out of the World. There is 
no sufficient ground to accept this argument. China is 
also a communist country and the economists of the 
whole world including the economists of the USA, have 
prophesised that in the coming years La. by 2021 or 
2022, China will be almost at par with the USA which is 
the number one economic power today. Even the 
American people have started speculating that China could 
emerge as the number one superpower after 2021. Such 
a situation may also arise. Tt~s IS the assessment of 
some of the economists who think that when we cannol 
make them our friendly country, then it is the responsibility 
of the Government· of India to apprise this country as 
well as the whole world of the defence preparedness 
that this country requires to deal with the situation. 
However, following the nuclear tests and while replying 
to the debate on nuclear tests, our Home Minister's tone 
and tenor sounded as il it were not China but Pakistan 
was our enemy number one. And if it is Pakistan the 
lact should be highlighted that it spends 7.5 per cent 01 
its GOP on delence. On the other hand how much do 
we spend on this accour,t? We ... (Interruptions) 

SHRI CHANDRASHEKHAR SAHU (Mahasamund) . 
The Home Minister did not call Pakistan as our enemy 
number one . ... (Interruptions; 

MR. CHAIRMAN : Please take your seat. 

... (Interruptions) 

SHRI MOHAN SINGH : No, I did not say that he 
said so. But what he said sounded like that, the 
implication and tone and tenor of his statement cannol 
but lead to such a conclusion. This is what I made out 
of this statement. If it is not so, it is all righl 
... (Interruptions) 

SHRI RATILAL KALIDAS VARMA (Dhandhuka) : II 
is not proper to infer such a conclusion from the Home 
Minister's statement. ... (Interruptions) 

SHRI CHANDRASHEKHAR SAHU : It Is a sensitive 
matter. . .. (Interruptions) 

SHRI MOHAN SINGH : What I mean to say is thai 
... (Interruptions) 
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SHRI RATILAL KALIOAS VARMA: What YOll mean 
to say it is all right. Mr. Chairman, Sir, these words 
should be expunged from the proceedings. 
. ,. (Interruptions) 

SHRI RAJENORA AGNIHOTRI (Jhansi) : Mohan 
Singh ji. it could be your view. But the views expressed 
by the Home Minister was not like this. It did not have 
thiS shade or tone. He did not mean to say this, rather 
it should be put this way that these are Shri Mohan 
Singh's expressions and these cannot be attributed to 
the Home Minister . ... (Interruptions) 

SHRI RATILAL KALIOAS VARMA: Mr. Chairman, 
Sir. it is not proper to attribute it to the Home Minister. 
These words should be expunged from thl'! proceedings. 
.. (Interruptions) 

MA. CHAIRMAN: Please take your seat. 

... (Interruptions) 

SHRI MOHAN SINGH : Ail right, I am not going to 
say this. I only want to know wheth!r I do not have the 
nght to draw CI conclusion from his speech? I want to 
know this much as to what percentage of the GOP of 
the countries, with which we are striving to corrlpete being 
opent on defence and what is the percentage of 
expenditure' being met by us on this account. With this 
meagre expenditure on Defence how do we think of 
becoming one of the great powers of the world. However, 
the Government are trying to take the credit with this 
false notion. I want to say and I would also like to urge 
the Finance Minister that he should keep in mind two 
aspects regarding the defence of the country. Either he 
should improve relations with the'neighbouring countries, 
which previous two Governments have done. We had 
declared to the world that we do not have any dispute 
with our neighbouring countries. Even if thele is any 
dispute we want to resolve it through dialogue and not 
by creating terror and war like frenzy through military 
force. Either this situation be created and pursued, 
otherwise if this is not going to be done, create a war 
like frenzy in the whole country and in the subcontinent. 
Under the situation we shall have to make India a 
strategic power and a strong nation. We should strive for 
this but no such reflection has been made by defence 
budget. 

Along With this I would like to say that the Finance 
Minister has tried to give many incentives to Non-Resident 
Indians and has said many things about them In thiS 
BUdget but the Non-Resident Indian irrespective of their 
adopted countries, are quite different from the other non-
residents of the world. Today business in the entire east 
ASian Countries whether it is Singapore, Myanmar, 
Thailand. IndoneSia and Malasie and even in Hong Kong 
though now annexed to China has been captured by 
Non-Resident Chinese and they make use of their capital 

not only in their adopted country but also try to take 
profit to their own country which is a testimony of their 
patriotism . 

China is fortunate enough to get Hong Kong, the 
wealth of which has been developed by the capitalists 
over last 100 years. India will not b.e that fortunate. Lot 
of concessions have been given in this Budget. Thtlre is 
a proposal to issue special cards to the NRls. But who 
will be those fortunate NRls, would be decided by the 
Government. I have not been able to understand as to 
what is the intention behind this. Efforts have been made 
to make discrimination in this regard. We want that the 
Government should clarify as to who would be treated 
as real NRls who can invest here. 

It has also been stated that the NRls who will invest 
here would be allowed to transfer the profits and eamings 
to their respective countries. I am against such a 
concession being given to the NRls. If this is allowed, it 
rTlay result in avoidable economic crisis and may also 
lead to tension and pressure on the economy. Our 
situation may become similar to that of Malaysia. Two-
three years back Malaysia was emerging as a big 
economic power in the East Asia and the world powers 
were thinking that it would become the Rtrongest nation 
in this region within a short span 01 time. But this was 
not to be, as during the last one year, their economy 
collapsed, capital investment crumbled, their currency 
devalued and the country was in deep crisis. The 
economic condition of Indones;a turned so bad that there 
was revolt in the country and power changed hands.. The 
Finance Minister has stated that there has been 
devaluation of currencies in these countries also. But the 
fact is that there is resentment among the people there 
against the rulers. Does the Government in our country 
also want such a chaotic situation to arise here and 
things to turn so bad here. I would like to give a few 
suggestions to the han. Minister in this regard. 

For the last many years a demand has been made 
in the House on several occasions to raise the ceiling of 
income tax limit to Rs. 60,000. It has been stated in the 
manifesto that the Govemment would raise this limit to 
Rs. 1 lakh and an han. Minister of this Government had 
announced in Surat that the income tax limit would be 
raised to Rs. 60,000 in this budget. I fail to understand 
why such announcements are made prior to the budget 
by the Minister. I would like to demand that the ceiling 
of income tax limit which has been proposed at Rs. 
50,000 should be raised. 

21.00 hr •. 

Secondty, excise duty has been raised on many goods. 
It has been raised on tea and branded butter. 

MR. CHAIRMAN: Are you concluding? 
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SHRI MOHAN SINGH : Sir. I would conclude within 
5-7 minutes. 

MR. CHAIRMAN : All right. please conclude within 
5-7 minutes. 

SHRI MOHAN SINGH : Mr. Chairman, Sir, the hon. 
Finance Minister has said that as the common man does 
nol consume butter. the tax has been raised on it and 
It will not affect the Inflationary trend also. 

SHRI CHANDRASHEKHAR SAHU :. Butter is used 
in politics. 

SHRI MOHAN SINGH When he was told by the 
media thaI oranded butter has been taxed, he replied 
that it IS nol being consumed by the poor. The dairy 
owners are agitating against this hike in excise duty .. 
They say they would incur loss due to imposition of duty 
on therr machinery. Tea is a common man's item but in 
this Budget. It has been treated as a lUxury item. Is it 
possible that even though excise duty is imposed on 
daily necessllies of life, the inflation will not increase? In 
my opinion this IS far from reality. Many a expert have 
forecast thaT In the next couple of months the inflC'tion 
would ICluch double digits. Therefore, I would urge the 
han. FlIlance Minister that he should seriously think over 
this n,atter and Withdraw the increased excise duty on 
essential commodities. 

A lot 01 hue dnd cry was raised throughout the 
country for over 4-5 hours when confusion prevailed about 
the price of petrol. Since 1988 the price of petrol and 
diesel were always kept apart from the General Budget. 
The administered price of petrol and diesel used to be 
announced before the budget. The United Front 
Government had made a provision that it was not the 
responsibility of the Government to meet the oil pool 
deficit and the 011 companies were free to make necessary 
arrangements for it. Therefore. there was no burden on 
the public exchequer. But this year. while presenting the 
Budget. the price of petrol was included in it. An 
announcement was made in the Budget and a cess of 
Re. 1 per litre was imposed on petrol. But the oil 
companies took benefit of this and in several parts of 
the country. the price of petrol was raised by Rs. 4 to 5. 
When this matter was raised in the House, a lot of hue 
and cry was made here. the Government admitted that 
there was seme confusion. The Petroleum Minister said 
in a T.V. Interview that there has been some lapse on 
the part of the Government. " a Minister says that 

because of Government's fault, crores of rup'!tls have 
been swindled. the people of a vigilant country are nol 
going to forgive. Such a thing is possible only in this 
country. I would urge the Government to revive the old 
practice of meeting the oil pool deficit by the oil companies 
and not through the Budget. This would help the oil POOl 
become completely independent by the year 2001 A.D. 
Therefore, nothing should be done which would create a 
hindrance in this regard. 

A lot has been said about the urea prices. At leasl 
before presenting the Budget, the Government should 
have consulted all the coalition partners. The two 
supporting parties which are in power in Haryana and 
Punjab and thdir Chief Ministers have given a statement 
that the urea prices should not be increased. Another 
leader of a major party in Tamil Nadu said that they 
would not accept the increased urea prices. This should 
not have been raised according to them. This is the 
opinion of the Samata Party and Mamata Banerjee also. 
If the coalition partners do not wor1< in tandem. it wpuld 
be difficult for the Government to function. It would also 
bring bad name to the Government. 

I would request that in future if the Government brings 
forth such financial proposals. It is expected that the 
Government would ensure financial discipline also. Th~ 

has been done under some pressure because generally 
the prices of goods are raised in terms of quintals and 
tonnes but the price of urea has been raised by Ae. one 
per kg. The very next day, it was reduced by 50 paise. 
I would like to ask as to why this increase of 50 paise 
has been made. I would request the Government to 
withdraw this hike immediately. This Government should 
speak collectively and with authority before this House 
and the Nation. This would reflect discipline in the 
functioning of the Government. " this is done the 
Government will not have to face embarrassment as rt 

had to face in this case and the Finance Minister will not 
be directly responsible for it. 

With these words. I conclude and strongly oppose 
this Budget. 

MR. CHAIRMAN : Now the House stands adjoumed 
to meet tomorrow at 11.00 A.M. 
21.05 hr __ 

The Lok Sabha then adjoumed till Eleven of the C~ 
on Thursday, June 11. 1998/JyaIBtha 21, 1920 (Saka) 
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